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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 21, 2012/Chaitra 1, 1934 (Saka)
The Lok Sabha met at Eleven of the Clock

[Mapam SpPeaker in the Chair]

REFERENCE BY THE SPEAKER

Death of 15 persons and injuries to 3 others
in a collision of a mini van with the
Mathura-Kasganj Express

[English]

MADAM SPEAKER: Hon. Members, on 20th March,
2012 fifteen people are reported to have been killed and
three others critically injured when a mini van collided with
Mathura-Kasganj Express at an unmanned level crossing
near Mendu Railway Station in Hathras district of Uttar
Pradesh.

Hon. Members, in another tragic accident on the
same day 14 children are reported to have been Kkilled
and 30 others injured when a school bus plunged into a
canal while trying to avoid a collision with a bike in
Khammam district of Andhra Pradesh.

| am sure the House would join me in expressing
grief over these tragic accidents, which have brought pain
and suffering to the families of the bereaved and injured.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.02 hrs.

The Members then stood in silence for a short
while.

[Translation]

SHRI SHARAD YADAV (Madhepura): Madam
Speaker, a mockery of the poor people has been made in
the report on calculation of poverty line by the Planning
Commission. ...(Interruptions)

11.03 hrs.

At this stage, Shri Kaushalendra Kumar and some
other hon. Members came and stood on the floor near the
Table.

[English]
MADAM SPEAKER: Question Hour.

...(Interruptions)

MADAM SPEAKER: Nothing will go on record.

...(Interruptions)*

11.03 % hrs.

OBSERVATION BY THE SPEAKER

Notices for Suspension of Question Hour

MADAM SPEAKER: Hon. Members, | have received
notices of suspension of Question Hour from S/Shri Prabodh
Panda and Sharad Yadav, regarding the report on
calculation of poverty line by Planning Commission. There
is no provision in the Rules of Procedure under which
Members may demand for suspension of Question Hour.
| will consider allowing the discussion on the same issue
if proper notice is tabled by the Members. Therefore, |
disallow the notices for suspension of the Question Hour.

...{(Interruptions)

[English]
MADAM SPEAKER: Nothing will go on record.

...(Interruptions)*

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): Madam, the Budget discussion has to
start yet. They can raise this matter there also. The
Government is prepared for a discussion in whatever form,
time permitting.

...(Interruptions)

* Not recorded.



3 Oral Answers

ORAL ANSWERS TO QUESTIONS
MADAM SPEAKER: Q. No.01, Shri Joseph Toppo.

Utilisation of Network Capacity

*101. SHRI JOSEPH TOPPO:
DR. SANJAY JAISWAL:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the mobile towers of BSNL and
MTNL and their network coverage capacity, State-wise
including North-Eastern States and other border areas;

(b) whether both the companies are fully utilizing
their network capacity;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether BSNL service in the North-Eastern
States is being affected due to the shortage of essential
equipment and if so, the steps being taken in this regard;

(e) whether telecom/mobile services are being
affected in the country particularly in the rural areas due
to the frequent failure of generators/non-supply of fuel to
power these generators in the telephone exchanges/mobile
towers; and

() if so, the details thereof and the action taken by
the Government in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) to () A Statement is laid on the Table of the House.
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Statement

(a) The details of the Base Transceiver Stations
(BTSs) of Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL), their
network capacity and number of working mobile
connections, Circle-wise including North-Eastern States
and other border areas are given in Annexure.

(b) and (c) Yes, Madam. BSNL and MTNL are fully
utilizing their network capacity. BSNL network is over
loaded. There has been a capacity constraint in BSNL in
some states including North East.

(d) Yes, Madam. The mobile telecom services being
provided by BSNL in the North Eastern States are being
partially affected due to the shortage of Giobal System for
Mobile communication (GSM) based mobile equipment in
BSNL. Shortage of mobile equipment is due to the fact that
BSNL could not procure the GSM based equipment in the
last few years. For future expansion, BSNL has initiated
the action for procurement of GSM equipment.

(e) and (f) Yes, Madam. In some rural areas of few
circles, the telecom services of BSNL are affected due to
unstable power supply, prolonged operation of generator
sets due to non availability of power supply causing their
occasional failure, difficulty in transportation of Diesel in
remote and inaccessible areas and due to law and order
situation in some areas.

Arrangements for the additional generator sets are
made by BSNL on need basis to minimize the outage due
to failure of generator sets. In addition, continuous efforts
are being made by BSNL to take up the matter with
concerned electricity authorities for improvement in power
position.

Annexure

Circle-wise number of BTSs and Mobile network capacity of BSNL and MTNL
(As on 31.01.2012)

Sl. No. Company Name of Circle No of 2G No of 3G Mobile Working
BTSs BTSs mobile
mobile capacity connections*
(in million) (in million)
1 2 3 4 5 6 7
1 BSNL Andaman Nicobar 124 43 0.12 0.21
2 Andhra Pradesh 5671 1233 5.24 8.72
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1 2 3 4 5 6 7
3 Assam 1352 417 1.31 1.50
4 Bihar 2137 665 2.26 4.08
5 Chhattisgarh 1761 350 1.72 1.30
6 Gujarat 4389 1785 4.32 3.88
7 Haryana 1561 517 2.10 2.97
8 Himachal Pradesh 952 196 1.05 1.65
9 Jammu and Kashmir 1107 385 1.23 0.94
10 Jharkhand 1218 497 1.68 1.56
11 Karnataka 4974 1124 4.99 6.29
12 Kerala 4601 864 5.28 6.57
13 Madhya Pradesh 4091 789 3.08 3.06
14 Maharashtra 6993 2102 5.67 5.81
15 North East-I 652 132 0.59 0.69
16 North East- 543 176 0.58 0.72
17 Orissa 1999 618 2.14 4.18
18 Punjab 2878 844 3.23 4.68
19 Rajasthan 3611 1087 3.91 5.44
20 Tamil Nadu 5273 1087 6.97 7.48
21 Uttaranchal 814 305 0.95 1.34
22 Uttar Pradesh (E) 5002 1070 6.44 9.73
23 Uttar Pradesh (W) 2065 805 2.52 3.23
24 West Bengal 2416 594 2.88 3.28
25 Kolkatta TD 1245 575 1.54 2.36
26 Chennai TD 1892 586 1.98 1.63
Total 69321 18846 73.79 93.29
27 MTNL Delhi 1100 762 3.025 2.70
28 Mumbai 1003 724 3.025 2.79
Total 2103 1486 6.05 5.49
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[Translation]

SHRI JOSEPH TOPPO (Tejpur): Madam, my question
was very important. ...(Interruptions)

WRITTEN ANSWER TO QUESTIONS
[English]

Websites for Schools

*102. SHRI M. SREENIVASULU REDDY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Central Board of Secondary
Education (CBSE) has directed all schools affiliated under
it to develop websites with comprehensive information;

(b) if so, the details including the likely benefits
thereof;

{(c) whether all CBSE schools in the country have
followed the instructions;

(d) if not, the number of schools that have not yet
developed websites; and

(e) whether the Government is planning to extend
the programme to all schools in the country, and if so, the
details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHR! KAPIL SIBAL):
(a) and (b) Central Board of Secondary Education (CBSE)
has directed all schools affiliated to it to develop websites
with comprehensive information. The information to be
provided on the website of the school inter-alia includes
affiliation status, details of infrastructure, names and
designations of teachers, class-wise and section-wise
enrolment of students, mailing address, telephone numbers
and details of members of the school managing committee.

The likely benefits of the schools having such
information on their websites would inter-alia include
increased transparency, improved governance and

informed decision making by parents regarding admission
of their wards in schools.

(c) and (d) As per information available with the
CBSE about 2009 schools have developed their websites.

(e) Any such decision to extend the programme to
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all other schools in the country will have to be taken by
the respective State Government/UT Administration.

Review of SSA

*103. SHRI MUKESH BHAIRAVDANJI GADHVI:
SHRIMATI USHA VERMA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details and the outcome of the latest review
of the Sarva Shiksha Abhiyan (SSA), State/UT-wise;

(b) whether the scheme is not being implemented
properly in some States due to lack of funds and other
reasons and if so, the details thereof, State-wise;

(c) whether some State Governments have
requested the Union Government for allocation of more
funds and increasing coverage of the scheme to other
schools in their States and if so, the details thereof and the
action taken/being taken thereon, State-wise;

(d) whether the Government has received
complaints regarding non-utilisation/embezzlement of
funds, supply of poor quality uniforms to students and
other irregularities under this scheme; and

(e) if so, the details thereof, State-wise and the
action taken/being taken in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(@) The implementation of Sarva Shiksha Abhiyan (SSA)
is reviewed twice every year by a Joint Review Mission
(JBRM) comprising educational experts (GOl nominees) and
representatives from SSA's Development Partners, namely
World Bank, Department for International Development
(DFID) of United Kingdom and European Commission.
The 15th JRM, which was held from 16-30 January, 2012,
has noted with appreciation the efforts put in by MHRD
and State governments to take SSA forward towards the

execution of the Right of Children to Free and Compulsory
Education (RTE) Act.

The Programme Evaluation Organisation (PEQ) of
the Planning Commission conducted an evaluation of the
SSA programme in 2010, which points to significant
improvement in access and enrolment, as well as social
and gender equity in enrolment. The study has also pointed
out that there has been moderate improvement in the
pupil teacher ratio and availability of infrastructure.
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The National Council of Educational Research and
Training (NCERT) conducts periodic Learner Achievement
Surveys. To date NCERT has completed two rounds of
Learner Achievement Surveys in all subjects for classes
Hl, V and VII/VIIl. NCERT has commenced the third round
of Learner Achievement Survey, and has completed the
same in respect of class V.

In addition, SSA conducts six-monthly review
meetings with Education Secretaries and periodic review
meetings with State Project Directors to monitor progress.
Field level monitoring is also undertaken by 41 Monitoring
Institutes (MIS), comprising reputed institutes of social
sciences and Universities/Departments of Education.

(b) and (c) SSA interventions for universal access,
retention and improvement in the quality of learning are
applicable to all Government, Local Body and Government
aided schools. However, interventions for infrastructure
and teachers are not available for schools in the aided
sector. Within the budget allocations made to the
Department, the requirements of States are considered
during the appraisal process of their Annual Work Plan
and Budget (AWP&B), and approved by the Project
Approval Board (PAB) at the beginning of every financial
year. The unspent balances available with the SSA State
Implementation Societies from the previous year are taken
into account while releasing the first instaiment of funds.
The second and subsequent instalments are released
after ensuring, that the SSA State Implementation Society
has (i) received the proportionate State share from the
State Government, (i) spent at least 50% of the total funds
available, and (iii} submitted Audited Statements of
Accounts and Utilisation Certificates for the previous year.
The 13th Finance Commission has earmarked Rs. 24,068
crore for the five year period from 2010-11 to 2014-15 for
elementary education to ease budgetary pressure on
States/UTs.

Keeping in view the enhanced financial requirements
under SSA to implement the RTE norms, and also demands
from various States for enhanced allocation, the fund
sharing pattern between the Central and State
Governments was revised from the erstwhile fund sharing
pattern in a sliding scale during the 11th Plan to a fixed
65:35 ratio for a duration of five years from 2010-11 to
2014-15. \n addition, the 13th Finance Commission has
earmarked Rs. 24,068 crore for the five year period of
2010-11 to 2014-15 towards elementary education.

(d) and (e) The Performance Audit Report on SSA
for the period 2001-02 to 2004-05, submitted by the
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Comptroller and Auditor General of India in August 2008,
indicated that an amount of Rs. 53 crores can be classified
as expenditure not covered under the SSA guidelines.
The Government of India has directed the States to recoup
the inadmissible expenditure to the State SSA programmes.
Further, reports from States have indicated instances of
financial irregularities in Andhra Pradesh (2006-07 and
2010-11), Gujarat (2009-10), Haryana (2005-06, 2008-09
and 2009-10), Himachal Pradesh (2005-06), Karnataka
(2007-08), Rajasthan (2007-08), Uttar Pradesh (2007-08,
2008-09 and 2009-10), West Bengal (2004-05). Appropriate
action has been initiated by the State Governments,
including departmental proceedings, police complaints and
investigations through the respective State CID/Vigilance
Department. The persons concerned have been
transferred, suspended or terminated, and recoveries
effected.

The Government of India has issued strict instructions
to States/UTs to recoup the inadmissible expenditure and
to avoid recurrence of such instances in future. SSA has
an intensive Financial Management system which includes
annual audit by Chartered Accountants empanelied with
Comptroller and Auditor General (CAG) of India, concurrent
financial review by Institute of Public Auditors of India
(IPAl) as well as a system of internal audit. Complaints
received on financial irregularities are investigated by
States and corrective action taken on a regular basis.
Government of india has laid down a Financial and
Procurement Manual in SSA to streamline financial
management systems.

[Translation]

Admission in Educational Institutions

*104. SHRI ASHOK KUMAR RAWAT:
SHRI MAROTRAO SAINUJI KOWASE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the extent of representation of students belonging
to the socially deprived classes in the educational and
technical institutions like schools, colleges, medical
colleges and engineering institutes;

(b) whether the Government has taken or proposes
to take any steps to ensure reservation for admission of
students in such institutions;

{c) if so, the details thereof,

(d) the details of the representations on the subject
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received from the public representatives, social
organisations, etc. in this regard during the last three
years and the current year, and

(e) the action taken/proposed to be taken by the
Government thereon?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) As per Statistics of School Education - 2009-10
(Provisional) and Statistics ot Higher & Technical Education
- 2009-10 (Provisional), the percentage representation of
students belonging to Scheduled Caste/Scheduled Tribes
category in enrolment at various levels of education is as
under:

(Percentage)

Share of
SCs/STs in Enrolment

Level of Education

SCs STs
Primary (I-V) 19.51 11.18
Upper Primary (VI-VIII) 18.36 8.58
Secondary (IX-X) 17.76 6.64
Senior Secondary (XI-Xil) 15.62 5.69
Higher Education 11.76 5.21

(including medicine and
engineering)
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(b) and (c) Yes Madam, the following provisions
have been made:

(i) The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 provides for free and
compulsory education to all children in the age
group of six to fourteen years. Sections 8(c) and
9(c) of the RTE Act provide that the appropriate
Government and local authority shall ensure that
children belonging to disadvantaged groups and
weaker sections are not discriminated against and
prevented from pursuing and completing elementary
education. Further, section 12(1)(c) of the RTE Act
provides that a specified category school and an
unaided school not receiving any kind of aid or
grants to meet its expenses from the appropriate
Government or the local authority shall admit in
Class | to the extent of at least twenty-five per cent
of the strength of that class, children belonging to

to Questions 12

weaker section and disadvantaged group in the
neighbourhood and provide free and compulsory
elementary education till its completion.

(i)  Kasturba Gandhi Balika Vidyalayas (KGBVs) are
residential schools at upper primary level for girls
belonging predominantly to the SC, ST, OBC and
minority communities in educationally backward
blocks (EBBs). In view of the targeted nature of the
scheme a minimum of 75% seats are reserved for
girls from SC, ST, OBC and minority communities,
and for the remaining 25%, priority is accorded to
girls from families below the poverty fine.

(iii)  Further, 15% and 7.5% reservation in admission is
provided for SCs and STs respectively in all Kendriya
Vidyalayas. Reservation for SCs & STs is provided
in Jawahar Navodaya Vidyalayas as per the
reservation policy of respective State Governments.

(iv) Reservation for SCs, STs & OBCs under Model
Schools Scheme is as per the norms of the respective
State Governments.

(v) In the field of higher education, the Central
Educational Institutions (Reservation in Admission)
Act, 2006 has come into force w.e.f. 4th January,
2007. The Act provides 15%, 7.5% and 27%
reservation in admission to students belonging to
the Scheduled Castes, Scheduled Tribes and the
Other Backward Classes (Non-creamy layers) of
citizens respectively, in certain Central Educational
Institutions established, maintained or aided by the
Central Government, and for matters connected
therewith or incidental thereto.

(vi)  Relaxation in the minimum qualifying marks for
admission for SC/ST/OBC candidates in higher
education is provided. Students belonging to these
categories are also facilitated through scholarships/
fellowships, interest subsidy on education loan,

preparatory courses, remedial coaching, hostel
facilities, etc.

(d) and (e) Several suggestions have been received
for educational development of SCs, STs, OBCs which
inter alia include providing scholarships/fellowships,
opening of residential schools/colleges, reservation for
admission in educational institutions, implementation of
Scheduled Caste Sub Plan (SCSP) and Tribal Sub Plan
(TSP), etc. In order to promote inclusive education,
initiatives taken during 11th Five Year Plan include, setting
up of Model Schools and Hostels, Vocational Education at
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Secondary level, Integrated Education for Disabled
Children, opening of new educational institutions in under-
served/un-served areas, Scholarship Scheme for University
and College Students, Sub-mission on Polytechnics, etc.
15% and 7.5% of Plan allocations has been earmarked for
implementation of SCSP & TSP respectively from 2011-
12.

Haj Quota

*105. SHRI SAJJAN VERMA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the details of Haj Quota fixed for various
authorities/agencies/Wakf Boards/State Governments
including Members of Parliament;

(b) whether the quota was fixed long back;

(c) if so, whether the Government proposes to
increase quota; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Governments of India (GOI) and Saudi
Arabia annually sign an Agreement in which the overall
Haj Quota for India for the year is specified. For Haj 2011,
Government of Saudi Arabia allocated 1,70,491 Haj seats
to India — 1,25,000 for pilgrims going through the Haj
Committee of India (HCOI) and 45,491 for pilgrims
facilitated by Private Tour Operators (PTOs). The HCOI
Haj quota is distributed among States/Union Territories
(UT) in proportion to their Muslim population.

GOl reserves a Quota of 11,000 seats for Khadim-
ul-Hujjaj, Mehrams, States/UTs with applications in excess
of their Quota, individual applicants who did not get
selected in the Qurrah but have an objective reason to
perform Haj i.e. family obligation, age, health and are
recommended by Hon'ble Ministers and Members of
Parliament and other eminent persons, etc.

(b) Yes, Madam.

(c) and (d) GOI requests the Saudi authorities every
year for additional quota to accommodate, even if partially,
the excess applications received by HCOI. In 2010 &
2011, 10,000 additional seats were released at GOl's
request by the Saudi authorities and were distributed
through the HCOI to States/UTs with applications in excess
of allocated quota.

CHAITRA 1, 1934 (Saka)
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Kendriya Vidyalayas

*106. DR. NIRMAL KHATRI:
SHRI MANGANI LAL MANDAL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Kendriya Vidyalayas (KVs)
functioning in the country at present, State-wise;

(b) whether the Government employees who are
prone to frequent transfers are finding it difficult to admit
their children at various places due to non-availability of
KVs;

(c) if so, whether the Government is planning to
open more KVs during the Twelfth Plan Period; and

(d) if so, the places identified for the same, State-
wise and the time by which these are likely to be set up?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) Presently 1084 Kendriya Vidyalayas (KVs) are
functioning in the country. The State wise details are given
in the enclosed Statement.

(b) Yes, Madam. KVs are not available in 155
districts of the country. Proposals for opening of new
Kendriya Vidyalayas are considered in the project sector
if sponsored by one of the following (i) Ministries or
Departments of the Government of India (ii) State
Governments/UTs; (iii} Organizations of employees
belonging to the eligible categories. Further, new Kendriya
Vidyalayas are opened when there is a concentration of
at least 500 employees of the Defence services/
Government of India/Government Undertaking individually
or jointly (250 in the case of Special Focus Districts) or
when there is minimum potential enrolment of children of
specified categories which may be 200 or an average of
30 per class, whichever is more. Accordingly, it may not
be possible to open Kendriya Vidyalayas at all locations
where Government employees are posted on transfer.

(c) Setting up of KVs in the uncovered areas of the
country is an ongoing process. Expansion of the KV system
in the 12th Five Year Plan would be considered subject
to availability of funds and fulfillment of prescribed norms.

(d) Does not arise.
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Statement

State-wise Number of Kendriya Vidyalayas

to Questions

16

(As on 16.03.2012)

Sl. No. Name of State Civil Defence Project LH.L* Total
1 2 3 4 5 6 7
1 Andaman and Nicobar (UT) 01 01 00 00 02
2 Andhra Pradesh 29 19 05 00 53
3 Arunachal Pradesh 12 01 00 01 14
4 Assam 24 14 14 02 54
5 Bihar 37 06 02 00 45
6 Chandigarh 00 05 00 00 05
7 Chhattisgarh 19 00 08 00 27
8 Dadra and Nagar Haveli 01 00 00 00 01
9 Daman and Diu 01 00 00 00 01
10 Delhi 32 08 02 01 43
11 Goa 00 05 00 00 05
12 Gujarat 18 16 09 01 44
13 Haryana 17 10 01 00 28
14 Himachal Pradesh 11 08 03 00 22
15 Jammu and Kashmir 18 16 03 00 37
16 Jharkhand 23 04 05 00 32
17 Karnataka 22 10 06 01 39
18 Kerala 25 08 02 00 35
19 Lakshdweep 01 00 00 00 01
20 Madhya Pradesh 61 19 1R 00 91
21 Maharashtra 13 38 03 02 56
22 Manipur 05 01 01 00 07
23 Meghalaya 02 04 00 01 07
24 Mizoram 03 00 00 01 04
25 Nagaland 03 02 00 00 05
26 Orissa 44 05 04 00 53
27 Pondichery 03 00 00 01t 04
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1 2 3 4 5 6 7
28 Punjab 13 34 01 00 48
29 Rajasthan 37 22 05 00 64
30 Sikkim 01 00 01 00 02
31 Tamil Nadu 19 15 - 03 03 40
32 Tripura 07 00 _ 01 01 09
33 Uttar Pradesh _ 48 44 10 03 105
34 Uttarakhand 23 13 05 02 43
35 West Bengal 27 24 05 02 58

Total 600 352 110 22 1084

*LH.L. - Institute of Higher Learning
[English]
Diversion of Brahmaputra Water

*107. DR.P.VENUGOPAL:
MOHAN KUMAR:

SHRIVISHWA

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the State Government of Arunachal
Pradesh has expressed their apprehension that China
has diverted water of Brahmaputra river which has dried
up in Arunachal Pradesh recently;

(b) if so, the details thereof and the reaction of the
Government thereto; '

(c) whether the Government has raised the issue
with the Chinese authorities;

(d) if so, whether China has denied diversion of
river Brahmaputra and construction of large dams in Tibet;
and

(e) if so, the reaction of the Government thereto and
the further steps taken/being taken by the Government in
this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (e) Government is aware of concerns in
Arunachal Pradesh in this regard. Government has clarified
that changes in river flows are a natural phenomenon
dependent on various hydro-meteorological and
climatologica! factors. There has neither been any

abnormal rise nor fall in water flow of River Siang. India
has raised trans-border river issues with the Chinese side
on many occasions including at the highest level. During
his visit to India in December 2010, the Chinese Premier
conveyed that China's development of upstream areas of
the Brahmaputra will never harm downstream interests.
Government has ascertained that construction activity on
the Brahmaputra River at Zangmu on the Chinese side is
a run-of-the-river hydro-electric project which will not
adversely impact the downstream areas in India.

Utility of UID

*108. DR. RATNA DE: Wili the PRIME MINISTER be
pleased to state:

(a) whether Government has conducted any study
during the last six months to allay the fears on the utility
of the UID number from various quarters;

(b) if so, the details thereof; and

(c) the nature of apprehensions expressed in this
regard and the other measures being taken to remove
such apprehensions?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMARY): (a) to (c) The UIDAI
project was rolled out on September 29, 2010. Questions
by different stakeholders have been raised from time to
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time in the past regarding utility of Aadhaar. The Standing
Committee on Finance has, inter alia, given its observations
on giving number to every resident and not restricting the
Unique ldentification scheme to citizens, reliability of
technology, privacy issues, legislative safeguards for data
protection and duplication of work with the National
Population Register exercise.

The Government has initiated the UIDAI project to
create a robust platform for public service delivery. The
utility of Aadhaar or the UID number as an identity
infrastructure and the foundation over which multiple
services and applications can be built is widely appreciated
and recognized. Many of the concerns raised by the
Standing Committee have been already taken care of by
the Government. The issue of duplication between RGI
and UIDAI has been addressed by the Cabinet. The
observations and recommendations of the Standing
Committee are being considered by the Government with
a view to taking suitable action.

The National Institute of Public Finance and Policy
(NIPFP) was awarded a study by UIDAI on July 19, 2011
to conduct Cost Benefit estimation of the Aadhaar
Programme. NIPFP has submitted its findings on March
15, 2012. The Cost Benefit estimation carried out by the
NIPFP indicates that Aadhaar would have significant
intangible and tangible benefits. According to the study,
the greatest intangible benefit of the programme would be
that it would make every individual identifiable biometrically
and empower the beneficiaries of Government
Programmes to hold the service provider accountable for
their rights and entitlement. As regards the tangible
benefits, the cost benefit analysis indicates that even a
partial application of Aadhaar to welfare programmes such
as MGNREGS and PDS would result in the Aadhaar
programmes benefits outweighing its costs significantly.

[Translation]

Central Programmes in Education Sector

*109. SHRI JAYWANT GANGARAQO AWALE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the various Centrally sponsored programmes
being implemented in the education sector in the country;

(b) the details of the amount allocated for Mid Day
Meal Scheme (MDMS) and Sarva Shiksha Abhiyan (SSA)

during each of the last three years and the current year,
State-wise;
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(c) whether the amount allocated for MDMS is more
than the amount allocated for the infrastructure and the
constituents of SSA;

(d) if so, the details thereof; and

(e) whether the Government adopts an integrated
approach in the implementation of various Centrally
sponsored programmes in the education sector and if so,
the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) The various Centrally Sponsored Schemes being
implemented in the education sector are given in the
enclosed Statement-I.

(b) The details of funds released under the Mid-
Day Meal Scheme and Sarva Shiksha Abhiyan during
2008-09 to 2011-12 are given in the enclosed Statement-
f.

(c) and (d) No, Madam. As may be seen from
Annexure |, the releases under Sarva Shiksha Abhiyan
are higher than the releases under MDM Scheme.

(e) Yes, Madam. The Government adopts an
integrated approach in the implementation of the various
centrally sponsored schemes, in keeping with principles of
the National Policy on Education, to ensure education of
equitable quality for all to fully harness the nation's human
potential. The common objectives are to enhance access
through expansion of quality school education; promote
equity through inclusion of disadvantaged groups and

weaker sections, and improve the quality of education.
1
Statement-|

List of Centrally sponsored programmes being
implemented in the Education Sector under Ministry
of Human Resource Development.

Si. No. Name of Scheme

1 2

1. Sarva Shiksha Abhiyan (SSA)
2. Mid Day Meal Scheme (MDM)
3. Rashtriya Madhyamik Shiksha Abhiyan (RMSA)

4. Scheme for setting up of 6000 Model Schools at
Block level at Benchmark of Excellence
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1 2 ! 2
5. Strengthening of Teachers' Training Institutions 11.  National Means cum Merit Scholarship Scheme
6. Information and Communication Technology in 12, Mahila Samakhya
Schools
13.  Scheme for Infrastructure Development in Minority
7. Adult Education and Skill Development Scheme Institutions (IDMI)
8. Scheme for Construction and running of Girls' 14.  National Scheme for Incentive to the Girl Child for

Hostels for students of Secondary and Higher

Secondary Education
Secondary Schools

15. Vocationalisation of Education

9. Scheme for providing a Quality Education in
Madarsas (SPQEM) 16.  Appointment of Language Teachers

10.  Inclusive Education for the Disabled at Secondary 17. Setting up of New Polytechnics and Strengthening
School (IEDSS) of Existing Polytechnics

18.  National Mission in Education through ICT

Statement-Il

Funds released under the Mid-Day Meal Scheme and Sarva Shiksha Abhiyan during 2008-09

to 2011-12
Si. No. State/UT 2008-09 2009-10 2010-11 2011-12 (As on
29.02.2012)
Release Release Release Release Release Release Release Release
(MDM) (SSA) (MDM) (SSA) (MDM) (SSA) (MDM) (SSA)
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 27962.7 71031.78 26105.62 38569.90 48302.37 81000.00 45901.52  183551.72

2. Arunachal 820.79 13683.64 1616.82 11427.95 2043.18 20401.77 2091.75 8880.10
Pradesh

3. Assam 27156.47  42740.91 28555.8 47480.00 34408.20 76854.35 53220.9 106921.15

4. Bihar 62168.38 186158.47 52100.05 121739.06 80506.41 204789.63 78837.3 165968.20

5. Chhattisgarh 30402.54 51853.86 17578.58 55592.82 36187.73 87863.00 40448.84 58940.22

6. Goa 554.38 804.41 794.34 550.58 1168.27 671.27 825.41 1079.14

7. Gujarat . 21711.35 25432.47 24603.06 20031.73 28851.62 44065.01 35301.58 74350.79

8. Haryana 7299.26 20546.87 19094.93 27600.00 15325.12 32786.11 16713.43 40461.41

9. Himachal 11073.48 8552.99 4835.78 8608.00 6487.67 13786.66 7351.6 14192.78
Pradesh

10. Jammu and 4868.06 20532.59 5607.67 37363.27 7990.60 40348.79 8047.48 30070.50

Kashmir
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1 2 3 4 5 6 7 8 9 10
11. Jharkhand 18033.59 69041.09 22777.87 70940.22 32595.49 89562.26 26917.22 57903.46
12. Karnataka 23339.47 51578.19 26902.33  44220.60 45368.29 66903.00 46331.26 62788.35
13. Kerala 124922 10854.04 13845.1 11989.50 18511.33 19660.73 10277.09 17021.85
14. Madhya 57669.41 85569.35 53311.19 113249.00 65781.83 176783.00 76704.43  190427.12
Pradesh
15. Maharashtra 72925.21 67386.02 57771.47 56432.00 107492.08 85537.00 69177.92 117962.58
16. Manipur 1463.58 321.21 1478.66 1500.00 5658.11 13253.77 1894.19 2940.55
17. Meghalaya 2593.86 9440.36 5635.93 9383.00 13831.77 18540.90 3528.12 14410.60
18. Mizoram 1401.91 5112.59 821.34 6617.75 1902.29 10115.31 3282.7 9314.05
19. Nagaland 940.08 2867.87 1062.01 4913.00 4026.97 8636.83 2464.37 4798.33
20. Odisha 28851.34  49080.90 32108.24 63061.60 38959.13 73177.85 37123.55 92719.98
21. Punjab 16874.65 13808.10 11139.42 20044.00 16605.10 39612.74 17561.54 48112.44
22. Rajasthan 55153.39 108326.80 40639.53 127124.00 46225.76 146182.29 52901.22  139838.43
23. Sikkim 425.86 1075.31 444.55 1736.00 899.59 4469.19 1035.65 3022.84
24. Tamil Nadu 24235.39  45414.47 40189.22 48366.00 44250.56 69068.57 40333.68 66937.15
25. Tripura 2968.42 6464.12 3801.36 7473.00 4856.76 17121.48 8408.41 17309.23
26. Uttarakhand 5136 11444.45 5169.29 16006.29 10963.29 25793.94 14255.51 20092.49
27. Uttar Pradesh 82307.17 212884.89 89054.39 196011.90 102715.36 310462.88 107638.85 245268.64
28. West Bengal 65732.32 65169.37 74165.5 104142.00 79480.03 174703.17 73983.83 167952.74
29. Andaman and 322.35 780.54 216.48 412.44 247.06 357.78 509.14 907.36
Nicobar islands
30. Chandigarh 364.88 820.52 343.12 1100.72 525.54 2155.89 520.59 1311.21
31. Dadra and Nagar 151.42 104.63 152.62 350.18 290.45 413.78 342.71 564.35
Haveli
32. Daman and Diu 71.57 0.00 89.96 169.00 147.78 162.99 136.58 230.06
33. Dethi 5772.06 1529.01  7074.43 3088.62 9072.32 3552.71 6562.19 2135.08
34. Lakshadweep 41.85 70.00 46.48 143.80 80.54 127.39 76.32 127.86
35. Puducherry 423.6 638.59 429.7 669.96 693.24 485.38 635.99 557.62
Total 673709.0 1261120.41 669562.8 1278107.89 912452.00 1959407.42 8913429 1969010.38
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[English]
FDI Cap on Telecom Towers

*110. SHRI SANJAY BHOI:
SHRI ANAND PRAKASH PARANJPE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Telecom Regulatory Authority of India
(TRAI) has recommended to the Government for lowering
the foreign direct investment cap on telecom tower
companies from 100% to 74%;

(b) if so, the details thereof and the reasons therefor;

(c) the reaction of the Government to the
recommendation of TRAL;

(d) the number of telecom tower companies that
are likely to be affected by this move; and

(e) the manner in which such move is likely fo be
beneficial to the country and the consumers?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) Telecom Regulatory Authority of India (TRAI) in its
recommendations on "Spectrum Management and
Licensing Framework" dated 11th May, 2010, had
recommended that Infrastructure Provider-1 (IP-1) category
should also be brought under the Licensing regime. At
present telecom tower companies are registered under
Infrastructure Providers category- | and 100% FDI is
permitted whereas for Unified Access Service Licence
upto 74% FDI is permitted.

(b) and (e) TRAI has mainly given following reasons
behind their recommendations for bringing IP-1 under
licensing regime:

(i) The major telecom companies are forming IP-|
companies and hiving off their existing telecom tower
assets to such IP-1 companies, prime motive being
reduction of attendant incidence of licence fee on
revenues earned from sharing of their telecom
infrastructure.

(i) They can also be permitted to provide active
infrastructure, independent of the service providers
which is presently not permitted.

(i)  Since IP-1 has not been issued licence under Section
4, these companies cannot seek Right of Way (RoW)
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as provided in the Indian Telegraph Act, 1885.

(iv)  Presently, an IP-i is not permitted to setup/install
Radio Access Network of its own, as it has not been
assigned access spectrum and accordingly not
granted the Wireless Telegraphy (WT) licence.

(v)  Bringing IP-I under licence regime will facilitate the
installation and maintenance of complete Radio
Access Network by the infrastructure providers for
use of the access providers, along with spectrum for
providing backhaul through microwave systems
which can be offered to service providers on sharing
basis.

(viy  This will facilitate setting up of complete Tower site
(active & passive components along with wireless
equipment) by infrastructure providers, which they
can offer to the prospective telecom operator on
lease.

(vii)  This will generate more revenue to the Government
in terms of licence fee.

(¢) No decision has been taken on the
recommendation of TRAI to bring IP-I service providers
under licencing regime, who are currently unlicenced but
registered passive infrastructure providers.

(d) At present 398 companies are registered as
Infrastructure Provider category-I.

Financial Assistance to BSNL

*111. SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI LAXMAN TUDU:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the cash reserves of Bharat Sanchar
Nigam Limited (BSNL) have gone down and it has incurred
losses for the year ended March, 2011 and if so, the
details thereof and the reasons therefor;

(b) whether BSNL has sought financial assistance
from the Government;

(c) if so, the details thereof and the reasons therefor
alongwith the response of the Government thereto;

(d) whether the Government proposes to curtail the
heavy employee costs and if so, the details thereof, and

(e) the other corrective measures taken by the



27 Written Answers

Government to improve the financial condition of the
company?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) As per the audited books of account, cash reserve of
Bharat Sanchar Nigam Limited (BSNL) has gone down
from Rs. 30343 crores as on 31st March, 2010 to Rs. 2500
crores on 31st March, 2011, BSNL had incurred net losses
of Rs. 6384 crores during the financial year ended on 31st
March, 2010.

Main reasons for declining cash reserves of BSNL
are as follows:

. Payment of Rs. 18500 crores towards 3G Spectrum
and Broadband Wireless Access (BWA) Spectrun
Auction Price to Department of Telecommunications
(DoT).

. Payment of Rs. 5301 crores to LIC towards Group
Leave Encashment Scheme (GLES).

. Payments of Rs. 2900 crores due to implementation
of Revised Pay Scales.

. Payment of Rs. 392 crores as tax liability.

The losses in BSNL are due to decline in revenue
and increase in expenditure. The reasons for the decline
in revenue are as follows:

. Fixed to Mobile substitution.
. Stiff competition in mobile sector.
. Decrease in Average Revenue Per User (ARPU) in

mobile sector.

The reason for the increase in expenditure is mainly
due to large legacy work force whose wages is account
for 50% of the revenue.

(b) and (c) BSNL has sought continuation of support
towards rural wireline connections on phasing out of Access
Deficit Charge (ADC). The Telecom Regulatory Authority
of India (TRAI) has made interim recommendation of Rs.
600 crores as support.

(d) DoT has received a Voluntary Retirement
Scheme proposal from BSNL regarding rationalizing its
staff in view of the Company's high salary costs and
deteriorating financial health in the face of fierce
competition. ‘
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(e) DoT regularly reviews the performance of BSNL
to improve its financial health. Some of the steps taken by
BSNL to make it profitable are as follows:

. Optimizing CAPEX and OPEX through convergence
and consolidation of infrastructure.

. Strengthening of stable revenue streams through
concerted focus on broadband and enterprise
business with major focus on Government projects.

. Focussing on the revenue from top 100 Cities for
monitoring purpose.

. Sustained operational focus on customer care,
service delivery, service assurance, revenue
management and asset management.

. Aggressive push on Data usage and value added
services.
. Clear cut segregation of commercial activities from

social obligation to ensure sustainable growth.

. Progressive migration of current network to Next
Generation Network thereby ensuring convergence,
consolidation and seamless delivery of various
services to end customers across different
technologies.

Fee Structure in Private Colleges/Universities

*112. DR. RATTAN SINGH AJNALA:
SHRIMATI RAMA DEVL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has laid down norms
for fee structure in private colleges/universities in the
country;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether these norms are being followed by such
colleges/universities;

(d) if not, the action taken/proposed to be taken
against such institutions;

(e) whether the Government has evolved any
mechanism to control the arbitrary fee structure in the
private colleges/universities; and

(f) if so, the details thereof and if not, the reasons
therefor?
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHR! KAPIL SIBAL):
(a) to (d) Though the Government has not laid down any
norms for fee fixation, the directions of the Hon'ble Supreme
Court are being followed. The Hon'ble Supreme Court, in
its judgment dated 31.10.2002 in TMA Pai Foundation &
Others vs. State of Karnataka [WP (Civil) No.317 of 1995],
held that, fixing of a rigid fee structure would be an
unacceptable condition. The decision on the fee to be
charged must necessarily be left to the private educational
institution that does not seek or is not dependent upon any
funds from the Government. It has further held that in the
establishment of an educational institution, the object
should not be to make profit in as much as education is
essentially charitable in nature. There can, however, be a
reasonable revenue surplus, which may be generated by
the educational institution for the purpose of development
of education and expansion of the institution. The Apex
Court also held in its majority judgment in the same Writ
Petition that, “in as much as the occupation of education
is, in a sense, regarded as charitable, the Government can
provide regulations that will ensure excellence in education,
while forbidding the charging of capitation fee and
profiteering by the institution”.

Further, in Islamic Academy & Ors. Vs State of
Karnataka & Ors. [(2003) 6 SCC 697], the Hon'ble Supreme
Court directed (14/8/2003) that in order to give effect to the
judgment in TMA Pai's case, a Committee, headed by a
retired High Court judge, be set up in each State to approve
the fee structure and the fee fixed by this Committee shalll
be binding for a period of 3 years at the end of which the
institution would be at liberty to apply for revision.

In a subsequent judgment (12/8/2005) in this
connection in PA Inamdar & Ors. Vs State of Maharashtra
& Ors. [(2005) 6 SCC 537], the apex Court has held that
the Committees regulating admission procedure and fee

structure shall continue to exist, but only as a temporary

measure and an inevitable passing phase until the Central
Government or the State Governments are able to devise
a suitable mechanism and appoint competent authority in
consonance with the observations made herein above.

As per the Supreme Court of India's direction in
Islamic Academy & Ors. Vs State of Karnataka & Ors.
(2003) and upheld in PA Inamdar & Ors. Vs State of
Maharashtra & Ors. (2005) judgment, State level fee
Committees have been constituted by the State
Governments concerned to prescribe the tuition and other
fees to be charged by technical and professional higher
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educational institutions at under graduate and post
graduate level and to regulate and oversee the
implementation.

The University Grants Commission [UGC (Institutions
Deemed to be Universities) Regulations, 2010] which came
into operation from 26.05.2010 also contains provisions
for regulating admission and fee in institutions deemed to
be universities. Para 6.5 of these Regulations provides
that, “The level of the fees charged for the courses offered
in deemed to be universities shall have a reasonable
relation to the cost of running the course. The fee structure
shall be displayed in the prospectus and on the institution's
website".

The UGC (Establishment of and Maintenance of
Standards in Private Universities) Regulations, 2003
stipulate that the fixation of fees in Private Universities
shall be in accordance with the norms/guidelines
prescribed by the UGC and other concerned statutory
bodies.

(e) and (f) To regulate fees which the private
educational institutions may charge, the Government
directed the University Grants Commission (UGC) to frame
regulations for admissions and fee structure in private
educational institutions in consultation with the
stakeholders. The UGC constituted an Expert Committee
in August, 2007 under the chairmanship of Prof. B.S.Sonde
to formulate, inter alia, regulations with regard to admission
and fee for self-financing private professional institutions,
including 'deemed to be universities'. Based on the
recommendation given by the Sonde Committee, UGC
has submitted draft UGC (Fee structure in Institutions
deemed to be universities) Regulations 2009 and the
same are under examination of the Government.

In PA Inamdar & Others Vs State of Maharashtra &
Others (2005), the apex court has held that every institution
is free to devise its own fee structure but the same can be
regulated in the interest of preventing profiteering. No
capitation fee can be charged. The court held that it was
for the Central Government or for the State Governments,
in the absence of a Central Legislation, to come out with
a detailed well thought out legislation on the subject.
Government have introduced the Prohibition of Unfair
Practices in Technical Educational Institutions, Medical
Educational Institutions and Universities Bill, 2010 in the
Lok Sabha which provides for the prohibition of certain
unfair practices in technical educational institutions,
medical educational institutions and universities including
private universities to protect the interest of the students
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admitted and to provide for matter connected therewith or
incidental thereto. It also provides for criminal liability and
civil penalties for charging capitation fee or donations.

Extradition Treaty with Bangladesh

*113. SHRI BAIJAYANT PANDA:
SHRI ARJUN RAM MEGHWAL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the names of the countries with which India has
signed extradition treaty;

(b) whether an extradition treaty has not been signed
between India and Bangladesh and if so, the time by
which the two countries propose to sign the said treaty
along with the details thereof;

(c) whether the Government has faced problems in
extradition of notorious criminals from Bangladesh due to
the absence of such a treaty;

(d) if so, the details of the efforts made by the
Government in this direction so far; and

(e) the number of criminals who have taken refuge
in Bangladesh taking advantage of the absence of an
extradition treaty not despite demands being made by the
Indian Government for their deportation along with the
details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) India has signed Extradition Treaties with
a number of countries/regions, namely, Belgium, Nepal,
Canada, the Netherlands, UK, Switzerland, Bhutan, Hong
Kong, USA, Russia, UAE, Uzbekistan, Spain, Turkey,
Mongolia, Germany, Tunisia, Republic of Korea, Oman,
France, South Africa, Bahrain, Poland, Ukraine, Bulgaria,
Kuwait, Belarus, Mauritius, Portugal, Mexico, Australia,
Malaysia, Saudi Arabia, Egypt, Tajikistan, Philippines,
Brazil, Iran, Kazakhstan and Indonesia. In addition, India
has Extradition Arrangements with Fiji, ltaly, Papua New
Guinea, Singapore, Sri Lanka, Sweden, Tanzania, Thailand
and Peru.

(b) It is the policy of the Government to conclude
Extradition Treaties with as many countries as possible to
ensure repatriation of fugitive criminals for trial. Negotiations
are held through diplomatic channels on the basis of
drafts proposed by either side. A draft Extradition Treaty
has already been proposed to Bangladesh for their
consideration. The matter was also discussed during the
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visit of the Prime Minister of India to Bangladesh in
September, 2011.

(c) to (e) The Government of Bangladesh has
extended cooperation in addressing our security concerns.
The issue of repatriation of notorious criminals has been
discussed at various bilateral meetings held between the
two countries.

import of ATF

114.  SHRI RAMKISHUN:
SHRI VIRENDER KASHYAP:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has allowed or
proposes to allow direct import of Aviation Turbine Fuel
(ATF) by Indian carriers without payment of any tax;

(b) it so, the details of the airlines to whom this
permission has been/is being accorded and the benefits
likely to accrue as a result thereof and its likely impact on
the Indian oil companies;

(c) the details of the terms and conditions fixed for
such import alongwith the average annual economic relief
to the airline industry from this move;

(d) whether the Government has assessed the
viability of this move and devised the mechanism to make
up for the loss of revenue to the States in the form of Sales
Tax; and

(e) if so, the details thereof and if no, the reasons
thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes, Madam. Directorate General of Foreign
Trade has allowed import of ATF by or on behalf of airlines
as actual users and on actual use basis, with payment of
all applicable taxes.

(b) to (e) The information is being collected.
[Translation]

Antrix Devas Deal

*115. SHRI KAUSHALENDRA KUMAR:
SHRI S.R. JEYADURAL:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has barred the former
Chairman of Indian Space Research Organisation (ISRO)



33 Written Answers

and some other former Senior Scientists from holding any
Government job due to their alleged mismanagement in
Antrix-Devas Deal;

(b) if so, the details thereof and the reasons therefor;

(c) whether any representations have been received
by the Government for a thorough investigation of the said
deal afresh;

(d) if so, the details thereof and the action taken/
being taken by the Government in this regard; and

(e) the other steps taken by the Government to
ensure a fair deal to all concerned?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMYY): (a) and (b) The
former ISRO Chairman and three other former senior
scientists of ISRO (who were already superannuated from
service) have been excluded from re-employment,
committee roles or any other important role under the
Government and have been divested of any current
assignment/consultancy by Government. This decision has
been taken based on the reports of the High Powered
Review Committee (HPRC) and the High Level Team
(HLT).

(c) to (e) Government has received representation
from the aggrieved scientists that they have not been
given opportunity to present their case and requested for
revocation of the order. Former ISRO Chairman has
demanded a fresh probe into the Antrix-Devas deal and
its subsequent annulment. The matter is under the
examination by the Government.

[English]
Rashtriya Madhyamik Shiksha Abhiyan

*116. SHRI KUNVARJIBHAI MOHANBHAI
BAVALIA:
PROF. RAMSHANKAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools sanctioned during 2011-
12 and those proposed to be opened in the near future
under the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
State-wise;

(b) whether RMSA scheme creates inequality in
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fund distribution among the States;

(c) if so, the reasons for the wide variations in the
distribution of funds of RMSA among the States;

(d) the details of allocation of funds amongst States
till 31st March, 2011 under RMSA;

(e) whether the grants-in-aid schools are eligible to
get funds under RMSA; and

(f) if not, whether the Government proposes to
include them in the eligibility criteria for RMSA and if so,
the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) Opening of 3956 new secondary schools by way of
upgradation of Government upper primary schools was
approved during 2011-12 under Rashtriya Madhyamik
Shiksha Abhiyan (RMSA). Out of these. 2553 secondary
schools have become functional till date. State wise detail
of such approved and functional new secondary schools
is given in the enclosed Statement-|.

(b) and (c) The norms of RMSA are the same for all
the States/UTs in the country. The Project Approval Board
considers and approves the Annual Work Plan and Budget
proposals of the States/UTs based on appraisal of their
eligibility as per Scheme norms. The size of the physical
and financial proposals of the States/UTs varies depending
on the phasing of implementation formulated by the States/
UTs. Further, the number and nature of existing secondary
schools differ across States/UTs. The requirement of new
secondary schools and need to strengthen existing
government secondary schools also varies among States/
UTs.

(d) Against the budget allocation of Rs. 550 crore
and Rs. 1500 crore during 2009-10 and 2010-11 for RMSA.
respectively, Rs. 547.83 crore and Rs. 1480.10 crore were
released to States/UTs. State-wise detail of fund allocation
during 2009-10 and 2010-11 is given in the enclosed
Statement-|l.

(e) and (f) Currently, the grant-in-aid schools are
assisted under RMSA only for in-service training of teachers.
Extension of RMSA to such schools at par with government
schools will be subject to approval of the modifications
proposed under the Scheme and availability of funds.
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State-wise new secondary schools approved and
functional during 2011-12 under RMSA.

SI. No. State/UT

New secondary

Schools

schools approved become

during 2011-12

functional
out of schools

approved
during 2011-12
(against column

no. 3)
1 2 3 4
1. Andaman 0 0
and Nicobar
2. Andhra 102 88
Pradesh
3. Arunachal 22 0
Pradesh
4. Assam 0 0
5. Bihar 169 0
6. Chhattisgarh 633 624
7. Chandigarh 0 0
8. Daman and Diu 1 0
9. Delhi 0 0
10. Dadra and 0 4]
Nagar Haveli
11. Goa 0 0
12. Gujarat 256 254
13. Haryana 5 0
14. Himanchal 22 0
Pradesh
15. Jammu and Kashmir 279 0
16. Jharkhand 297 3
17. Karnataka 0 0
18. Kerala 16 1
19. Lakshadweep 0 0

to Questions 36

1 2 3 4
20. Madhya 603 603
Pradesh
21. Maharashtra 0 0
22. Manipur 49 0
23. Meghalaya 0 0
24, Mizoram 26 0
25. Nagaland 45 0
26. Odisha 9 9
27. Puducherry 2 2
28. Punjab 73 73
29. Rajasthan 0 0
30. Sikkim 0 0
31. Tami! Nadu 710 710
32. Tripura 41 39
33. Uttarakhand 147 147
34. Uttar Pradesh 449 0
35. West Bengal 0 0
Total 3956 2553

Statement-Il

State-wise fund released in 2009-10 and 2010-11
under RMSAs

(Rs. in crore)

SI. No. Fund released under RMSA
State 2009-10 2010-11

1 2 3 4

1. Andaman and 0 0.64

Nicobar [slands

2. Andhra Pradesh 15.05 311.57

3. Arunachal Pradesh 1.89 26.98

4. Assam 8.70 19.35

5. Bihar 19.64 77.27
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1 2 3 4
6. Chandigarh 0.10 0.45
7. Chhattisgarh 58.12 15.25
8. Dadra and Nagar Haveli 0.00 0.20
9. Daman and Diu 0.00 0.31
10. Delhi 0.00 0.71
11. Goa 0.51 0.54
12. Gujarat 2.94 10.69
13. Haryana 5.33 23.00
14. Himanchal Pradesh 3.74 38.50
15. Jammu and Kashmir 11.02 26.40
16. Jharkhand 9.41 69.43
17. Karnataka 74.43 19.47
18. Kerala 10.33 15.13
19. Lakshadeep 1.10 0.05
20. Madhya Pradesh 97.58 196.19
21. Maharashtra 3.50 13.47
22. Manipur 18.54 25.26
23. Meghalaya 1.86 0.00
24. Mizoram 17.21 19.08
25. Nagaland 11.87 5.24
26. Odisha 8.04 89.83
27. Puducherry 1.82 1.87
28. Punjab 25.25 188.25
29. Rajasthan 19.38 52.96
30. Sikkim 2.70 4.26
31. Tamil Nadu 55.18 77.05
32. Tripura 9.98 25.26
33. Uttar Pradesh 36.10 49.43
34. Uttarakhand 3.52 76.01
35. West Bengal 12.99 0.00
Total 547.83 1480.10

to Questions 38

Common Syllabus

*117.  SHRIMATI PRIYA DUTT:
SHRI RAVNEET SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a common syllabus and common
curriculum is required to achieve the objectives of the
Right to Education Act;

(b) if so, the details thereof and the steps being
taken by the Government in this regard;

{(c) the present status of the Government's
commitment towards 'one nation, one syllabus, one exam’
and ‘core curriculum’ concept for the 10th and 12th classes;

(d) the time by which this plan is likely to be
implemented;

{(e) whether various State Education Boards and
other stakeholders have been consulted in this regard;
and

(f) if so, their response in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) and (b) Section 7(6) of the Right of Children to Free
and Compulsory Education (RTE) Act provides that the
Central Government will develop a framework of national
curriculum with the help of academic authority specified
under section 29. The Central Government has notified
the National Council of Educational Research and Training
(NCERT) as the academic authority for developing the
framework of national curriculum. The Central Government
has clarified that the National Curriculum Framework (NCF)
2005, developed by the NCERT, will be the framework of
national curriculum till such time as the Central Government
decides to develop a new framework.

Further, Section 29(1) of the RTE Act, 2009 provides
that the Curriculum and Evaluation procedure for
elementary education shall be laid down by an academic
authority to be notified by the appropriate government.
Section 29(2) of the RTE Act also provides that while
laying down the curriculum and evaluation procedure the
academic authority shall take into consideration the
following:

(a) Conformity with Constitutional values;
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(b) All round development of the child;

(c) Building up the child's knowledge, potentiality
and talent;

(d) Development of physical and mental abilities to
the fullest extent;

(e) Learning through activities, discovery and
exploration in a child friendly and child-centred
manner,

() The child's mother tongue serving 'as far as
practicable' as the medium of instruction;

(g) Making the child free of fear, trauma and anxiety
and helping the child to express views freely;
and

(h) Comprehensive and continuous evaluation of
the child's understanding and knowledge and
the ability to apply it.

Therefore the academic authorities notified by the
appropriate Governments are required to develop their
own curriculum and evaluation procedure for elementary
education in keeping with the principles of section 29(2)
of the RTE Act and the NCF 2005.

(c) to (f) The Central Advisory Board of Education
(CABE) has endorsed the need for a core curriculum in
Science and Mathematics at Secondary level across all
Educational Boards in the country, so as to provide a level
playing field to all students to join professional courses.

In a meeting of the Council of Boards of Secondary
Education (COBSE) on 16th February, 2010, 21 Boards
unanimously decided to adopt core curriculum in Science
and Mathematics at Senior Secondary level. Accordingly,
NCERT has developed core syllabi in Biology, Physics,
Chemistry and Mathematics at Higher Secondary stage in
collaboration with COBSE and Central Board of Secondary
Education (CBSE). COBSE, in association with NCERT
has undertaken a similar exercise for commerce stream.

[Translation]

Coal Slurry

*118. DR. BALIRAM: Wili the Minister of COAL be
pleased to state:

(a) the policy of Coal India Limited (CIL) to
compensate farmers on whose land the slurry of coal is
lying;

(b) the total amount of compensation paid in this
behalf to the farmers during the last three years;
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(c) whether slurry of various coal producing
subsidiaries of CIL including Bharat Coking Coal Ltd.
(BCCL) is lying on farmers land and if so, the details
thereof;

(d) whether the High Court of Jharkhand had issued
orders for payment of compensation to the affected farmers
in this regard; and

(e) if so, the latest status thereof?

THE MINISTER OF COAL (SHRI SRIPRAKASH
JAISWAL): (a) The policy of Coal india limited (CIL) is to
pay the land compensation as will be notified by the
concemed State Govt. for the land acquired for mining and
other allied purpose.

(b) No such amount has been paid.

(c) The slurry is being dumped in the acquired land
of the subsidiary companies of CIL.

In BCCL, there are two washeries where slurry of
coal is lying in farmers land. The details are as under-

(1) Dugda Coal Washery-18 acres approx.
(2) Barora Coal Washery-5.63 acres.

At present no slurry is flowing out side of slurry pond
of washery.

(d) As per the order of the Hon'ble High Court of
Jharkhand in case no. WP(c)/944/03 passed on 21.8.2008
the direction as under-

(a) BCCL shall take steps for sale of slurry deposited
from Washery of Dugda and Barora Coal
Washery.

{b) BCCL will sell the slurry to the land owners on
being satisfied with the documents regarding
ownership of land at notified prices.

(c) If land owners do not come forward to purchase
the slurry on notified prices then BCCL may go
for other options of sale.

(e} A CMP case No. 302/10 was filed before the
Hon'ble High Court of Jharkhand for seeking direction
upon the state of Jharkhand to extend co-operation in
identifying the title holders of the land. The CMP case is
pending for disposal. Further an L.A.No. 3318/10 has also
been filed for early disposal of this case.
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[English]
Effects of Radiation

119. SHRI ANANTH KUMAR: Wili the PRIME
MINISTER be pleased to state:

(a) whether some studies have been conducted on
the ill-effects of radiation on the villages around operational
nuclear power plants in the country;

(b) if so, the reasons for conducting such studies
and the main findings of these studies;

(c) whether the Government has plans for relocation
of the villagers within a specified radius of operational
nuclear power plants;

(d) if so, the details of the relocation package that
the Government has to offer to the villagers;

(e) whether the Government has consulted the State
Governments in respect of these studies and the relocation
packages; and

(fy if so, the response of the State Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Yes,
Madam. Radiation levels around the nuclear power plants
are negligibly higher than the background radiation. While
average background radiation level is 2400 micro Sievert
per year, at plant site radiation levels are higher from the
average by 1 to 25 micro Sievert per year. Therefore, there
is no ill effect of radiation around nuclear power plants.
The epidemiological survey for health assessment in
respect of employees working in Nuclear Power Plants
(NPP) have been carried out in detail. The studies have
found that there has not been any rise in cancer morbidity,
birth defects or any other ailments compared to areas
away from NPPs. Annual medical checkups are carried
out for all occupational workers, results of which also
established that there is no ill effect of radiation in and
around NPPs. In order to analyze the effect of radiation,
on air, water, soil, vegetation, crops, milk, fish etc. around
each of the nuclear power plant site, Environmental Survey
Laboratories (ESL) are estabiished at all sites several
years before setting up of the plant. The monitoring of
environmental matrices by ESL before and after operation
of nuclear power plant has established that there is no
significant changes in radioactivity or radiation level in
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environment compared to the base line data.
(c) No, Madam.
(d) to (f) Do not arise.

[Translation]

Unused Airports

*120. SHRI GORAKH PRASAD JAISWAL:
SHRI HARIN PATHAK:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of unused airports in the country at
present, State/UT-wise alongwith the details of their owners;

(b) the expenditure incurred on maintenance of
these unused airports during each of the last three years;

(c) the loss suffered by the Government due to non-
utilisation of these airports during the said period;

(d) the details of the unused airports made
operational by the Government during each of the last
three years and the current year; and

(e} whether the Government proposes to make some
more unused airports operational during 2012-13 and if
so, the details thereof, airport-wise and if not, the reasons
therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) There are 32 airports belongs to AAl which
are non operational at present. Details given in the
enclosed Statement.

(b) The expenditure incurred on maintenance of
these unused airports during each of the last three years
are 2008-09 (Rs. 4.92 crore), 2009-10 (Rs. 8.54 crore),
2010-11 Rs. 19.36 crore).

(c) Loss suffered by the Government due to non-
utlization of these airports during the said period are 2008-
09 (Rs. 4.92 crore), 2009-10 (Rs. 8.11 crore), 2010-11
(Rs. 19.27 crore). '

(d) Mysore Airport in Karnataka and Pantnagar in
Uttarkhand have been operationalised in the last three
years.

(e) Operationalisation of airports in the next financial
year is subject to availability of traffic demand at these
airports and their commercial viability.
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Statement
Sl. No. Name of the State Airports
1 2 3
1. Arunachal Pradesh 1. Daparizo
2. Passighat
3. Tezu
2. Andhra Pradesh 4. Kadapa

5. Donakonda
6. Nadirgul
7. Waranga!
3. Assam 8. Rupsi
9. Sheila
4. Bihar 10. Jogbani
11. Raxaul

12. Muzaffarpur

5. Chhattisgarh 13. Bilaspur
6. Guijarat 14. Deesa (Palanpur)
7. Jharkhand 15. Chakulia

16. Deoghar
8. Madhya Pradesh 17. Khandwa

18. Panna

19. Satna
9. Mizoram 20. Aizawl (Turial)
10. Maharashtra 21. Jalgaon
11. Odisha 22. Jharsuguda
12. Rajasthan 23. Kishangarh
13. Tamil Nadu 24. Vellore
14. Tripura 25. Kailashar

‘ 26. Kamalpur

27. Khowai
15. Uttar Pradesh 28. Lalitpur
16. West Bengal 29. Asansol

30. Balurghat
31. Cooch Behar

32. Malda

[English]

World Sanskrit Conference

1151. SHRI RAYAPATI SAMBASIVA RAO:
SHRI RAJAIAH SIRICILLA:

WiU the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the 15th World Sanskrit Conference

was held in Delhi recently;
(b) if so, the details thereof; and

(c) the steps being taken to conduct more such
Conferences in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) Yes, Madam.

(b) 15th World Sanskrit Conference (WSC) was
organized by Rashtriya Sanskrit Sansthan, New Delhi in
association with International Association of Sanskrit
Studies (IASS) affiliated to UNESCO with its headquarters
at Paris, from 5th January, 2012 to 10th January, 2012.
The Conference was inaugurated by Hon'ble Prime Minister
of India at Vigyan Bhawan, New Delhi. 203 scholars from
32 foreign countries and more than 1000 scholars from
India participated in the conference. Technical sessions
on various themes in twenty sections — Veda; Linguistics;
Epics and Puranas; Tantra and Agamas; Vyakarana;
Poetry, Drama and Aesthetics; Sanskrit and Asian
Languages and Literatures; Sanskrit and Science; Buddhist
Studies; Jain Studies; Philosophies; Religious Studies;
Ritual Studies; Epigraphy; Sanskrit in Technological World;
Modern Sanskrit Literature; Pandit-parishad; Kavisamvayah;
Law and Society; and Manuscriptology, were organized
during the conference. During this period a series of
exhibition entitled Visvavara was organized alongwith book
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fair and Sanskrit theatre.

(c) The WSC is being held after three years in
different parts of the world as decided by IASS.

[Translation]

Revision of Pay Scale of University Teachers

1152. SHRI BADRI RAM JAKHAR:
SK. SAIDUL HAQUE:
SHRI MAHENDRA KUMAR ROY:
SHRI BASUDEB ACHARIA:
SHRI P.K. BIJU:
SHRI RAGHUVIR SINGH MEENA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is aware of the
stalemate prevailing in the payment of arrear of the 6th
Pay Commission to the University and College Teachers
and equivalent cadres working under the State
Governments;

(b) if so, the details thereof;

(c) whether the Government has agreed to give 80
per cent of the additional expenditure to be incurred by the
State Governments;

(d) if so, whether the Government has released its
share of 80 per cent of fundi to the State Governments
including Rajasthan and Himachal Pradesh;

(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) A scheme for revision of
pay of teachers and equivalent cadres in all the Central
Universities and Colleges thereunder and the Institutions
Deemed to be Universities whose maintenance
expenditure is met by the UGC has been notified on
31.12.2008 by the Central Government which is available
on the Ministry's website at http://www.education.nic.in/
uhe/Teacher-payscale.pdf. This scheme is essentially for
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teachers, in Central Educational Institutions, but could be
extended to Universities, Colleges and other higher
educational institutions coming under the purview of the
State Government if the State Government adopted and
implemented the Scheme as a composite scheme including
addoption of the enhanced age of superannuation to 65
years.

(c) to (f) Government has offered to state governments
to claim 80% reimbursement of UGC pay scales arrears
if they adopt the scheme as a package, which includes
enhancement of retirement age of teachers to 65 years.
None of the State Governments have so far fulfilled all the
conditions of the scheme mentioned in para (a) above.
Therefore no amount has been released to any state il
today.

CBlI Recommendations

1153. SHRI YASHBANT LAGURI:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of COAL be pleased to state:

(a) whether the Central Bureau of Investigation has
made any recommendations for transfer and suspension
of some officers of coal companies;

(b) if so, the names of the officers recommended for
transfer and suspension;

(c) the action taken by his ministry in this regard till
date alongwith the outcome of the action taken; and

(d) the reaction of the Government on the above

outcome?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): {a) and (b) Yes, Madam. The
following 11 officers of the subsidiaries of Coal India Ltd.
were recommended for transfer/suspension by the Central
Bureau of Investigation (CBI):

(i) Sh. S.K.Sinha Chief Manager (Civil), South Eastern
Coalfields Ltd.

(iiy  Shri Rajendra Singh, General Manager (Excvn),
Northern Coalfields Ltd.
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(i) Shri A.K. Tiwary. General Manager (Excvn), Northern

Coalfields Ltd.

(iv)  Shri V.8.V. Nair, Sr. Manager(Secretarial), Northern

Coalfields Ltd.

(v)  Shri Vinay Kumar Singh, Chairman-cum-Managing

Director, Northern Coalfields Ltd.
(vij  Shri D.R. Sharma, Mahanadi Coalfields Ltd.
(viiy  Shri J.K. Goel, Mahanadi Coalfields Ltd.
(viii) Dr. P.G. Rao, Mahanadi Coalfields Ltd.
(ix)  Shri Umesh Prasad, Mahanadi Coalfields Ltd.

(x)  Shri L. Singuttuvan, Mahanadi Coalfields Ltd.

e}
(xiy  Shri Bansraj, Manager (E&M), Northern Coalfields

Ltd.

(c) and (d) The above named officers were
transferred/suspended as per the recommendations of the
CBI except Shri Vinay Kumar Singh, CMD, NCL who could
not be transferred as his appointment is specific to the

post.
[English]
Education for Women

1154. SHRI RAJAIAH SIRICILLA:
DR. KRUPARANI KILLI:
SHRI SURESH KUMAR SHETKAR:
SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government has formulated any
action plan to raise the standard of education of women/

girls in the country;
(b) if so, the details thereof;

(c) the measures taken by the Government for the

education of women to make them strong and self-reliant;
(d) if so, the details thereof;

(e) the total funds sanctioned/released for the
implementation of such scheme during the last three years

and the current year, State-wise; and
() the results achieved in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Raising female literacy rate
and reducing gender gap in literacy are the major
objectives of the 11th Five Year Plan. To achieve these
objectives, Government have been implementing major
Schemes including Sarva Shiksha Abhiyan (SSA) — Right
to Education (RTE), Mid Day Meal (MDM), Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) and Saakshar Bharat

with principal focus on women/girls.

(e) The state-wise details of the total funds
sanctioned/released for the implementation of these
schemes during the last three years and the current year,

are given in the enclosed Statement.

() The Census of 2011 has reported that the
literacy rate among women has increased from 53.67 to
65.46 percent and the gender gap has reduced from 21.59

percentile points to 16.68 percentile points from 2001 to
2011.



Statement

(Rs. in lakhs)

SI. No.Name of the State Sarva Shiksha Abhiyan (SSA) — Right to Education (RTE) Mid Day Meal (MDM)
2008-09 2009-10 2010-11 2011-12 2008-09 2009-10 2010-11 2011-12

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 71031.78 38569.90 81000.00 183551.72 27962.70 26105.62 48302.37  45901.52
2. Arunachal Pradesh 13683.64 11427.95 20401.77 8880.10 820.79 1616.82 2043.18 2091.75
3. Assam 42740.91 47480.00 76854.35 106921.15 27156.47 28555.80 34408.2 53220.9
4. Bihar . 186158.47 121739.06 204789.63 165908.20 62168.38 52100.05 80506.41 78837.3
5. Chhattisgarh 51853.86 55592.82 87863.00 58940.22 30402.54 17578.58 36187.73 40448.84
6. Goa 804.41 550.58 671.27 1079.14 554.38 794.34 1168.27 825.41
7. Gujarat 25432.47 20031.73 44065.01 74350.79 21711.35 24603.06 28851.62 35301.58
8. Haryana 20546.87 27600.00 32786.11 40461.41 7299.26 19094.93 15325.12 16713.43
9. Himachal Pradesh 8552.99 8608.00 13786.66 14192.78 11073.48 4835.78 6487.67 7351.6
10. Jammu and Kashmir 20532.59 37363.27 40348.79 30070.50 4868.06 5607.67 7990.6 8047.48
11. Jharkhand 69041.09 70940.22 89562.26 57903.46 18033.59 22777.87 32595.49 26917.22
12. Karnataka 51578.19 44220.60 66903.00 62788.35 23339.47 26902.33 45368.29 46331.26
13. Kerela 10854.04 11989.50 19660.73 17021.85 12492.20 13845.10 18511.33 10277.09
14. Madhyé Pradesh 85569.35 113249.00 176783.00 190427.12 57669.41 53311.19 65781.83 76704.43
15. Maharashtra 67386.02 56432.00 85537.00 117962.58 72925.21 57771.47 107492.08 69177.92
16. Manipur 321.21 1500.00 13253.77 2940.55 1463.58 1478.66 5658.11 1894.19
17. Meghalaya 9440.36 9383.00 18540.90 14410.60 2593.86 5635.93 13831.77 3528.12
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1 2 3 4 5 6 7 8 9 10
18. Mizoram 5112.59 6617.75 10115.31 9314.05 1401.91 821.34 1902.29 3282.7
19. Nagaland 2867.87 4913.00 8636.83 4798.33 940.08 1062.01 4026.97 2464.37
20. Odisha 49080.9 63061.60 73177.85 92719.98 28851.34 32108.24 38959.13 37123.55
21. Punjab 13808.10 20044.00 39612.74 48112.44 16874.65 11139.42 16605.1  17561.54
22. Rajasthan 108326.8 127124.00 146182.29 139838.43 55153.39 40639.53 46225.76  52901.22
23. Sikkim 1075.31 1736.00 4469.19 3022.84 425.86 444.55 899.59 1035.65
24. Tamil Nadu 45414 .47 48366.00 69068.57 66937.15 24235.39 40189.22 44250.56  40333.68
25. Tripura 6464.12 7473.00 17121.48 17309.23 2968.42 3801.36 4856.76 8408.41
26. Uttrakhand 1144445 16006.29 25793.94 20092.49 5136.00 5169.29 10963.29  14255.51
27. Uttar Pradesh 212884.89 196011.90 310462.88 245268.64 82307.17 89054.39 102715.36 107638.85
28. West Bengal 65169.37 104142.00 174703.17 167952.74 65732.32 74165.50 79480.03  73983.83
29. Aandaman and 780.54 412.44 357.78 907.36 322.35 216.48 247.06 509.14

Nicobar Islands
30. Chandigarh 820.52 1100.72 2155.89 1311.21 364.88 343.12 525.54 520.59
31. Dadra and Nagar Haveli 104.63 350.18 413.78 564.35 151.42 152.62 290.45 342.71
32. Daman and Diu 0 169.00 162.99 230.06 71.57 89.96 147.78 136.58
33. Delhi 1529.01 3088.62 3552.71 2135.08 5772.06 7074.43 9072.32 6562.19
34. Lakshadwaddep 70 143.80 127.39 127.86 41.85 46.48 80.54 76.32
35. Pudducherry 638.59 669.96 485.38 557.62 423.60 429.70 693.24 635.99

Total 1261120.41 1278107.89  1959407.42 1969010.38 673708.99 669562.84 912451.84 891342.87
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Sl. No. Name of the State

Rashtriya Madhyamic Shiksha Abhiyan (RMSA)

Saakshar Bharat

2009-10 2010-11 2011-12 2009-10 2010-11 2011-12
1 2 11 12 13 14 15 16

1. Andhra Pradesh 1505.00 31157.00 28489.56 6899.55 8466.69 6454.91
2. Arunachal Pradesh 189.00 2698.00 292.98 403.68 487.03 0.00
3. Assam 870.00 1935.00 8345.92 1447.59 858.08 0.00
4. Bihar 1964.00 7727.00 2350.20 4494 8518.93 37.63
5. Chhattisgarh 5812.00 15625.00 33812.30 1902.78 1961.53 2867.51
6. Goa 51.00 54.00 312.60 0.00 0.00 0.00
7.  Gujarat 294.00 1069.00 1524.60 2399.11 0.00 1440.13
8. Haryana 533.00 2300.00 17555.66 120.11 727.59 511.12
9. Himachal Pradesh 374.00 3850.00 2101.23 0.00 146.34 0.00
10. Jammu and Kashmir 1102.00 2640.00 9636.00 0.00 0.00 887.24
11. Jharkhand 941.00 6943.00 1794.02 546.67 2576.09 46.41
12. Karnataka 7443.00 1947.00 2546.02 1844.41 4562.92 0.00
13. Kerela 1033.00 1613.00 1909.58 0.00 0.00 0.00
14. Madhya Pradesh 9758.00 19619.00 22006.19 0.00 2070.01 2817.61
15. Maharashtra 350.00 1347.00 7399.20 1782.27 479.54 0.00
16. Manipur 1854.00 2526.00 3022.70 262.25 0.00 0.00
17. Meghalaya 186.00 0.00 178.01 0.00 362.02 0.00
18. Mizoram 1721.00 1908.00 3264.24 0.00 0.00
19. Nagaland 1187.00 524.00 2501.63 0.00 196.26 0.00

€9

(e¥eS) ¥E61 ‘L VHLIVHO Slomsuy UdIllIM

suonsanp o0}



1 2 11 12 13 14 15 16
20. Odisha 804.00 8983.00 12886.89 349.89 0.00 664.37
21. Punjab 2525.00 18825.00 8940.07 0 1561.33 0
22. Rajasthan 1938.00 5296.00 14689.09 4410.59 0.00 8111.11
23. Sikkim 270.00 426.00 79.33 62.63 0.00 0.00
24. Tamil Nadu 5518.00 7705.00 17327.94 936.32 1139.63 0.00
25. Tripura 998.00 2526.00 695.08 82.68 0 0.00
26. Uttrakhand 352.00 7601.00 3406.65 79411 190.93 2841.73
27. Uttar Pradesh 3610.00 4943.00 20448.56 6488.37 0.00 15542.09
28. West Bengal 1299.00 0.00 274.07 1415.69 0.00 0.00
29. Andaman and 0.00 64.00 105.21 0.00 0.00 0.00

Nicobar Islands
30. Chandigarh 10.00 45.00 234.55 0.00 0.00 0.00
31. Dadra and Nagar Haveli 0.00 20.00 125.36 0 17.95 0
32. Daman and Diu 0.00 31.00 110.05 0.00 0.00 0.00
33. Delhi 0.00 71.00 397.45 0.00 0.00 0.00
34. Lakshadwaddep 110.00 5.00 74.00 0.00 0.00 0.00
35. Pudducherry 182.00 187.00 196.10 0.00 0.00 0.00

Total 54783.00 148010.00 229033.04 32598.10 34322.87 42221.86
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Purview of RTI

1155. SHRI NAVEEN JINDAL: Will the PRIME
MINISTER be pleased to state:

(a) whether the Central Information Commission
(CIC) has recently ruled that legal opinion sought internally
by the Government comes under the purview of the Right
to Information Act, 2005, and can be made public; and

(b) if so, the details thereof alongwith the reaction

of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) The
Central Information Commission is an independent quasi-
fudicial authority which adjudicates on appeals and
complaints based on the facts and merits of the cases. The
order of the Commission is binding in the particular case.
Order of the Commission is challengeable in High Court
by way of writ petition.

[Translation]

Manufacture of Telescope

1156. SHRI A.T. NANA PATIL:
SHRI HANSRAJ G. AHIR:

Will the PRIME MINISTER be pleased to state:

(a) whether India and China have decided to work
on a project of manufacturing a big telescope with mutual

cooperation in the field of astronomy;
(b) if so, the details thereof; and

(c) the details of the amount being spent on the
said project with the cooperation of China along with the
time-limit under which the said project is likely to be

completed?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
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OFFICE (SHRI V. NARAYANASAMY): (a) There is no such
proposal for manufacturing of a big telescope through

mutual cooperation between India and China.
(b) Does not arise.
(c) Does not arise.
[English]
Anti-Corrpution Law

1157. SHRI R. DHRUVANARAYANA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has any proposal to

bring corporate sector under anti-corruption law;

(b) if so, the details and the present status thereof;
and

(c) the views of each States including Karnataka in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) to (c) There is a
proposal in the Ministry of Home Affairs to amend the
Indian Penal Code, 1860 to make bribery in private sector
a criminal offence. Since Criminal Law and Criminal
Procedure fall in the Concurrent List of Seventh Schedule
to the Constitution of India, taking a view on the proposal
is subject to receipt of comments from all the State

Governments.

As on 16th March, 2012, comments have been
received from the Government of Arunachal Pradesh,
Assam, Chhattisgarh, Gujarat, Goa, Haryana, Himachal
Pradesh, Jammu and Kashmir, Jharkhand, Karnataka,
Kerala, Maharashtra, Manipur, Meghalaya, Mizoram,
Nagaland, Punjab, Rajasthan, Sikkim, Tamil Nadu, Tripura,
West Bengal, Andaman and Nicobar Islands, Chandigarh,
Daman and Diu, Dadra and Nagar Haveli, NCT of Delhi
and Lakshadweep. A statement containing brief of the
comments of the State Governments/UT Administrations is

given in the enclosed Statement.
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Statement
Sl. No. State Government Comments
1 2 8

1. Andhra Pradesh Comments have not been received so far.

2. Arunachal Pradesh The State Government has offered no comments on the
proposed amendment.

3. Assam The State Government has agreed with the proposed
amendment to IPC.

4, Chhattisgarh The State Government has agreed with the proposed
amendment to IPC.

5. Bihar Comments have not been received so far.

6. Gujarat The State Government has agreed with the proposed

amendment to IPC.
The State Government has suggested that in case of corruption
in private sector, the Anti-Corruption Bureau (ACB) should
register the offence. Accordingly, necessary amendment should
also be made in the Prevention of Corruption Act.

7. Goa The State Government has agreed with the proposed
amendment to IPC.

8. Haryana The State Government has agreed with the proposal.

9. Himachal Pradesh The State Government has conveyed its disagreement with
the proposed amendment to IPC.

10. Jammu and Kashmir The proposed amendment would be a step forward in
enlarging the ambit of the Penal Code to cover the private
sector as well. In fact, the State Government is considering
amendment on similar lines in the Ranbir Penal Code
applicable to the State of J&K.

11. Jharkhand The State Government has agreed with the proposed
amendment.

12. Karnataka The State Government has agreed with the proposed
amendment.

13. Kerala The expressions "private sector" and "undue advantage" are

given wider coverage in the Bill. But, in clause 160B of the
Bill, the punishment prescribed for the offence of bribery in
private sector is imprisonment of either description for a term
which may extend to seven years or with fine or with both.
Such a provision may help the offender to escape with fine
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14.

15.

16.

17.

18.

19.

20.

21,

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

QOdisha

Punjab

alone. It is suggested that the punishment for the said offence
shall be imprisonment of either description for a term which
may extend to seven years and shall also be liable to fine.

No separate punishment is prescribed in the Bill for committing
the offence of bribery habitually in private sector. Committing
an offence for the first time cannot be treated on par with
habitual committing of the offence. The attempt to commit the
offence of bribery and the abetment of the offence are also not
made punishable in the Bill. Hence, it is suggested that specific
provision prescribing enhanced punishment for habitual
committing of offence of bribery in private sector similar to the
provisions in the Prevention of Corruption Act, 1988 be
incorporated in the Bill.

It is also suggested that the attempted to commit the offence
of bribery in private sector and the abetment of offence should
also be made punishable with imprisonment. Further, it is also
suggested that the activities of persons coming under the
purview of "private sector' who dishonestly or fraudulently
collects money, by way of shares, debentures, bonds or in
whatever form, from the public and misappropriating the same
for themselves like money laundering, money chain be brought
within the purview of the Bill as a separate offence prescribing
stringent punishment.

With the above suggestion, the State Government has agreed
with the proposed amendment.

Comments have not been received so far.

The State Government has agreed with the proposed
amendment.

The State Government has agreed with the proposed
amendment.

The State Government agrees with the proposal.

The State Government has endorsed the proposal for insertion
a new Chapter-VIIiA in the IPC to deal with bribery in private
sector.

The State Government has agreed with the proposed
amendment to IPC.

Comments have not been received so far.

The State Government has agreed with the proposed
amendment to |PC.




63

Written Answers

MARCH 21, 2012 to Questions 64

22.

23.

24,

25.

26.

27.

28.

Rajasthan

Sikkim

Tamil Nadu

Tripura

Uttarakhand
Uttar Pradesh

West Bengal

The State Government has agreed with the proposed

amendment.

The proposed amendment is timely and wholesome. It is
suggested that the proposed section 160B be suitably taken
to section 160A.

Proposed section 160A of IPC has to be amplified with various
commercial activities of the private sectors covering not only
the individual firm, society, association of individual etc. The
commercial activity mainly concerned with the bribery activities
either in money form or in other way like foreign trip, gift in any
form, concession, reduction in rate, selling sub-standard
material in a priced rate of labeling etc. There should be a
separate provision to prosecute the companies and for
cancellation/suspension of their licenses/registration etc. There
should be a minimum punishment prescribed in the same
penal section as in the case of offences provided under the
Prevention of Corruption act.

The State Government has agreed with the proposed
amendment.

Comments have not been received so far.
Comments have not been received so far.

The State Government agrees to the proposed amendment.

Union Territory Administrations

Sl

No.Union Territory Administration

Comments

Andaman and Nicobar Islands
Chandigarh

Daman and Diu

Dadra and Nagar Haveli
NCT of Delhi
Lakshadweep

Puducherry

The UT Administration agrees with the proposal.
The UT Administration agrees with the proposal.

Under Section 160B of the proposed Amendment Bill, it is
mentioned under Explanation, the expression "Private Sector”
includes "an individual’. It is requested to reconsider as to
whether "Individual" can be included e.g. proprietor of
proprietary firm can be held liable.

The UT Administration has agreed with the proposal.
The UT Administration has agreed with the proposal.
The UT Administration has agreed with the proposal.

Comments have not been received so far.




65 Written Answers

[Translation]
Proposals for Engineering Colleges

11158. SHRI MAHESHWAR HAZARI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of proposals received from the State
Government of Bihar for setting up of new Engineering
Colleges during the last five years alongwith their current
status;

(b) the reasons behind pendency, if any, of such
proposals received from the State Government;

{c} whether any time limit has been fixed for disposal
of the proposals received in this regard;

(d) if so, the details thereof;

(e) whether the long delay caused in disposal of
the aforesaid proposals is likely to affect development
related works; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (f) The number of Engineering
Colleges, proposal of which were received from the State
Government of Bihar and approved by All India Council
For Technical Education (AICTE) for the years 2008-09 to
2010-11 is as follows:

2008-09 2009-10 2010-11

2 Nil Nil

During the year 2011-12, only, one application from
the Govt. of Bihar was received for setting up of new
Engineering College, namely Loknayak Jai Prakash
Institute of Technology, in the campus of LNJP University
Campus, Chapra. The proposal was not approved as the
norms and criteria laid down were not fulfilled. For the
year 2012-13, AICTE has received eight applications from
the Bihar Govt. for setting up new Technical Institutions,
and the same are under process as per the procedure laid
down by AICTE.

[English]
Poverty Cap

1159. SHRI SURESH KUMAR SHETKAR: Will the
PRIME MINISTER be pleased to state:

(a) whether the Below Poverty Line (BPL) poverty
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cap has been placed at 46%;
(b) if so, the details thereof; and

(c) the suggestions made by the States in this
regard especially by Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) to (c) The
Planning Commission estimates the number and proportion
of persons living below the poverty line (BPL) for states as
well as for the country using data collected through
Household Consumer Expenditure Surveys conducted by
National Sample Survey Office (NSSO). The latest estimates
of poverty have been released based on 61st round of the
NSS for the year 2004-05. For 2004-05, the poverty at all
India level is 37.2% for the country with 41.8% in rural
areas and 25.7% in urban areas. The estimates of poverty
will be revised from time to time based on the
recommendation of experts.

It has been announced by the Joint Statement of
Deputy Chairman, Planning Commission and Union
Minister of Rural Development, issued on 3rd October,
2011, that the present State wise poverty estimates based
on Planning Commission's methodology will not be used
to impose any ceiling on the number of households to be
included in different government programmes and
schemes. Multiple dimensions of deprivations based on
the indicators that are being collected through the on-
going Socio-Economic Caste Census (SECC), 2011 would
be taken into account for arriving at specific entitlements.
By the time the SECC 2011 is completed, the Ministry of
Rural Development and the Planning Commission will
consult the States, Experts and Civil Society Organisations,
and arrive at a consensus on the methodology to determine
the eligibility and entittements under various programmes/
schemes.

The Planning Commission received reference from
State Governments like Bihar and Uttar Pradesh expressing
their reservations on the use of poverty estimates as cap
for determining the eligibility and entitlements under various
programmes/schemes. A reply was sent to them on the
lines of Joint Statement of Deputy Chairman, Planning
Commission and Union Minister of Rural Development,
issued on 3rd October, 2011.
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Fast Track Courts of CBI

1160. SHRI P.T. THOMAS: Will the PRIME MINISTER
be pleased to state:

(a) whether all the newly sanctioned Fast Track CBI
courts in the country have started functioning;

(b) if so, the details thereof; and

(c) if not, the status of the same, State-wise and the
time by which these are likely to start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) to (c) The Central
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Government decided to set up 71 additional special courts
exclusively for the trial of CBI cases in different States. Out
of these 71 courts, concurrences of the Central/State
Governments have been received for 70 Courts, out of
which 54 courts have started functioning and rest are
under process of being established. The state-wise details
of the newly created additional courts are given in the
enclosed Statement-l and [l

The matter is being regularly monitored by the
Government for early establishment/operationalisation of
these courts. The same is also being monitored by Hon'ble
Supreme Court in the Criminal Appeal 88-93/2003. The
matter was last heard on 24.1.2012. The next date of
hearing is 24.4.2012.

Statement-I

Statement showing where the Additional Special Courts Started Functioning

Name of the State Location of the Court No. of Year when
Court started started
functioning functioning
1 2 8 4
Hyderabad Zone
Karnataka Bangalore 02 2010
Dharwad 01 2011
Patna Zone
Bihar Patna 03 2011
Jharkhand Ranchi 02 2011
Dhanbad 04 2011
Delhi Zone
Delhi Delhi 12 (out of 15) 09 -2011 03-2012
Rajasthan Jaipur 02 2011
Lucknow Zone
Uttar Pradesh Lucknow 04 2010
Ghaziabad 02 2010
Mumbai Zone-I|
Maharashtra Mumbai 03 2010
Nagpur 01 2011
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Amravati 01 2011
Pune 01 2011
Mumbai Zone-il
Gujarat Ahmedabad 02 2011
Chandigarh Zone
Jammu and Kashmir Jammu 01 2011
Haryana Panchkula 01 2011
Bhopal Zone
Madhya Pradesh Bhopal 01 2009
Jabalpur 01 2009
Chhattisgarh Raipur 01 2012
Kolkata Zone
West Bengal Kolkata 05 (out of 06) 03-2011 02-2012
Chennai Zone
Tamil Nadu .Chennai 03 2010
Kerala Thiruvananthapuram 01 2011
Total 54
Statement-I]

Statemnent showing where the Additional Special Courts are yet to Start Functioning

Sl. No. Name of the State Location of Courts No. of Courts Status of the Court
yet to start
functioning
1 2 3 4 5
Hyderabad Zone
Andhra Pradesh Hyderabad 03 Likely to start functioning by end
of April, 2012
Visakhapatnam 02 Pending for posting of Presiding
Officer. Likely to start by March,
2012,
Delhi Zone
Delhi Delhi 03 (out of 15) Notification is awaited from State

Govt. Date can be given only




71 Written Answers

MARCH 21, 2012

to Questions 72

Kolkata Zone

West Bengal Kolkata

Orissa

Guwahati Zone

Assam Guwahati

Mumbai-l Zone

Goa Goa (Panaji)

Bhubaneshwar

after State Govt. Notification.

Notification is awaited from State
Govt. Date can be given only
after State Govt. Notification.

01 (out of 06)

04 One Court is likely to start by
April, 2012. Remaining 3 courts
are under process of
construction and will start only
after construction of Court
building.

02 Likely to start functioning by April,
2012.

01 Notification is awaited from State
Govt. Date can be given only
after State Govt. Notification.

Total

16

Concurrance of the State Government not received for Remaining 01 Additional Special Court

Chandigarh Zone

1 Himachal Pradesh Shimla

01*

Total

01

Discontinuiance of Schemes

1161. SHRI M. VENUGOPALA REDDY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is considering to
discontinue some Centrally Sponsored Schemes during
the Twelfth Five Year Plan which were started during the
Eleventh Five Year Plan;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the allocation made for these schemes and the

progress achieved till date under the Eleventh Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) to (c¢) Plan
Schemes are continued from one Plan to the next on the
basis of Zero Based Budgeting (ZBB) exercise, which is
carried out while preparing a Plan. The primary purpose
of ZBB exercise is to ensure convergence, efficiency and
efficacy of schemes according to objectives & priorities of
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the next Plan, and also to make use of available resources
in the most judicious and economically efficient manner.
In this regard, during 2011, a Sub-Committee under the
Chairmanship of Shri B.K.Chaturvedi, Member, Planning
Commission, was set up to suggest ways of rationalising
Centrally Sponsored Schemes (CSS). The Committee,
which submitted its report in September, 2011 has
recommended for converging the existing 147 CSS
schemes into 59 CSS schemes, for better focus.

(d) The allocation made on Centrally Sponsored
Schemes during the Eleventh Plan was Rs. 660506.40
Crore. The year wise and scheme wise details of amount
allocated and utilised is available in the respective
implementing Ministry's Demand for Grants, and scheme
wise progress in their respective Qutcome Budgets.

Research Project of Banana Wine and Stems

1162. SHRI HARIBHAU JAWALE: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the University Grants Commission
(UGC) has given financial grant to any college on research
project of Banana bye-production, Jalgaon District;

(b) if so, the details thereof;

(c) whether the UGC is also funding banana wine
and banana stems research projects; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) Does not arise.

(c) and (d) University Grants Commission (UGC) has
reported that there are Schemes for supporting research
by UGC, namely Minor Research Project and Major
Research Project. Under these Schemes, college teachers
may apply for funding to work on Banana wine and Banana
stems.

ILL-Treatment of Hindus

1163. SHRI S. PAKKIRAPPA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether ill-treatment with the Hindus is
continuously taking place in Pakistan and Bangladesh;

(b) if so, the details thereof;
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(c) whether there exists any agreement with
Bangladesh and Pakistan for the protection and prestige
of minorities; and

(d) if so, the details thereof and the steps taken
during the last three years against non-adherence to such
agreement?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(d) Government has seen reports of unfair treatment to
members of minority groups, including Hindus, residing in
Pakistan and Bangladesh. It is the responsibility of the
Governments of Pakistan and Bangladesh to discharge
their obligations towards their citizens, including minorities.
However, based on reports of persecution of minority
groups in Pakistan, Government had taken up the matter
with the Government of Pakistan. The Government of
Pakistan stated that it was fully cognizant of the situation
and looked after the welfare of all its citizens, particularly
the minority community. The Government of Bangiadesh
has also assured us that it is committed to safeguarding
minority rights.

The Nehru-Liagat Agreement, signed between India
and Pakistan on April 8, 1950 stipulates that "Governments
of India and Pakistan solemnly agree that each shall
ensure, to the minorities through-out its territory, complete
equality of citizenship, irrespective of religion, a full sense
of security in respect of life, culture, property and personal
honour, freedom of movement within each country and
freedom of occupation, speech and worship, subject to
law and morality". In respect of migrants from East Bengal,
West Bengal, Assam and Tripura, the two Governments
agreed to ensure, inter alia, freedom of movement,
protection in transit, freedom to remove movable personal
effects, protect the right of ownership provided the migrants
came back by 31.12.1950. Under paragraph “F" of the
Agreement, Governments of India and Pakistan agreed to
set up Minority Commissions, "one for East Bengal, one
for West Bengal and one for Assam" to observe and report
on the implementation of the Agreement and to advice on
action to be taken on their recommendations. After the
emergence of Bangladesh in 1971, those Commissions
no longer exist.

The Simla Agreement of 1972 between India and
Pakistan specifically provides for non-interference in each
other's internal affairs. While no separate agreement has
been signed with Bangladesh to protect the life, property
and dignity of minorities, the Government of Bangladesh
continues to assure us of their commitment to safeguarding



75 Written Answers

minority rights.
National Postal Policy

1164. SHRI K. SUDHAKARAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has formulated or
proposes to formulate a National Postal Policy for
expansion and modernisation of the postal network;

(b) if so, the details thereof alongwith the salient
features of the draft policy;

(c) the manner in which the policy is likely to make
the department adopt a financially viable revenue model;

(d) whether the legislation to regulate the operation
of the courier services in the country has been formulated;
and

(e} if so, the details thereof and if not, the time by
which it is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) No Madam, the Government
has not formulated a National Postal Policy. However, a
proposal for National Postal Policy, 2012 is under
consideration.

(b) and (c) Do not arise in view of {a) above.
(d) No, Madam.
(e) Does not arise, in view of (d) above.

Bahkhaul Technology

1165. SHRI PRATAP SINGH BAJWA: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pieased to state:

(a) whether the Bahkhaul technology is being used
in telecom and information technology sector in the country;

(b) if so, the details thereof;

(c) whether India has developed sufficient Bahkhaul
technology to meet the increasing demands;

(d) if so, the details thereof; and

(e) the steps taken by the Government to use the
Bahkhaul technology and increase optical fibre network
penetration, particularly in rural areas?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Yes Madam, the
Backhaul technology is used in telecom and information
technology sector including mobile and broad band
services. The available backhaul technology uses optical
cable, radio and satellite system.

(c) to (e) The backhaul technology using radio and
satellite system, presently operates in different frequency
bands such as, 6, 7, 11, 13, 15, 18 & 22 GHz etc. These
technologies are extensively deployed various service
providers.

The Government is implementing the National Optical
Fiber Network (NOFN) scheme for providing backhaul
connectivity to village Panchayats by extending the existing
optical fiber network utilizing the universal Service
Obligation Fund (USOF).

UGC NET Examination

1166. SHRIMATI ASHWAMEDH DEVI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the University Grants Commission
(UGC) has proposed that Paper-lll of UGC NET
examination be converted into objective type from June,
2012;

(b) if so, the details thereof and the reasons therefor;

(c) whether UGC has decided to examine the
relevance and necessity of the NET examination;

(d) if so, the details thereof;

(e) whether a large number of NET qualified
candidates of reserved categories (SC, ST and OBC) are
not able to get jobs due to non-filling up of backlog
vacancies reserved for them;

(f) if so, the details of backlog vacancies identified,
advertised and filled in Central Educational Institutions
(CEls) in direct recruitment quota so far;

(g) whether there is urgent need for linking the
release of funds to CEls subject to filling up backlog
vacancies; and

(h) if so, the steps being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
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PURANDESWARI): (a) and (b) Yes, Madam. The University
Grants Commission (UGC) has reported that it has decided
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that UGC-NET will be conducted in objective mode from
June, 2012 onwards. The details of Paper-lll of UGC-NET
are as follows:

Session Paper Number of Questions

Marks Duration

Second ]

75 questions all of which are compulsory 75x2

2% Hours (01.30 p.m. to
= 150 04.00 p.m.

The syllabus of Paper-lll will remain the same. There
will be no negative marking. The UGC decided to convert
Paper-Ill in objective type, keeping in view requirements
relating to objectivity in marking, transparency and reducing
the inter and intra-examiner variability in marking of Paper-
Ill, delays in deciaration of NET results and
recommendations of the NET moderation Committees etc.

{c) and (d) The UGC has reported that Commission,
in its 483rd meeting held on 13 February, 2012 has decided
that the relevance and necessity of the NET examination
may also be examined in a separate meeting of the
Commission.

(e) While some backlog vacancies exist in Central
Educational Institutions (CEIs) also, large number of NET
qualified candidates, including those belonging to reserved
categories, are not able to get jobs due to reasons of
persistence of vacancies in state institutions. The UGC
has directed to all universities to fill up the remaining
identified backlog vacancies for SCs, STs and OBCs as on
1.11.2008 and Persons with Disabilities as on 15.11.2009
by 31st March, 2012. The Government has also separately
directed the Central Universities to fill up these vacancies.

(f) The details are being collected and will be laid
on Table of the House.

(g) and (h) Filling up of vacancies, including back-
log vacancies is a continuous process. Moreover, many
vacancies have arisen recently in CEls due to enhancement
of capacities on account of Oversight Committee approvals.
Therefore linking release of grants to CEls to filling up of
vacancies is considered unnecessary at this juncture.

Commemorative Postage Stamps

1167. SHRI C.R. PATIL: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the details of the proposals received by the
Union Government for issuing commemorative postage
stamps;

(b) the details of proposals accepted by the
Government;

(c) whether the Government has taken a decision
to issue postage stamp on Dhumketu of Gujarat State for
his remarkable contribution in literature;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) 230 proposals for issue of
Commemorative Postage Stamps were placed before the
Philatelic Advisory Committee in its meeting held on
17.11.2011 for consideration. 68 proposals have been
received after the said meeting of the Philatelic Advisory
Committee.

(b} 79 Commemorative Postage Stamps have been
approved for issue in the Calendar Year 2012. 08 stamps
have so far been approved for issue and release in the
Calendar Year 2013.

{c) The proposal for issue of a postage stamp on
'‘Dhumketu’ has not been approved.

(d) Proposal for issue of a Commemorative Postage
Stamp on '‘Dhumketu’ was placed before the Philatelic
Advisory Committee (PAC) for consideration in its meeting
held on 17.11.2011. The same could not be included in
the Stamp Issue Calendar of 2012 due to the limitation on
the number of stamps that can be issued in a Calendar
Year.

(e) Does not arise in view of the (d) above.



79 Written Answers

[Translation]

Utilization of Human Resources

+1168. SHRI MAHESH JOSHI:
SHRI PASHUPAT!I NATH SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the vast human resource is available in
MTNL and BSNL but the services of these companies are
deteriorating;

(b) if so, the details thereof and the action taken by
the Government for proper utilization of Human Resources;

(c) whether the Government has assessed the
working of HR units of these companies for proper
functioning and management of these companies;

(d) if so, the details thereof and the outcome thereof;
and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited
(MTNL) have an employee strength of about 2.72 lakhs
and around 42 thousand respectively. The telecom services
provided by Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL) are working
satisfactorily and, in general, meeting the Quality of Service
(QoS) parameters prescribed by Telecom Regulatory
Authority of india (TRAI). The human resource available in
BSNL and MTNL is being utilised to the optimum. However,
a proposal from BSNL has been received in the Department
of Telecommunications regarding a Voluntary Retirement
Scheme aiming to reduce the work force by around one
lakh.

(c) to (e) BSNL and MTNL deploy their employees
in different business units as per their functional
requirement. BSNL and MTNL have been signing
Memorandum of Understanding (MoU) with Department of
Telecommunications (DoT) on yearly basis in accordance
with the MoU guidelines of the Department of Public
Enterprises. The review of the MoU is held on quarterly
basis.
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Allocations under Eleventh Five Year Plan

1169. DR. KIRODI LAL MEENA: Will the PRIME
MINISTER be pleased to state:

(a) whether the public investment in major
infrastructure sectors like roads, railways and ports is very
fow in the Eleventh Five Year Plan;

(b) if so, the sector-wise details thereof alongwith
the reasons therefor;

(c) the details of the projects launched under public,
private and joint public-private partnership pattern alongwith
the amount of funds spent thereon separately during the
Eleventh Five Year Plan, till date; and

(d) the remedial steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) and (b) Sector-
wise details of public outlay and expenditure in Roads,
Railways and Ports in the Eleventh Five Year Plan are
given below:

(Rs. in crore)

Eleventh Plan  Eleventh Plan
Public Outlay Public anticipated

Sl. No. Sector

(at 10-11 Expenditure
Prices) (at 10-11 Prices)
1. Railways 2,76,566 2,19,754
2. Central Roads 1,43,013 92,671
3. Ports 40,359 8,286

The expenditure was less than the outlay in the Port
Sector mainly on account of delay in finalization of
processes and procedures for approval and implementation
of projects.

Sector-wise details for public outlay and expected
expenditure for the other infrastructure sectors like
Electricity, Telecom, Irrigation (including watershed), Water
Supply and Sanitation, Airports, Storage and Oil & Gas
Pipelines is given below:
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Sector Xl Plan (Original Projections) Xl Plan (Revised MTA
for Public Investment Projections) for Public
Investment

Electricity (including non-conventional electricity) 481,013 371,085
Telecom 80,753 61,503
Irrigation (including watershed) 253,302 246,234
Water supply & sanitation 138,309 111,206
Airports 9,338 12,983
Storage 11,189 351
Oil & Gas pipelines 10,327 74,545

(c) The Private Sector investments in the Infrastructure Sector is given below:

Sector Xl Plan (Original Projections) Xl Plan (Revised MTA
for Private Projections) for

Investment Private

Investment

Electricity (including non-conventional electricity) 185,512 287,546
Roads & Bridges 106,792 45,887
Telecom 177,686 283,631
Railways (including mass rapid transit system) 50,354 8,316
Irrigation (including watershed) Nil Nil
Water supply & sanitation 5,421 484
Ports (including inland waterways) 54,479 32,517
Airports 21,630 23,155
Storage 11,189 8,615
Oil & Gas pipelines 6,528 52,761

Specific examples of projects launched under public,
private and PPP projects for Rail, Road, Ports and Civil
Aviation is given in the enclosed Statement.

(d) The Government has taken following steps to
achieve the targets fixed for the Eleventh Five Year Plan:

Committee for Resolving Problems in the Port
Sector

The Government set up two separate committees
under the Chairmanship of Member (Transport & Energy),
Planning Commission to address the issues relating to the
Port Sector, delays in investment in projects of National

Highways. The recommendations of these commitiees
have been made operational. In addition, the Government
has fixed quarterly targets for the infrastructure sectors
and reviews performance against these targets on a
quarterly basis. During these Reviews, several measures
have been suggested to achieve the targets.

Cabinet Committee on Infrastructure (CCI)

The CCI was constituted under the chairmanship of
the Prime Minister on July 6, 2009. The CCI approves and
reviews policies and annual targets and projects across
infrastructure sectors.
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Public Private Partnership Appraisal Committee
(PPPAC)

For streamlining and simplifying the appraisal and
approval process for PPP projects, the PPPAC has been
constituted under the chairmanship of Secretary,
Department of Economic Affairs.

Empowered Committee/Institution (EC/EI)

An institutional framework has been established for
appraising and approving PPP projects for availing the
Viability Gap Funding (VGF) grant of up to 20 per cent of
the cost of infrastructure projects.

Viability Gap Funding (VGF) Scheme

To enhance the financial viability of competitively
bid PPP infrastructure projects which do not pass the
standard thresholds of financial returns, VGF grant up to
20 per cent of capital costs is provided by the Central
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Government to projects undertaken by any Central Ministry,
State Government, statutory entity or local body. An
additional grant of up to 20 per cent of the project costs
can be provided by the sponsoring authority.

India Infrastructure Finance Company Limited (IIFCL)

The lIFCL was set up as a non-banking company for
providing long-term loans for financing infrastructure
projects that typically involve long gestation periods. The
IIFCL lends up to 20 per cent of the project costs.

Model Documents

Model documents that incorporate key principles and
best practices relating to the bid process for PPP projects
have also been developed. Guidelines for the pre-
qualification of bidders along with a Model Request for
Qualification (RFQ) document have been issued by the
Ministry of Finance.

Statement-1

Some specific examples of projects in the infrastructure sector are as follows:

(R)
1. Publicly funded projects

Railways

1.1 Infrastructure Capacity Creation Targets & Achievements
Item X! Plan Original Revised Target Achievement Target Likely
(Length in kms) Target for XI Plan up to 2010-11 for achievement
During Mid 2011-12  in the X! Plan
Term Appraisal
New Line 2000 2000 1480 1075 2555
Gauge Conversion 10000 6000 4465 1017 5482
Doubling 6000 2500 2006 867 2873
Railway Electrification 3500 4500 3391 1110 4501
Total 21500 15000 11342 4069 15411
1.2 Rolling Stock Production & Procurement
ltem (Nos) Xth Plan Xlth Plan Revised Target Likely Target Likely
Achievement Original for Xith achievement for achievement
Target Plan during upto 2011-12  in the Xith
Mid Term 2010-11 Plan
Appraisal
1 2 3 4 5 6 7
Wagons 36,222 62000 62000 44964 18000 62964
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1 2 3 4 5 6 7
Coaches (including 12,202 22500 19863 13488 3786 17274
EMU/MEMU/DEMU
Diesel Loco 622 1800 1019 987 300 1287
Electric Loco 524 1800 1205 945 280 1225

2.Private and PPP Projects in Railways

Private Investment in Railways in Xlth Plan (Rs. Crore)

Year 2007-08 2008-09 2009-10 2010-11 2011-12 Total
(Estimated)
Container Business 1255.17 1258.05 791.52 912.03 1296.23 5513
Wagon Investment Scheme 366.25 556.7 411 284 .1 2801 1898.15
Investment in portconnectivity schemes 98.62 167.22 132.61 188 229.45 815.9
Private Investment in Dhamra 76

port connectivity

Total 1720.04 1981.97 1335.1 1384.1 1805.8 8987.1
(B). Road
1. Publicly funded projects in the road sector
SI. No. Category Total completion of works from 2011-12
2007-08 to 2010-11
Target Achv. Target Achv. (Upto
Aug. 11)
1. Missing Link (km) 59.4 55.3 - -
2. Widening to 2-lanes (km) 4533 4379 1070 299
3. Strengthening (km) 3554 3950 1080 303
4. Improvement of Riding Quality (km) 7769 9321 1672 1228
5. Widening to 4-lanes (km) 301.5 267 104 23
6. Bypasses (No.) 32 13 7 0]
7. Bridges /ROBs (No.) 518 388 129 17
Apart from the above major road building programme 2. PPP projects in the Road Sector.

for north-east through the SARDP-NE would target to The NHDP programme is mostly funded by PPP. The
complete 1012 kms in the 11th plan. Special programme following table gives overall picture of the 11th plan.
for road development in LWE affected areas would target Physical achievements under NHDP during 11th Five

to complete 1151 kms in the 11th plan. Year Plan.
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NHDP Total length completed (km)*
NHDP Phase | 604
NHDP Phase 1l 5040
NHDP Phase IlI 2587
NHDP Phase V 655
NHDP Phase VI 0
Other Projects 158
Total 9,044

Some of the important PPP projects under
implementation in the road sector as on 31st March, 2011
are as under:

Sl. No.National Highways Project Cost

(Rs. Crore)

1. 4- laning Kannur - Vengalem - 1,312

Kuttipuram
2. 4 - laning from MP/Maharashtra

border - Nagpur I/C Kamptee

Kanoon and Nagpur bypass 1,171
3. Ghaziabad - Aligarh 1,141
4. 4/6 - laning of Maharashtra/Goa

border - Panaji Goa/Karnataka border 1,872
5. New 4 - lane Elevated Road from

Chennai Port -Maduravoyal 1,655
6. 6 - laning Panipat - Jalandhar 2,288
7. 6 - laning Gurgaon - Kotputli- Jaipur 1,674

(C) Port Sector.
1. Publicly funded project in the Port Sector.

The public funding in port sector is on expenditures
such as dredging, development of harbour works in
Island territories of Andaman & Nicobar Islands and
Lakshadweep Island and Tsunami restoration
programme in Andaman & Nicobar Islands, Funding
for lighthouse, support for development of inland
water transport, plan expenditure for DG shipping
etc.

2, PPP Projects in Port Sector

Most of the capacity creation such as development
of berths and terminals, handling facilities and
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landside equipments are being developed through
PPP. Some of the important PPP projects are listed
below:

As on 1/10/2011, 25 projects under PPP costing
Rs.17,880 crores and adding capacity worth 221.25 million
tonnes per annum were under implementation and 24
projects with the tota! cost of Rs. 14363.63 crores were
under planning/bidding.

Some of the important projects under implementation
as under:

Sl. No. Port Projects Project Cost

(Rs. Crore)

1. Development of Container

Terminal at Ennore Port 1,407
2. LNG Regasification Terminal

at Cochin Port 3,500
3. Two new Off-Shore Container

berths at Mumbai Harbour 1,461
4. 4th Container Terminal at JNPT

(awarded in 2011-12) 6,700
(D) Civil Aviation
1. Publicly funded projects in Civil Aviation Sector.

AAl is upgrading and modernizing 35 non-metro
airports in the country, at an estimated cost of around
Rs.4,500 cr. Of these 35 airports, 26 have aiready
been developed, while the remaining are likely to
be completed by end of FY-2012. The some of the
airport projects completed includes Vizag,
Mangalore, Trivandrum, Aurangabad, Nagpur,
Amritsar, Jaipur, Udaipur, Agartala, Trichy, Agra and
Dehradun AAl is also enhancing air connectivity in
the Northeast by way of Greenfield airport at
Pakyong (Sikkim)

2. PPP in Civil Aviation Sector.

The private sector played an important role during
the 11th Five Year Plan by acting as a key
contributor for the development of PPP airports.
Total expected investment made by private airport
operators in the 11th plan is Rs. 30,000 crores.
Some of the projects were Greenfield development
of Hyderabad and Bengaluru international airports
and modernization of Delhi and Mumbai international
airports.
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Setting up of Universities

1170. SHRIMATI KAMLA DEVI PATLE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of existing Universities in the country,
as on date;

(b) whether the Government is considering to set
up more new Universities in the country;

(c) if so, the details thereof, State-wise;

{(d) the number of the proposals received from the
various State Governments including Chhattisgarh for
setting up of new Universities in the State, State-wise; and

(e) the action taken by the Government in this regard
and the time by which these proposals are likely to be
approved?

CHAITRA 1, 1934 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) As per information furnished by
University Grants Commission (UGC) at present there are
567 universities in the country of which. 43 are Central
Universities. 286 State Universities, 109 Private Universities
and 129 Deemed to be Universities.

(b) and (c) No, Madam. Universities are either
established by the Central Government or by State
Governments Deemed to be Universities are declared by
the Government of India on the advice of UGC, under
Section 3 of the UGC Act, 1956.

(d) and (e) In the XI Plan, one new Central University
was set up in Chhattisgarh by converting a State University,
Guru Ghasidas University, Bilaspur. No new proposal has
been received from Chhattisgarh. The details of proposais
received so far and their status is given in the enclosed
Statement.

Statement

Sl. No.Name of the State

Name of University

Status

1. Chhattisgarh

2. Haryana

3. Jammu and Kashmir University of Jammu (Jammu & Kashmir)

4. Madhya Pradesh

5. Maharashtra

6. Uttarakhand

(i) HNB University, Srinagar Garhwal (Uttarakhand)

Guru Ghasidas University, Bilaspur (Chhattisgarh)

Manharishi Dayanand University, Rohtak (Haryana)

Dr. Harisingh Gaur University, Sagar (Madhya Pradesh)

Sant Gadge Baba Amravati University, Amravati (Maharashtra).

() Kumaon University Nanital (Uttarakhand)

The University has been
granted Central University
Status.

The proposal of the State
Government has not been
agreed to.

The proposal of the State
Government has not been
agreed to.

The University has been
granted Central University
Status.

The proposal of the State
Government is being
examined.

The proposal of the State
Government has not been
agreed to.

The University has been
granted Central University
Status.
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[English]
Centre for Overseas Indian Affairs

1171. SHRI ASHOK TANWAR: Wili the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) the details of Centres for Overseas Indians’
Affairs that have been established across the world;

(b) the total budgetary allocations made for
establishing these Centres during the last three years;

(c) whether these Centres are performing their
functions promptly;

(d) if so, the details thereof; and

(e) if not, the steps taken/being taken by the
Government to solve the problems being faced by these
Centres?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) The Ministry of Overseas Indian Affairs has
established two Overseas Indian Centres, one at Abu
Dhabi and the other at Washington D.C.

(b) B.E. 2009-10 - Rs. 2 crore
B.E. 2010-11 - Rs. 3 crore
B.E. 2011-12 - Rs. 3.5 crore

(c) to (e) Yes, the two Centres are performing their
functions promptly and effectively.

Re-employment to Retired Employees

1172.  SHRI ANJANKUMAR M. YADAV:
SHRIMAT! RAMA DEVI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there are any guidelines in BSNL and
MTNL for re-employment of their retired employees in
other companies;

(b) if so, the details thereof;

(c) whether these rules/guidelines are being
violated; and

(d) if so, the details thereof and the action taken by
the Government to track the re-employment of the retired
employees?

THE MINISTER OF STATE IN THE MINISTRY OF
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COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEOQORA): (a) and (b) Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited
(MTNL) have guidelines for re-employment of their retired
employees in other companies.

The BSNL Rule 17(3)(c) of BSNL Conduct, Discipline
and Appeal Rules, 2006 provides that "No employee shall
accept any employment with any of the companies/business
houses/firms engaged in the same line of business as that
of BSNL, for a period of two years from the date of
resignation/ superannuation/ retirement/ removal from the
service as the case may be".

In case of MTNL, Rule 13 (A) of MTNL Conduct,
Discipline and Appeal Rules provides that

"(1)  No functional Director of the company including the
Chief Executive, who has retired from the service of
the company, after such retirement/resignation shall
accept any appointment or post, whether advisory
or administrative, in any firm or company, whether
Indian or foreign, with which the company has or
had business relations, within one year from the
date of retirement without prior approval of the
Government.

(i) The term retirement includes resignation, but
not cases of those whose term of appointment
was not extended by government for reasons
other than proven misconduct.

(i) The term 'business relations' includes official
dealings as well."

(c) and (d) The re-employment of retired employees
of BSNL and MTNL are governed by the respective rules
of these companies. No such case has been reported in
BSNL. However, one case of appointment after retirement
came to notice of MTNL. BSNL and MTNL have system of
tracking re-employment of their retired employees.

[English]
Pan-India Secure Network

1173. SHRI K. SUGUMAR:
SHRI RAJAIAH SIRICILLA:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government proposes to set up a
Pan-India Secure Network to provide foolproof
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infrastructure for telecom and internet communication for
Government use;

(b) if so, the details thereof and the benefit likely to
be accrued as a result thereof;

(c) the funds earmarked by the Government for the
purpose; and

(d) the action taken by the Government in this regard
so far?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Madam, Government
has decided to establish a Plan-India Secure Network for
Intra Governmental communications, which will be less
vulnerable to attacks and provide secured communications.

(c) The expenditure towards this project at present
is proposed to be borne by the user departments/ministries
on per line per month basis.

(d) Government has decided to establish the network
initially at Delhi and thereafter, it will be scaled up for Pan-
India communications.

[Translation]

Supply of Coal

1174. SHRI DEVJI M. PATEL: Will the Minister of
COAL be pleased to state:

(a) whether the domestic supply of coal has been
discontinued to Suratgarh and Kota Super Thermal Power
Projects situated in Rajasthan;

(b) if so, the details thereof and the reasons therefor;

{c) whether the Government has fixed any time limit
for supply of domestic coal in order to reduce the cost of
power production of these projects; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) No, Madam. Coal is
regularly being supplied by the subsidiary companies of
Coal India Limited (CIL) to Suratgarh and Kota Thermal
Power Stations of Rajasthan.

(b) to (d) Do not arise, in view of reply given in
respect of part (a) of the question.
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[English]
Setting up of Book Bank

1175. SHRI PL. PUNIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up a
book bank for needy students studying in higher
educational institutes in every district; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) No, Madam. However,
according to the information furnished by the University
Grants Commission (UGC), UGC provides financial
assistance to universities and colleges eligible to receive
grants under Section 12 B of UGC Act, for purchase of
books and journals under General Development Grants.
The Universities and Colleges have the liberty to create
book banks for needy students out of this grant.

[Translation]

WLL Services

11176. SHRI BHOOPENDRA SINGH: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the date from which the BSNL started the
Wireless in Local Loop (WLL) services in the country.
State-wise;

(b) the number of the subscribers subscribed to
WLL connections and the subscribers surrendered the
connections, State-wise as on date:

(c) the reasons behind the subscribers opting out
of this service;

(d) the names of the companies which are providing
WLL equipments to the subscribers;

(e) whether any complaints have been received
about the poor WLL services and also the quality of these
equipments; and

(f) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) Bharat Sanchar Nigam Limited
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(BSNL) started the Wireless is Local Loop (WLL) services
in the country in March, 2001.

(b) The number of the working WLL connections as
on 31.1.2012 and the WLL connections closed (including
surrendered) from 1.4.2011 to 31.12.2011, Circle wise is
given in the enclosed Statement.

{c) The reason for opting out of his service is mainly
due to penetration of mobile service by BSNL and other
telecom operators in rural/remote areas.

(d) BSNL is providing to its WLL subscribers the
equipments of M/s. Teracom, M/s. VMCL and M/s Prithvi.

(e) and (f) The WLL services provided by BSNL are,
in general, working satisfactorily, However, due to poor
availability of power supply, the in-built battery of the Fixed
Wireless Terminals (FWT) at times, does not get charged
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properly causing interruption of services to the customers.

The steps taken by BSNL to make WLL services
better in rural and urban areas are as follows:

. Annual Maintenance Contract (AMC) has been put
in place with WLL equipment suppliers.

J Switch Mode Power Supplies (SMPSs) are being
used with FWTs in the rural areas having poor
power supply to facilitate recharging of enhanced
battery backup of FWTs.

. The latest Mobile Switching Centre (MSC) based
technology is being used extensively in the country.

. The Quality of service parameters are being
monitored regularly for necessary corrective actions
wherever required.

Statement

Number of the subscribers subscribed to WLL connections and the subscribers surrendered the connections,
Circle-wise

SI. No.Name of the circle

Subscribed WLL connections
as on 31.01.2012

WLL connections closed
(including surrendered) from
- 1.4.2011 to 31.12.2011

1 2 3 4
1 Andaman and Nicobar 9,714 2,623
2 Andhra Pradesh 2,18,202 69,182
3 Assam 1,05,272 - 9,997
4 Bihar 2,84,141 0
5 Chhattisgarh 1,29,411 22,095
6 Gujarat 2,54,457 45,953
7 Haryana 26,198 71,622
8 Himachal Pradesh 69,153 10,731
9 Jammu and Kashmir 77,087 15,095
10 Jharkhand 1,10,702 5,591
11 Karnataka 3,74,027 74,824
12 Kerala 3,82,861 2,25,895
13 Madhya Pradesh 3,70,003 2,89,943




97 Written Answers CHAITRA 1, 1934 (Saka) to Questions 98
1 2 3 4
14 Maharashtra 2,12,328 3,17,422
15 North East-i 74,986 2,369
16 North East-ll 72,526 438
17 Odisha 1,31,462 97,311
18 Punjab 57,864 12,391
19 Rajasthan 2,17,430 132794
20 Tamil Nadu 4,22,673 69178
21 Uttarakhand 59,539 17,739
22 Uttar Pradesh (E) 4,58,066 37789
23 Uttar Pradesh (W) 96,554 4,232
24 West Bengal 72,951 72,640
25 Kolkata 36,879 4570
26 Chennai 22,926 11,748

Total 43,47,412 16,24,172
[English] generation during that month.

Electricity Generation

1177. SHRI S.S. RAMASUBBU: Will the Minister of
COAL be pieased to state:

(a) whether electricity generation from the Neyveli
Lignite Corporation (NLC) has been reduced because of
Thane cyclone;

(b) if so, the details thereof and the details of losses
incurred;

(c) whether the NLC has taken any steps to restore
electricity generation and to improve capacity
augmentation;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) Yes, Madam.
Due to impact of cyclone 'Thane', the electricity generation
at NLC was reduced by 30%. However, shortfall in
generation was made good in the subsequent days and
the target set for the month has been achieved. Hence, no
loss was incurred by NLC on account of electricity

(c) to (e) Yes, Madam. The restoration work were
carried out on war footing, which resuited in major
improvement in power generation capacity from 1730 MW
on 30.12.2011 to full capacity of 2490 MW on 05.01.2012.
NLC also worked round the clock and completed erection
of two numbers of 230 KV power line towers feeding
mines, within 72 hrs. against the normal time of 15 days.

Citizen's Charter

1178. SHRI PONNAM PRABHAKAR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether Ministry has released Citizen's Charter;
and

(b} if so, the details of the objectives thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam.

(b) The Ministry of Human Resource Development
has two Departments namely, the Department of School
Education & Literacy and the Department of Higher
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Education. Both the Departments have their own separate
Citizen's/Client's Charter. The objectives of these Citizen's/
Client's Charters are to make aware their clients/
stakeholders about the programmes/schemes being
implemented by this Ministry and process & procedure
being followed for approval and release of funds for the
proposals received under the schemes.

Per Capita Expenditure on Each Student

1179. SHRI BISHNU PADA RAY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the per-capita expenditure on each student in
Andaman & Nicobar Islands in Government run schools;

(b) whether 90% of the Government servants
children are admitted in private schools in Andaman &
Nicobar Islands; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The per-capita expenditure on each
student is approximately Rs. 43,000/-per child, per annum
on the basis of the tota! expenditure incurred under Plan
and Non-Plan for the year 2010-11, by the Andaman and
Nicobar Administration.

(b} No, Madam.
(c) Does not arise.

Call Termination Charges

1180. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the details of cost of termination charges for
both domestic and international calls as per the Telecom
Regulatory Authority of India (TRAI) guidelines:

(b) whether the TRA! is deviating from its
established principle of termination charges on the basis
of cost to benefit certain selected operators;

(c) if so, the details thereof and the reasons therefor;

(d) whether the Government has asked TRAI to
look into these aspects and frame a policy; and

(e) if so, the details thereof and the time by which
a final decision in this regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
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COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (c) Madam, Telecom
Regulatory Authority of India (TRA!) has issued "The
Telecommunications Interconnection Usage Charges
(Tenth Amendment) Regulations, 2009 (2 of 2009) dated
9th March, 2009" wherein the termination charge for
domestic calls and international incoming calls has been
fixed as 20 paise per minute and 40 paise per minute
respectively. Interconnection Usage Charges (IUC) are
wholesale charges payable by one telecom operator to
the other for use of the latter's network for originating,
terminating or transiting/carrying a call. These charges are
usually based on cost and indicate a fair compensation for
use of one service provider's network resources by another
service provider.

(d) and (e) Some of the Telecom Service Providers
challenged the IUC regulations dated 09.03.09 before the
Telecom Disputes Settlement & Appellate Tribunal
(TDSAT) on various grounds. Hon'ble TDSAT vide its
judgment dated 29th September, 2010 has inter-alia
directed TRAI to consider the matter afresh. TRAI has filed
statutory Civil Appeal under section 18 of the TRAI Act,
1997 against Hon'ble TDSAT's judgment dated 29th
September, 2010 on various technical and legal grounds.
Meanwhile, to review the termination charges, TRAI issued
Pre Consultation paper on 24.12.2010 and consultation
Paper titled 'Review of Interconnection Usage Charges' on
27.04.2011. Following elaborate consultation process, a
report has been filed by TRAI in Hon'ble Supreme Court
of India on 31.10.2011 in compliance with its order dated
29.07.2011 in Civil Appeal No. 271-281/2011. The matter
is subjudice in the Supreme Court of India.

[Translation]

Thorium Based NPP

1181. SHRIMATI JAYSHREEBEN PATEL: Will the
PRIME MINISTER be pleased to state:

(a) whether scientists have now started to
experiment the power of other radioactive element, thorium
for safe and clear energy source;

(b) if so, whether according to them, the thorium
based small nuclear reactors can make the world free
from its dependency on coal and natural gas;

(c) if so, the reaction of the Government thereto and
whether the Government is contemplating to use it; and

(d) if so, the time as well as the manner by which
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it is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam.
Thorium plays a pivotal role in Indian Nuclear power
programme. In fact, right at the beginning of our nuclear
power programme, use of thorium as an energy source
has been contemplated during the third phase. Right from
the inception of Indian nuclear power programme, work
has been carried out on various aspects of thorium
utilisation-mining and extraction of thorium, fuel fabrication,
and irradiation in reactors, reprocessing and refabrication.
In addition studies are underway for utilisation of thorium
in different types of reactors.

(b) India has vast reserves of Thorium. Total
estimated reserves of monazite in India are about 10.7
million tonnes (containing about 0.84 million tonnes of
thorium metal) occurring in beach and river sands in
association with other heavy minerals. Out of nearly 100
deposits of the heavy minerals, at present only 17 deposits
containing about ~4 million tonnes of monazite have been
identified as exploitable. Mineable reserves are ~70% of
identified exploitable resources. Therefore, about 2,25,000
tonnes of thorium metal is available for nuclear power
programme.

The third stage of Indian nuclear power programme
contemplates making use of Uranium-233 to fuel Uranium-
233 - Thorium based reactors, which can provide energy
independence to the country for several centuries. This
will avoid the dependency on coal and natural gas.

(¢) Use of Thorium as an energy source has been
contemplated during the third phase of our nuclear power
programme. Right from the inception of Indian nuclear
power programme, work has been carried on various
aspects of thorium utilisation-mining and extraction of
thorium, fuel fabrication, irradiation in reactors, reprocessing
and refabrication. In addition, studies are underway for
utilisation of thorium in different types of reactors.

{(d) Thorium can be used to produce nuclear energy,
but not directly. On account of physical characteristics of
Thorium, it is not possible to build a nuclear reactor using
Thorium alone. Thorium has to be converted to U-233 in
a reactor before it can be used as fuel.

However, for efficient conversion of Thorium to
Uranium-233, Fast Breeder Reactors are required.
Therefore, using Thorium in the first, or an early part of
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second stage of nuclear power programme will adversely
affect the rate of growth of nuclear power generation
capacity in the initial periods.

Due to these reasons, large scale deployment of
Thorium is to be postponed till the later part of the second
stage. Thorium is to be introduced only at an optimal point
during operation of Fast Breeder Reactors in the second
stage. Thorium, for power generation, will be used mainly
in the third stage. The time of large scale thorium
deployment is expected to be 3 - 4 decades after the
commercial operation of Fast Breeder Reactors with short
doubling time. All efforts towards technology development
and demonstration are being made now so that a mature
technology is available in time. Various steps taken in that
direction are as follows:

(i) Thorium fuel fabrication through powder pellet route
has been well established. Few tons of fuel have
been made for CIRUS and Dhruva, PHWR and for
blanket assemblies for FBTR. Few pins have been
fabricated using mixed oxides of (Th-Pu) for
irradiation in research reactors.

(i)  Thoria bundles are used in the initial cores of PHWR.
The irradiation experience of thoria fuel in the
research reactors CIRUS and Dhruva, PHWR and
test irradiations are satisfactory.

(ii)  Thoria pins of CIRUS have been reprocessed to
obtain U233. The recovered U233 has been
fabricated as fuel for KAMINI reactor, which is a
small research reactor with 30 kWth capacity based
on Uranium-233. it is in operation at Indira Gandhi
Centre for Atomic Research (IGCAR), Kalpakkam.

(iv)  The Post Irradiation Examination of one of the thoria
bundle irradiated in PHWR has also been carried
out for validation of theoretical analyses.

(v)  Studies have been carried out regarding use of
thorium in different types of reactors with respect to
fuel management, reactor control and fuel utilisation.

(vi} A Critical Facility for Advanced Heavy Water Reactor
has been commissioned in 2008 and is being used
for carrying out experiments to further validate the
physics design features of Advanced Heavy Water
Reactor.

(vii) To accelerate thorium utilisation, BARC has
designed an Advanced Heavy Water Reactor
(AHWR). The 300 MWe Advanced Heavy Water
Reactor is specially meant for large scale commercial
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utilization of thorium. The design of all nuclear
systems of the reactor has been completed and
associated confirmatory R&D is in a very advanced
stage.

[English]
Relations with Neighbouring Countries

1182. SHRIMAT! BIJOYA CHAKRAVARTY: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has taken any
measures to improve relationship with neighbouring
Bangladesh;

(b) if so, the details thereof;

(c) whether recent border-land agreement is a part
of the peace effort with Bangladesh; and

(d) if so, the approximate border area likely to be
transferred to Bangladesh under the said agreement to
solve the border issue between the two countries?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) Government has taken several significant steps to
improve India's relationship with neighbouring Bangladesh
based on a vision for durable and long-term cooperation
to achieve mutual peace, prosperity and stability. The
landmark visits of the Prime Minister of Bangladesh to
india in January, 2010 and the Prime Minister of India to
Bangladesh in September 2011 opened a new chapter in
bilateral relations between the two countries. Considerable
progress has been achieved in key areas of cooperation
such as security, power, water sharing, land boundary,
transit, connectivity etc.

(c) and (d) A Protocol to the Agreement Concerning
the Demarcation of the Land Boundary between India and
Bangladesh and Related Matters, 1974, was signed on
September 06, 2011 during the visit of the Prime Minister
to Bangladesh. The Protocol paves the way for a settlement
of the long pending land boundary issues between the
two countries and addresses the issues pertaining to the
un-demarcated land boundary, exchange of enclaves and
territories in adverse possession. It is subject to ratification
by the Governments of the two countries and shall enter
into force on the date of exchange of Instruments of
Ratification. The implementation of the Protocol will result
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in the exchange of 111 Indian enclaves in Bangladesh
with 51 Bangladesh enclaves in India and preserve status
quo on territories in adverse possession.

Quality Education in Madarsas

1183. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether there is any scheme for providing quality
education in Madarsas in the country in the Eleventh Five
Year Plan;

(b) if so, the details thereof;

(c) the criteria for inclusion of the institutions in
Government List;

(d) the number of requests received so far from the
Madarsas for providing financial assistance under this
scheme, State-wise; and

(e) the action taken by the Government on such
requests?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b} The Government of India
launched a Scheme for Providing Quality Education in
Madrasas (SPQEM) in the XI Five Year Plan with effect
from October, 2008 with an aim to bring about qualitative
improvement in Madrasas to enable Muslim children attain
standards of the national education system in formal
education subjects. SPQEM encourages Madrasas to
introduce modern subjects like Science, Mathematics,
Social Studies, Hindi and English in their curriculum, so
that students can attain academic proficiency in these
subjects up to senior secondary level. The process of
modernization of Madrasas and Maktabs is voluntary.

{(c) Madrasas which have been in existence at least
for three years and registered under Central or State
Government Acts of Madrasa Board or with Wakf Boards
or NIOS shall be eligible to apply for assistance under this
programme.

(d) and (e) A State-wise statement on the number of
requested under SPQEM received so far and action taken
by the Government thereon is given in the enclosed
Statement.
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Number of requested received under SPQEM so far and action taken by the Government of India thereon

Sl. No. State No. of No. of Remarks

requests Madrasas
received to whom
from grant is
Madrasas released

1. Assam 1111 486 Pending proposals include fresh proposals

2. Andhra Pradesh 80 80 -

3. Bihar 1127 - The proposals have been approved by the
CGIAC but the grants could not be released
due to non-submission of Utilisation
Certificate by the State Government for the
previous grant

4. Haryana 6 6 -

5. Jammu and Kashmir 372 372 -

6. Odisha 270 - Utilisation Certificate of previous grant not
received. Fresh proposals also received

7. Rajasthan 461 220 Fresh proposals are pending

8. Karnataka 181 160 Fresh proposals are pending

9. Kerala 724 724 -

10. Maharashtra 99 45 Fresh proposals are pending

11. Chhattisgarh 439 439 -

12. Uttrakhand 74 74 -

13. Uttar Pradesh 7740 6936 The proposal could not be taken up due to
paucity of funds

14. Chandigarh 1 1 -

15. Tripura 258 129 Pending proposals include fresh proposals

16. Jharkhand 164 164 -

17. Madhya Pradesh 2330 2121 Fresh proposals are pending

Helicopter services in NE Region North-East Region including Sikkim and North Bengal
1184. SHRI PRASANTA KUMAR MAJUMDAR: (b) if so, the details thereof, location wise;
SHRI MANOHAR TIRKEY: (c) whether the helicopters being used for ferrying
Will the Minister of CIVIL AVIATION be pleased passengers happens to be very old and outdated; and
to state:

(a) whether the helicopter services are provided in

(d) if so, the steps the Government proposes to take
to replace the old helicopters so that the current rate of
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mishaps can come down?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes, Madam.

(b) In the North East Pawan Hans Helicopters Ltd.
has provided helicopters on long term lease to Gowt. of
Sikkim and Tripura. The regular passenger services are
being run under the aegis of the respective State Govts.

In Sikkim the passenger services are being run for
connecting Sikkim-Bagdogra-Sikkim and also being utilized
for charter services by the State Govt.

In Tripura the helicopter services are being utilized
for passenger services connecting Agartala, Dharmanagar,
Kallashaar etc.

(¢) No, Madam.

(d) As per DGCA stipuiations the helicopters can
be continued in operation provided the helicopters are
maintained in accordance with the manufacturers
maintenance programme approved by DGCA.

Establishment of AERAAT

1185. SHRI ARUN YADAV: Will the Minister of CIVIL
AVIATION be pleased to state:
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(a) whether establishment of Airports Economic
Regulatory Authority Appellate Tribunal (AERAAT) has
been notified;

(b) if so, the number of disputes that came before
it for adjudication between two or more service providers
and between service provider and consumer groups, since
its establishment, year-wise; and

(c) the brief details of the cases, if any, pending
before the Tribunal alongwith the reasons for their
pendency?

THE MINISTER OF CIVIL AVIATION (SHR!I AJIT
SINGH): (a) Yes, Madam. Establishment of Airports
Economic Regulatory Authority Appellate Tribunal
(AERAAT) was notified GSR 59(E) dated 04.02.2010.

(b) The number of appeals filed during 2010 and
2011 is 5 and 14 respectively.

(c) Out of 5 appeals filed in 2010, 4 appeals have
been disposed off and out of 14 appeals received in 2011,
7 appeals have been disposed off. The details of the
pending cases is given in the enclosed Statement and are
at different stages of hearing.

Statement

Details of pending cases before Airports Economic Regulatory Authority Appellate Tribunal (AERAAT)

Sl. No.Appeal  Date of Impugned Order Name of the Parties
No. filing No. & Date

1 05/2010 03.12.2010 07/2010-11 Dt. 04.11.2010 Mumbai International Airport (P) Ltd. (MIAL)
Vs. Airports Economic Regulatory Authority
(AERA) & Ors.

2 06/2011 03.03.2011  12/2010-11 Dt. 05.01.2011 MIAL Vs. AERA

3- 07/2011 31.03.2011  14/2010-11 Dt. 28.02.2011 Bangalore International Airport (P) Ltd. (BIAL)
Vs. UOI & Ors.

4 08/2011 30.03.2011  -do- GMR Hyderabad International Airport (P) Ltd.
Vs. AERA & Anr.

5 09/2011 30.03.2011 -do- Cochin International Airport (P) Ltd. (CIAL)
Vs. AERA

6. 10/2011 30.03.2011  Direction No. 5 Dt. 28.02.2011 GMR HIAL Vs. AERA & Anr.

7 11/2011 30.03.2011  -do- CIAL Vs. AERA

8 12/2011 06.05.2011  Orders No. 5, 12, 17 & Direction No. 4 BIAL Vs. AERA & Anr,
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Academic Year of Kendriya Vidyalayas

1186. SHRI M.B. RAJESH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) the academic year of Kendriya Vidyalayas;

(b) whether the Government proposes to change
the said academic year,

(c) if so, the details thereof;

(d) whether any study has been conducted in this
regard;

(e) if so, the details thereof and the reasons therefor:
and

() the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) 1st April to 31st March of the next
year is the Academic year of Kendriya Vidyalayas (KVs).

(b) No, Madam.
(c) Does not arise.
(d) No, Madam.

(e) and (f) Do not arise.
Core Committee of Vice-Chancellors

1187. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has appointed any core
committee of Vice-Chancellors to focus on central
universities lagging behind in benchmarks in academic
and research performance recently;

(b) if so, the details thereof;

(c) whether the Committee has submitted its report
to the Government;

(d) if so, the details thereof; and

(e) if not, the time by which the report is likely to be
submitted by the Committee to the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) No, Madam. Government
has not appointed any core committee of Vice-Chancellors
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to focus on Central Universities lagging behind in
benchmarks in academic and research performance.
Central Universities are autonomous bodies whose
academic affairs are managed by their respective statutory
authorities. University Grants Commission (UGC) provides
necessary funds for bringing equity and improving quality
of higher education and research in these universities.

Maharatna Status to CIL

1188. SHRI C.M. SIDDESHWARA: Will the Minister
of COAL be pleased to state:

(a) whether the Government proposes to confer
Maharatna status on the Coal India Limited (CIL);

(b) if so, the criterion for conferring the Maharatna
status and the time by which it is likely to be conferred;

(c) whether the move is likely to improve the
financial performance of the company; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF .
COAL (SHRI PRATIK PATIL): (a) to (d) Coal India Limited
(CIL) has been conferred with the Maharatna status from
11.04.2011 taking into consideration its importance in
country's economy and its achievements. As Maharatna
Company, CIL has now been delegated with vast financial
powers and greater autonomy in its functioning.

[Translation]

Separate Packages to Desert Regions

1189. SHRI HARISH CHAUDHARY: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government proposes to provide
any separate packages to desert regions in the country on
the lines of North-Eastern States;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE ‘MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) No, Madam.
There is no proposal under consideration of the
Government to provide separate packages to desert regions
in the country.
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(b) Does not arise.

(c) The planning and development of an area is
primarily the responsibility of the concerned State
Government. The Central Government, on its part,
supplements the efforts of the State Governments through
various Special Area Programmes, Flagship Programmes
and Centrally Sponsored Schemes. The specific scheme
to remove the regional imbalance in development in the
country is the Backward Regions Grant Fund (BRGF) which
was launched in 2006-07 to fill the critical gaps in
development in the identified backward districts. Currently,
the BRGF has two components viz (i) District Component
covering 250 districts in 27 States, and (i) State Component
which includes Special Plan for Bihar, Special Plan for the
KBK Districts of Odisha, Special Plan for West Bengal,
Bundelkhand Package and the Integrated Action Plan for
78 Selected Tribal and Backward Districts.

Rehabilitation and Employment to
Displaced Families

1190. SHRI MURARI LAL SINGH: Will the Minister
of COAL be pleased to state:

(a) whether it is a fact that South-Eastern Coalfields
Limited (SECL) is extracting coal from the areas of Sarguja
division in Chhattisgarh;

(b) if so, the details thereof,

(c) whether the issues of rehabilitation and
employment of land owners, local residents, tribes and
others by the Government have not been addressed since
1990;

(d) if so, the details of the pending cases and the
reasons therefor; and

(e) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) Yes, Madam. It
is a fact that South Eastern Coalfields Limited (SECL) is
extracting coal from the areas of Sarguja Division of
Chhattisgarh. The details of which are given below:

Sl. No. Name of Mine Actual 2010-11 (MT)

1 2 3
1. Rehar Underground (UG) 0.310
2. Gyatri UG 0.2822
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1 2 3
3. Kumda New UG 0.3913
4. Balrampur UG 0.4722
5. Bisrampur Opencast (OC) 0.5285
6. Amera OC 0.0781
7. Aingaon OC 0.1180
8. Bhatgaon UG 0.5358
9. Mahamaya UG 0.3459
10. Kalyani UG 0.0959
11. Shivani UG 0.3387
12. Nawapara UG 0.2356
13. Dugga OC 0.6200
14. Mahan OC 0.1002
15. Mahan Il OC 0.9779
16. Jhilimili UG 0.4623
17. Pandavpara UG 0.3668
18. Katkona UG 0.3027
19. Churcha UG RO 1.330
20. Bartunga Hill UG 0.2393
21. Kurasia UG 0.3090
22. NCPH Oid UG 0.2350
23. NCPH New 0.4303
24. North Chirimiri UG 0.2571
25. Chirimiri OC 0.8076
26. West JKD UG 0.2217
27. West Chirimiri OC 0.0822
28. Kurasia OC 0.9024
29. Palkimara UG 0.0671
30. B. Seam Colliery 0.0528
31. Haldibari UG 0.0311

(c) No case of employment of land owners is
pending in South Eastern Coalfields Limited (SECL) since
1990.
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(d) and (e) Do not arise in view of the answer given
in Part (c) of this question.

[English]
Regional Airlines

1191. SHRI R. THAMARAISELVAN: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether despite the growth in civil aviation sector
during the last several years, the industry has failed to
reach the common man;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government is considering to
encourage setting up of regional airlines;

(d) if so, whether the Government also proposes to
set up heliport in each district of the country; and

(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Total flights/week on domestic network
has been increased from 8724 in year 2006 to 12107 in
year 2011. The number of airports operating Scheduled
Air Services have increased from 50 in year 2000 to 82
in 2011. Total domestic passengers carried by all
scheduled and non-scheduled operators have increased
from 362.37 lakhs in 2006-07 to 606.63 lakhs in 2011
(upto January, 2011 to December, 2011). Over the last 7
years with reduction in airfares and introduction of new
routes, air travel has become affordable for the common
man. This fact is reflected by the growth in the air traffic
witnessed in India during 2004-05 to 2010-11 which has
grown at the rate of 16.5% with domestic traffic clocking
a cumulative annual growth rate of 18.5% and international
traffic at 14% in the said period.

Operations in domestic sector have been deregulated
and flights are being operated by concerned airlines on
the basis of commercial viability subject to adherence of
Route Dispersal Guidelines. Government has laid down
Route Dispersal Guidelines with a view to achieving better
regulation of air transport services taking into account the
need for air transport services of different regions of the
country including North-East region. It is, however, up to
the airlines to provide air services to specific places
depending upon the traffic demand and commercial viability
while complying with Route Dispersal Guidelines.

(c) Government has already introduced a category
of Regional Airlines. A Civil Aviation Requirements Section
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3, Series 'C', Part VIl has already been issued by the
Directorate General of Civil Aviation (DGCA) in this regard,
which is available on the website of DGCA. M/s. Freedom
Aviation, M/s. Indus Airways, M/s. Religare Aviation, M/s.
Air Pegasus, M/s. ABC Training & Aviation Pvt. Ltd., M/s.
LEPL Projects Ltd., M/s. Deccan Charters Ltd. and M/s.
Karina Airlines International Ltd. have been granted initial
No Objection Certificate to operate Scheduled Air Transport
Regional Services in different regions of the country.

(d) and (e) There is no such proposal at present.

[Translation]
Violation of Rules

1192. SHRI ASHOK ARGAL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether a consultant has been appointed in
Directorate General of Civil Aviation (DGCA);

(b) if so, whether cases of violation of rules by the
Consultant have come to the notice of the Government;

(c) if so, the details thereof alongwith the reaction
of the Government thereto; and

(d) the action Government proposes to take against
the guilty and to avoid such situations in future?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes, Madam.

(b} No, Madam.

{c) and (d) Do not arise in view of the answer given
on part (b).

National Mathematical Year

1193. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether India is celebrating 2012 as National
Mathematical Year;

(b) if so, whether students are being imparted
special training (SAN) of Maths in the whole country; and

(c) if so, the details of this scheme and the likely
expenses to be incurred on this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The Department of Atomic Energy
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has informed that Government of India have resolved to
celebrate 22nd December the birth day of late Srinivasa
Ramanujan as the National Mathematical day every year.

(b) and (c) No, Madam. However, NCERT have
planned to conduct various activities namely two national
meets on Mathematics, games, puzzles, Open ended
situational problems and use of ICT in popularizing
Mathematics with the involvement of students, teachers
and community.

[English]
Disabled Children under RTE Act

1194. SHRI JOSE K. MANI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there has been instances of children
above 14 years and with disability not being granted
admission in schools or being kept waiting due to
confusion between Right to Education Act, 2009 which
provides for compulsory education for children upto the
age of 14 years and The Persons with Disabilities (Equal
opportunities, protection of rights and full participation)
Act, 1995 which says every child with a disability has the
right to free education till the age of 18 years; and

(b) if so, the details thereof and the steps taken to
correct the situation?

THE MINISTER OF STATE IN THE MINISTRY OF /

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Under the Persons with
Disabilities (Equal Opportunities, Protection of Rights and
Full Participation) (PWD) Act, 1995, children with disabilities
have the right to free education till the age of 18 years.
The Right of Children to Free and Compulsory Education
(RTE) Act, 2009 also provides that a child with disability,
as defined in clause (i) of section 2 of the Persons with
Disabilities (Equal Opportunities, Protection of Rights and
Full Participation) Act, 1995 shall have the right to pursue
free and compulsory elementary education in accordance
with the provisions of Chapter V of the PWD Act, including
the right to free education till the age of 18 years.
Accordingly, a child with disability has the same right to
free and compulsory elementary education under both the
legislations.

Expansion of Postal and Telecom Circles

1195. DR. KRUPARANI KILLI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

MARCH 21, 2012

to Questions 116

(a) whether the Government has any proposal for
the expansion and modernization of postal and telecom
circles in the country;

(b) if so, the details thereof, State-wise;

(c) the funds likely to be earmarked for this purpose,
State-wise; and

(d) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) There is no proposal for
expansion of Postal Circles. However, modernization of
Post Offices in all Postal Circles is underway.

(i) The Government has initiated a project called
"Project Arrow" for modernization of Postal Circles
across the country. The project envisages
upgradation of post offices in urban and rural areas
both in terms of upgrading and enhancing the quality
of service in 'core areas' and improving their 'look
and feel'. The project aims at creating a conducive
and friendly work environment both for the staff and
the customers visiting the Post Offices, providing
connectivity, and improving the service quality levels
in the core business areas.

(i)  The Government has also approved a proposal for
IT modernization of all Post Offices of Department
of Posts.

(b) During 2011-12, for computerization of Post
Offices, an amount of Rs.90.39 crores approximately was
spent. Circle wise details are given in the enclosed
Statement. For Project Arrow, during 2012-13, an outlay of
Rs. 84.00 crores has been earmarked to cover 500 post
offices throughout the country.

(c) and (d) The Government has approved the
Modernization Project for a total plan out lay of Rs. 1877.2
crores. The Modernization Project of the Department of
Posts includes computerization of all the non-computerised
Post Offices in the country including supply of Rural ICT
Hardware devices and peripherals in the Branch Post
Offices in the Rural Areas, development of scalable,
integrated and modular software covering all the operations
of Department of Posts and establishment of required IT
infrastructure. The implementation of this Project has been
proposed through eight RFPs. The functional RFPs are at
various stages of finalization. The rollout of the Project is
expected to be completed by 2014. Thereafter, Circle-wise
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allocation will be made.

As regards Telecom Circles, the information is being
collected and will be presented immediately on being
made available by Department of Telecommunications.

Statement

Expenditure incurred during 2011-12 for supply of
hardware and funds allotment to circles

Grand Total
(in Rs thousands)

SI. No.Name of Circle

1. Andhra Pradesh 124496
2. Assam 83
3. Bihar 39557
4. Chhattisgarh 14533
5. Delhi 8657
6. Guijarat 37555
7. Haryana 16235
8. Himachal Pradesh 15456
9. Jammu and Kashmir 11275
10. Jharkhand 18998
11. Karnataka 66489
12. Kerala 36681
13. Madhya Pradesh 45016
14. Maharashtra 77232
15. North East 7467,
16. Odisha 56368
17. Punjab 20714
18. Rajasthan 64621
19. Tamil Nadu 89039
20. Uttar Pradesh 89106
21. Uttarakhand 13534
22. West Bangal 50768

Total 903880
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Pension to BSNL Employees

1196. DR. ARVIND KUMAR SHARMA: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Department of Telecommunications
(DoT) has issued orders for revision of pension in respect
of absorbed employees in BSNL and those retired prior to
01 January, 2007;

(b) if so, the details thereof;

(¢) the action taken by the Government for timely
completion of the process of disbursement; and

(d) the time by which the pension issue is likely to
be resolved?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND iINFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Yes, Madam. Order for
revision of pension in respect of BSNL IDA pensioners
who retired during the period from 1.10.2000 to 31.12.2006,
has been issued vide Office Memorandum No. 40-17/
2008-Pen (T)-Vol. lll dated 15th March, 2011.

(c) and (d) Suitable guidelines to the concerned
authority for timely completion of the process of
disbursement of the revised pension have been mentioned
in the aforesaid O.M. With the issue of order dated
15/3/2011, the issue of revision of pension in respect of
absorbed employees in BSNL stand resolved.

[Translation]

Status of Central University

1197. SHRI MADHUSUDAN YADAV: Will the Minister
of HUMAN RESOQURCE DEVELOPMENT be pleased to
state:

{a) whether the Union Government has decided to
convert certain State Universities into Central Universities;

(b) if so, the details thereof, State-wise;

(c) the number of the proposals received from the
various State Governments including Chhattisgarh in this
regard;

(d) the final decision of the Union Government
thereon; and

(e) the deference between a University having
status of Central University and a University set up by the
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State Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Sixteen Central Universities
were set up in the unserved states, during the XI Plan. The
proposal included conversion of four State Universities in
the States of Chhattisgarh, Goa, Madhya Pradesh and
Uttarakhand. Subsequently, on a specific request of the
State Government of Goa, conversion of Goa University
was dropped and the State Universities of Guru Ghasidas
University, Bilaspur (Chhattisgarh), Dr. Harisingh Gaur
University, Sagar (Madhya Pradesh) and HNB University,
Srinagar Garhwal (Uttarakhand) were converted into
Central Universities. The Government does not propose to
convert any more State Universities into Central
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Universities.

(c) and (d) Seven proposals from various State
Governments were received from time to time for
conversion of certain State Universities to Central
Universities including one from Chhattisgarh. Details of
the proposals and their status are given in the enclosed
Statement.

(e) State Universities are established and
incorporated under an enactment of State Legislature and
Central Universities are incorporated under an Act of
Parliament. The 16 new Central Universities set up under
the Central University Act, 2009 are unitary teaching
universities and do not have powers of affiliation whereas
the State Universities can grant affiliation to Colleges within
their territorial jurisdiction.

Statement

SI. No. Name of the State

Name of University

Status

1. Chhattisgarh

2. Haryana

3. Jammu and Kashmir

4, Madhya Pradesh

5. Maharashtra

6. Uttarakhand

(i) HNB University, Srinagar Garhwal (Uttarakhand).

Guru Ghasidas University, Bilaspur (Chhattisgarh)

Mabharishi Dayanand University, Rohtak (Haryana)

University of Jammu (Jammu and Kashmir)

Dr. Harisingh Gaur University, Sagar (Madhya Pradesh)

(i) Kumaon University Nanital (Uttarakhand)

The University has been
granted Central University
Status.

The proposal of the State
Government has not been

agreed to.

The proposal of the State
Government has not been

agreed to.

The University has been
granted Central University
Status.

Sant Gadge Baba Amravati University, Amravati (Maharashtra), The proposal of the State

Government is being

examined.

The proposal of the State
Government has not been

agreed to

The University has been

granted Central University
Status.
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Connectivity Projects in Rural Areas

1198. SHRI HARISHCHANDRA CHAVAN: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government has formulated any
scheme focusing projects with regard to providing basic
facilities and developing connectivity particularly in the

rural and backward areas in the country;
(b) if so, the details thereof;

(c) whether the Government has recently given

approval to many basic facility based projects in this regard;
(d) if so, the details thereof; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANi KUMAR): (a) to {e) With a
focus on providing basic facilities and developing
connectivity in rural and backward areas of the country,
the Government has formulated an important road
connectivity scheme, the Pradhan Mantri Gram Sadak
Yojana (PMGSY) as a 100% centrally sponsored scheme.
The Programme seeks to provide connectivity to all
unconnected habitations in the rural areas with a
population of more than 500 persons through all-weather
roads. In respect of Hill States (North-East, Sikkim,
Himachal Pradesh, Jammu and Kashmir, Uttrakhand),
Tribal (Schedule-V) areas and the Desert (as identified in
Desert Development Programme) areas, the objective is
to connect habitations with a population of 250 persons
and above. Recently, the Programme Guidelines have
been relaxed to extend the coverage under Programme to
habitations having population of 250 persons and above
in Left Wing Extremism (LWE) affected districts identified
by Ministry of Home Affairs.

Since the integration of PMGSY with Bharat Nirman
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with effect from 2005-06 the total length of new roads
constructed up to September, 2011 has been 1,31,412
kms which is 90% of the target for the corresponding
period. State-wise details are given in the enclosed
Statement-1. During the same period number of habitations
covered with new connectivity is 41,179 which 75% of the
target during the same period. State-wise details are given
in the enclosed Statement-Il. In the State of Jammu and
Kashmir 2243.10 kms connecting 672 habitations was
achieved. In some of the north-eastern States the
achievements were - Manipur - 1,339 kms and 135
habitations, Meghalaya - 295.36 kms and 40 habitations,
Mizoram - 1162 kms and 102 habitations. In Uttrakhand
achievement was 3160 kms and 388 habitations.

Schemes under Communication and Information
Technology Sector

Apart from roads in the rural and backward areas,
Government has formulated the following programmes
under the Communication and Information Technology

sector for improving connectivity to the villages:

0] Rural Telephony component of Bharat Nirman
Programme Phase |

(ii) Rural Telephony component of Bharat Nirman

Programme Phase |

(i) Scheme for creation of National Optical Fiber
Network for Broadband connectivity of Panchayats

(iv) Common Service Center (CSC)

Under Scheme No.(i) the total of 62302 revenue
villages where there was no telephone connectivity were
undertaken to provide village public telephones. Upto
August, 2011, 62030 villages have been covered. Under
Scheme No.(ii) out of the total 247864 village panchayats,
138434 village panchayats have been provided with the
broadband facility. The Government has approved the
Common Service Center (CSC) for providing support for
establishing 1.00 lakh CSCs in 6 lakh villages in India. As
on December, 2011, 97871 CSCs have been rolled

out.



Statement-|
Progress of Bharat Nirman (Rural Roads component)

New Connectivity, Length in km.

(Fig. upto Sep'11)

State Target (2005-12) 2005-06 2006-07 2007-08 2008-09
T A T A T A T A T

1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 0 0 514.00 0.00 476.58 0.00 40.55 10 0.00
Arunachal 2118.75 162.5 86.90 637.50 128.17 646.88 213.61 290 112.59
Pradesh
Assam 13153.22 605.9 487.70 2864.06 1552.51 3889.85 1141.00 2700 1985.11
Bihar 18946.31 1665.8 594.50 3928.75 240.74 6121.43 235.70 4000 1458.93
Chhattisgarh 20574.80 1501.4 1986.40 4367.61 2645.37 6450.64 2562.33 4100 2299.24
Goa ** 0.00 0 1.80 0.00 0.00 0.00 0.00 0 0.00
Gujarat 1710.03 403 619.60 429.72 473.41 438.68 449.86 300 483.98
Haryana 0.00 0 42.80 0.00 0 0.00 0.00 0 0.00
Himachal 2378.13 464.6 1361.70 795.83 797.87 638.54 717.42 1260 692.81
Pradesh
Jammu and 4416.43 170 20.80 1059.49 48.59 1781.87 132.08 1300 450.70
Kashmir
Jharkhand 7777.78 1051.8 491.60 2594.39 308.37 1812.30 273.55 1200 996.75
Karnataka 0.00 0 59.60 0.00 11.9 0.00 0.00 20 0.00
Kerala 0.00 0 46.50 0.00 41.41 0.00 37.30 80 1.95
Madhya 27561.61 2602.1 2759.30 6162.45 3788.51 8326.85 5231.80 6250 7893.72
Pradesh
Maharashtra 0.00 0 264.60 0.00 450.00 0.00 29.00 200 205.00
Manipur 1744.05 100 111.00 460.71 146.611 464.29 224.97 900 67.23
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1 2 3 4 5 6 7 8 9 10
Meghalaya 543.88 123.6 75.10 135.97 24.50 140.09 2717 150 24.80
Mizoram 941.95 82.7 174.40 274.82 146.38 277.88 141.17 280 192.03
Nagaland 421.84 93.3 317.30 104.53 22.00 109.51 156.00 130 73.30
Odisha 9993.35 1056 1359.30 1985.61 1601.93 2524.02 1398.04 5200 2064.18
Punjab 0.00 0 96.90 0.00 81.07 0.00 0.00 0 0.00
Rajasthan 11460.85 2153.6 2401.90 3629.52 3939.93 3554.22 3671.93 1700 312.41
Sikkim 419.17 75 165.80 104.04 324.11 108.04 135.00 280 1566.02
Tamit Nadu 0.00 0 501.00 0.00 0.00 0.00 0.00 70 109.49
Tripura 1158.88 94.8 3.60 261.74 175.60 354.70 59.51 750 361.28
Uttar Pradesh 7794.96 1966.4 2202.80 2390.63 2383.26 2059.21 2657.01 1400 1552.73
Uttarakhand 2848.56 380.6 87.40 422.01 105.89 1025.64 799.45 650 645.60
West Bangal 10220.81 739.4 1220.00 2572.77 1508.14 3265.31 1567.31 2000 1886.51
Total 146185.34 15492.40 18054.30 35182.15 21422.85 43989.93 21901.76 35220 24026.36
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State 2009-10 2010-11 2011-12 Cumulative Cumulative
ach.” ach. in %
T A T A A
1 11 12 13 14 15 16 17

Andhra Pradesh 110 159.16 750 816.73 169.49 2176.51 NR
Arunachal Pradesh 250 110.84 100 28.05 10.93 691.09 33%
Assam 2280 2082.42 1750 2057.10 805.03 10110.87 77%
Bihar 3650 2090.87 3381 2324.39 1222.42 8167.55 43%
Chhattisgarh 2200 1687.39 350 312.84 143.85 11637.42 57%
Goa ** ] 0.00 0 0.00 0.00 1.80 NR
Gujarat 570 497.62 300 356.75 232.35 3113.57 182%
Haryana 0 2.00 0 0.00 0.00 44.80 NR
Himachal Pradesh 700 113.68 200 110.66 18.12 3812.25 160%
Jammu and Kashmir 400 645.60 200 374.44 570.89 2243.10 51%
Jharkhand 500 1506.78 1300 1598.80 520.92 5696.77 73%
Karnataka 0 0.00 0 0.00 0.00 71.50 NR
Kerala 100 15.00 4 17.64 9.05 168.85 NR
Madhya Pradesh 4000 4514.72 1200 4922.20 630.68 29740.93 108%
Maharashtra 500 229.35 30 190.09 42.05 1410.09 NR
Manipur 200 454.52 175 262.97 72.65 -1339.95 77%
Meghalaya 50 69.04 50 62.11 12.64 295.36 54%
Mizoram 200 202.71 85 251.04 53.46 1161.19 123%
Nagaland 150 141.66 20 35.00 9.69 754.95 179%
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1 11 12 13 14 15 16 17
Odisha 2530 2800.62 2000 3158.48 705.83 13088.38 131%
Punjab 0 0.00 0 0.00 0.00 177.97 NR
Rajasthan 1700 50.26 90 18.86 2.90 10398.19 91%
Sikkim 300 44.00 30 14.00 1.00 839.93 200%
Tamil Nadu 170 34.86 5 63.41 23.98 732.74 NR
Tripura 450 501.51 200 427.01 20.52 1549.04 134%
Uttar Pradesh 1050 590.66 150 136.84 14.22 9537.52 122%
Uttarakhand 600 764.49 250 551.88 205.87 3160.58 111%
West Bangal 1340 1442.13 1700 1299.86 365.68 9289.63 91%
Total 24000 20751.88 14320 9391.15 5864.22 131412.52 90%

* Cumulative achievement is the achievement up to Sep '11 against the overall target for 2005-12.

** No Report after March 09.
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Statement-Il

Progress of Bharat Nirman (Rural Roads component)

New Connecltivity, Habitations
(Fig. upto Sep'11)
Sl. No. State Target 2005-06 2006-07 2007-08 2008-09 2009-10 2010-11 2011-12 Cum- Cum-
(2005-12) achieve- achie-
ment *  ve-
ment
in%
T A T A T A T A T A T A T A
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
1. Andhra 236 o] 11 0 4 0 0 2 0 190 59 100 115 4 193 82%
Pradesh $
2. Arunachal 103 22 0 65 3 67 19 25 19 30 12 10 15 11 79 77%
Pradesh
3. Assam ~~ 4445 421 346 1988 804 2701 656 1800 1210 1350 705 250 584 168 4473 101%
4, Bihar $ ~ 9956 896 0 2062 1183 3214 174 1120 842 4500 746 780 1075 555 4575 46%
5. Chhattisgarh## 3831 478 397 1310 604 2007 648 2000 523 840 627 100 128 66 2993 78%
6. Goa ** 2 0] 2 0 0 0 0 0 0 0] 0 0] 0 0 2 100%
7. Gujarat 1332 230 212 246 264 251 249 180 222 175 144 50 119 44 1254 94%
8. Haryana 0 0 0 0 0 0 (0] 0 0 0 o] 0 0 0 0 0%
9. Himachal 922 127 98 209 145 166 168 260 172 250 5 50 44 12 644 70%
Pradesh
10. Jammu and 1468 57 3 352 16 593 41 175 187 350 297 50 81 47 672 46%
Kashmir $
11. Jharkhand ## 2991 526 101 1295 108 901 97 400 363 1100 305 300 327 114 1415 47%
12. Karnataka 17 0 1 0 4 0] 2 10 10 0 0 0] 0 0 17 100%
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19
13. Kerala $ 73 0 6 0 19 0 12 25 13 15 15 6 5 0 70 96%
14. Madhya 6790 768 929 1760 1345 2399 1916 2300 2361 504 | 566 300 487 46 6518 96%
Pradesh$ .
15. Maharashtra $ 295 0] 46 0 135 0 10 82 60 40 25 10 0 5 281 95%
16. Manipur 291 11 37 48 0 48 0 45 41 45 15 25 27 15 135 46%
17. Meghalaya ## 128 35 5 30 4 31 6 10 7 10 5 10 8 5 40 31%
18. Mizoram ## 130 12 7 39 1 39 11 10 6 40 14 15 63 0 102 78%
19. Nagaland ## 37 9 7 10 0 10 5 5 3 12 9 5 4 3 31 84%
20. Odisha 5672 493 361 874 322 1087 321 1450 2205 1500 644 400 652 48 4553 80%
21. Punjab 50 0 7 0 43 0 0 0 0 0 0 0 0 0 50 100%
22. Rajasthan 3009 743 753 1252 1222 1225 889 145 90 40 12 12 5 2 2973 99%
23. Sikkim 154 22 35 30 18 31 7 60 16 55 17 15 13 8 114 74%
24, Tamil Nadu 83 0 46 0 0 0 3 25 30 2 0 2 2 1 82 99%
25. Tripura $ 810 66 12 183 53 248 52 200 164 280 164 60 106 5 556 69%
26. Uttar 4097 1236 944 1533 979 1323 1023 600 787 320 257 60 67 5 4062 99%
Pradesh
27. Uttarakhand 772 95 16 106 15 257 46 125 115 80 104 40 77 15 388 50%
28. West 6954 787 720 2738 960 3473 685 1600 1314 1272 557 350 623 48 4907 71%
Bengal $
Total 54648 7034 5102 16130 8251 20071 7040 12654 10760 13000 4172 13000 4627 1227 41179 75%

Note: T = Target; and A = Achievement

* Cumulative achievement is the achievement up to Sep'11l against the overall target for 2005-12.
**No Report after Mar 09.
~ DPRs cleared =11830 in Bihar restricted to Targetted figures pending core network verification
~~ As per State Net DPRs & DPRs cleared=5940.

$ Figures to be reconciled by the states.

## Figures after latest reconcilations by the States.
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[English]
Medical College in Central University

1199. SHRI JAYARAM PANGI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Union Government has received
any proposal from the Central University, Odisha to set up
a medical college there in a bid to provide better medical
facilities and educate local people;

(b) if so, the details thereof; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The Central University of
Odisha has submitted a proposal for opening up of a
Medical College in Koraput. However, since the XlI Plan
Scheme for establishment of new Central Universities does
not include establishment of any Medical and Engineering
College, it has not been possible to consider the proposal
favourably.

Posts Reserved for SCs and STs

1200. SHRIMATI J. SHANTHA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the number of posts reserved for Scheduled
Castes (SCs) and Scheduled Tribes (STs) out of the total
number of posts, cadre-wise sanctioned in all the
institutions under the Ministry including Air Indig;

(b) whether the number of reserved posts has been
determined according to backlog rules out of the total
posts;

(c) if so, the details thereof;

(d) the reasons for remaining the backlog posts of
SCs and STs vacant; and

(e) the steps/action taken by the Government to fill
the backlog vacancies especially of SCs and STs so far?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (e) Information is being collected and will
be furnished shortly.
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Outstanding Dues Against Subscribers

1201. SHRI E.G. SUGAVANAM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the losses of BSNL and MTNL are
mounting and they have to recover a huge outstanding
dues from the subscribers;

(b) if so, the details of dues to be recovered from
the customers and the amount so far realized from the
declared defaulters, during the last three years and the
current year, company-wise;

(c) the steps taken by the Government to recover
the balance outstanding from the subscribers; and

(d) the success achieved in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b} Yes Madam, Bharat
Sanchar Nigam Limited (BSNL) and Mahanagar Telephone
Nigam Limited (MTNL) have suffered losses for the last
two years. The details of outstandings from the customers
and the amount so far realised out of outstanding dues,
during the last three years and current year are as follows:

Outstanding arrears (in Rs. crores)

Company As on As on As on As on
31.3.2009 31.3.2010 31.3.2011 30.11.2011

BSNL 4636 4749 5341 5321

MTNL 1174 1120 1103 1088*

* Upto 29.2.2012

Amounts recovered against Outstanding dues
(in Rs. crores)

Company 2008-09 2009-10 2010-11 2011-12
(upto
30.11.2011)
BSNL 1660 1065 804 988
MTNL 15 54 16 16

(c) and (d) Steps taken by BSNL and MTNL- to
recover the outstanding from the subscribers are as follows:

. Payment reminders through Interactive Voice
Response System (IVRS) and Short Message
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Service (SMS) are being issued to persuade the
customers to make payment before disconnection
of their telephones.

. Graded discount scheme regarding grant of discount
to defaulting customers, for clearance of old
outstanding dues was introduced.

. Incentive scheme to employees of BSNL for recovery
of outstanding arrears from defaulters has also been
put in place.

o The progress in regard to liquidation of outstanding
dues is closely monitored and units are addressed
periodically.

. BSNL Circles have also been asked to utilize the
services of State Government Departments in
recovery of outstanding dues.

. Procedure for settlement of defaulter cases through
Lok Adalat has been introduced for recovery of
outstanding telephone dues in respect of
permanently closed connections.

As a result of the steps takén by BSNL and MTNL
for recovery of outstanding dues, they have been able to
recover a part of outstanding dues in the last years.

Exploration of Coal

1202. SHRI P. KUMAR: Will the Minister of COAL be
pleased to state:

(a) whether the Government proposes to undertake
survey in many parts of the country to discover coal
deposits;

(b) if so, the details thereof;

(c) whether there are huge deposits of coal that are
yet to be discovered;

(d) if so, the details thereof;

(e) whether Coal India Limited (CIL) proposes to
spend more funds on research & development in this
regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) to (d) Yes, Madam. Coal
exploration is a continuous process. Coal deposits of the
country are being explored by Govt. agencies i.e.
Geological Survey of India (GSI), Central Mine Planning
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and Design Institute Ltd. (CMPDI), Mineral Exploration
Corporation Ltd.(MECL) and some State Govts, as part of
the Regional and Detailed Exploration activities.
Exploration has already been carried out over an area of
about 14000 Sq. Km till the end of XI Plan and a coal
resource of about 286 billion tonnes were established.
During Xl Plan, it is proposed to cover an additional area
of about 4000 Sq.Km to add about 22 billion tonnes of
coal resources.

(e) and (f) Exploration Department of CMPDI has
taken two Research and Development (R and D) Projects
and is contemplating to take one R&D Project involving
3 D seismic survey as per the details given below:

(1) R and D Projects undertaken by Exploration
Department:

(i) Project titled "Effective utilization of Low Rank
and High Volatile High Rank Coking Coals for
Blast Furnace". The Project is under
implementation and likely to be completed in
2012-13. The estimated cost of the Project is
Rs. 2.65 crores.

(i) Project titled "Analysis of in-situ stress for Coal
Bed Methane exploration in Jharia coalfield".
The Project is under implementation and likely
to be completed in 2012-13. The estimated cost
of the Project is Rs. 1.68 crores.

(2) R and D Projects being contemplated by
Exploration Department is follows:

Application of 3-D Seismic Survey in coal exploration:

The expertise of 3-D seismic survey is not available
with Exploration Department. Department is exploring
possibility of locating an experienced partner to
demonstrate the technique of 3-D Seismic Survey, train
CMPDI geophysicists and help in selection of equipment.
The estimate is tentatively worked out as Rs. 70 crores
and is to be finalized after identification of the partner.

Shortage of Teachers in KVs

1203. SHRI P.K. BIJU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pieased to state:

(a) whether there is shortage of teachers of various
subjects in Kendriya Vidyalaya (KVs) which is adversely
affecting the studies of the students;

(b) if so, the reaction of the Government thereto;
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(c) the number and location of such Kendriya
Vidyalayas' in the country, State-wise; and

(d) the corrective steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (b) As on 01.03.2012, out of
40,800 sanctioned posts, 5609 posts of teachers are lying
vacant in Kendriya Vidyalayas all over the country.

advanced stage of completion.
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However, recruitment to fill up the vacant post of teachers
is a continuous process. There is also a provision to
appoint teachers on contractual basis against such
vacancies.

(c) The State-wise details of vacant posts of teachers
are given in the enclosed Statement.

(d) The recruitment process for various posts of
teachers in Kendriya Vidyalaya Sangathan is at an

Statement

State-wise and Subject wise Vacant Post of PGT as on 01.03.2012

Sl. No.Name of State Post Graduate Teacher (PGT) 156 Total
Subject
Eng Hindi Geog Hist Comm Eco Chem Phy Bio MathsComp. Bio.
Tech
1 2 3 4 5 6 8 9 10 11 12 13 14 15
1. Aandaman and 0 0 0 0 0 0 1 0 0 0 0 0 1
Nicobar Islands

2. Andhra Pradesh 3 5 2 0 2 4 7 1 2 3 5 0 34
3. Arunachal Pradesh 0 0 0 0 0 1 0 0 3 0 2 1 7
4. Assam 6 3 1 1 2 0 3 0 1 3 1 0 21
5. Bihar 5 4 1 1 2 5 11 3 5 8 3 0 48
6. Chhatisgarh 2 1 2 1 2 4 6 4 4 9 0 0 35
7. Delhi 4 0 1 3 0 10 0 3 0 11 0 0 32
8. Goa 0 2 0 1 0 2 0 3 2 4 0 0 14
9. QGuijrat 11 4 2 2 1 7 11 6 12 14 2 0 72
10. Himachal Pradesh 3 0 1 2 1 3 0 1 0 6 1 0 18
11. Haryana 2 1 2 1 0 5 1 3 4 7 0 0 26
12. Jammu and Kashmir 9 6 4 5 0 6 11 5 2 1 2 0 51
13. Jharkhand 6 1 2 2 0 0 1 7 0 7 1 0 27
14. Karnataka 6 3 1 1 1 5 14 5 3 3 1 0 43
15. Kerala 0 4 1 1 3 4 0 4 1 0 0 0 18
16. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 1 1
17. Maharashtra 8 7 10 10 1 12 17 17 4 15 1 0 102
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

18. Manipur 1 1 2 1 0 0 1 1 1 0 1 0 9
19. Meghalaya 0 1 2 3 0] 3 0 0> 2 0 2 0 13
20. Mizoram 1 0 0 0 0 ] 0 0 0 0 1 0 2
21. Madhya Pradesh 30 7 2 2 3 23 13 18 12 29 1 0 140
22. Nagaland 1 0 0 1 1 0 1 2 0 0 1 0 7
23. Odisha 4 12 1 0 2 2 13 10 5 5 6 0 54
24. Puducherry 0 0 0] 0 0 0 1 0 0 0 1 0 2
25. Punjab 4 4 5 3 1 7 5 11 9 7 1 0 57
26. Rajasthan 14 2 3 3 3 12 2 2 6 9 0 0 56
27. Sikkim 0 0 0 0 0 0 0 0 0 0 1 0 1
28. Tamil Nadu 1 9 0 0 0 2 5 2 0 1 4 0 24
29. Tripura 3 1 1 0 0 0 1 2 3 0 0 0 11
30. Chandigarh 1 1 0 0] 0 0 1 0 0] 1 0] 0 4
31. Uttrakhand 7 6 4 1 0 7 7 4 4 5 0 0 45
32. Uttar Pradesh 13 1 5 1 2 10 8 12 6 12 0 0 70
33. Diu 0 0 0 0 0 0 0 0 0 0 0 0 0
34. Dadra Nagar Haveli 1 0 1 1 0 1 0 0] 0 0 1 0 5
35. West Bengal 17 4 8 6 1 10 11 12 4 16 1 0 90
Total 163 90 64 53 28 145 152 138 95 176 34 2 1140

State-wise & Subject-Wise Vacant Post of TGT/PRT/HM/MSc as on 01.03.2012

Name of State Trained Graduate Teacher (TGT) TGT (Misc) PRT PRT HM Total

Subject

Eng Hindi Bio SST Skt Maths PET Lib At Yoga Music

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

Aandaman and 5 1 0 2 1 0 1 0 2 1 1 4 2 20
Nicobar Islands

Andhra 33 34 18 10 25 17 5 10 13 5 2 101 4 277
Pradesh
Arunachal 6 1 2 1 1 3 1 2 3 0 3 41 2 66

Pradesh
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
Assam 3 0 3 0 2 3 2 1 5 0 2 49 5 75
Bihar 17 10 14 5 5 13 10 3 23 2 2 73 13 190
Chhattisgarh 34 11 11 5 7 21 4 4 8 1 3 45 4 158
Delhi 12 9 2 7 0 10 3 1 13 0 0 6 8 71
Goa 3 5 4 4 3 6 3 1 7 0 0 23 1 60
Gujarat 9 14 6 17 9 19 11 5 23 2 0 15 7 137
Himachal 4 2 1 0 3 1 1 1 5 0 1 23 4 46
Pradesh
Haryana 5 5 7 2 0 10 2 0 4 0 0 12 5 52
Jammu and 22 6 13 19 10 13 9 10 18 2 7 44 10 183
Kashmir
Jharkhand 9 6 6 5 3 14 6 3 24 0 2 55 4 137
Karnataka 24 29 21 21 14 24 6 5 11 0 0 144 10 309
Kerala 6 17 8 26 15 14 4 10 23 2 4 105 9 243
Lakshadweep 0] 0] 1 0 0 0 0 0 1 0 0 4 0] 6
Maharashtra 19 40 20 21 18 37 7 10 20 7 1 68 5 273
Manipur 4 2 3 0 0 1 0 1 4 0 2 23 1 41
Meghalaya 2 1 3 2 0 2 0 1 0 0 0 13 1 25
Mizoram 3 0 0 0 2 1 2 0 0 0 0 12 1 21
Madhya 57 25 19 27 21 51 15 10 35 5 4 72 31 372
Pradesh
Nagaland 0 0 1 0 1 1 3 2 1 0] 1 13 1 24
Odisha 35 19 10 18 21 29 8 16 17 3 3 59 6 244
Puducherry 1 1 2 8 4 3 1 2 1 0 1 10 0 34
Punjab 25 14 5 13 12 10 11 2 9 2 0 55 7 165
Rajasthan 19 3 1 2 5 18 3 5 14 1 4 69 12 156
Sikkim 0 1 0 0 0 1 0 0 1 0 0 0 0 3
Tamil Nadu 12 43 14 34 30 21 3 5 18 6 5 139 11 341
Tripura 3 1 0 0 1 2 0 4 0 0 0 25 2 38
Chandigarh 0 1 1 2 1 0 0 0 1 0 0 1 0 7
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
Uttrakhand 9 5 5 3 7 11 7 13 13 2 3 34 8 120
Uttar Pradesh 16 7 7 10 3 35 7 1 22 5 0 78 9 200
Diu 0 0 0 0 0 0 1 0 0 0 0 1 0 2
Dadar and 0 2 0 0 0 0 0 1 1 0 0 1 1 6
Nagar Haveli
West Bengal 39 31 21 15 13 43 11 0 15 0 6 168 5 367
Total 436 346 229 279 237 434 147 129 355 46 57 1585 189 4469

Grading and Accreditation of Schoois

1204. SHRI KULDEEP BISHNOI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government has formulated a
system of grading and accreditation of schools on the
basis of their quality;

{b) if so, the salient features thereof; and

(c) the steps taken by the Government for
universalisation and revamp of secondary education in
the country as per global parameters?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Central Board of Secondary
Education (CBSE) has decided the foliowing parameters
for accreditation of its affiliated schools on pilot basis:

() Academic Processes and outcomes,

(i)  Co-scholastic Processes and Qutcomes,
(iii)
(iv)
v)
(vi)
(vii)

Infrastructure-adequacy functionality and aesthetics,
Human Resources,

Management and Administration,

Leadership,

Beneficiary Satisfaction.

However, CBSE has no proposal for grading of
schools affiliated to it.

(¢) Ministry of Human Resource Development has

launched a centrally sponsored scheme "Rashtriya
Madhyamik Shiksha Abhiyan" (RMSA) in March, 2009 to
universalise access and improve the quality of secondary
education in the country.

Deviation from Plan Expenditure

1205. SHRI SOMEN MITRA: Will the PRIME
MINISTER be pleased to state:

(a) whether the financial pattern of plan expenditure
in the plan period deviated from the originally visualized
in Eleventh Five Year plan;

(b) if so, the details thereof;
(c) the percentage increase in borrowing; and

(d) the reasons for deviation in the financial pattern
envisaged in the Eleventh Five Year plan?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) and (b) The
financing of Plan expenditure in the Eleventh Five Year
plan departs significantly from the pattern originally
envisaged. The details of the financing pattern projected
for the Eleventh Five Year Plan and realizations (including
2011-12 RE) are given below:
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Financing Pattern of the Eleventh Plan — Projected
and Realized at 2006-07 prices

(Rs. in crore)

Sl. No.  Sources of Funding Projection Realization % variation
1. Balance from Current Revenues 653989 -137029 -120.95
2. Borrowings including net MCR 767722 1405348 83.05
3. Gross Budgetary Support to Plan (1+2) 1421711 1268319 -10.79
4. Central assistance to States & UTs 324851 338863 4.31
5. Total GBS for Central Plan (3-4) 1096860 929456 -15.26
6. Resources of PSEs including borrowed resource 1059711 751183 -29.11
7. Total Resources for Central Plan (5+6) 2156571 1680639 -22.07

(c) The borrowings have increased by 83.05% as
compared to the projections.

(d) The Balance from Current Revenues (BCR) was
adversely affected due to two reasons. The global
economic crisis required stimulus measures in the form of
reduction in tax rates and other concessions. The non-
plan expenditure was higher than anticipated due to sixth
pay commission increase in salary and increase in
subsidies. This led to higher borrowings to meet the plan
expenditure.

[Translation]

Road Construction under Bharat
Nirman Yojana

1206. SHRI RAM SINGH KASWAN: Will the PRIME
MINISTER be pleased to state:

(a) the details and kilometer-wise length of all roads
constructed under Bharat Nirman Yojana in Rajasthan;

(b) the funds aIIocéted and spent for the said roads
construction under the said Yojana during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMARY): (a) Road length of
2973 km has been constructed in the State of Rajasthan
under Bharat Nirman (Rural Roads) till end of September,
2011.

(b) Details of funds allocated and spent are as
follows:

(Rs. in crore)

Year Allocation Releases Expenditure
2009-10 200.70 603.41 795.03
2010-11 82.45 886.22 686.39
2011-12 (upto end of Sept. 11) 104.90 282.76 172.13
Total 388.05 1772.39 1653.55
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[English]
Vienna Convention for Diplomats

1207. SHRI ASADUDDIN OWAISI: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) the norms fixed under Vienna Convention Treaty
to treat diplomats of other countries in any particular country;

(b) whether there is increasing trend of harassment
of Indian diplomats and officials in European countries as
well as China;

(c) if so, the number of such cases came to the
notice of the Government during the last three years;

(d) the number of cases in which India has protested
against such harassment and the action taken by those
countries; and

(e) the steps taken or being taken by the
Government to ensure that Indian diplomats and officials
are not harassed on flimsy grounds?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
The Vienna Convention on Diplomatic Relations, 1961
provides that the person of a Diplomatic Agent shall be
inviolable. He shall not be liable to any form of arrest or
detention. The Convention further provides that the
receiving State shall treat a Diplomatic Agent with due
respect and shall take all appropriate steps to prevent any
attack on his person, freedom or dignity. Various other
privileges and immunities of Diplomatic Agents are also
detailed in this Convention.

(b) No.

(c) and (d) During the last three years, only two such
cases involving Indian diplomats came to the notice of the
Government and in both the cases, the matter was seriously
raised with the Governments concermned who conveyed
that they would ensure the safety and rights of diplomatic
officers.

(e) The Government is committed to ensuring that
Indian diplomats and officials are treated with respect by
all foreign States in accordance with the Vienna
Conventions.

[Translation]

Free of Cost Allocation of Coal Blocks

1208. SHRIMATI MEENA SINGH: Will the Minister of
COAL be pleased to state:

(a) whether the Government had provided in the
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Mines and Minerals (Regulation & Development)
Amendment Bill introduced in the year 2006 for free
allocation of coal blocks on the first come first serve basis;

(b) if so, the year-wise details of the total number of
companies to which coal blocks were allocated free of
cost from the year 2006 to 2009; and

(c) the number of cases of irregularities and
corruption in allocation detected and the action taken
against the guilty officials?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) No, Madam.

(b) Does not arise in view of the reply given at (a)
above.

(¢) No such case has come to the notice of the
Government.

[English]
Centre of IGNTU in Gujarat

1209. SHRIMATI DARSHANA JARDOSH: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has decided to set up
a full-fledged Centre of Indira Gandhi National Tribal
University (IGNTU) in the State of Gujarat;

(b) if so, the details thereof,

(c) whether it is a fact that the State Government of
Guijarat has offered 50 to 60 acres of land only for this
purpose as against the requests for allotment of suitable
land measuring 300 acres;

(d) if so, the details thereof; and

(e) the action taken or being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) No Madam. Indira Gandhi
National Tribal University (IGNTU) is an autonomous
organization governed by its Act and Statutes & Ordinances
framed thereunder. The said Act empowers the University
to establish such number of Regional Centres in various
tribal areas of the country as is, in the opinion of the
University, necessary for the furtherance of its objects.
IGNTU has received proposals for opening Regional
Campuses in the State of Gujarat.
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(c) and (d) The University has informed that they
have requested Government of Gujarat to make available
300 acres of land as per decision of the Executive Council
of the University. Without the response of the State
Government, it is not possible to move forward on the
proposal.

(d) Does not arise in view of (a) to (d) above.

New IlITs

1210. SHRI OM PRAKASH YADAV: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether new Indian Institutes of Technology
(IITs) established by the Government have become
functional;
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(b) if so, the number of students studying in those
IiTs;

(c) the total area of land acquired for the purpose
of building for these IITs;

(d) whether the farmers, whose land was acquired,
have already been given the compensation;

(e) if so, the details thereof; and
(f if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Yes, Madam. The details
regarding the year of establishment of new Indian Institute
of Technology (lITs); number of students studying in these
lITs and area of land provided by the State Government for
setting up of these new |ITs is as under:

Sl. No. Name of Institution Year of establishment No. of students / Area of land
students strength (in Acres)
1. |IIT, Hyderabad 2008 781 575.00
2. IiT, Patna 2008 506 500.45
3. 1IT, Bhubaneswar 2008 490 936.00
4. T, Ropar 2008 486 501.00
5. 1IT, Rajasthan 2008 559 842.00
6. IIT, Gandhinagar 2008 490 403.50
7. 1T, Indore 2009 417 501.62
8. T, Mandi 2009 362 510.00

(d) and (e) The respective State Government have
provided the land for establishment of each of the new
IITs.

() Does not arise.
[Translation]

Promotion Policy in MTNL

1211. DR. SANJAY SINGH:
SHRI MANSUKHBHAI D. VASAVA:

SHRI GORAKH PRASAD JAISWAL:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether promotion policy for MTNL employees
is in place;

(b) if so, the details thereof;

(c) whether new directions/criteria has been issued
for the promotion of some category of employees;

(d) if so, the details thereof; and

(e) the'steps taken by the Government to make the
employees friendly Promotion Policy for augmentation of
working efficiency?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
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(SHRI MILIND DEORA): (a) and (b) Promotion Policy for (c) to (e) All categories of MTNL employees are
MTNL employees is in place. The details are as under: governed by the policies mentioned in part (a) & (b) above.

1.

2.

However, the existing benchmark criteria for Time Bound/
Post Based Promotion Policy for Group 'B' level Executives

Time Bound/Post Based Promotion Policy for Group has been amended by MTNL. A copy of the letter No.
'B' officers. MTNL/CO/Pers/GRP'B PROMOTION POLICY/1 (133)/2010

dated 8.3.2011, issued by MTNL is given in the enclosed
Statement.

Promotion Policy for Non-Executives.

Senior Management Promotion Policy for Sr.
Manager and above.

Statement
Mahanagar Telephone Nigam Limited
Corporate Office
MTNL/CO/Pers/GRP 'B' Promotion Policy/1 (133)2010
08.03.2011
Office  Memorandum

Sub: Time Bound/Post Based Promotion Policy for Executives of MTNL — Revision of Benchmark Criteria in
Performance Ratings in ACR.

The existing benchmark criteria for Time Bound/Post Based Promotion Policy for Group 'B1 level Executives of MTNL-
has been amended by the Board of Directors of MTNL in the 267th meeting held on 22.12.2010, as follows.

Clause | (Time Bound IDA Scale Up-gradation Policy), Sub-Clause ¢ (Up-gradation Criteria), Sub Sub-Clause 3
(Performance Ratings in ACRs) shall be read as:

The ACRs of the previous 5 (five) years shall be taken into consideration, for assessing fitness of eligible Executives
of various grades on the basis of following fitness criteria:

Sl. No. For Up-gradation Category Pre-revised Revised Grading

Grading Criteria as approved

From Scale A To Scale B Criteria in the 267th BODM
held on 22.12.2010

2 3 4 5 6

1

2

16400-40500 E-1 20600-46500 E-2 OC No Adverse, not more  No Adverse, no Average.
than four Averages. Benchmark:
Four Very Good

SC/ST No Adverse. No Adverse, no Average. Benchmark:
Three Very Good

20600-46500 E-2 24900-50500 E-3 OC No Adverse, not more  No Adverse, no Average. Benchmark:
than four Averages. Four Very Good

SC/ST No Adverse. No Adverse, no Average. Benchmark:
Three Very Good
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3 24900-50500 E-3 29100-54500 E-4 OC

SC/ST

4 29100-54500 E-4 32900-58000 E-5 OC

SC/ST

5 32900-58000 E-5 36600-62000 E-6 OC

SC/ST

6 36600-62000 E-6 43200-66000 E-7 OC

No Adverse, not more
than two Averages.

No Adverse, not more
than three Averages.

No Adverse, not more
than two Averages.

No Adverse, not more
than three Averages.

No Adverse, not more
than one Average.

No Adverse, not more
than two Averages.

No Adverse, not more
than one Average

No Adverse, no Average. Benchmark:
Four Very Good

No Adverse, no Average, Benchmark:
Three Very Good

No Adverse, no Average. Benchmark:
Four Very Good

No Adverse, no Average-Benchmark:
Three Very Good

No Adverse, no Average Benchmark:
Five Very Good

No Adverse, no Average. Benchmark:
Five Very Good

SC/ST No Adverse, not more
than two Averages.
2. Clause Il (Post Based Promotion Policy) Sub-Clause ix shall be read as:

The fitness of the Executive for the post based promotion will be assessed on the basis of fitness criteria as indicated
in the following table and meeting the selection criteria as prescribed in concerned RRs, subject to necessary
disciplinary/vigilance clearance and no punishment is current.

Si. No. For Up-gradation Category Pre-revised Revised Grading
Grading Criteria as approved
From Substantive To Substantive Criteria in the 267th BODM
Post A Post B
1 2 3 4 5 6
1 E-1 E-2 OoC No Adverse, notmore No Adverse, no Average. Benchmark:
than three Averages. Four Very Good
SC/ST No Adverse, not No Adverse, no Average. Benchmark:
more than four Three Very Good
Averages.
2 E-2 E-3 oC No Adverse, not more No Adverse, no Average. Benchmark:
than three Averages. Four Very Good
SC/ST No Adverse, not more No Adverse, no Average. Benchmark:
than four Averages Three Very Good
3 E-3 E-5 oC Selection Benchmark No Adverse, no Average. Benchmark

Good, no Adverse and
not more than one

Three Very Good
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1 2 3 4 5 6
Average. No Adverse, no Average.
Benchmark: Four Very Good
SC/ST Selection Benchmark No Adverse, no Average. Benchmark:
Good, no Adverse and Three Very Good
not more than
two Averages.
4 E-5 E-6 oC Selection Benchmark No Adverse, no Average. Benchmark:
Very Good, no Adverse Five Very Good
and not more than
one Average.
SC/ST Selection Benchmark
Very Good, no Adverse
and not more than
two Averages/good.
3. Clause 4, as below, is added to the policy:
The Promotion Policy shall be reviewed after every 5 years. However, the Management may review the eligibility
criteria after 3 years.
4. Other Terms and Conditions of the Time Bound/ Post Based Promotion Policy for Executives of MTNL shall

remain unchanged.

These amendments (1 to 3) above shall come in to force with effect from the date of approval by the Board i.e.
22.122010. The revised benchmark shall be considered in all DPC for Post Based/Financial Up-gradation Promotions
from the dale of approval by the Board i.e. 22.12.2010. DPE guidelines issued from time to time shall also he followed
in this regard.

This issues with the approval of the Competent Authority.
S. Parthasarathy

DGM (Pers)

Copy to: 8. Company Secretary, MTNL — to treat this as an

. L . ATR.
1. Dir(Tech.)/Dir(Fin.)/Dir(HM), MTNL

9. Manager (P-l), CO - for updating records.
2. ED, Delhi/Mumbai
10. Manager (P-Il), CO

3. CGM, CETTM, Mumbai
11. PS to CMD.

4. CVO, MTNL
12. Intranet Site

5. GM (Admn.)/GM (Fin.)/GM (HR), Delhi/Mumbai OC - Other Category (General Category)

6. Jt.GM (Fin.)/DGM (Accounts), CO SC - Scheduled Caste

7. Jt.GM (HR), CO ST - Scheduled Tribe



159 Written Answers

Promotion of Science

1212. SHRI HANSRAJ G. AHIR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Indian Institute of Science Education
and Research (USER) and Indian Institute of Technology
(IT) have taken any effective steps to promote Science;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The IISERs and lITs have
taken effective stebs to promote science, inter-alia, by
imparting education at both the graduate and post-graduate
level, by carrying out research in the frontier areas of
science at international level and by initiating various out-
reach programmes.

Recognised and Unrecognised Schools
and Colleges

1213. SHRI BALAKRISHNA KHANDERAO SHUKLA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the number of recognised and unrecognised
schools and colleges in the country;

(b) the State-wise details of the action being taken
by the Government against the unrecognised schools and
colleges; and

(c) the number of aided and unaided schools and
colleges in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (c) State wise number of
recognised, aided and unaided schools and colleges in
the country is available at the web-site of the Ministry
namely mhrd.gov.in but data regarding unrecognised
schools and colleges is not centrally maintained.

(b) The subject 'Education' comes under the
concurrent list of the Constitution. Section 18(1) of the
Right of Children to Free and Compulsory Education Act,
2009 (RTE), which became operative from 1st April, 2010,
mandates that no school other than a school established,
owned or controlled by the appropriate government or the
local authority, shall, after the commencement of the Act,
be established or function, without obtaining a certificate
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of recognition from such authority, as may be prescribed.
Section 18(2) of the RTE Act lays down that no such
recognition shall be granted to a school unless it fulfils
norms and standards specified under section 19 of the
RTE Act. Section 19(2) of the RTE Act further provides that
where a school established before the commencement of
this Act does not fulfill the norms and standards specified
in the schedule to this Act, it shall take steps to fulfill such
norms or standards at its own expenses, within a period
of three years from the date of such commencements.
State Governments have been apprised of the provisions
of the RTE Act in the meetings held with State Education
Ministers and Secretaries.

Registration of Companies

1214. SHRI GOPINATH MUNDE: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the details of registered airlines in the country
as on date;

(b) the criteria fixed for registration of airlines;

(c) whether the Government has checked the
credentials and experience of all the registered companies
before registering them;

(d) if not, the reasons therefor; and

(e) the action being taken by the Government
against such registered airlines, which have not fulfilled
the criteria of registration?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) As on date there are 12 Scheduled Airlines
and 135 Non-Scheduled Airlines which have been granted
Scheduled/Non-Scheduled Operators Permit. The lists are
available on Directorate General of Civil Aviation website
www.dgca.nic.in. under the heading "operator”.

(b) For getting the Scheduled/Regional Scheduled/
Non-Scheduled Airline Operator's Permit the applicants
are required to fulfill the criteria as given in CAR Section
3 Series C, Part lI/H/Vill also available on website under
the heading "Rules'.

(c) and (d) Before issuance of No Objection
Certificate to the airlines it is ensured that the applicant
complies with the requirement as given in aforesaid Civil
Aviation Requirements and got security cleared from
Ministry of Home Affairs.

(e) The applicants which do not meet the
requirements as given in Civil Aviation Requirements are
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not issued any Scheduled/Regional Scheduled/Non-
Scheduled Operating Permit. In case of failure of airlines
to comply with the guidelines contained in Civil Aviation
Requirements and Aircraft Rules, airlines are issues Show
Cause Notices and based on the reply of the airlines,
decisions are taken by the Directorate General of Civil
Aviation which may lead to alteration, suspension and
cancellation of operator permit.

[English]
Setting up of Venture Fund

1215. SHRI EKNATH MAHADEO GAIKWAD: Wili the
PRIME MINISTER be pleased to state:

(a) whether the Union Government proposes to set
up a venture fund to foster innovation in the country;

(b) if so, the details thereof, along with the amount
allocated for this purpose;

(c) the sectors in which this fund is likely to be
utilised;

(d) whether the National innovation centre will
oversee the State innovation centres and the State
Governments and other stakeholders have been consulted;
and

(e) if so, the details thereof and the time by which
such centre is likely to come into effect?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) The National
Innovation Council is establishing the India Inclusive
Innovation Fund, as a means of financing 'inclusive
innovation' directed at benefiting India's common citizens.
The Fund will be a venture capital fund, focused on backing
innovation focused on the core developmental needs of
India's 'bottom 500 million'. In doing so, the Fund will
generate both social and commercial returns.

While the Fund will receive seed investment from
the Government of India, it will be separately
institutionalised and professionally managed.

(b) The India Inclusive Innovation Fund will receive
up to 20% of its capital from the Government of India. The
remaining 80% will be drawn from other sources, including
public and private sector organisations, development
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agencies, etc. The Fund is expected to start operations
when it reaches a size of Rs 500. crores. An initial
investment of Rs. 100 crores has been announced by the
Hon'ble Minister of Finance, in his speech at the launch
of the National Innovation Council's First Report to the
People 2011, on 15 November, 2011.

(c) The Fund will focus on core developmental
sectors, where many common indian citizens lack access
to basic services like education, health, energy, agriculture,
water, sanitation, and so on.

(d) and (e} The State Innovation Councils are
independent bodies constituted by the State Governments
on the advice of the National Innovation Council. 21 States
have constituted the State Innovation Council, other states
are in the process of constituting the State Innovation
Council.

Fuel Prices of ATF

1216. SHRI P.C. CHACKO: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the prices of Aviation Turbine Fuel (ATF)
are significantly higher than the global average ATF prices;

(b) if so, the reasons therefor;

(c) whether high ATF prices constitute a major
portion of the operating coasts of airlines; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHR! AJIT
SINGH): (a) and (b) Yes, Madam. ATF prices in India are
higher than the International benchmark. ATF prices in
India and foreign countries (as on 16.3.2012) are as under:

Cities Cost of Cities in Cost of
abroad ATF (in Rs.) India ATF (in Rs.)
Sharjah 45574 Kolkata 72866
Bangkok 44168 Chennai 68765
Dubai 44384 Mumbai 65399
Singapore 43208 Delhi 63469

(1 $=50.1600 sources: Yahoo Finance)

Fixation mechanism of ATF prices in India by Oil
Marketing Companies and multiple taxes imposed by
Central and State Government and advalorem duty structure
on ATF, alongwith volatile international oil prices,
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depreciation in Rupee are the reasons for high ATF prices
in India.

{c) and (d) Yes, Madam. ATF is major component of
operating cost of airlines as it constitutes 35-40% of the
operating cost of the airlines.

[Translation]

Reservation for Disabled Persons

1217. SHRI DATTA MEGHE:
DR. RATTAN SINGH AJNALA:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government is aware that the
provision of three per cent quota for the physically
challenged people is not being complied with in the
Government jobs as reported in the media;

(b) if so, the steps being taken by the Government
to protect the rights of such physically challenged persons
in this regard,;

(c) the process of identification of posts for disabled
persons in the Government Ministries/Departments; and

(d) the number of posts at present includins the
vacant posts for disabled persons?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHR! V. NARAYANASAMY): (a) and (b) No,
Madam. The Government has issued instructions regarding
implementation of reservation for persons with disabilities
in services in line with the provisions of the Act which all
the Ministries/Departments etc. follow. However, some
reserved vacancies remain vacant for reasons like non-
availability of suitable candidates, gap between arising of
a vacancy and its filing up. The Government has launched
Special Recruitment Drive in 2009 to fill up the backlog
vacancies reserved for Persons with Disabilities as on
15.11.2009. All the Ministries/Departments have been
requested to fill up the identified backlog vacancies by
31st March, 2012.

(c) Section 32 of the PWD Act 1995 stipulates that
appropriate Government shall (a) identify posts in the
establishments, which can be reserved for the persons
with disabilities (b) at periodical intervals, not exceeding
3 years, review the list of posts identified and update the
list taking into consideration the developments in
technology. Accordingly, the Government reviewed the list
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of posts identified fastly during 2007 and a notification to
this effect was issued in respect of Group A,B,C & D posts
in Central Government establishments and in public sector
undertakings. As per Section 32 (b) of the PWD Act, 1995
an Expert Committee to identify/review the posts in Group
A,B,C & D to be reserved for PWDs was constituted on
30th December, 2010. The Expert Committee further
constituted three Sub Committees for orthopedic disabled
persons, hearing disabled persons and visually disabled
persons, which have already submitted their reports to the
Expert Committee. After holding various meetings and
carrying out an indepth study of various jobs undertaken
in Government Offices, public sector undertakings and
autonomous bodies under various Ministries/Departments,
the Expert Committee has submitted its reports in February,
2012.

(d) Information is not centrally maintained.
[English]
Labourers to other Countries

1218. SHRI BHAUSAHEB RAJARAM
WAKCHAURE:
SHRI RAVNEET SINGH:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether the Government has signed any
agreements with certain countries to send labourers there
during the last three years till date;

(b) if so, whether any provisions have been made
in these agreements for providing wages ‘and other
facilities to the labourers;

(c) if so, the details thereof and the names of the
places where these labourers are likely to be sent;

(d) whether it is a fact that in absence of any bilateral
agreement with many receiving countries, migrant
labourers are being exploited; and

(e) if so, the steps taken by the Government in this
regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) and (b) No, Madam. However,
the Ministry of Overseas Indian Affairs has entered into
bilateral Memorandums of Understanding (MOU) to ensure
better protection and welfare of Indian emigrants with three
countries viz. Malaysia (January, 2009), Bahrain (June,
2009) and UAE (September, 2011) respectively.
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(c) Does not arise.

(d) and (e) The Government has taken several steps
to address the issues of Indian emigrants, which include
the following:

(i) Nation-wide awareness campaigns through the
media to inform intending emigrants about legal
emigration procedures, the risk of illegal migration
and precautions to be taken during emigration.

(i)  The Government has established an Overseas
Workers Resource Centre (OWRC) which is a 24
hour telephone helpline in eight languages to
provide authentic information to emigrants as well
as intending emigrants on all aspects of emigration.

(iiy ~ The Government has established Indian Community
Welfare Funds (ICWF) in all Indian Missions to
provide onsite support to the affected emigrants.

(iv)  Government has established an Indian Workers
Resource Centre (IWRC) at UAE.

Seizure of Property

1219. SHRI RUDRAMADHAB RAY: Will the PRIME
MINISTER be pleased to state:

(@) whether the CBI has proposed to adopt the
Bihar Government's Special Courts Act, 2009 to seize
property of corrupt public servants while they face trial for
corruption charges, as reported in the media;

(b) if so, the details thereof;

(c) whether the Government proposes to adopt and
enforce the same throughout the country to curb corruption;

(d) if so, the time by which it is likely to adopt the
same; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) No, Madam.

(b) Does not arise.

(c) to (e) Action for confiscation of property of corrupt
public servants is taken as per provisions of Criminal Law
(Amendment) Ordinance, 1944 and the Prevention of
Money Laundering Act, 2002. The offences punishable
under the Prevention of Corruption Act, 1988, are
scheduled offences under the Crimina! Law (Amendment)
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Ordinance, 1944 and the Prevention of Money Laundering
Act, 2002. Accordingly, the property of corrupt public
servants is liable to be confiscated under the provisions of
these laws.

Yardsticks for Allocation of Coal Blocks

1220. SHRI ARUN YADAV: Will the Minister of COAL
be pleased to state:

(a) the yardsticks followed to allocate as well as de-
allocate coal blocks to companies for their development;

(b) the number of coal blocks allocated to
companies for more than five years and their stage of
production; and

(c) the details of total de-allocated blocks during
the last three years and the ground for their de-aliocation?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) The different procedures/
criteria followed for allocation of coal blocks are given
below:

(i) Government Company Dispensation Route —
Under this arrangement, applications are invited
from the State Government/Central Govt, companies/
enterprises. Allocation of coal blocks to State/Central
Public Sector Enterprises (PSEs) is made under
Section 3(3)(a)(i) of the Coal Mines (Nationalisation)
Act, 1973. Under this route, only government
companies are allocated coal blocks and no private
company is eligible for allocation.

(i) Captive Dispensation Route— Under this
dispensation, blocks identified for allocation for
approved end-use for generation of power,
production of iron and steel, production of cement
and production of syn-gas through coal gasification
(underground and surface) and coal liquefaction for
captive mining are advertised in the major National/
Regional newspapers calling applications from both
public and private sector companies. The received
applications are placed before the Screening
Committee for its recommendation. Allocation of coal
blocks in favour of public as well as private sector
companies under Section 3(3)(a)(iii) of the Coal
Mines (Nationalisation) Act, 1973 is done by the
Government based on the recommendations of the
Screening Committee which is an inter-ministerial
and inter-governmental committee headed by
Secretary (Coal). This Committee has
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representatives from Ministry of Power, Steel,
Industry, Environment & Forests, Railways, Coal
India Limited, Central Mine Planning and Design
Institute Limited, Neyveli Lignite Corporation and
the concerned State Government where the block is
located.

(i)  Allocation of coal blocks under Tariff Based
Competitive Bidding: In this case, identified coal
blocks are placed at the disposal of Ministry of
Power which determines the linkage of coal blocks
with the power projects proposed to be awarded on
the basis of Tariff Based Competitive Bidding by
calling applications from eligible companies. Based
on the recommendations of Ministry of Power, coal
blocks are allotted by the Ministry of Coal to power
projects on the basis of bidding for tariff under
Section 3(3)(a)(iii) of the Coal Mines
(Nationalisation) Act, 1973.

Procedure followed for de-allocation of coal blocks:-
The responsibility of developing the coal block as per the
prescribed guidelines and milestone chart attached with
th«A allocation letter rests entirely with the allocattee
company. In the terms and conditions of the allocation
letters, it is categorically mentioned that in the event of
willful delay in the development of coal blocks and in
setting up of the end use project, the Govt. takes appropriate
action to de-allocate the said block. Further, the allocatees
have to submit Bank Guarantee which remains valid all
the times till the production from the coal block reaches its
peak rated capacity. The State Govts, have been requested
to form a Monitoring Committee headed by the Chief
Secretary to facilitate expeditious development of coal/
lignite blocks. The Coal Controller's office monitors on
regular basis the achievement of different milestones.
Government periodically monitors and reviews the
development of allocated blocks as well as end use plants
by the allocattee companies in the Review Meetings.
Wherever delays are noticed, Government issues show
cause notices and advisories to such allocattees cautioning
them to bring the coal blocks into production as per the
guidelines/milestones chart. Based on the replies to the
show cause notices, the Government takes decision on
the de-allocation.

(b) A total of 111 coal blocks have been allocated
to various public/private sector companies for more than
five years (i.e. since 1993 upto 31.12.2006). Out of 111
coal blocks, 29 coal blocks have started production. The
remaining coal blocks which have not started production
so far, are in various stages of obtaining statutory
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clearances and mining lease, preparing mining plan,
acquisition of land, procuring machinery and equipment
etc. for both mining as well as end-use project.

(c) A total of 18 coal blocks were de-allocated during
the last three years. In case of 16 coal blocks no progress
was made and the Review committee decided to de-
allocate the blocks. In case of remaining two blocks the
allocatee company surrendered the blocks due to difficult
geo-mining conditions.

[Translation]

Bhikshapatra of Buddha

1221. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Bhikshapatra given by Lord Buddha
to Vaishali has been kept in Kabul in a Museum;

(b) if so, the details thereof;

(c) whether the Government has sought information
from Archaeological Survey of India about the historic and
archaeological proof of the origin of Bhikshapatra of Lord
Buddha; and

(d) if so, the action taken by the Government to find
out about the origin of Bhikshapatra of Lord Buddha?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) A large stone bowl, approximately 1 metre in
height, 1 metre in diameter, with a thickness of about 18
cms at the top, and weighing around 200-300 kgs with
verses from the Qoran in calligraphic script running
horizontally along its rim in Arabic and Persian, is presently
located at the entrance of the National Museum of
Afghanistan in Kabul. It was originally located in Kandahar
from where it was moved to Kabul during the regime of
former Afghan President Dr. Najibullah. The bowl is
purported to be the Bhikshapatra of Lord Buddha.

(c) and (d) Archaeological Survey of India (ASI) has
conveyed that they are getting the photograph of the bowl
examined by experts. They have further conveyed that
from preliminary observation the object does not appear
to be Lord Buddha's begging bowl. Embassy of India, is
also making further enquiries in the matter so as to
ascertain the provenance of the bowl from the Afghan
authorities.
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Unique ldentification Number

1222.YOGI ADITYA NATH: Will the PRIME MINISTER
be pleased to state:

(a) whether Unique Identification Number would be
considered as a proof for citizenship in the country;

(b} if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) and (b} The
mandate of the Unique Identification Authority (UIDAL) is to
issue an unique identification number (UID) to all residents
of the country that is (a) robust enough to eliminate
duplicate and fake identities and (b) can be verified and
authenticate in an easy, cost effective way. UIDAI is issuing
Aadhaar numbers to all residents as a developmental
initiative. Aadhaar number does not confer citizenship which
will continue to be determined by the relevant statutory
authorities.

(c) Does not arise in view of (a) and (b) above.

Funds to Cyber Attack

1223. SHRI GORAKHNATH PANDEY:
SHRIMATI SHRUTI CHOUDHRY:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Indian institutions/companies have
to invest large funds to check/prevent the cyber attacks;

(b) if so, the details there of alongwith the estimated
loss incurred to the Government institutions and private
companies in this regard during the last three years;

(c) the steps taken by the Government to prevent
cyber crime; and

(d) the funds allocated by the Government to monitor
and prevent cyber attack and cyber terrorism in the country?

THE MINISTER OF STATE IN THE MINISTARY
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) In accordance with the
survey conducted by the Data Security Council of India
(DSCI), an Organisation under NASSCOM, majority of
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Indian Institutions/Companies spend anywhere between
3-10% on people, process and technology initiatives
depending on the requirement and criticality of the sector.
In some instances, based on risk perception and customer
requirements, the spending is found to be even more than
10%. These investments cater for protecting Information
and Information Systems from unauthorized use, disruption
or modification and for incident monitoring and mitigation
to check and prevent cyber attacks. These investments are
made for installing security devices like firewalls, intrusion
prevention systems, anti-virus and other software and
hardware tools as well as security monitoring devices.
Apart from the initial investment, the Indian Institutions and
Companies invest to upgrade the versions of software and
hardware regularly so as to prevent/check newer and
newer cyber attacks.

As far as loss estimation is concerned, there are
multiple parameters such as value, time and efforts
involving Intellectual Property Rights (IPR), the cost on
account of disruption time, recovery and mitigation efforts,
legal implication, change in architecture, image and
reputation etc. The significant portion of cyber attacks,
however are generally targeted for information pilferage
and financial gains.

According to Reserve Bank of India (RBI) estimated
loss on account of Internet frauds only was around
Rs. 824.05 lakh, Rs. 1234.94 lakh and Rs. 787.39 lakh for
the calendar year 2009, 2010 and 2011 respectively.

(c) The Government has taken many steps to
prevent cyber crime, cyber attack and cyber terrorism in
the country, these include:

(i) Legal Framework in the form of Information
Technology Act, 2000. The Act provides legal
framework to address the issues connected with
cyber crime, cyber attacks and security breaches of
information technology infrastructure.

(i) Setting up of Early Warning and Response to cyber
security incidents through the indian Computer
Emergency Response Team (CERT-In) and
coliaboration at national and international level for
information sharing and mitigation of cyber attacks.

(iii)  CERT-In regularly publishes Security Guidelines and
advisories for safeguarding computer systems from
hacking and these are widely circulated. CERT-In
also conducts security Mock drills and workshops
and training programs on regular basis to enhance
security posture of Infrastructure and awareness.
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(iv) The organizations operating critical information
infrastructure have been advised to implement
information security management practices based
on International Standard ISO 27001. Ministries and
Departments have been advised to carry out security
audit of their information technology infrastructure
regularly to ensure robustness of their systems.

(v The Government has circutated Cyber Security
Policies and Guidelines for implementation in all
Ministries/ Departments.

(vi) Government is facilitating for skill and competence
development in the area of cyber security by
providing domain specific trainings on Cyber
Forensics, Network and System Security
Administration. Labs for training in collection and
analysis of digital evidence for Law Enforcement
and Judiciary have been setup.

(vii)  The Government has formulated Crisis Management
Plan for countering cyber attacks and cyber terrorism.
This is being implemented by all Ministries/
Departments of Central Government, State
Governments and their organizations and critical
sectors.

(d) Over and above the amount spent by other
Ministries/Department and agencies in the Government,
the Department of Electronics and Information Technology
alone incurred an expenditure of approx. Rs. 45 Crores in
the year 2011-12 on various activities relating to Cyber
Security including prevention of cyber attacks and cyber
terrorism.

[English]
Chinese FM's Visit to India

1224. SHRI AK.S. VIJAYAN:
SHRI FRANCISCO SARDINHA:
SHRI KISHNABHAI V. PATEL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Foreign Minister of China visited
India recently;

(b) if so, the details of the issues that figured in his
talks with Indian leaders and the outcome thereof;
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(c) whether any agreements have been signed
during the visit; and

(d) if so, the details thereof and the benefits to be
accrued to the country therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAURY): (a)
and (b) Chinese Foreign Minister Yang Jiechi visited New
Delhi on 29 February-1 March, 2012. He held extensive
discussions on bilateral, regional and global issues with
the External Affairs Minister. They also discussed the
agenda and outcome of the BRICS Summit due to take
place in New Delhi in March, 2012. During the talks, the
two sides agreed to promote provincial and local-level
cooperation between India and China and to establish a
dialogue on Maritime Cooperation to strengthen policy
coordination on maritime issues. The visiting Foreign
Minister also called on the Vice President and the Prime
Minister.

(c) and (d) No agreement was signed during the
visit.
[Translation]

Appointment of Assistant Professor

1225. SHRI UDAY PRATAP SINGH:
SHRI LAL CHAND KATARIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether only those candidates who have cleared
the NET/SLET examination can be appointed as Assistant
Professor in the universities and colieges according to the
University Grants Commission Act, 2009;

(b) if so, the details thereof;

(c) whether relaxation from the said rule is granted
only to those candidates who have got research degree
as per the said Act;

(d) if so, whether the candidates who had registered
before 2009 and received their degree after 2009 are
considered ineligible under the said Act; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Yes, Madam. However, as
per University Grants Commission (Minimum Qualifications
required for the Appointment and Career Advancement of
Teachers in Universities and Institutions Affiliated to it)
(3rd Amendment), Regulation 2009, National Eligibility
Test (NET)/State Level Eligibility Test (SLET shall remain
the minimum eligibility condition for recruitment and
appointment of Lecturers in Universities/Colleges/
Institutions, provided however, that candidates, who are or
have been awarded Ph.D Degree in compliance of the
University Grants Commission (Minimum Standards and
Procedures for Award of Ph.D. Degree), Regulation 2009,
shall be exempted from the requirement of the minimum
eligibility condition of NET/SLET for recruitment and
appointment of Assistant professor or equivalent positions
in Universities/Colleges/Institutions.

(d) and (e) No, Madam, such candidates will not be
considered ineligible if the Ph.D. degree was awarded to
the candidate in compliance of the provisions of the
University Grants Commission (Minimum Standards and
Procedures for Award of M.Phil/Ph.D. Degree), Regulation
2009, and the conditions mentioned in the said Regulations
were satisfied.

[English]
Ranking of India in Education

1226. SHRI MANISH TEWAR!:
SHRI DEVJI M. PATEL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether as per the results of Programme for
International Student Assessment (PISA), a giobally
recognised programme to measure quality of education
imparted in schools, India is second from the bottom among
the 74 countries participated under this programme;

(b) if so, the details thereof;

(c) the corrective measures initiated by the
Government based on the study/assessment of PISA;

(d) whether any study/assessment to monitor the
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quality of education in the country is being done by the

Government;

(e) if so, the details and the outcome of such study;
and

(f) if not, the steps being contemplated by the
Government to initiate the study/assessment?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The Programme for
International Student Assessment (PI‘SA)’ ‘'was piloted in
two Indian states i.e. Himachal Pradesh and Tamil Nadu
in which a total 4850 students of 15 years of age,
participated. Out of total 74 countries/areas which
participated under this programme, the State of Tamil Nadu
ranked 72 and State of Himachal Pradesh ranked 73. The
purpose of this pilot study was to build our capacity for
international participation and to understand the
methodology and other aspects of the international survey.

(d) to (f) At the elementary education level, NCERT
periodically conducts Learner Achievement Surveys. To
date NCERT has completed two rounds of Learner
Achievement Surveys in all subjects for classes Ill, V and
VH/VIIL In addition, the Programme Evaluation Organization
(PEQO) of the Planning Commission had conducted an
evaluation of the SSA programme in 2010, which points to
significant improvement in access and enrolment, as well
as social and gender equity in enrolment. The study has
also pointed out that there has been moderate improvement
in the pupil teacher ratio and availability of infrastructure.
The quality of leaning, however, varies considerably
between States. Further, the implementation of the Sarva
Shiksha Abhiyan (SSA), which is the country's flagship
programme for elementary education is subject to bi-annual
joint reviews by SSA's Development Partners, namely the
World Bank, DFID and European Commission along with
nominees of the Government of India. To-date 15 Joint
Review Missions have been held.

SSA Framework of Implementation has been revised
to correspond with the provisions of the RTE Act, 2009
and provides for several interventions to improve the quality
of elementary education,-including inter alia opening new
schools, recruiting additional teachers, periodic in-service
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teacher training, provision of textbooks and uniforms, regular
academic support for learning enhancement to teachers.
Further, the Government has issued an Advisory to State
Governments on the implementation of section 29 of the
RTE Act for initiating curriculum reform, including (i)
formulating age-appropriate curricula and syllabi in keeping
with the National Curriculum Framework (NCF)-2005, (ii)
maintaining subject balance, (iii) initiating textbook contents
and production reform, (iv) ensuring continuous and
comprehensive assessment for learning.

At the secondary level, Central Board of Secondary
Education has introduced Continuous and Comprehensive
Evaluation upto X standard in order to impart holistic
education and to promote quality education in all the
school affiliated to the Board. The Board has also made
Class X Board Examination optional for the students
studying in Senior Secondary Schools.

During 11th Five Year Plan, in order to achieve
universal access to secondary education and improve its
quality, a new centrally sponsored programme "Rashtriya
Madhyamik Shiksha Abhiyan (RMSA)" was launched in
March, 2009 with a target to ensure universal access of
secondary education by 2017 (GER of 100%) and universal
retention by 2020. Further, the Centrally Sponsored
Scheme “Information and Communication Technology in
Schools" was revised in 2010 to promote computer enabled
learning and ICT usage in Government and Government
aid secondary and higher secondary schools and thereby
enrich teaching learning processes.

Professional Chairs for Classical Languages

1227. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has asked the
University Grants Commission (UGC) to set up professional
chairs for classical languages in select universities for
scholars;

(b) if so, the complete details thereof;

(c) the funds earmarked and spent for each
language in the country during the Eleventh Five Year
Plan; and
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(d) the demands still pending with the Ministry for

each language?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The Ministry of Human
Resource Development (HRD) vide letter No.8-81/2009-
Languages-Ii dated 9.3.2010 had requested the University
Grants Commission (UGC) to set up professional chairs
for scholars of eminence in classical languages of Kannada
and Telugu. Earlier also, the Ministry of HRD vide letter
No.20-20/2004-Desk(U) dated 21.12.2004 had requested
the UGC to set up professional chairs for scholars of

eminence in classical Tamil.

(c) and (d) Grants for the development of Sanskrit,
Hindi, Urdu and Sindhi is given to the respective institutions
of Gowt, of India viz. Central Hindi Directorate, Commission
for Scientific and Technical Terminology, Kendriya Hindi
Sansthan, National Council for promotion of Urdu
Language, National Council for Promotion of Sindhi
Language, Rashtriya Sanskrit Sansthan, and Maharishi
Sandipani Rashtriya Ved Vidya Pratishthan, by this Ministry.
Consolidated grants for the development of other
languages is given to Central Institute of Indian Languages
(CIIL), mandated as an apex body to help in evolving and
implementing the language policy of the Government of
India and to assist and advise the State Governments on
matters of language and coordinate the development of
Indian languages. Ministry also gives grants to Central
Institute of Classical Tamil and OIL for the development of
Classical Tamil, and Classical Telugu and Classical
Kannada respectively. The details of budget allocation
and expenditure made during the 11th Plan i.e. from 2007-
2008 till 2011-2012 (upto 20.3.2012) by the various

language institutions is given in the enclosed Statement.

Besides the above, the UGC also gives grants to
Rashtriya Sanskrit Vidyapeeth, Tirupati, Shri Lal Bahadur
Shastri Rashtriya Sanskrit Vidyapeeth, New Delhi, and
other Universities for the development of languages in

India.



Statement
(Rupees in Lakh)
SI. No. Name of Office Plan/ 2007-2008 2008-2009 2009-2010 2010-2011 2011-2012
Non-Plan Allocation Expen- Allocation Expen- Allocation Expen- Allocation Expen- Allocation Expen
diture diture diture diture diture
upto
20.3.12
1 2 3 4 5 6 7 8 9 10 11 12 13
1. Central Hindi Directorate Plan 889.00 886.00 869.00 867.00 934.00 932.00 979.00 971.00 1200.00 1040.00
Non-Plan 467.00 435.00 668.00 618.00 830.00 799.00 889.00 769.00 1117.00 784.00
2. Commission for Plan 360.00 332.00 367.00 362.00 450.00 415.00 470.00 453.00 600.00 520.00
Scientific and Technical Non-Plan 175.00 171.72 221.00 212.00 290.00 276.00 283.00 270.52 311.00 304.62
Terminology
3. Kendriya Hindi Plan 600.00 600.20 556.00 482.00 750.00 689.18 748.00 713.65 842.00 514.00
Sansthan, Agra Non-Plan 820.00 851.09 1028.00 1144.67 1423.00 1496.78 1376.00 1377.01 1452.00 1226.00
4. Central Institute of Plan/Non-Plan  2500.00 1495.00 3400.00 2112.00 3500.00 2244.00 4100.00 2114.00 3490.92 3063.96
Indian Language,
Mysore
5. National Council Plan 1740.00 1740.00 1735.00 1735.00 1900.00 1900.00 2399.00 2399.0Q. 2350.00 2350.00
for Promotion of Urdu
Language, New Delhi
6. National Council for Plan 170.00 170.00 100.00 60.00 150.00 150.00 200.00 150.00 200.00 200.00
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2 3 4 5 6 7 8 9 10 11 12 13
Promotion of Sindhi
Language, New Delhi
7. Central Institute of Plan 500.00 400.92 1200.00 446.64 1500.00 861.99 1600.00 1016.31 1600.00 682.51
Classical Tamil, Chennai
8. Centre of Excellence for Plan - - - - - - 54.54 14.04
Classical Kannada
9. Centre of Excellence Plan - - - - - - 54.54
for Classical Telugu
10. Rashtriya Sanskrit Sansthan Plan 3224.67 3137.09 3500.00 3930.75 4892.00 5048.97 5150.00 5004.36 5900.00 4400.66
Non-Plan 1995.00 2277.86 3088.68 2919.00 3618.00 3922.66 3698.00 3943.55 4900.00 4006.00
11. Maharishi Sandipani Plan 520.00 498.00 1100.00 1125.00 1200.00 1100.00 1200.00 1085.00 1200.00 1200.00

Rashtriya Ved Vidya
Pratishthan

b

64

SIomMSUYy UBHLM

2102 ‘12 HOdVYIN

suonseny ol

l

08



181 Written Answers

Corporal Punishment

1228. SHRI VARUN GANDHI:
SHR! ADHALRAQ PATIL SHIVAJL:
SHRI GANESHRAO NAGORAO
DUDHGAONKAR:
SHRI GAJANAN D. BABAR:
SHRI ANANDRAO ADSUL:
SHRI DHARMENDRA YADAV:
SHRIMATI BHAVANA GAWALI PATIL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has an assessment of
the number of cases in which children were physically
abused by their teachers in Government-run schools during
the last three years and the current year and if so, the
details thereof, State-wise;

(b) whether the National Commission for Protection
of Child Rights (NCPCR) has found that as many as
81.2% of the students interviewed were subject to outward
rejection by being told that they were incapable of leaming
across the country as reported in the media;

(c) if so, the details of the facts in the matter;
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(d) whether the said study has also found that
among the most frequent punishments given to children
was getting caned, being slapped on the cheeks, being hit
on the back and ears getting boxed; and

(e) if so, the steps taken by the Government to give
stricter punishment to the offenders and frame guidelines
to eliminate corporal punishment in schools?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) There have been reports of sporadic
cases of corporal punishment by teachers in schools. State-
wise and year-wise details of complaints received on
corporal punishment in respect of National Commission
for Protection of Child Rights (NCPCR) is given in the
enclosed Statement. There are more than 22 crore students
studying in schools in India and seen in that context the
complaints received are negligible.

(b) to {e) Yes, Madam. Corporal punishment is
prohibited under Section 17 (1) of the Right of Children to
Free and Compuisory Education (RTE) Act, 2009. Section
17 (2) of the Act also provides that whoever contravenes
the provisions of sub-section (1) shall be liable to
disciplinary action under the service rules applicable to
such persons.

Statement
Sl. No. State Year wise No. of Complaints
2008-09 2009-10 2010-11 2011-12
(upto 16
March 2012)
1 2 3 4 5 6

1. Andaman and Nicobar islands 0 0 0 0
2. Andhra Pradesh 4 2 2 1
3. Arunachal Pradesh 0 0 ] 0
4. Assam 1 0 2 0
5. Bihar 1 4 0 3
6. Chhattisgarh 2 1 0
7. Chandigarh 0 0 0 0
8. Daman and Diu 0 0 0 0
9. Delhi 11 7 9 7
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1 2 3 4 5 6
10. Dadra and Nagar Haveli 0 0 0 0
11. Goa 0 1 0 0
12. Gujarat 0 0 0 0
13. Himachal Pradesh 0 2 0 0
14. Haryana 0 2 1 0
15. Jharkhand 0 0 1 1
16. Jammu and Kashmir 0 0] 0 0]
17. Karnataka 2 1 0 0
18. Kerala 1 1 0 1
19. Lakshadweep 0 0 0 0
20. Maharashtra 1 0 2 0
21. Meghalaya 0 0 0 1
22. Manipur 0 1 1 0]
23. Madhya Pradesh 2 7 0 1
24. Mizoram 0 0 0 0
25. Nagaland 0 0 0 0
26. Odisha 1 1 1 2
27. Punjab 1 0 1 0]
28. Puducherry 0 0] 0 0
29. Rajasthan 0 2 1 0
30. Sikkim 0 0 0 0
31. Tamil Nadu 8 3 2 0
32. Tripura 0 0 0] 0
33. Uttarakhand 0 1 0 1
34. Uttar Pradesh 5 24 8 8
35. West Bengal 2 1 1 1

Total 42 61 32 27
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Meta University

1229. SHRI PR. NATARAJAN: Wili the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether the Government proposes to set up any
meta university in the country;

(b) if so, the details thereof and the purpose for
which it is being launched;

(c) whether the Government has identified the
locations for the purpose;

(d) if so, the details thereof;

(e) the details of the funding structure for the
university; and

(f) the time by which this university is likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Yes Madam. The Ministry of
Human Resource Development plans to set up a Meta
University at Delhi in which, Jamia Milia Institute, Delhi
University, Jawaharlal Nehru University and Indian Institute
of Technology New Delhi would participate. The main
purpose of Meta Universities is to share learning resources
by different universities by using latest technologies
available in order to enable students to benefit from
learning resources available in different institutions. Since
the Government does not interfere in the academic matters
of higher educational institutions, it is left to these
institutions to collaborate and to identify the courses and
areas to be offered through the Meta University. It is
reported by Vice Chancellor, Jawaharlal Nehru University
that in a meeting held between these institutions, the
areas of climate change, public health and education have
been identified.

(e) Meta Universities represent 2nd Generation
Universities, free from physical boundary conditions and
able to operate in virtual space, taking advantage of the
innovation and flexibility possible in such domains. Hence
the existing capabilities and resources of these institutions
will be utilised and no separate funding for these institutions
is proposed for the purpose.

(f) It is expected that these institutions will.
commence course offering from next academic session.
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Allocation of Spectrum and Pricing

1230. DR. SANJEEV GANESH NAIK:
SHRI UMASHANKAR SINGH:
SHRI SANJAY DINA PATIL:
SHRI RAMESH RATHOD:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has prepared and
approved new set of rules/framework for allocation of
spectrum licenses and its pricing;

(b) if so, the details alongwith the salient features
thereof;

(c) whether the Government has increased/
proposes to increase the spectrum limit;

(d) if so, the details thereof; and

(e) the action taken by the Government in this regard
and the time by which the new rules/framework are likely
to be introduced and implemented?

THE MINISTER OF STATE IN THE MINISTRY QF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) In view of Hon'ble
Supreme Court judgement dated 2 February, 2012 in case
of Writ Petition (Civil) No. 423 of 2010, Government has
sought TRAlI Recommendation on grant of Licence and
allocation of spectrum in 2G bands in 22 service areas by
auction and subsequently TRAI has released Consultation
paper dated 7th March, 2012 on "Auction of spectrum®.
Government may take decisions after receipt of TRAI
Recommendations.

(c) to (e) After consideration of TRAI
recommendations on Spectrum Management and
Licensing Framework dated 11th May, 2010 along with
further recommendation of 8th February, 2011 Department
of Telecommunications has taken a decision that the
prescribed limit on spectrum assigned to a service provider
will be 2X8 MHz/2X5 MHz for GSM/CDMA Technologies
respectively for all service areas other than in Delhi and
Mumbai where it will be 2X10 MHz/2X6.25 MHz. However,
the licensee can acquired additional spectrum beyond
prescribed limits, in the open Market should there be an
auction of spectrum subject to the limits prescribed for
merger of Licences.
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[Translation]
Space Programmes

1231. SHRI P.C. MOHAN:
SHRI GOPINATH MUNDE:

Will the PRIME MINISTER be pieased to state:

(a) whether the Antrix-Devas row has affected the
space programmes;

(b) if so, the details thereof;

(c) whether the said dispute has dented the image
of Indian Space Research Organisation;

(d) if so, the details in this regard; and

(e) the steps taken by the Government to ensure
smooth operation of space programmes?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) The
Antrix-Devas row has in no way affected the space
programme.

(¢) No, Madam.
(d) Does not arise.
(e) Does not arise.
[English]
Fuel Supply Agreement

1232. SHRI ADHALRAO PATIL SHIVAJI:
SHRI GAJANAN D. BABAR:
SHRI KAMAL KISHOR "COMMANDQ":
SHRI DHARMENDRA YADAV:
SHRI ARUN YADAV:
SHRI ANANDRAO ADSUL:

Will the Minister of COAL be pleased to state:

(a) whether Coal India Limited (CIL) has been
instructed to sign coal supply agreements with power
projects commissioned or expected to be commissioned
by March, 2015 and have long term power purchase
agreements in place and if so, the details thereof and the
reasons therefor;

(b) whether CIL has since signed any such
agreements with power projects and if so, the details
thereof;
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(c) whether the captive power plants will also be
able to benefit from the coal supply agreements and if so,
the detaiis thereof;

(d) whether CIL has refused to enter into contracts
with more than 60 percent trigger level and if so, the
details thereof;

(e) whether CIL would be in a position to supply the
stipulated quantity of coal;

(f) if so, the details thereof and if not, the reasons
therefor; and

(g) the steps proposed to be taken to fulfil the supply
of agreed quantity of coal to power projects?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (@) The Government has
decided that Coal India Limited (CIL) will sign Fuel Supply
Agreements (FSAs) with power plants that have entered
into long term Power Purchase Agreements (PPAs) with
Distribution Companies (DISCOMS) and have been
commissioned/would get commissioned on or before 31st
March, 2015. This decision has been taken to make
adequate coal availability for the power plants that have
been commissioned/are being commissioned.

(b) The subsidiary companies of CIL are yet to sign
any FSA as per this decision.

(c) and (d) No, Madam. The captive power plants
are getting supplies of coal under the applicable Fuel
Supply Agreement (FSA) which is different from that of the
proposed FSA for power plants having Power Purchase
Agreement (PPA) with Distribution Companies (DISCOMS).
The applicable FSAs for existing and new captive power
plants have trigger level for penalty for short supply at
60% and 50% of Annual Contracted Quantity (ACQ)
respectively.

(e) to (g) Yes, Madam. The estimated coal production
will be adequate to meet the demand of the said FSA
holders. However, in case of any shortfall in fulfilling its
commitment under the FSAs from its own production, CIL
may arrange for supply of coal through imports or through
arrangements for obtaining coal from State/Central Public
Sector Undertakings (PSUs) who have been allotted coal
blocks and have started production of coal but have not
commissioned their end use plants.

Official Records of Emergency

1233. DR. KIRIT PREMJIBHAI SOLANKI: Will the
PRIME MINISTER be pleased to state:

(@) whether the official record regarding imposition
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of "Emergency” in the year 1975 is not available in the
Prime Minister's Office (PMO);

(b) if so, whether the correspondence between the
then PMO and other authorities regarding emergency is
also not available;

(c) if so, whether any application under the Right to
Information Act has been received in this matter;

(d) if so, whether the Central Information
Commission and Transparency Panel have directed to
find out the records; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam.

(b) Yes, Madam.
(c) Yes, Madam.

(d) The Central Information Commission in its
hearing dated 3.2.2012 had inter-alia observed that "...the
CPIO cannot be faulted for not providing the copies of the
correspondence made by the then Prime Minister with the
President of India concerning the proclamation of
emergency in 1975 as the said records are claimed to be
not available in the PMO. However, we must observe that
this is somewhat surprising. The records relating to such
an important event in the history of post-independence
India should be carefully preserved for future and cannot
be allowed to get lost in the labyrinth of the government
offices. We should like the competent authorities in the
PMO to enquire into this matter and to ensure that these
records are retrieved or traced, wherever they might be,
and should be preserved appropriately for the citizens to
access."

(e) Following the observation made by the Central
Information Commissioner, a thorough search was made
to retrieve/trace records of correspondence between the
then Prime Minister and the President of India relating to
proclamation of emergency. However, no such records
were found in the PMO.

Fibre Optic Network

1234. SHRI RADHE MOHAN SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is considering to link
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800 universities and 26,000 colleges through a fibre optic
network for a free information highway in the country;

(b) if so, the details thereof;

(c) the funds allocated and spent therefor so far;
and

(d) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Under the National Mission
on Education through Information and Communication
Technology (ICT) it is envisaged to provide connectivity to
over 25000+ colleges and 2000 polytechnics in the country
and to 419 universities/deemed universities and institutions
of national importance. Connectivity to the universities are
provided on optical fibre and to the colleges are provided
on copper cable. Up to another 400 universities fall under
the ambit of National Knowledge Network (NKN) for
connectivity. As on 29.02.2012, 391 universities and more
than 15396 colleges in the country have been connected
under NMEICT.

(c) and (d) An amount of Rs. 1500 crore has been
approved by the Government during the 11th Five Year
Plan for the connectivity. An amount of Rs. 872,95,19,701/
has already been spent so far for providing connectivity to
University/ Colleges. By obtaining synergy between
NMEICT and NKN, a lot of cost reduction and bandwidth
enhancement has taken place for the universities.

New Civil Aviation Policy

1235. SHRI NRIPENDRA NATH ROY:
SHRI NARAHARI MAHATO:
SHRI E.G. SUGAVANAM:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether new aviation policy is being put on the
fast track;

(b) if so, whether the industry has been asking for
clear guidelines for civil aviation sector;

(c) if so, the details thereof;

(dy whether the Government is considering to put
this policy on 100 days agenda due to global economy
slow down; and

(e) if so, the details of new policy and the time by
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which it is likely to be implemented?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (c) This Ministry is in the process of
formulating a Civil Aviation Policy based on consultation
with stakeholders in aviation sector.

(d) No, Madam.
(e) Does not arise.

Agreement between India and Japan

1236. SHRI FRANCISCO COSME SARDINHA: will
the PRIME MINISTER be pleased to state:

(a) whether India and Japan have entered into any
agreement for cooperation in the fields of rare earths, etc.;

(b) if so, the details thereof, agreement-wise; and
(c) the benefits to be accrued as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) No, Madam.

(b) and (c) Do not arise.

Decision on Twelfth Five Year Plan

1237. SHRI P. KARUNAKARAN:
SHRI G.V. HARSHA KUMAR:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has taken the final
decision on making the Twelfth Five Year Plan for the
future development;

(b) if so, the details thereof;

(c) whether the funds allocated during the Eleventh
Plan Period for the development of various sectors like
agriculture, education, health has not been fully utilized;

(d) if so, the amount spent so far and the amount
yet to be spent;

(e) whether the Government proposes to increase
in the Twelfth Plan investments in public services such as
health, education, skill development, training and
infrastructure building;

(f) if so, the details thereof and suggestions given
to the Planning Commission by the State Governments
and other stakeholders in this regard; and
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(g) the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) and (b) Yes,
Madam. The National Development Council (NDC) in its
56th meeting held on October 22, 2011 approved the
Approach to the Twelfth Five Year Plan and directed the
Planning Commission to make the 12th Plan according to
the broad lines indicated in the Approach Paper.

(c) and (d) The funds allocated during the Eleventh
Plan Period for the development of agriculture, education,
health and the amount spent so far are as follows.

(Amount in Rs. cr).

Sector 11th Plan outlay Expenditure
(Provisional)
Agriculture 87339.0 76671.7
Health 140135.0 90775.0
Education 269583.0 178434.2

(e) to (g) The approach to the Twelfth Plan that lays
down the broad outline for the Plan maintains that health,
education, skill development, training and infrastructure
building will continue to be focus areas in the Twelfth Plan
and that adequate resource will have to be provided to
these sectors during the Plan. States have indicated their
agreement to this approach in the 56th meeting of NDC.

[Translation]

Drop Out Rate of School Children

1238. SHRI BHARAT RAM MEGHWAL.:
PROF. RANJAN PRASAD YADAV:
SHRI HARISHCHANDRA CHAVAN:
SHRI SOMEN MITRA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of gender-wise enrolment for primary
and secondary level schools in the country during the last
three years and the current year, State-wise and class-
wise;

(b) whether there is an increase in the drop out rate
of both genders at primary and secondary level schools;
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(c) if so, the details thereof and the reasons therefor
during the last three years, gender-wise, class-wise and
State-wise;

(d) whether the rate of school drop outs of children,
both boys and girls, in rural areas is more than that of the
urban areas in the country; and

(e) if so, the steps taken by the Government to
check such drop outs and the success achieved in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) State/UT-wise number of students
enrolled at the primary and secondary levels during the
years 2007-08, 2008-09 (Provisional) and 2009-10
(Provisional) is given in the enclosed Statement-1 and Il.

(b) to (d) Gender-wise drop out rate for the Classes
I-V and Classes |-X during 2007-08, 2008-09 (Provisional)
and 2009-10(Provisional) in the country is given below:

Dropout rate

2008-09 (Provisional) 2009-10 (Provisional)

Classes
2007-08
Boys Girls Total Boys
-V 25.70 24.41 25.09 26.68
I-X 56.55 57.33 56.71 55.82

Girls Total Boys Girls Total
22.90 24.93 30.25 27.25 28.86
55.95 55.88 53.38 51.97 52.76

State-wise details are given in the enclosed
Statement-lll and IV. Drop out rates are not maintained
separately for rural and urban areas. The incidence of
high drop out rate may be attributed to inadequate school
infrastructure and facilities, adverse pupil teacher ratio,
children engaged in household or other kinds of work,
seasonal migration etc.

(e) Government has been making consistent
progress to meet the goals of Universal Elementary
Education through implementation of the Sarva Shiksha
Abhiyan (SSA) Programme. The Right of Children to Free
and Compulsory Education (RTE) Act 2009, which became
operational with effect from 1st April, 2010, provides that
every child in the 6 to 14 age-group shall have a right to
free and compulsory education till completion of elementary
education. The SSA Framework of Implementation has

been revised to correspond with the provisions of the RTE
Act 2009 and the SSA programme is being implemented
in accordance with the norms and standards of the RTE
Act to enhance enrolment and retention of children and to
bridge gender gaps in elementary education. A multi-
pronged approach has been adopted for reducing dropout
rates. This includes inter-alia strengthening of school
infrastructure and facilities, residential hostel buildings for
children in habitations un-served by regular schools,
provisioning for additional teachers, regular training of
teachers, provision for text books and uniforms to children.
Mid Day Meal Scheme is also being implemented with a
view to enhance enrolment and retention of children in
school. Further, Rashtriya Madhyamik Shiksha Abhiyan
has been launched for universal access to secondary
education.

Statement-|

Enrolment at Primary stage (Classes I-V)

Sl. No. States/UTs 2007-08 2008-09 (P) 2009-10 (P)
Boys Girls Boys Girls Boys Girls
1 2 3 4 5 6 7 8
I.  Andhra Pradesh 3640320 3533217 3607168 3515193 3626594 3510697
2. Arunachal Pradesh 106223 93255 109614 99899 112473 104372
3. Assam 1741545 1689395 2195154 2117008 1462640 1460074
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1 2 3 4 5 6 7 8
4. Bihar 7026049 5386266 7426620 5774381 7756205 6151593
5. Chhatlisgarh 1683745 1550598 1875810 1745524 1678226 1556684
6. Goa 64250 58843 65240 59514 66969 60312
7. Gujarat 3777926 2909933 3390061 3169903 3515393 3066746
8. Haryana 1185645 1048075 1118172 1084837 1183564 1002815
9. Himachal Pradesh 347637 311942 340561 306318 327272 295926
10. Jammu and Kashmir 602094 532434 677710 610337 662907 611967
11. Jharkhand 2785633 2678635 2669969 2581109 2785633 2678635
12. Karnataka 2885736 2710964 2859996 2682420 2820488 2639555
13. Kerala 1261582 1214747 1241607 1193329 1235286 1189792
14. Madhya Pradesh 6280352 5765239 6127662 5652470 6127662 5652470
15. Maharashtra 5476467 4881587 5503324 4900422 5484159 4880672
16. Manipur 192064 179312 192296 179598 192153 179506
17. Meghalaya 288251 276462 228238 231476 235043 237610
18. Mizoram 80884 73619 90880 83533 74191 67472
19. Nagaland 113801 106003 145894 140341 113801 106003
20. Odisha 2318229 2197078 2349164 2233038 2308957 2184342
21. Punjab 1219632 1054368 962546 802213 1394959 1108880
22. Rajasthan 4883948 4177165 4849763 4106203 4727309 4071647
23. Sikkim 42171 40821 41410 39956 41364 39808
24, Tamil Nadu 3122300 2924831 3165310 2983101 3190190 3010266
25. Tripura 250018 235219 237837 225684 228125 216391
26. Uttar Pradesh 13228067 12604091 12800194 12368619 12779554 12294351
27. Uttarakhand 617407 585049 571138 537138 567922 532217
28. West Bengal 4817610 4646120 4196578 4119345 5087639 4978465
29. Andaman and Nicobar Islands 18811 17826 17996 17196 17553 16689
30. Chandigarh 44019 35781 46559 38304 45407 38352
31. Dadra and Nagar Haveli 20785 19194 19763 18287 20739 19041
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1 2 3 4 5 6 7 8
32. Daman and Diu 8763 7550 11490 9647 9637 8192
33. Delhi 896591 777969 897235 788278 904651 795288
34. Lakshadweep 3737 3507 3488 3558 3381 3380
35. Puducherry 57255 53919 57445 54243 57056 54531

India 71089547 64381014 70093892 64472422 70845102 64824741
(P): stands for Provisional.
Statement-l|
Enrolment at Secondary stage (Classes I-X)
Sl. No. States/UTs 2007-08 2008-09 (P) 2009-10 (P)
Boys Girls Boys Girls Boys Girls

1 2 3 4 5 6 7 8
1.  Andhra Pradesh 6651343 6346537 6595568 6358965 6581448 6346006
2. Arunachal Pradesh 163388 141938 168667 151293 172354 157551
3. Assam 2997433 2846181 2925248 2723005 2497426 2455987
4. Bihar 9811186 7163511 10400530 7798592 11096033 8620637
5. Chhattisgarh 2685430 2390202 3018111 2747242 2672209 2436668
6. Goa 118445 107228 119849 108354 122026 109418
7. Guijarat 6054032 4529319 5759346 4998334 5919723 4912914
8. Haryana 2159475 1863269 1978449 1955760 2149774 1900800
9. Himachal Pradesh 703138 630380 694000 623228 657147 602195
10. Jammu and Kashmir 996653 836419 1139038 987994 1183796 1067519
11. Jharkhand 3839598 3393508 3674783 3431638 3839598 3393508
12. Karnataka 5249177 4896217 5220811 4871290 5195045 4840048
13. Kerala 2612125 2496414 2599275 2484864 2616085 2497156
14. Madhya Pradesh 9940663 8601860 9854907 8607950 9902222 8628264
15. Maharashtra 9936046 8760338 10040125 8863891 10073292 8861182
16. Manipur 309729 288007 309607 287266 309634 289180
17. Meghalaya 404340 398394 315184 328485 332012 347000
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1 2 3 4 5 6 7 8

18. Mizoram 122116 113595 135488 125874 120969 112003
19. Nagaland 175978 166052 225082 216409 175978 166052
20. Odisha 3826229 3525283 3900981 3597152 3846473 3576678
21. Punjab 2071771 1778364 1852037 1550948 2437510 1957552
22. Rajasthan 8180054 6238587 8244015 6290532 8139376 6346567
23. Sikkim 62445 63547 61400 62836 62397 64539
24. Tamil Nadu 6112729 5707375 6039561 5696870 6068945 5742873
25. Tripura 403477 380413 398289 378166 394307 376353
26. Uttar Pradesh 21725674 19181263 19903949 18406968 21714877 19315810
27. Uttarakhand 1104407 1009406 1080918 1023203 1070352 999083
28. West Bengal 7684707 7309825 7123395 6862416 8198620 8240928
29. Aandaman and 37462 34798 36567 34081 35758 33506

Nicobar [slands
30. Chandigarh 82748 66984 87457 71266 87417 72137
31. Dadra and Nagar Haveli 33134 27783 30494 26090 34696 29569
32. Daman and Diu 15717 13782 20178 17436 17005 14822
33. Delhi 1645597 1433796 1676732 1455242 1724289 1489994
34. Lakshadweep 7325 6768 6725 6564 6397 6388
35. Puducherry 114344 107504 115273 107961 113936 109351

India 118038115 102854847 115752039 103258165 119569126 106120238
(P): stands for Provisional.

Statement-lil
Dropout at Primary Stage (Classes I-V)
Sl. No. States/UTs 2007-08 2008-09 (P) 2009-10 (P)
Boys Girls Boys Girls Boys Girls
1 2 3 4 5 6 7 8

1. Andhra Pradesh 19.10 18.48 16.03 15.05 16.34 15.24
2. Arunachal Pradesh 39.68 42.59 41.80 39.71 43.14 39.23
3. Assam 2.87 7.64 0.00 0.00 38.99 32.67
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4. Bihar 44.61 49.68 38.86 34.65 43.51 40.97
5. Chhattisgarh 30.68 32.77 26.16 26.91 40.85 24.94
6. Goa 0.00 0.00 0.00 0.00 -12.44 -4.29
7.  Gujarat 28.60 24.79 39.11 3.30 36.89 6.52
8. Haryana 0.00 0.00 10.51 -1.02 -1.13 -2.24
9. Himachal Pradesh 1.63 4.35 2.25 3.61 0.35 1.17
10. Jammu and Kashmir 0.00 0.00 0.00 0.00 9.79 6.82
11. Jharkhand 12.66 5.49 22.37 18.76 27.61 26.41
12. Karnataka 9.14 8.31 4.92 3.45 11.60 10.61
13. Kerala 0.00 0.00 0.00 0.00 -13.99 -11.02
14. Madhya Pradesh 0.00 0.00 17.39 15.17 21.77 20.49
15. Maharashtra 17.73 20.17 15.86 18.94 20.19 22.54
16. Manipur 35.80 39.25 39.55 45.19 33.05 40.08
17. Meghalaya 37.20 35.51 60.77 56.95 60.52 54.51
18. Mizoram 47.85 47.65 39.98 40.08 44.68 47.46
19. Nagaland 36.76 39.21 21.40 15.71 40.10 39.78
20. Odisha 24.35 21.92 33.33 32.89 26.71 26.18
21. Punjab -2.88 3.10 15.82 20.12 -24.59 -10.67
22. Rajasthan 45.46 47.86 38.44 39.41 49.1 1 52.11
23. Sikkim 26.21 12.54 41.97 31.55 24.57 11.98
24. Tamil Nadu 8.12 8.87 1.52 0.80 0.29 0.42
25. Tripura 24.34 20.57 24.64 20.07 25.95 2497
26. Uttar Pradesh 36.28 31.25 37.61 32.61 42.38 41.70
27. Uttarakhand 21.84 17.63 35.84 31.82 33.82 31.33
28. West Bengal 36.52 35.18 28.82 26.81 24.55 16.15
29. Andaman and 9.73 11.20 13.61 10.05 6.85 2.98

Nicobar Islands




203 Written Answers MARCH 21, 2012 to Questions 204
1 2 3 4 5 6 7 8

30. Chandigarh 0.00 0.00 0.00 0.00 -27.05 -18.06
31. Dadra and Nagar Haveli 13.08 24.1 16.71 24.64 15.18 19.95
32. Daman and Diu 14.11 19.22 0.00 0.00 1.66 427
33. Delhi 0.00 0.00 -6.64 7.80 9.82 17.07
34. Lakshadweep -3.51 9.22 8.84 3.10 14.31 8.06
35. Puducherry 0.00 0.00 0.00 0.00 -4.00 -3.12

India 25.70 24.41 26.68 22.90 30.25 27.25
(P): stands for for Provisional.
Negative dropout is due to lateral entry or repeaters in school.

Statement-lIV
Dropout at Secondary Stage (Classes I-X)
Sl. No. States/UTs 2007-08 2008-09 (P) 2009-10 (P}
Boys Girls Boys Girls Boys Girls
1 2 3 4 5 6 7 8

1.  Andhra Pradesh 62.30 64.00 60.12 61.38 52.73 54.02
2. Arunachal Pradesh 63.67 62.21 63.39 62.43 65.00 64.70
3. Assam 80.11 80.18 78.47 79.55 77.41 77.82
4. Bihar 82.76 85.71 81.03 82.21 78.46 76.06
5. Chhattisgarh’ - - - - - -
6. Goa 41.97 35.56 36.20 32.93 35.85 32.63
7. Guijarat 57.53 61.19 56.24 62.25 60.37 64.41
8. Haryana 33.99 39.15 36.31 23.77 20.17 19.46
9. Himachal Pradesh 26.14 34.23 17.63 21.93 22.28 18.93
10. Jammu and Kashmir 63.62 64.48 63.62 64.48 47.16 40.63
11. Jharkhand? - - - - - -
12. Karnataka 49.93 48.85 50.36 49.15 46.89 46.33
13. Kerala 1.54 -2.59 0.00 0.00 -2.94 -5.20
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14. Madhya Pradesh 66.00 73.68 65.67 72.95 60.98 71.32
15. Maharashtra 43.41 49.15 41.22 46.48 38.63 42.62
16. Manipur 47.91 40.83 58.91 57.06 57.82 55.71
17. Meghalaya 76.78 75.50 77.03 75.77 79.31 76.46
18. Mizoram 72.13 67.94 70.16 66.45 64.79 60.72
19. Nagaland 74.58 73.39 68.34 66.84 75.69 73.97
20. Odisha 65.07 64.27 68.29 65.76 69.95 65.91
/

21. Punjab 49.95 50.04 43.14 43.26 41.23 39.45
22. Rajasthan 7019 73.58 69.90 74.50 70.52 73.42
23. Sikkim 80.63 79.30 81.99 82.53 82.07 79.36
24. Tamil Nadu 38.88 36.51 40.90 35.17 37.56 30.28
25. Tripura 73.48 73.35 71.68 70.33 63.42 62.34
26. Uttar Pradesh 34.01 24.05 35.51 25.38 29.19 15.09
27. Uttarakhand?® - - - - - -
28. West Bengal 71.38 74.40 70.42 73.77 72.89 70.70
29. Aandaman and 32.39 30.30 26.78 26.19 32.70 27.07

Nicobar Islands
30. Chandigarh 35.66 41.52 -1.17 8.67 0.30 7.86
31. Dadra and Nagar Haveli 52.67 62.14 65.49 72.07 54.78 63.48
32. Daman and Diu 31.83 29.47 34.52 30.95 4115 29.75
33. Delhi 33.84 38.38 29.60 35.23 -5.22 9.15
34. Lakshadweep 26.26 35.67 27.06 34.88 27.58 22.67
35. Puducherry 5.16 -0.94 8.36 3.28 12.79 1.39

India 56.55 57.33 55.82 55.95 53.38 51.97

(P): stands for Provisional.

1 - Included in Madhya Pradesh

2 - Included in Bihar

3 - Included in Uttar Pradesh

Negative dropout is due to lateral entry or repeaters in school.
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[English]
Funds for Primary Education

1239. SHRI KONAKALLA NARAYANA RAOQ: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the details of the funds allocated/utilized by the
States under primary education during the last three years
and the current year, State-wise and year-wise;

(b) whether some State Governments including
Andhra Pradesh have requested the Union Government to
provide special financial assistance for overall development
of primary education;

(c) if so, the details thereof and the reaction of the
Government thereto, State-wise; and

(d) the time by which the said proposals are likely
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to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Funds released by the Department
of School Education and Literacy under SSA to each State/
UT during the last three years and the current year are
given in the enclosed Statement.

(b) to (d) No, Madam. Under Sarva Shiksha Abhiyan,
funds to the State Governments, including Andhra Pradesh,
are allocated on the basis of their Annual Work Plan &
Budget (AWP&B), which is considered and approved by
the Project Approval Board (PAB) every year, taking into
account the fund sharing pattern between Central and
State Governments applicable for that year. Funds are
released after verification of the release of State share in
the previous year and the level of expenditure of funds
released in the previous year.

Statement

Central funds released to States/Union Territories under SSA-RTE during the last three years and current years

(Rs. in Lakhs)

Sl. No. Name of the State Release Release

(as on
05.03.2012)
2008-09 2009-10 2010-11 2011-12

1 2 3 4 5 6
1. Andhra Pradesh 7103178 38569.90 81000.00 183551.72
2. Arunachal Pradesh 13683.64 11427.95 20401.77 8880.10
3. Assam 42740.91 47480.00 76854.35 106921.15
4. Bihar 186158.47 121739.06 204789.63 165908.20
5. Chhattisgarh 51853.86 55592.82 87863.00 58940.22
6. Goa 804.41 550.58 671.27 1079.14
7. Gujarat 25432.47 20031.73 44065.01 74350.79
8. Haryana 20546.87 27600.00 32786.11 40461.41
9. Himachal Pradesh 8552.99 8608.00 13786.66 14192.78
10. Jammu and Kashmir 20532.59 37363.27 40348.79 30070.50
11. Jharkhand 69041.09 70940.22 89562.26 57903.46
12. Karnataka 51578.19 44220.60 66903.00 62788.35
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1 2 3 4 5 6
13. Kerala 10854.04 11989.50 19660.73 17021.85
14. Madhya Pradesh 85569.35 113249.00 176783.00 190427.12
15. Maharashtra 67386.02 56432.00 85537.00 117962.58
16. Manipur 321.21 1500.00 13253.77 2940.55
17. Meghalaya 9440.36 9383.00 18540.90 14410.60
18. Mizoram 5112.59 6617.75 10115.31 9314.05
19. Nagaland 2867.87 4913.00 8636.83 4798.33
20. Odisha 49080.90 63061.60 73177.85 92719.98
21. Punjab 13808.10 20044.00 39612.74 48112.44
22. Rajasthan 108326.80 127124.00 146182.29 139838.43
23. Sikkim 1075.31 1736.00 4469.19 3022.84
24. Tamil Nadu 45414.47 48366.00 69068.57 66937.15
25. Tripura 6464.12 7473.00 17121.48 17309.23
26. Uttar Pradesh 212884.89 196011.90 310462.88 245268.64
27. Uttarakhand 11444.45 16006.29 25793.94 20092.49
28. West Bengal 65169.37 104142.00 174703.17 167952.74
29. Andaman and Nicobar Islands 780.54 412.44 357.78 907.36
30. Chandigarh 820.52 1100.72 2155.89 1311.21
31. Dadra and Nagar Haveli 104.63 350.18 413.78 564.35
32. Daman and Diu 0.00 169.00 162.99 230.06
33. Delhi 1529.01 3088.62 3552.71 2135.08
34. Lakshadweep 70.00 143.80 127.39 127.86
35. Puducherry 638.59 669.96 485.38 557.62

Total 1261120.41 1278107.89 1959407 .42 1969010.38
[Translation] (b) whether the Union Government proposes to refix

Fixation of pension

1240. KUMARI SAROJ PANDEY: Will the PRIME
MINISTER be pleased to state:

(a) the year and time in which pension being given
to employees of the Union and State Governments was
fixed;

the pensions in view of the present day inflation,

(¢) if so, the time by which this relaxation is likely
to be carried out and if not, whether the Government
proposes to provide any additional relief to the pensioners
in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
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PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) The pension of
Central Government employees is fixed at the time of their
retirement. The fixation of pension of employees of State
Governments is done by the respective State Government.
The pension of Central Government pensioners has been
revised w.e.f. 1.1.2006 on the recommendations of the 6th
Central Pay Commission.

(b) to (d) In addition to the basic pension, the
pensioners are also granted dearness relief, sanctioned
from time to time, based on the All India Consumer Price
Index. There is no proposal for further revision of pension
at this stage.

[English]
Saakshar Bharat

1241. SK. SAIDUL HAQUE:
SHRIMATI CHANDRESH KUMARI:
SHRIMATI HARSIMRAT KAUR BADAL:
SHRI PRADEEP MAJHL:
SHRI RADHA MOHAN SINGH:
SHRI KISHNANBHAI V. PATEL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Saakshar Bharat Mission is specially
designed to benefit the Women and others belonging to
disadvantaged groups;

(b) if so, the details thereof;

(c) the gender-wise number of illiterate in each
State/Union Territory at present; and

(d) the steps taken by the Union Government to

MARCH 21, 2012

to Questions 212

improve the literacy rate among women and the
disadvantaged sectors of the society?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes Madam. The principal
target of Saakshar Bharat Mission is to impart functional
literacy to adults in the age group of 15 years and beyond
with prime focus on women besides SCs, STs, Minorities
and other disadvantaged groups in rural areas of the
districts having low female literacy rate (50% or below as
per 2001 Census). The mission also provides opportunities
to the neo literate adults (a) to continue their learning
beyond basic literacy and acquire equivalency to formal
educational system; (b) for imparting relevant skill
development and (c) for continuing education.

(c) Gender wise number of illiterates in each State/
Union Territory, as per Provisional data of 2011 Census is
given in the enclosed Statement.

(d) In order to improve the literacy rate, the
Government of India is implementing the Saakshar Bharat
Programme to provide literacy and continuing education
to persons in the 15+ age group specially women. In
addition, the Government is implementing the Sarva
Shiksha Abhiyan simultaneously under the Right of
Children to Free and Compulsory Education (RTE) Act,
2009 for universalization of Elementary Education for
children in the 6-14 age groups. In order to bring momentum
and creating conducive environment for mobilizing
learners, nationwide media campaign for Saakshar Bharat
are being organized including Saakshar Bharat yatras for
overcoming socio cultural barrier among women and
disadvantaged sectors of the society and thus imploring
access and equity.

Statement

Gender wise No. of illiterates of age group 7 and over

(As per Provisional data Census 2011)

Sl. No. State/UTs#

No. of illiterates

No. of illiterates Male No. of illiterates Female

1 2 3 4 5
India 27,29,50,015 9,65,68,351 17,63,81,664
1. Andhra Pradesh 2,45,84,337 93,01,769 1,52,82,568
2. Arunchal Pradesh 3,89,909 1,62,270 2,27,639
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3. Assam 71,50,948 28,92,902 42,58,046
4. Bihar 3,08,32,154 1,18,58,092 1,89,74,062
5. Chhattisgarh 63,57,854 20,40,807 43,17,047
6. Goa 1,66,111 48,016 1,18,095
7. Gujarat 1,09,40,775 35,12,496 74,28,279
8. Haryana 51,51,083 17,111,245 34,39,788
9. Himachal Pradesh 9,88,139 2,81,669 7,086,470
10. Jammu and Kashmir 32,95,231 12,14,295 20,80,936
11.  Jharkhand 89,74,996 30,67,118 59,07,878
12. Karnataka 1,32,45,580 47,21,430 85,24,150
13. Kerala 18,31,203 5,69,467 12,61,736
14. Madhya Pradesh 1,82,22,077 62,47,826 1,19,74,251
15. Maharashtra 1,70,12,372 52,45,094 1,17,67,278
16. Manipur 4,77,323 1,60,347 3,16,976
17. Meghalaya 5,90,424 2,76,388 3,14,036
18. Mizoram 77,886 29,425 48,461
19.  Nagaland 3,37,042 1,46,800 1,90,242
20. Odisha 97,99,332 32,72,434 65,26,898
21. Punjab 57,74,055 24,14,769 33,59,286
22.  Rajasthan 1,91,45,596 58,55,092 1,32,90,504
23.  Sikkim 97,317 36,879 60,438
24.  Tamil Nadu 1,28,31,021 43,01,925 85,29,096
25. Tripura 3,95,235 1,28,540 2,66,695
26.  Uttar Pradesh 5,14,29,437 1,84,64,044 3,29,65,393
27. Uttarakhand 17,90,475 5,19,235 12,71,240
28. West Bengat 1,86,20,581 72,31,966 1,13,88,615
29. Andaman and Nicobar Island # 46,752 18,017 28,735
30. Chandigarh # 1,27,080 48,929 78,151
31. Dadra and Nagar Haveli # 65,629 22,687 42,942
32. Daman and Diu # 28,057 11,633 16,424
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33. Lakshadweep # 4,427 1,142 3,285
34. NCT of Delhi # 20,19,373 7,10,625 13,08,748
35. Puducherry # 1,50,254 42 978 1,07,276

Brain Drain

1242. SHRI P.C. GADDIGOUDAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government is aware that brain
drain is increasing at alarming rate adversely affecting the
nation;

(b) if so, the details thereof;

(c) whether the Government has taken or proposes
to take any steps to formulate an appropriate and effective
policy to check the constant brain drain from different
fields; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Some students, scientists
and technologists do migrate to other countries for various
reasons including financial and academic gains. Many
students come back after completing education abroad
while some others stay back in foreign countries after
getting employment. Therefore no authentic figures of net
brain drain out of the country can be reliably compiled.

(c) and (d) A legislative proposal for setting up of
Universities for Innovation and Research is under
consideration of the Government. The proposal aims to
provide for the establishment and incorporation of
Universities for Innovation to promote synergies between
teaching and research and to create institutions universally
recognised for quality in teaching, learning and research.
The Universities for Innovation would be at the source of
making India a global knowledge hub and set benchmarks
for excellence for other institutions of higher learning. The
Department of Science and Technology has reported that
the Academy of Scientific and Innovative Research Bill,
2011 envisages setting up of an academy of national
importance with campuses in the Council of Scientific and
Industrial Research (CSIR) laboratories in the country to
help scientific research within the country. Besides the
above, several measures have been taken from time to

time by the Government to check the brain drain of scientists
and technologists. These measures include setting up of
more centres of excellence/advanced studies in the
universities and academic institutions; Innovation in
Science Pursuit for Inspired Research (INSPIRE)
programme; Invitation to distinguished men and women of
Indian origin settied abroad for short term technical
assignments to assist in frontier and emerging areas of
S&T; Fast Track Scheme for Young Scientists; better
Opportunities for Young Scientists in Chosen Areas of
Science and Technology (BOYSCAST) fellowship to visit
International laboratories and institutions; Award of 6
scholarship under Kishore Vaigyanik Prostsahyan Yojana
for talented science students efc.

Similarly, University Grants Commission (UGC) has
reported that it has been implementing several schemes
to enhance the teaching learning resources in Universities
and prevent brain drain. These include Enhancing Faculty
Resources of Universities (ENCORE); Emeritus
Fellowships; Research Fellowships; PG Scholarships to
GATE qualified students; Operation Faculty Recharge etc.

Status of Tri-Valley University

1243. SHRI JAGDAMBIKA PAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government has ascertained the
facts regarding the affairs and status of Tri-Valley University
in USA;

(b) if so, the details thereof;

(c) whether the Indian Government has taken up
the issue of undignified treatment meted out to the students
of Tri-Valley University with the Government of USA;

(d) if so, the response of USA Government;

(e) whether the Government has provided any
consular services and legal aid to such students; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
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HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Madam. The Tri-Valley
University (TVU) near San Francisco, California, was shut
down on January 19, 2011 by US Immigration and Customs
Enforcement (ICE) on charges of immigration fraud. More
than 1800 Indian students were affected by this fraud
perpetrated by the TVU. As per current statistics furnished
by the US authorities, 766 cases of Indian students of the
TVU were approved for transfer to other universities, 480
cases are pending for scrutiny and 281 were denied
transfer.

(c) and (d) Yes, Madam. Government of India has
taken up the issue of such Universities with the U.S.
Government to protect the interests of the Indian students.
The Government has strongly conveyed to the U.S.
agencies that the students, themselves a victim of fraud,
should not be penalized and held responsible for the
violations committed by the University. Government has
requested that there should be no mass termination of
visas of the affected students, so that they do not go out
of status, and the affected students should be given
adequate time for transfer to other Universities; or
voluntarily return to India, without prejudice. The Embassy
of India at Washington DC is keeping in touch with U.S.
Department of Homeland Security (DHS) to ensure that
the pending transfer cases of the Indian TVU students are
considered by the US authorities in a sympathetic manner.
The Government has also requested the U.S. Government
to take steps to prevent recurrence of such instances.

(e) and (f) Yes, Madam. A few students who required
consular services were immediately helped by the Embassy
of India at Washington DC. Sessions of guidance by reputed
attorneys were organized by the Embassy/Consulate for
the students in Washington DC and San Francisco.

Development of Airports

1244. SHRI ADAGOOR H. VISHWANATH: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the details of financial assistance granted to
Karnataka for development of Mysore, Hubli, Belgaum
and Mangalore airports during the years 2010-11 and
2011-12;

(b) whether the process of development/expansion
of airports in Karnataka is very slow;

(c) if so, the reasons therefor alongwith the corrective
steps taken by the Government in this regard;
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(d) whether the Government proposes to create
more parking bays for aircrafts in the Airports of Karnataka;
and

(e} if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) No financial assistance from the Government
has been granted to Airports Authority of India (AAl) for
development of airports in Karnataka.

(b) and (c) No, Madam. Mysore and Mangalore
airports have already been developed by AAl in the last
couple of years. Mysore airport was made operational in
September, 2010 and is suitable for ATR 72 (code C) type
of aircraft operations. Mangalore airport is also an
operational airport suitable for AB-310 (code D) type of
aircraft operations. At present there are no scheduled
operations to Belgaum and Mysore airports.

(d) and (e) Construction of additional parking bays
at airports in Karnataka is subject to operational
requirements, traffic and viability of the scheme.

Restructuring Plan for Al

1245. SHRI BHARTRUHARI MAHTAB: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has asked Air India to
improve its performance and take cost cutting measures;

(b) if so, whether Air India has prepared any cost
cutting plan so far;

(c) if so, the details thereof;, and

(d) the extent to which the cost cutting plan has
been implemented so far and the outcome thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes Madam.

(b) and (c)s Air India has taken several initiatives
towards cost cutting and revenue enhancement. These
measures are (i) Complete route rationalization of erstwhile
Air India and Indian Airlines routes and elimination of
route network involving; (i) Rationalization of certain loss
making routes; (iii) induction of brand new aircraft on
several domestic & international routes to increase
passengers appeal; (iv) Phasing out of old fleet and
consequential reduction in maintenance cost; (v) Return of
leased aircraft at the end of their tenure or prematurely;
(vi) Freezing of employment in non-operational areas;
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(vii) Redeployment of staff to cut in-fructuous expenditure;
viii) Grounding of ageing fleet including B747-400 which
would be used only for certain lines of operations and for
operating VVIP flights; (ix) Relocation of EDs/IBOs from
abroad back to India; (x) Closure of overseas offline offices
at certain locations; (xi) Dismantling of the Frankfurt hub
and establishment of the Delhi hub resulting in substantial
saving due to restructuring of routes; (xii) Establishment of
Integrated Operations Control Centres.

(d) The various cost cutting measures implemented
by Air india have resulted in savings of approximate
Rs.800 crores during 2010-11.

[Translation]

Difficulty to NRIs in Disinvestment

1246. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of QVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether the Non Resident Indians (NRIs) are
facing difficulty in making any investment in India owing to
corruption and inefficiency of the system;

(b) if so, the details thereof and the action taken by
the Government in this regard so far;

(c) the average time taken to issue Overseas Indian
Cards (OICs) and the number of cards issued by the
Government so far during the last three years and the
current year;

(d) whether the Government is aware of the delay
caused in the issuance of the OICs;

(e) if so, the details of the various factors that impede
expeditious issuance of OICs; and

(fy the action taken by the Government in this regard
so far and the extent of success achieved as a result
thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHR! VAYALAR RAVI): (a) and (b) No such information
has come to the notice of the Government.

(c) The average time taken to issue an Overseas
Citizenship of India (OCI) Card is 30 days. The number of
cards issued in the last three years and current year is as
follows:
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Year No. of OCI cards issued
1.1.2009-31.12.2009 1,69,114
1.1.2010-31.12.2010 2,13,844
1.1.2011-31.12.2011 2,62,207
1.1.2012-19.3.2012 54,654

(d) to () The Government is aware of the delays
caused in the issuance of the OC| Cards. The delay occurs
mainly due to non-submission of photographs in the
prescribed format by the applicants causing scanning
problems. The problem is resolved as and when it comes
to the notice of the Government. The OCI Server in a few
Missions had faced some technical problems for some
time in the recent past. The problems have since been

rectified.
[English]
UK Aid to India

1247. SHRI NAMA NAGESWARA RAO: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether there is a wave of comments from the

UK demanding an end to aid to India;

(b) if so, the details thereof and the stand of India

in this regard;

(c) whether the Government has asked the UK
Government to give prior intimation of any decision to cut
the aid; and

(d) if so, the details thereof and the reaction of UK

Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(d) Some recent media reports in UK have questioned the
appropriateness of UK Government continuing to provide
development aid to India. India-UK development
cooperation has focused on programmes in the social
sectors, such as education, health, poverty alleviation etc.

The bilateral programme has contributed also through
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capacity building, exchange of best practices, knowledge
sharing and sharing of technology and technical expertise.
However, in the wake of media reports in the middle of
2010 suggesting that the UK Government would reduce its
aid to India, the Finance Minister, in reply to a
supplementary of a Rajya Sabha Starred Question on
17.08.2010, had stated that the contribution of the external
assistance to our total GDP is 0.4 per cent. He also, infer-
alia, mentioned that India has conveyed to UK that before
they decide to discontinue the aid, India should be kept
informed so that India can voluntarily suggest to UK that
the aid is not required. Following the meetings of Finance
Minister and Mr. Andrew Mitchell, Secretary of State for
International Development, UK in September, 2010 and
November, 2010, the policy relating to future direction of
India-UK development partnership from 2011-12 to 2014-
15 was under discussion between the two countries. This
has been finalized by the two sides in July, 2011 after
extensive consultations. As part of this policy, UK
Government has committed to provide the development
assistance to the extent of £1120 million (Rs. 8,735 crores
as per the current exchange rate of £1= Rs.78/-) from
2011-12 to 2014-15. The Finance Minister and Mr. Andrew
Mitchell, Secretary of State for International Development
of UK also had a discussion on February 09, 2012 on the
present bilateral development partnership and both
ministers expressed satisfaction with the progress of
developmental cooperation activities-which is mutually

beneficial to the two countries.
[Translation]

Rules for Private Schools

1248. SHRI GHANSHYAM ANURAGI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether the Union Government proposes to
introduce rules to be followed by private schools across

the country;

(b) if so, the details thereof and if not, the reasons
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therefor;

(c) whether the Government has received any
complaints from different quarters against these school
authorities for mismanagement and non-payment/delayed

payment of salary to the teachers;
(d) if so, the details thereof; and
(e) the action taken by the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and {b) Government of India has
no proposal to introduce rules to be followed by private

schools.

(c) to (e) The subject 'education’ falls in the
Concurrent list of the Constitution of India. The matters
relating to management of private schools and payment of
salaries etc. to teachers are governed under relevant rules

and regulations of States/UT Governments.

Recognition and Financial Assistance

1249. SHRI NARANBHAI KACHHADIA:
SHRIMATI JYOTI DHURVE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the requests and proposals of
various State Governments including Madhya Pradesh
and Gujarat for granting recognition and providing financial
assistance to various universities and colleges lying

pending with the University Grants Commission;

(b) the present status of these proposals State-wise,

year-wise and proposal-wise; and

(c) the time by which each of these proposals are

likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The information is being

collected and will be laid on the Table of the House.
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[English]

Revision of Royalty on Coal

1250. SHRI D.B. CHANDRE GOWDA:
SHRiI KODIKKUNNIL SURESH:
SHRIMATI DEEPA DASMUNSI:

Will the Minister of COAL be pleased to state:

(a) whether the mineral rich States have been
demanding revision of royalty on coal and lignite for a

long time;

(b) if so, the details thereof and the action taken/

being taken by the Government in this regard;

(c) the amount of royalty paid to the various State
Governments by the Coal India Limited (CIL) and its
subsidiaries during each of the last three years and the
current year and the total amount of royalty outstanding at

present, subsidiary-wise and State-wise;

(d) whether some State Governments have
requested the Union Government for early payment of

outstanding amount of royalty;

(e) if so, the details thereof and the action taken/

being taken in this regard;

() the details of recommendations made by the
study group set up by the Government on royalty related

issue; and

(g) the action taken by the Government to implement

those recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF

COAL (SHRI PRATIK PATIL): (a) and (b) Yes, Madam. As
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the royalty rates on coal and lignite have not been revised
since 2007, the coalllignite producing States have been
demanding for an enhancement in the royaity rates. Similar
demands were raised by these States in the Parliament as
well as in other fora. Therefore, Ministry of Coal constituted
a Study Group on 04.02.2010 under the Chairmanship of
the then Addl. Secretary (Coal), to examine the issue of
revision of royalty rates on coal and lignite. The Committee
held extensive deliberations on the issues involved and
also held consultations with all the stakeholders, which
included the State Governments (both coal/lignite
producing as well as consuming States), the concerned
Ministries/Departments/Organisations of the Central Gowt.,
major coal consumers e.g. NTPC, SAIL, cement
manufacturers, Industry Associations such as FICCI, FIMI
and coal producing companies. A report of the Study Group

has since been submitted.

(c) to {e) As there is no outstanding amount of royalty
to be paid to any of the coa! producing States by the Coal
India Limited (CIL) and its subsidiaries, the question of
action taken for early payment does not arise. However,
the details of royalty paid by the CIL and its subsidiaries
to the coal producing State Governments, during last three

years and the current year is furnished as Statement-.

(f) and (g) As stated above, the Study Group on
revision of royalty on coal and lignite has submitted its
reports to the Government for its consideration. The new
royalty rates would be announced by the Government

after examining and accepting the recommendations of

the said Study Group.
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The amount of Royalty paid to the various State Gowvt. by CIL, the subsidiaries of ClLduring
each of the last three years and current year

(Rs. in Crores)

Particulars West Bengal Jharkhand Orissa Mabhara Madhya Pradesh Chhattis Uttar
shtra garh Pradesh

ECL BCCL Total ECL BCCL CCL Total MCL WCL WCL SECL NCL  Total SECL NCL

Assam Total

NEC CIL

2011-12 7.05 0.04 7.09 106.63 355.25 421.94 883.82 668.92 336.34 63.51 192.48 297.81 553.8 749.86 104.61
(upto

Nov. 2011)*

2010-11 9.63 0.05 9.68 162.95 508.28 613.28 1284.51 936.66 499.82 96.02 231.61 633.51 961.14 1011.35 168.83
2009-10 9.53 0.06 9.6 14554 412.14 584.66 1142.34 859.63 514.08 101.8 218.88 660.56 981.24 943.07 149.29
2008-09 9.37 0.07 9.44 130.27 375.94 561.011067.22 773.07 501.8 102.42 216.52 631.24 950.18 894.19 114.95

17.29 3321.73

29.25 4901.24
28.26 4627.51

20.62 4331.47

* Provisional

Gée
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import of Coal

1251. SHRI CHANDRAKANT KHAIRE:
SHRI ASHOK TANWAR:
SHRI GOPINATH MUNDE:
SHRI PRATAP SINGH BAJWA:
SHRI G.V. HARSHA KUMAR:
SHRI S. PAKKIRAPPA:
SHRI R. DHRUVA NARAYANA:
SHRI RAMSINH RATHWA:
SHRI R. THAMARAISELVAN:
SHRI PK. BlJU:

Will the Minister of COAL be pieased to state:

(a) whether Coal India Limited (CIL) and its
subsidiaries are likely to import more coal during the

current year and the years to come;

(b) if so, the details thereof and the reasons therefor
alongwith the coal that is likely to be imported during the
current year and coming three years, year-wise, subsidiary-

wise and quantity-wise;

(c) the details of the fund that is likely to be spent,
year-wise and subsidiary-wise alongwith the names of

countries wherefrom the import is likely to be made;

(d) the details of infrastructure and procedures to

facilitate these imports and ensure quality; and

(e) whether consumers are likely to pay more price

for imported coal and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) to (e) As per the present
import policy of the Government, coal is placed under
Open General License (OGL) and therefore, it can be
imported by any one in the country on payment of

applicable import duties.

Coal India Limited (CIL) is gearing up to meet any
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shortfall arising out of contractual commitments under its
supply to coal consumers under Fuel Supply Agreement
with imported coal after getting firm commitment for supply
of imported coal at unload port at the actual price of
imported coal plus service charges. So far, CIL has not
received any firm commitment for such supply of imported

coal.

Revenue Earned from Airports

1252, SHRI N.S.V. CHITTHAN:
SHRI REWAT! RAMAN SINGH:

Will the Minister of CIVIL AVIATION be pleased to

state:

{(a) the revenue earned from each airport of the
country during each of the last three years and the current

year;

(b) whether Delhi and Mumbai airports are far behind
to other airports of other countries in terms of revenue

earned per passengef;
(c) if so, the details thereof and the reasons therefor;

(d) whether the country ranks very low in the list of

countries in this regard; and

(e) if so, the remedial steps taken/proposed to be

taken by the Government in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Revenues earned by Airports Authority of India
(AAl) during last three years are given in the enclosed

Statement.

(b) to (e) Yes, Madam. Delhi and Mumbai Airports
lag behind other airports across the world in the terms of
revenue earned per passenger. This is due to the fact that
India is an emerging aviation market. The city side
development of metro airports has been undertaken for

increasing the non-traffic revenues of trie airports.
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Statement
Airports Authority of India
Statement of Revenue Earned by Airports during the last three years
(Rs. in Lakhs)
Year 2008-09 2009-10 2010-11
SI. No.Name of the State Name of the Airport Total Total Total
Revenue Revenue Revenue
1 2 3 4 5 6
Profit Making Airports
1. Tamil Nadu Chennai 65522.84 69866.00 77929.29
2. West Bengal Kolkatta 33397.45 34963.01 41976.18
3. Goa Goa 5401.04 7427.18 7980.15
4. Mabharashtra Pune 4414.22 5666.20 6487.18
5. Guijarat Ahmedabad 10718.18 12736.53 15512.00
6. Kerala Calicut 8819.38 9995.75 10313.71
7. Trivandrum 8248.75 10657.06 11255.18
8. Puducherry Puducherry 148.61 847.09 230.51
Loss Making Airports
9. Andman and Nicobar Portblair 781.96 999.40 1101.87
10. Andhra Pardesh Cuddapah 0.47 0.00 2.34
11. Hyderabad 2106.43 2661.50 1762.40
12. Rajamundry 294.28 285.95 176.95
13. Tirupathi 366.35 530.76 581.80
14. Vijaywada 191.80 194.45 199.33
15. Vishakhapatnam 1336.94 1387.38 1936.41
16. Arunachal Pradesh Passi Ghat 0.00 2.24 0.00
17. Assam Dibrugarh (Mohanbari) 343.33 593.21 612.25
18. Guwahati 3317.96 3427.23 4823.32
19. Jorhat 108.41 244.62 115.85
20. Lilabari (North Lakhimpur) 18.8013.88 13.90
21. Silchar {Kumbhigram}) 139.23 242.01 270.23
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1 2 3 4 5 6
22. Tezpur 2.42 6.06 10.38
23. Bihar Gaya 210.73 294.05 221.69
24. Patna 1020.50 1683.65 2212.04
25. Chandigarh Chandigarh 822.54 1052.15 1428.80
26. Chhattisgarh Raipur (Manna Camp) 1201.40 1408.16 1651.59
27. Delhi Delhi (Safdarjung) 185.32 47.74 601.17
28. Gujarat Bhavnagar 130.24 140.62 151.61
29. Bhuj 315.40 301.17 220.43
30. Jamnagar 140.60 196.01 207.27
31. Kandla 4417 53.05 72.61
32. Keshod (Junagarh) 0.34 7.47 2.95
33. Porbandar 52.39 60.06 64.16
34. Surat 68.35 134.34 325.86
35. Rajkot 308.97 43002 562.62
36. Vadodra (Baroda) 1456.13 1587.40 1659.23
37. Himachal Pradesh Kangra (Gaggal) 349.35 28.54 45.24
38. Kullu (Bhuntar) 189.08 100.49 61.97
39. Shimla 21.53 23.99 18.77
40. Jammu and Kashmir Jammu 1078.10 1281.21 1741.95
41. Leh 323.63 414.60 415.72
42, Srinagar 1503.51 1873.33 2132.53
43. Jharkhand Ranchi 782.79 739.85 1039.59
44. Karnataka Bangalore 1842.52 255.98 141.33
45, Belgaum 45.58 20.71 28.35
46. Hubli 129.05 145.10 150.41
47. Manglore 2133.03 2841.65 3274 .41
48. Mysore 0.00 0.00 33.67
49. Lakshdeep Island Agatti 28.18 61.16 116.64
50. Madhya Pradesh Bhopal 730.38 869.16 1047.81
51. Gwalior 26.58 18.44 21.18
52. Indore 2050.77 2261.50 2454 11
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1 2 3 4 5 6
53. Jabalpur 81.34 165.45 94.15
54. Khajuraho 593.25 279.96 302.05
55. Maharashtra Aurangabad 545.96 672.33 769.14
56. Gondia 0.00 21.32 157.01
57. Juhu 1917.40 2462.89 2629.60
58. Manipur Imphal 724.05 1720.00 1125.00
59. Meghalaya Shillong (Barapani) 28.77 27.05 25.58
60. Nagaland Dimapur 69.65 221.72 145.45
61. Odisha Bhubaneshwar 1765.09 2184.93 2831.87
62. Jharsuguda 0.00 0.78 2.16
63. Punjab Amritsar  * 3085.43 3553.43 5700.01
64. Ludhiana 7.33 3.52 24.84
65. Pathankot 0.00 3.16 0.00
66. Rajasthan Jaipur 3923.47 5625.02 6854.38
67. Jaisalmer 1.80 0.24 0.04
68. Jodhpur 209.41 379.12 424.24
69. Kota 25.88 2.94 1.55
70. Udaipur 1707.77 834.46 1239.87
71. Tamil Nadu Coimbatore 2818.66, 3413.83 3446.06
72. Madurai 778.42 857.12 923.19
73. Salem 1.03 2517 294.09
74. Tiruchirapalu 1371.23 2610.10 3654.85
75. Tuticorin 62.52 63.62 71.51
76. Vellore -0.01 0.00 0.12
77. Tripura Agartala 843.73 1182.75 1552.90
78. Kailashahar 0.00 35.78 0.00
79. Uttar Pradesh Agra 123.18 92.54 61.87
80. Allahabad 73.44 30.83 30.12
81. Gorakhpur 37.47 21.37 34.13
82. Kanpur 45.69 34.53 256.81
83. Lucknow 2913.45 4381.44 494711
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1 2 3 4 5 6
84. Varanasi 2446.28 1526.80 1984.17
85. Uttranchal Dehradun 109.34 151.93 311.34
86. Pant Nagar 28.62 51.15 © 37.36
87. West Bengal Bagdogra 842.37 1115.95 1260.98
88. Balurghat 0.00 0.71 0.02
89. Behala 0.00 28.13 179.25
90. Cooch-Behar 0.00 2.97 0.07
91. Malda 0.00 0.41 4.87

Enrolment by UIDAI

1253. SHRI TARACHAND BHAGORA: Will the PRIME
MINISTER be pleased to state:

(a) whether the UIDAI has been able to enroll about
twenty crore residents within 17 months and is mandated
to cover another 40 crores of residents in specific States/
UTs, enabling the enrolied persons to open bank account,
getting a mobile or LPG connection or a proof of identity
and address for social welfare schemes;

(b) if so, the details of apprehension expressed by
the Home Ministry pertaining to data collected for UID
number in view of internal security of the country and
personal privacy law; and

(c) the precautionary measures or amendments that
could be introduced in the Aadhaar scheme in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) Yes, Madam.
UIDAI has enrolled about 20 crore residents since
September, 2010 till March, 2012 and has been given a
mandate to enroll another 40 crore residents through non-
registrar General of India (RGI) registrars in specific States/
UTs as per list enclosed as Statement.

Aadhaar number is an enabler and the purpose is
to ensure better delivery of benefits and services based on
establishment of identity of the resident. The State Govt.,
and Central Govt. Ministries have been advised to review

the various schemes for service delivery and utilize and
leverage Aadhaar as a platform for service delivery.
Aadhaar number has been recognized as valid know your
customer (KYC) document for opening bank accounts and
proof of identity and as proof of address for obtaining
mobile telephone connections and new LPG connections.
Some of the State Governments have recognized Aadhaar
number as proof of identity and proof of address for their
resident centric schemes.

(b) and (c) Aadhaar project is a developmental
initiative and not a security related initiative. UIDAL has a
mandate to generate and issue an unique identification
number to every resident who enrolls. It does not confer
citizenship nor does it guarantee entitlements, which will
be determined by the relevant statutory/implementing
authorities. A number of processes have been put in place
to ensure that the data collected by UIDAI is not accessed
in any unauthorized manner. These include encryption of
data at source, immediately on completion of enrolment;
transfer of data to the data centre in encrypted and zipped
format which is tamper proof; putting standard security
infrastructure such as virtual providers, firewalls and
intrusion prevention system in place and limiting physical
access to UIDIAL infrastructure and data to authorized
personnel only. UIDAI has also issued data protection and
security guidelines for Registrars, Enrolment Agencies,
Logistics Services Providers, UIDAl employees,
Authentications User Agencies, and Data Centre Service
Providers. UIDAI will continue to engage with experts and
Stakeholders to further ensure protection of privacy and
confidentiality of information.
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Statement

UIDAI

SI. No. States/UTs

1. Andhra Pradesh

2. Chandigarh

3. Daman and Diu
4. Goa

5. Gujarat

6. Haryana

7. Himacha! Pradesh
8. Jharkhand

9. Karnataka

10. Kerala

11. Madhya Pradesh
12.  Maharashtra

13.  NCT of Delhi
14.  Puducherry

15. Punjab

16. Rajasthan

17.  Sikkim

18.  Tripura

Airline Services

1254. SHRI K.P. DHANAPALAN: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the details of the airline services that have been
suspended by the Government during each of the last
three years and the current year alongwith the reasons
therefor; and

(b) the measures taken by the Government to
restore the suspended services?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) The only Scheduled Operator's Permit,
which was suspended during the last three years is that
of M/s. Paramount Airways Pvt. Lid., which was placed
under suspension w.e.f. 19th April, 2010, because they
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did not pay the lease rental and their lease was terminated
by the lessor resulting into de-registration of their aircraft.
However, due to injunction Order passed by Hon'ble High
Court of Madras, the same was revoked w.e.f. 30.4.2010,
but again placed under suspension after disposal off the
writ petition by Single Bench, Hon'ble Madras High Court.
However, the orders were again kept under abeyance as
per the Order dated 22.10.2010 received from Division
Bench of Hon'ble High Court of Madras, in which, the
Hon'ble Court also directed the Airline, not to commence
flying operations, unless permitted by the Court. Directorate
General of Civil Aviation (DGCA) after conducting several
preparedness meeting to assess the availability of
manpower and infrastructure, for re-starting operations by
M/s. Paramount Airways, granted their No Objection with
permission to import two Airbus A-320 aircraft. The Court
has also granted permission to M/s. Paramount Airways
for commencement of operations, however, the Airline so
far has not responded further.

[Translation]

National Commission for Primary Education

1255. SHRI REWATI RAMAN SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has set up a National
Commission for Primary Education for monitoring and
successful implementation of the Right of Children to Free
and Compulsory Education Act, 2009;

(b) if so, the details thereof;

(c) whether the said Commission has performed its
functions satisfactorily; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Section 31 of the Right of
Children to Free and Compulsory Education (RTE) Act
provides that the National Commission for Protection of
Child Rights (NCPCR) constituted under Section 3 and
the State Commission for Protection of Child Rights
(SCPCR) constituted under Section 17 of the Commission
for Protection of Child Rights Act, 2005 shall, in addition
to the functions assigned to them under that Act, also
examine and review the safeguards for rights provided by
or under this Act and recommend measures for effective
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implementation and inquire into complaints relating to
child's right to free and compulsory education. The NCPCR
has received several grievances relating to rights of the
child under the RTE Act and has taken steps for redressal
of such grievances.

Eradication of Poverty

1256. SHRI RAMASHANKER RAJBHAR: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is committed to
eradicate poverty;

(b) if so, the details thereof;

{c) if not, the time by which poverty will be
eradicated from the country; and

(d) the steps taken so far by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) to (c) Yes, Madam.
Government is fully committed to working for the reduction
and eventual elimination of poverty. The Eleventh Five
Year Plan, for achieving inclusive growth, aims at reduction
in the Head-Count Ratic of Consumption Poverty by 10
percentage points during the Plan period (2007-12).

(d) The Government has taken various measures to
reduce poverty in the country through direct intervention
by implementing programmes such as Mahatma Gandhi
National Rural Employment Guarantee Act (MNREGA),
Swarnajayanti Gram Swarozgar Yojana (SGSY), Indira
Awas Yojana (IAY), Antyoday Anna Yojana (AAY), Targeted
Public Distribution System (TPDS), Jawaharlal Nehru
National Urban Renewable Mission (JNNURM), Swarna
Jyanti Shahri Rozgar Yojana (SJSRY), etc. All these
programmes, and government policies relating to inclusive
economic growth, aim at reducing the incidence of poverty
and improving living condition of poor in the country. Over
the years, the sharp edges of acute poverty and deprivation
have been blunted as a result of various programmes and
policies of the Government, as also there has been a
reduction in the percentage of people living below poverty.

Expansion of Postal Services

1257. SHRI MAHENDRASINH PCHAUHAN:
SHRI JAGDANAND SINGH:
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SHRI NISHIKANT DUBEY:
SHRI C. SIVASAMI:

SHRI AMBICA BANERJEE:
SHRI BHOOPENDRA SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has formulated any
comprehensive working plan for the development,
expansion and modernization of the postal services;

(b) if so, the details thereof alongwith the proposed
financial allocation in this regard,;

(c) the norms/guidelines for setting up of Speed
Post Centres and the number of Speed Post Centres
proposed to be set up in the next two years;

(d) the number of complaints received for late-
delivery and non-delivery of speed post articles alongwith
the action taken by the Government thereon;

(e) whether the Postal delivery system of private
courier companies is more efficient and prompt than the
Postal Department; and

(f) if so, the corrective steps taken by the
Government to provide better sendees, particularly the
speed post service to the customers?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) Yes, Madam.

(b) Major activities for development, expansion and
modernization of postal services as laid out in XI} Five
Year Plan include Opening of Branch Post Offices, Setting
up of Automatic Mail Processing Centers, Development
and Deployment of Rural ICT Solution, Deployment of
Core Banking, Increasing Insurance, Cover, Establishment
of Parcel and Logistics Post Hubs, Upgradation of Speed
Post Centers, Human Resource Training to Personnel,
Construction of Post offices/administrative offices,
Installation of Solar Power Packs and Setting up of Postal
Training Centers.

An amount of Rs. 12,000 crore has been proposed
for the XIl Five Year Plan.

(c) The erstwhile Speed Post Centres have been
reconstructed in the form of Speed Post Sorting Hubs for
operational purposes. Sorting hubs have been set up
taking into account the following factors:-



241 Written Answers

(i) Speed Post Mail handled by a city/town

(iiy Connectivity of city/town in term of air, rail and
road.

(iii) Distance of a city proposed for sorting hub from
post offices and other hubs; and

(iv) Mail generations potential of the city/town under
consideration.

No new Speed Post Sorting Hubs are proposed for
opening in the next two years.

(d) The total number of complaints received during
the year 2011 are 1,48,381 out which 67,420 are for late
delivery and 80,961 are for non-delivery of speed articles.

A mechanism has been set up in the department for
prompt disposal of complaints through Customer Care
Centre in all Postal Divisions. Instructions are issued to
Divisions for cent-percent handling and settiement of web-
based complaints. While specific instances are resolved
individually, system defects that come to notice are rectified
to avoid recurrence of such instances.

(e) No, Madam.
(f) Does not arise in view of (e) above.
[English]
Security of Teachers

1258. SHRIMATI MANEKA GANDHI: Wiil the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware of attacks on
female teachers posted in rural areas and have to travel
long and unsafe distances to teach in schools;

(b) if so, the details thereof;

(c) whether the Government has taken any steps to
ensure the security of these teachers;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The subject 'Education’
falls in the Concurrent list of the Constitution of India while
‘law and order' is in the State list. All the matters relating
to recruitment, service conditions of teachers and law and
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order come under the domain of concerned State/UT
Governments.

(c) to (e) With regard to ensuring the security of
teachers, the Centrally Sponsored Scheme of Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) inter-alia, provides
residential quarters for Teachers in remote/hilly areas/ in
areas with difficult terrain. Setting up of 2014 Residential
Quarters for Teachers in these areas has been approved
under RMSA.

E-Governance

1259. SHRI HEMANAND BISWAL:
SHRI KALIKESH NARAYAN SINGH DEO:
SHRI PRALHAD JOSHI:
SHRI M.K. RAGHAVAN:
SHRI NILESH NARAYAN RANE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of districts covered under various
schemes/projects including E-district scheme under
National E-Governance Programme till date, State-wise;

(b) the list of pending electronic delivery services
which are yet to be made available to the people under
E-district scheme, State-wise;

(c) the percentage of the total population covered
under E-Governance programme and the time frame fixed
for the scheme to cover the entire country;

(d) whether the implementation of all the schemes
under E-Governance are on track;

(e) if not, the reasons therefor and the measures
taken by the Government in this regard; and

() the training module extended to the field level
functionaries for capacity building, State-wise including
Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) Under the National e-
Governance Plan, all districts of the country are covered
by the scheme of CSCs, SWAN and w-District. The State-
wise no. of districts is given in the enclosed Statement-I.

(b) The e-District scheme enables electronic
delivery of high volume citizen services at the District
level. The list of services included under the scheme for
implementation of e-District MMP that are under
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implementation in various States is given in the enclosed
Statement-|l.

(c) Under the National e-Governance Program, the
entire country is covered. As per approval of the e-District
Project, the time frame for implementation is 2010-11 to
2014-15.

(d) The time frames of various NeGP projects vary
from project to project. The status of implementation of the
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projects taken up under NeGP is given in the enclosed
Statement-lIl.

(e) Regular review of Projects is carried out by the
APEX committee under NeGP along with follow up with
the State Governments to ensure timely completion of
Projects.

(i Under Capacity building, the following training
programs have been organised covering all states including
Kerala. The details are given in the enclosed
Statement-|V.

Statement-|

The number of districts covered under various schemes/projects including e-istrict scheme under National
e-Governance Programme till date, State-wise

Sl. No. Name of State

No. of districts

No. of districts No. of districts

covered under covered covered
e-District MMP under CSC under SWAN

1 2 3 4 5
1. Andaman 3 3 3
2. Andhra Pradesh 23 23 23
3. Arunachal Pradesh 16 16 16
4. Assam 27 27 27
5. Bihar 38 38 38
6. Chandigarh 1 1 1
7. Chhattisgarh 18 18 18
8. Dadra and Nagar Haveli 1 1 1
9. Daman and Diu 2 2 2
10. Delhi 9 9 9
11. Goa 2 2 Nil
12. Gujarat 26 26 26
13. Haryana 21 21 21
14. Himachal Pradesh 12 12 12
15. Jammu and Kashmir 22 22 22
16. Jharkhand 24 24 24
17. Karnataka 30 30 30
18. Kerala 14 14 14
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2 3 4 5
19. Lakshadweep 1 1 1
20. Madhya Pradesh 50 50 50
21. Maharashtra 35 35 35
22. Manipur 9 9 9
23. Meghalaya 7 7 7
24. Mizoram 8 8 8
25. Nagaland 11 11 11
26. Odisha 30 30 30
27. Pondicherry 4 4 4
28. Punjab 20 20 20
29. Rajasthan 33 33 33
30. Sikkim 4 4 4
31. Tamil Nadu 32 32 32
32. Tripura 4 4 4
33. Uttar Pradesh 71 71 71
34. Uttarakhand 13 13 13
35. West Bengal 19 19 19
Total 640 640 638
Statement-il
State-wise list of e-Districts Services
SIl. No.  State Services Additional Services
1 2 3 4
1. Uttar Pradesh Certificates, Pension, Revenue Court- Due Employment
and Recovery, Grievances, PDS, RT}
2. Assam Certificates, Pension, Revenue Court, PDS, Electoral Services
Grievances, RTI
3. Punjab Certificates, Social Security (Pension), Licenses, Copying Services, Marriage
Revenue Court-Due and Recovery, Services, others like Transport, Utility,
Grievances, PDS, RTI Passport, Employment
4. Madhya Pradesh Certificates, Social welfare (Pension), Arms License, Education -Vyapam, Land

Revenue Court-Due and Recovery,
Grievances, PDS, RTI

records, Utility Services, Marriage

Registration
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1 2 3 4
5. Bihar Certificates, Social welfare (Pension), Land & Revenue, Office & DAK Management,
Grievances, PDS, RTI Election Services, Various Services Module,
Document Management
6. Haryana Certificates, Social welfare(Pension), Agriculture, Utility, Education
Revenue Court -Due and Recovery,
Grievances, PDS, RTI
7. Kerala Revenue, Public Distribution System, Agriculture, Police (Home), Election -
RTI/Grievance Services Transport, District Passport Cell (Home),
LSGD
8. Tamil Nadu Certificates, Revenue Courts, Govt. Dues Adi Dravidar Welfare, Agriculture, BC & MBC
and Recovery, Social welfare Welfare, Electoral Services, Employment
Department, Utility
9. West Bengal Certificates, Social welfare (Pension), NSSS: IGNOAPS & NFBS, Licenses: Fire
Revenue Court-Due and Recovery, Arm & Explosives, Industry Services: Subsidy
Grievances, PDS, RTI & PMEGP
10. Jharkhand Certificates, Pension, Revenue Court- Due Consumer Courts, Electoral Services - Police
and Recovery, Grievances, PDS, RTI Tracking info about FIRs, Utility Services
11. Mabharashtra Certificates, Social welfare, Revenue Licenses and permissions (including revenue
Count- Grievances, RTI related), Election related
12. Uttarakhand Certificates, Social welfare (Pension), Panchayat Services, Health Services,
Revenue Court -Due and Recovery, Disaster Management Compensation,
Grievances, PDS. RT} Employment (Except NREGS)
13. Odisha Certificates. Government Dues and Recovery, Education, Health, Police and Transport
Revenue Court Cases, RTI/Grievances Services, Dak Services, Other Services like
Services, Social Security Public Distribution Status Update Services
System
14. Mizoram Certificates. Revenue - Dues and Recovery, Land and Building, Arms license, Disaster
RTI/ Grievances Services Management
15. Rajasthanm Certificates, Revenue Court, Government Land Conversion, Utility, Employment,
Dues and Recovery, RT! Electoral, permission tree cutting and
Compensation/relief
Statement
NEGP Scheme Sanction Status and Completion Dates
Sl. No. Name of MMP Scheme Sanction Status Target Completion Date
1 2 3 4
Central MMPs
1. MCA 21 Sanctioned September 2006 (Operational)
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1 2 3 4
2. Pensions Sanctioned March, 2007, March 2012 (Enhanced)
3. Income Tax Sanctioned December, 2008 (Operational)
4A Passport Sanctioned October, 2011 (Operational)
4-B  VISA & Immigration Sanctioned September, 2014
5. Central Excise Sanctioned December, 2009 (Operational)
6. Banking industry Initiative
7A NPR Sanctioned NA
7-B  UID Sanctioned March, 2011 (Operational)
8. e-Office (Pilot) Sanctioned December, 2010 (Operational)
9. Insurance Industry Initiative
10. India Post Sanctioned NA
Integrated MMPs
10. CSC Sanctioned March, 2011
11-A  e-Courts (Pre NeGP) Sanctioned Operational
11-B  e-Courts Sanctioned March, 2012
12. EDI Sanctioned April, 2011 (Operational)
13. India Portal Sanctioned November, 2005 (Operational)
14. NSDG Sanctioned January, 2014 (Operational)
15. e-Biz (Pilot) Sanctioned June, 2010
16. e-Procurement Sanctioned NA
State MMPs
17. Land Records Ph. 1 (Pre-NeGP) Sanctioned Operational in 12 States
18. Land Records Ph 2 & Sanctioned August, 2016
Registration, NLRMP
19. Road Transport Sanctioned NA
20A Agriculture (Pre NeGP) Sanctioned Operational
20-B  Agriculture Sanctioned August, 2012
21. Police CCTNS Sanctioned March, 2012
22A Treasuries (Pre NeGP) Sanctioned Under Operation
22-B  Treasuries Sanctioned March, 2013
23. Municipality Sanctioned December, 2013
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1 2 4
24. e-District Sanctioned March, 2012 (Pilot), April, 2014 (National
Rollout)
25. Commercial Taxes Sanctioned February, 2014

26. Gram Panchayat

Revised EFC note &

To be firmed up

Revised DPR circulated

27. Employment Exchange

SFC Meeting held

Approval Date + 22 Months

in Feb-11
28. Public Distribution System (PDS) Sanctioned NA
29. Health Sanctioned NA
30. Education Sanctioned NA
Statement-1V

Details of Capacity Bulding Schemes organised including Kerala

Sl. No. Name of the Program

No. of  No. States/ No. of

Programs UTs Participants
Covered Trained
1. Specialised Training for e-Governance Program (STeP) (11/2010 to till date) 58 19 1585
2. State e-Governance Mission Team Orientation Trainings (1/2011 to Till date) 5 33 213
3. Central eGoveraance Mission Team Training (5/2010 to till date) 1 0 13
4. Chief Information Officers Training (11/2011 to Till date) 2 18 46
5. e-Governance Leadership Meets (8/2009 to Till date) 21 19 1299

included in the above list Cummalative training of 13
days was organised in Kerala to provide training on e-
Governance to field level functionaries

Name of the Program Days Dates

e-Governance Training 5-day 17-21/01/2011

e-Governance Training 3-day 9-11/02/2011

e-Governance Training 5-days 6-10/02/2012

Security of Airports

1260. SHRI INDER SINGH NAMDHARI: Will the
Minister of CIVIL AVIATION be pleased to state:

-(a) whether Bureau of Civil Aviation Security (BCAS)
is also responsible for the security of airports of the country;

(b) if so, the details thereof:

(c) whether the employees and officers of BCAS
also work under the guidelines of Central Vigilance
Commission (CVC) which limits the tenure of three years
for officers;

(d) if so, whether some employees and officers of
BCAS are posted at the same location/posts for more than
a decade; and

(e} if so, the reasons therefor alongwith the corrective
steps taken by the Government in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Yes, Madam. Bureau of Civil Aviation
Security (BCAS) is an attached office under the
administrative control of Ministry of Civil Aviation. It is the
regulatory authority for Civil Aviation Security in India. The
main responsibility of BCAS is to lay down standards and
measures in respect of security of civil flights at international
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and domestic airports in the country and ensure their
compliance with oversight mechanism and quality control.

(c) to (e) As per the Central Vigilance Commission
(CVC)'s guidelines, the officials working in sensitive posts
are required to be rotated every two-three years. The last
such transfer was carried out by the BCAS on 05.05.2011
for rotation of officers of BCAS holding sensitive posts.

Vacant Posts in BSNL and MTNL

1261. SHRI SURENDRA SINGH NAGAR:
SHRI DEVJI M. PATEL:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether a large number of posts in BSNL and
MTNL in various categories in many telecom circles are
lying vacant:

(b) if so, the details thereof, circle-wise;

(c) the action taken by the Governmentto fill up the
vacant posts in all the telecom circles;

(d) whether the job of Group C and Demployees
are transferable to other district/SSA as per revenue
realization or working connections; and

(e) if not, the policy for distribution of Group C and
D employees in proportion to revenue generation and
telephone connection?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (c) No Madam. However,
Bharat Sanchar Nigam Limited (BSNL) and Mahanagar
Telephone Nigam Limited (MTNL) take appropriate
necessary action for filling up their vacant posts for various
categories in different Circles as per the requirement.

(d) and (e) At present there is no policy in BSNL and
MTNL for distribution of Group C and D in proportion to
revenue generation and telephone connection.

Discontinuance of Aadhaar Card Projects

1262. SHRIMATI BHAVANA PATIL GAWALLI:
SHRI GANESHRAO NAGORAO
DUDHGAONKAR:

Will the Minister of PLANNING be pleased to state:

(a) whether the Government has decided to
discontinue Aadhaar Card Project;
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(b) if so, the reasons therefor;

(c) whether the Government has also decided to
implement national identity number project of National
Population Register;

(d) if so, the difference between the two projects;
and

(e) the total expenditure incurred so far on the
Aadhaar project?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) No, Madam.

(b} Does not arise.
(c) Yes, Madam.

(d) The Registrar General, India (RGI) is creating a
National Population Register (NPR) of persons usually
residing in India under the Citizenship (Registration of
Citizens and Issue of National Identity Cards) Rules, 2003
read with the Citizenship Act, 1955. The Unique
Identification Authority of India (UIDAI), on the other hand,
is issuing Unique Identification Numbers (called Aadhaar
numbers) to all residents as a developmental initiative.
UIDIA is enrolling residents through the multiple registrar
model. The RGI is one of the Registrars of the UIDAL

(e) A total of INR 1067.86 crore has been spent on
Aadhaar Project upto February, 2012.

[English]
Plight of Tamils in Sri Lanka

1263. SHRI P. LINGAM: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government's attention has been
drawn to the miserable plight of Tamils in Sri Lanka;

(b) if so, the details thereof;

(c) whether the international community got shocked
seeing the evidences about war crimes gathered by the
UN Advisory Panel;

(d) if so, whether the Government has raised the
issue with the UNHRC meeting recently held in Geneva;
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(e) if so, the details thereof; and

(f) the steps taken by the Government to end the
miseries of Sri Lankan Tamils?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) Since the end of conflict in Sri Lanka, the focus of
Government has been on the welfare and well being of
the Tamils citizens of Sri Lanka. Their resettlement and
rehabilitation have been of the highest and most immediate
priority. Government has implemented and continues to
implement a wide range of projects covering assistance
projects for IDPs in the areas of housing, de-mining,
education, connectivity, livelihood restoration, economic
revival, etc. It may be noted that due to our engagement
with the Government of Sri Lanka on reconstruction and
other issues, a modicum of normalcy is returning to the
Tamil areas in Sri Lanka.

(c) to (fy Government has taken note of the Report
of the United Nations Secretary General's Panel of Experts
on Accountability in Sri Lanka. It may be recalled that the
Panel was set up by the UN Secretary General with the
objective of advising him on developments in Sri Lanka in
the last stages of the conflict. It is, however, the
responsibility of the Sri Lankan Government, in the first
instance to investigate and inquire into the findings of the
Report through a transparent process.

The issue of human rights allegations against Sri
Lanka is yet to come up for formal discussion at the 19th
Session of the UN Human Rights Council (UNHRC) in
Geneva. Government has, however, emphasised to the
Government of Sri Lanka the importance of a genuine
process of reconciliation to address the grievances of the
Tamil community through various constructive measures,
to heal the wounds of the conflict and to foster a process
of lasting peace and reconciliation in Sri Lanka.
Government has also called upon the Government of Sri
Lanka to ensure that an independent and credible
mechanism is put in place to investigate in a time-bound
manner allegations of human rights violations brought out
by the Lessons Learnt and Reconciliation Commission
(LLRC) set up by the Government of Sri Lanka.
Government's objectives, as always, continue to remain
the achievement of a future for the Tamil community in Sri
Lanka that is marked by equality, dignity, justice and self-
respect.
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[Translation]

Skilled Manpower for IT

1264. SHRI KAPIL MUNI KARWARIA:
SHRI RAM SUNDAR DAS:
SHRI M.K. RAGHAVAN:
SHRI PARTAP SINGH BAJWA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has assessed the
requirement of electronic hardware in the country by 2025;

(b) if so, the details thereof and the measures taken
to stimulate the growth of IT, ITES and electronic hardware
manufacturing industry in the country;

(c) the strategy adopted for capacity building in
educational institutions area to enhance the skilled
manpower for development of human resources for
Information Technology (IT) sector;

(d) whether the development and investment in IT
sector is confined to cities; and

(e) if so, the action taken by the Government for
promotion of IT in towns and rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) To stimulate growth of
the IT-ITES and electronic hardware manufacturing sectors,
a Task Force was set up by the Government in August,
2009. As per the report of the Task Force, the demand for
electronics hardware in the country has been projected to
increase from USD 45 Billion in 2009 to USD 400 Billion
by 2020. The salient measures taken to stimulate the
growth of IT, ITES and electronic hardware manufacturing
industry in the country are given in the enclosed Statement.

(c) Centre for Development of Advanced Computing
(CDAC) and National Institute of Electronics and Information
Technology (NIELIT) (formerly DOEACC Society) are
engaged in providing training in the formal and non-formal
sectors of Information, Electronics and Communication
Technology (IECT) through their various centres,
franchisees/accredited centres in the country. The
Department is further expanding training capacity of these
centres. In addition, training capacity in private sector is
also being enhanced.

The Government has taken steps to set up a high
speed (of gigabit capabilities) National Knowledge Network



257 Written Answers

(NKN) to interconnect institutions of higher learning. NKN
aims to facilitate creation, acquisition and sharing of
Knowledge resources among Universities, Libraries,
Laboratories, Hospitals and Agricultural Institutions across
the country.

Further, the Department has also taken initiatives
which are primarily directed towards capacity building in
certain niche areas such as to meet the emerging needs
of knowledge-based industry. The efforts include initiation
of projects in the area of Information Security and VLSI
design and Scheme of Manpower Development for
Software Export Industry.

(d) and (e) Software Technology Parks of india (STP1),
an autonomous Society under the Department of
Eiectronics and Information Technology, Ministry of
Communications and Information Technology has set up
52 STPI Centres across the country, out of which 45 STPI
Centres are located in smaller cities.

Department of Commerce, Ministry of Commerce
and Industry vide Notification No. G.S.R.No: 597(E) dated
12 July, 2010 has amended Rule 5(b) of the SEZ Rules
to relax the condition regarding minimum built-up area
requirement in respect of SEZs located in B1 and B2
category cities, making them attractive for investment. The
minimum built up area has been reduced to 50% of the
requirement prescribed in the SEZ Rules in respect of
SEZs located in Bl category cities and in respect of SEZs
located in B2 category cities, it has been reduced to 25%
of the area prescribed.

The Information Technology Investment Regions
(ITIRs) Scheme of the Department of Electronics and
Information Technology is expected to create new
investment regions for Information Technology (IT)/
Information Technology Enabled Services (ITES) and
Electronic Hardware Manufacturing Sector away from the
big cities.

Statement

Measures taken to stimulate the growth of IT, ITES
and Electronic Hardware manufacturing industry in
the country

1. Approvals for all foreign direct investment upto 100%
in the IT, ITES and electronic hardware manufacturing
sector are under the automatic route.

2. The Government has approved the proposal to
provide preference to domestically manufactured
electronic products, in procurement of those
electronic products which have security implications
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for the country and in Government procurement for
its own use, consistent with our World Trade
Organization (WTO) commitments.

The indirect tax structure has been rationalized to
the extent feasible given that 217 tariff lines covered
under the Information Technology Agreement (ITA-
1) of WTO are exempted from basic customs duty.

Software is exempted from basic customs duty.

Government has constituted an Empowered
Committee (EC) for identifying technology and
investors for setting up Semiconductor Fabrication
facilities in the country.

Under Software Technology Park (STP) and
Electronics Hardware Technology Park (EHTP)
Schemes, approved units are allowed duty free
import of goods required by them for carrying on
export activities, CST reimbursement and excise
duty exemption on procurement of indigenously
available goods, as per the Foreign Trade Policy.

235 IT-ITES specific Special Economic Zones (SEZs)
have been notified across the country. Income tax
benefit is available for units located in SEZs under
Section 10AA of the Income Tax Act.

Under the Focus Product Scheme of the Foreign
Trade Policy, exports of listed electronic products
are entitled to duty credit scrip equivalent to 2%
FOB value of exports.

Several steps have been initiated to create a
Communications and Brand Building Campaign for
promotion of ESDM sector in India, including
conducting National level and State level workshops
and bringing out an e-Newsletter with the objective
of keeping the ESDM stakeholder community better
informed about the policy initiatives, decisions and
actions of the Government in the sector.

For the promotion of Research and Development, a
weighted deduction of 200% of expenditure incurred
on in-house R&D in case of a company engaged in
the business of electronic equipment, computers
and telecommunication equipment is available under
the Income Tax Act.

The Department of Electronics and Information
Technology provides funding under several schemes
for promotion of R&D, including support for
International Patents in Electronics & IT (SIP-EIT);
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Multiplier Grants Scheme and Scheme for Technology
Incubation and Development of Entrepreneurs
(TIDE) in the area of Electronics, ICT and
Management.

DBI-ISLS Scheme

1265. SHRI PASHUPATI NATH SINGH: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has formulated any
scheme to promote University Inter-Disciplinary Biology
Department (VUILDER-Builder Scheme) for teaching and
research schemes;

(b) if so, the details thereof;

(c) whether the Government proposes to launch a
DBT-University Inter-Disciplinary School of Life Sciences
for Advance Research and Education (DBIISLS) scheme
to assist advance research and education in the
universities;

(d) if so, whether the Government proposes to start
it in the various States of the country including Jharkhand;

(e) if so, the details thereof, State-wise; and
(f) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b} As per the information
furnished by the Department of Bio-Technology (DBT),
DBT has been implementing the programme for
upgradation and redesigning of life science departments
of Central and State universities for advanced research
and education in biological sciences and biotechnology
during the Xlth Plan. The scheme was initially named as
DBT-Interdisciplinary Programme of Life Sciences (DBT-
IPLS) and later was renamed as "Boost to University
Interdisciplinary Life Sciences Department for Education
and Research (DBT-BUILDER). The scheme is advertised
in national and regional newspapers inviting proposals
from universities every year since 2009-10. The basic
objectives of the scheme is to increase the number of
postgraduate students opting for life sciences at M.Sc. and
Ph.D. levels; upgrade infrastructure and equipment for
advance research in post graduate laboratories; provide
seed money for research in emerging areas of biology
and to strengthen the faculty for applying for extramural
projects from various funding agencies.
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(c) DBT has informed that it has no such proposal
as at present.

(d) to (f) The DBT BUILDER scheme is not
implemented State-wise. All Central and State universities
listed by UGC are eligible for the competitive grants. No
proposal has been received from the State of Jharkhand
by DBT so far. So far 12 State/Central Universities have
been supported for implementing the scheme, in 12 States.

Officers of SC/ST in Agreed List

1266. SHRI MAHABAL MISHRA: Will the Minister of
COAL be pleased to state:

(a) the number of officers of Scheduled Castes and
Scheduled Tribes category who have been kept in the
Agreed List pertaining to coal mines of Western Coalfields
Ltd. and the reasons therefor;

(b) the details of the norms for keeping the officers
in the List;

(c) the details of the action taken after keeping the
officers in the List;

(d) whether the officers kept in the above List but
not found guilty, have been allocated work as earlier; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) 37 officials of
Western Coalfields were kept in Agreed List for the year
2011 no caste/tribe-wise categorization is reflected in the
list.

Agreed List is a confidential list prepared by the cers
of the organization in consultation with Central Bureau of
Investigation (CBI) includes the list of officers against whom
there are complaints about their honesty and integrity. The
purpose of the Agreed List is to keep a close scrutiny, a
secret check, inquiry and investigation by the department
and the CBI about reputation, their contacts, style of living,
assets and financial resources and specific instance of
bribery and corruption etc.

(c) The officers who appear in the Agreed List are
advised to be posted to the Non-sensitive posts as per the
guidelines of the Central Vigilance Commission.

(d) and (e) The advice of Vigilance Department for



261 Written Answers

transferring the officers appearing in the Agreed list from
sensitive to non-sensitive posts is restricted to the period
of their appearance in the Agreed list or in the list of
officers of doubtful integrity.

[English]
Evaluation of Forest Products

1267. SHRI KHAGEN DAS: Will the PRIME MINISTER
be pleased to state:

(a) the details of each of the forest produces that
the Tribal Affairs Ministry has asked to evaluate Minimum
Support Price (MSP);

(b) the justification behind the Planning Commission
finding that the proposal of the Tribal Affairs Ministry giving
MSP for forest product is unviable;

(c) whether any alternative suggestion has been
given by the Planning Commission in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMARY): (a) A Committee
was set up by Ministry of Panchayati Raj to examine
issues of ownership, price fixation, value addition and
marketing of Minor Forest Produce (MFPs) which
recommended the introduction of Minimum Support Price
(MSP) for MFPs. The Report was examined by a Committee
set up to operationalise the decisions taken on the
implementation of provisions of PESA in LWE affected
districts pertaining to Minor Forest Produce. On the basis
of the Report, introduction of Minimum Support Price (MSP)
of the following 13 Minor Forest Produce (MFP) are under
consideration:

(1) Tendu, (2) Bamboo, (3) Mahuwa Flower, (4)
Mahuwa Seed, (5) Sal Leaf, (6) Sal Seed, (7)
Lac, (8) Chironjee, (9) Wild Honey, (10)
Myrobalan, (11) Tamarind, (12) Gums (Gum
Karaya) and (13) Karaniji.

(b) to (d) The Ministry of Tribal Affairs has been
advised to prepare a scheme for providing Minimum
Support Price for Minor Forest Produce.
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[Translation]

S-Band Spectrum

1268. SHRI BHUDEO CHOUDHARY:
SHRI VILAS MUTTEMWAR:
SHRI JAGDISH SHARMA:

SHRI BALKRISHNA KHANDERAO SHUKLA:
SHRI RAMESH BAIS:

SHRI ASADUDDIN OWAISI:

SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:

DR. MURLI MANOHAR JOSHI:

SHRIMATI SEEMA UPADHYAY:

SHRI MAHESHWAR HAZARI:

SHRI D.B. CHANDRE GOWDA:

SHRI NEERAJ SHEKHAR:

SHRIMATI NEENA SINGH:

SHRI YASHVIR SINGH:

SHRI KODIKKUNNIL SURESH:

SHRI ARJUN RAM MEGHWAL:

SHRIMATI USHA VERMA:

SHRIMATI SUSHILA SAROJ:

SHRI P.C. MOHAN:

SHRI P.C. CHACKO:

Will the PRIME MINISTER be pleased to state:

(a) whether the high level Committee constituted
for probing the deal between Antrix Corporation Limited
and Devas Multi-Media Limited for S-band Spectrum after
annulment of the said deal has submitted its report;

(b) if so, the details of the recommendations made
by the Committee;

(c) whether the Committee has noticed glaring
procedural lapses while finalizing the whole deal;

(d) if so, the details thereof and the action taken by
the Government against the officials/scientists found
responsible for losses to the exchequer and favouring
Devas Multi-Media;

(e) whether it is a fact that scientists have not been
given an opportunity to put their view point during the
course of the said probe;

(f) if so, the reasons therefor; and

(g) the other steps taken/being taken by the
Government on the recommendations of the Committee
and also to ensure that such irregularities do not happen
in future?



263 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes Madam. The
High Level Team (Pratyush Sinha Committee) has
submitted its report.

(b) The conclusions and recommendations of the
High Level team have been put on the ISRO website
{www.isro.gov.in) and Department of Space website
(www.dos.gov.in).

(c) Yes, Madam.

(d) The High Level Team (HLT), while detailing its
findings, has pointed out that there have been serious
lapses of judgment on the part of number of officials. In
case of some, their actions verged on the point of serious
violation of norms and breach of public trust. The HLT also
has identified officers responsible for various types of
commissions and omissions. HLT noted that the approval
process of the Agreement was riddled with incomplete
and inaccurate information given to Cabinet and Space
Commission. HLT observed that the terms of the Agreement
were heavily loaded in favour of Devas. Therefore the HLT
concluded that there have been not only serious
administrative and procedural lapses but also suggestion
of collusive behavior on the part of certain individuals.

The High Level Team, on the balance of facts and
evidences available has come to the conclusion that four
officers are responsible for various acts of commissions
and four other officers responsible for the acts of omission.

Based on the findings of the High Level Team, four
former scientists of the Department of Space have been
excluded from re-employment, committee roles or any other
important role under the Government and have been
divested of any current assignment/consultancy with the
Government.

(e) and (f) No, Madam. The High Level Team had
sent detailed letters to all the above four officials in July,
2011 seeking clarifications for their involvement in various
lapses and issues, including those pointed out by High
Powered Review Committee. While requesting clarifications
within 10 days, it was also stated that (i) In case there is
a requirement, the officer may also be requested to appear
before the HLT and (ii) If the officer desires, the HLT would
be willing to give opportunity for personal hearing and
giving views regarding the agreement. HLT received written
replies from the above four officers. Chairman of the HLT
provided opportunity for personal hearing as requested by
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former Chairman of ISRO. Former Chairman of ISRO
followed it up with a letter to Chairman, HLT on August 10,
2011.

(g) Based on the recommendations of the High
Powered Review Committee and the recommendations of
the High Level Team a set of other actions have been
taken by, Department of as given below:

i. Secretary, DOS/Chairman, ISRO relinquished the
post of Chairman, ANTRIX. A full-time Chairman-
cum-Managing Director has been appointed on July
7, 2011. A Coordination Management Committee
under the Chairmanship of Secretary, DOS was
constituted with representatives from ISRO and
ANTRIX. The Antrix Board is being re-constituted.

ii. DOS secretariat has been strengthened by
appointing a Director (Legal) and Director (Projects
and Procurement). Appointment of a Director level
functionary for Costing is under process. The Internal
Audit function of DOS has been restructured and
strengthened with (i) A centralized internal Audit,
(i) An Audit plan and Audit calendar and a training
scheme put in place.

i The Satellite Communication and Navigation
Programme Office, at ISRO/DOS Headquarters, has
been restructured into three separate Wings, dealing
with (i) Frequency Management, (i) SATCOM Policy
implementation and (i) Satellite Communication
programmes.

iv. SATCOM Policy (1997) as well as the Norms,
Guidelines and Procedures (2000), approved by
Cabinet have been put on the ISRO Website in July,
2011 and later on the DOS Website.

V. Prof. Goverdhan Mehta has been added as Member
in the Space Commission to give a different
perspective as a scientist.

vi. A Standing Project Appraisal Committee is
constituted to review all Project proposals before
being taken up to Space Commission for approval.

vii. Space Commission is periodically apprised on
matters related to ANTRIX.

vii. The reconstituted INSAT Coordination Committee
(ICC) has already met twice during 2011. Technical
Advisory Group and Standing Pricing Committee
have also been activated. The allocation of
transponders of GSAT-8 and GSAT-12 has been
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cleared by ICC on November 29, 2011. ICC is
evolving revised guidelines for transponder
allocation in future. Costing and revision in pricing
are being addressed by ICC. Matters related to
orbital slots and spectrum, including possible usage
of S-band orbital slots available with DOS, are also
being addressed by ICC.

ix. A revised utilization plan has been made for GSAT-
6 and GSAT-6A satellites, taking into account the
strategic and societal imperatives of the country.

X. Ministry of Corporate Affairs and Department of
Revenue have been requested to conduct necessary
investigation for possible acts of omission and
commission.

[English]
Survey on Higher Education

1269. SHRI JAGDANAND SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has decided to launch
survey on the state of higher education in the country;

(b) if so, the details thereof alongwith the name of
the agency selected to conduct the said survey;

(c) the details of the progress achieved so far in
this regard, State-wise;

(d) whether any timeframe has been fixed to
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expedite work on this survey;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) and (b) Ministry collects data
annually in respect of higher education sector in the country
from all States and Union Territories and publishes it in
annual publication "Statistics of Higher & Technical
Education". States/UTs collect data from the institutions of
higher learning located in the State/UT. However, with the
growing size and diversity of the higher education sector
particularly in terms of courses, management and
geographical coverage, it has become necessary to
develop a sound data-base on higher education. For this
purpose, Ministry has initiated an All India Survey on Higher
Education. National University of Educational Ptanning
and Administration (NUEPA) has been given the
responsibility to provide administrative, financial and
organisational support to the survey.

(c) to (f) A portal (http://aishe.gov.in) has been
developed on which all the Institutions have to register
and upload data. There is provision to generate dynamic
reports. As soon as institutions upload their data on the
portal, reports are automatically populated. Institutions have
been requested to upload their data on portal. The number
of Institutions which have uploaded data is given in the
enclosed Statement.

Statement

State-wise Details of Forms Uploaded on the Portal for All India Survey on Higher Educationas on 19/3/12,

4:37 PM
State University College Stand-Alone
1 2 3 4

Andaman and Nicobar 1
Andhra Pradesh 9 22
Arunachal Pradesh 1
Assam 4 22
Bihar 13 48 1
Chhattisgarh 3 24
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1 2 3 4
Daman and Diu 1 1
Delhi 7 5 9
Goa 1
Gujarat 32 742 109
Haryana 8 4 9
Himachal Pradesh 11 26 15
Jammu and Kashmir 3 1
Jharkhand 3 1
Karnataka 24 179 449
Kerala 5 17 97
Madhya Pradesh 8
Maharashtra 20 202 304
Manipur 1
Meghalaya 3 4
Mizoram 1 28 9
Nagaland 1 4
Odisha 3
Puducherry 1 22 3
Punjab 7 13
Rajasthan 9 7
Sikkim 2 4 1
Tamil Nadu 19 53 99
Tripura 1 4 1
Uttar Pradesh 21 100 13
Uttarakhand 6
West Bengal 10 15 2
[Translation] (a) whether the Government is holding talks with
Nuclear Power Plant foreign .companies for supplying equipments for
construction of nuclear reactors;
1270. SHRI JAl PRAKASH AGARWAL:

SHRI NISHIKANT DUBEY:

Will the PRIME MINISTER be pleased to state:

(b) if so, the details thereof;

(c) whether the technology adopted by the
Government in the field of nuclear power is costly in
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comparison to that of Russia, China and other developed
countries;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps taken by the Government to setup and
operate projects in the country on the lines of the projects
in Russia, China and other developed countries?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Nuclear
Power Corporation of India Limited (NPCIL), a Public Sector
Undertaking under the Department of Atomic Energy, is
having discussions with foreign companies for supply of
equipments for setting up large capacity Reactors on
technical cooperation basis. These companies are M/s.
Atomstroyexport (ASE) of Russian Federation, M/s. AREVA
of France, M/s Westinghouse Electric Company (WEC)
and M/s. GE Hitachi Nuclear Energy of USA.

() No, Madam. The cost of nuclear power, inter-

alia, depends on the type of technology, life of plant, cost

of fuel etc. The levelised cost of power from Light Water
Reactors (LWRs) being set up in the country with foreign
technical cooperation is expected to be comparable to that
of similar plants in developed countries.

(d) and (e) Do not arise.

Irregularities in Awarding Advertisement
Contracts

1271. SHRI TUFANI SARQJ:
SHRI BALIRAM JADHAV:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether cases of misappropriation of marketing
and advertising funds worth several crores of rupees in
Bharat Sanchar Nigam Limited (BSNL) have been reported;

(b) if so, the details thereof;

(c) whether the advertisement contracts were
awarded to the firms which were not empanelied with the
BSNL;

(d) if so, the details thereof alongwith the names of
such firms;

(e) whether any probe has been conducted in this
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regard; and

() if so, the details thereof and the action taken by
the Government against the officials responsible for such
irregularities?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (f) There are two complaints
regarding alleged misappropriation/irregularities in
handling of marketing/advertisement in Bharat Sanchar
Nigam Limited (BSNL). In one complaint, Direct Inquiry
has been conducted by Central Vigilance Commission
(CVC) and handed over the matter to the Central Bureau
of Investigation. The other complaint has been referred by
CVC to Department of Telecommunications for
examination.

[English]
Autonomy to IlIMs

1272. SHRI KALIKESH NARAYAN SINGH DEO:
SHRI KIRT{ AZAD:
SHRI P.L. PUNIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has decided to
implement the recommendations of R.C. Bhargava
Committee for autonomy of Indian Institutes of Management
(IIMs);

(b) if so, the details thereof;

(c) whether the Government has made consultations
with various stakeholders before finalizing the issue of
extending such autonomy;

(d) if so, the details thereof and the reaction of the
stakeholders in this regard;

(e) whether certain lIMs have demanded graduate
degree instead of diploma for their students;

{f) if so, the details thereof and the reaction of the
Government thereon;

(g) whether awarding of a degree instead of a
diploma will enhance prospects of students globally and
nationally; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
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PURANDESWARI): (a) to (d) The recommendations of R.
C. Bhargava Committee for autonomy of Indian Institutes
of Management (IIMs) have been considered in consultation
with the stakeholders like the Chairpersons and Directors
of the 1IMs and it has been decided that the IIMs will
continue to have autonomy in the matter of academics, to
open centres in India and abroad, to amend rules within
the framework of Memorandum of Association & Rules, to
approve their own budget efc.

(e) Yes.

(f) to (h) The proposal of IIMs for degree granting
status is under consideration.

Vocational Courses by CBSE

1273. _SHRI GAJANAN D. BABAR:
SHRI DHARMENDRA YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government had introduced a new
vocational course to breaking into the job market;

(b) if so, the details thereof;

(c) whether the said vocational course would be
implemented through polytechnics and engineering
colleges; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Central Board of Secondary
Education (CBSE) had introduced the following job
oriented vocational courses in collaboration with industries/
professional institutions:

(i) Financial Market Management (FMM)

(i) Geo spatial Technology (GST)

(iii) Food and Beverage services

(iv) Mass Media Studies and media production

These vocational courses are being taught in CBSE
affiliated Senior Secondary Schools.

Self-Financed Private Colleges

1274. SHRI MANOHAR TIRKEY:
SHRI PRASANTA KUMAR MAJUMDAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government is aware that several
University Grants Commission (UGC) recognised
universities have been amending their statutes in order to
bring self-financed private undergraduate colleges under
their ambit;

(b) if so, the details of the universities who have
revised their statutes for this purpose in the last three
years;

(c) the conditions stipulated by UGC for allowing
such changes in statutes by the universities;

(d) the details of the instances where UGC de-
recognised any university failing to adhere these
conditions; and

(e) the fate of the students in such events?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Universities are fully
autonomous entities which are set up through either a
Central legislation or State Act. The Universities have
powers to frame new Statutes and amend or repeal the
existing Statutes after following the procedure prescribed
in the legislation governing the University. Therefore, the
record of revision of Statutes is not maintained either at
UGC level or at Central Government level. University
Grants Commission (UGC) has reported that it has framed
UGC (Affiliation of Colleges by Universities) Regulations,
2009 for regulating affiliation of colleges to Universities.
The recognized universities are allowed to affiliate colleges
located in the same states including self financing colleges
after fulfillment of conditions stipulated in the UGC
Regulations, 2009.

(c) UGC has reported that it has not stipulated any
such conditions, since universities are free to revise their
Statutes.

(d) and (e) In view of the above, do not arise.

Augmentation of Cell Towers

1275. SHRI G.V. HARSHA KUMAR:
DR. P. VENUGOPAL:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether after introduction of 3G and BWA
Service, the requirement for mobile towers has increased
or is likely to increase to cater to the needs of the increasing
mobile subscribers;
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(b) if so, the estimated requirement of mobile towers
by 2014,

{c) whether the Government has assessed the
requirement of estimated investment to power the entire
telecom towers in the country;

(d) if so, the details thereof; and

(e) the steps taken by the Government to meet the
growing demand of mobile towers and arrange required
investment for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) Madam, the Wireless Planning
and Coordination Wing of Department of
Telecommunication issues clearances for installation of
antennae/towers for mobile as well fixed telecommunication
services. In the case of mobile telecommunication services
i.e. 2G, 3G and BWA-including Internet services, the
department has issued following number of antennae
clearances, year-wise.

Sl. No. Year Number of cleared antennas
0t 2008 266048
02 2009 326289
03 2010 250920
04 2011 180236
05 2012 (till date) 24152

From the above, it is seen that there has been a
declining trend in the number of antennae/towers installed
for the mobile services during the past two years and thus
introduction of 3G and BWA services has so far not caused
any rise in number of towers/antenna during preceding
years.

(b) Madam, the most of the towers are being added
by the respective telecom service providers themselves as
per their technical and business requirements. It may so
happen that a single tower may be shared by multiple
services i.e. 2G, 3G and BWA etc. and by multiple service
providers. In view of this, exact estimation of requirement
of towers could no be assessed so far.

However, the Government has set up a fund called
USO (Universal Service Obligation) Fund to provide
financial assistance for encouraging he Infrastructure
Provider Companies to set up towers in remote/rural areas
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of the country. Till 31st March, 2011, a total of 7283 towers
out of a total sanctioned number of 7354 towers were
installed and commissioned.

In the second phase, a total of 10,000 more towers
have been planned by USO Fund.

(c) to (e) Madam, the expenses to provide power for
the operation of telecom towers/equipment is born by the
telecom service providers themselves; therefore, the
Government of India is not required to separately invest for
providing power to these towers.

As stated above, the Government has set up a fund
called USO (Universal Service Obligation) Fund to provide
financial assistance for encouraging the Infrastructure
Provider Companies to set up towers in remote/rural areas
of various parts of the country. Till 31st March, 2011, a
total of 7283 towers out of a total sanctioned number of
735 towers were installed and commissioned. A total of
Rs. 147.2135673 crores were spent from the year 2008-
09 to 2010-2011 under USO Fund.

In the second phase, a total of 10,000 more towers
have been planned by USO Fund.

Human Space Flight Programme

1276. SHRI KIRTI AZAD: Will the PRIME MINISTER
be pleased to state:

(a) whether ISRO had made a recommendation to
start a human space flight programme;

(b) if so, the details of proposed fund allocation
under various heads;

(c) whether a study has been undertaken to assess
if this will divert funds from use of space technology for
national development needs;

(d) if so, the details thereof; and
(e) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Indian
Space Research Organisation (ISRO) has initiated pre-
project Research and Development activities focusing on
critical technologies for Human Space Flight Programme.
The funds allocated towards this are to the tune of Rs.145
Crores. The distribution of funds for the various technical
activities are under the major heads, Crew Module System
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(Rs. 61 Crores), Man rating of launch vehicle (Rs. 27
Crores), Study Contracts with national and international
institutions (Rs. 36 Crores) and other activities like
aerodynamics characterisation and mission studies
(Rs. 21 Crores).

(c) Yes, Madam.

(d) As part of the preparation of the Project Report
of the Human Spaceflight Programme, a study has been
conducted on absorbing the programme into the overall
plans of ISRO without de-emphasizing other commitments.

(e) Does not arise.

Discussion on Syria

1277. SHRI GUTHA SUKHENDER REDDY: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has held discussions
with Arab League on Syria;

(b) if so, the details thereof;
(c) the outcome of the discussions; and
(d) the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRI E. AHAMED): (a) and (b) The Government of India
maintains regular contact with the League of Arab States
(Arab League) on a number of important regional and
global issues including the developments in Syria. The
issue of Syria was discussed during the last meeting
between Hon'ble External Affairs Minister and Secretary
General of the Arab League in Cairo on 3rd March, 2012.
During the meetings, Arab League, inter alia, briefed India
on the developments in Syria.

(c) and (d) India conveyed to Arab League that all
sides must abjure violence in Syria and engage in political
dialogue and resolve the crisis taking into account the
aspirations of the people of Syria. The process should be
Syria-led without external interference. The Arab League
has taken a number of initiatives in resolving the Syrian
issue. Government of India is of the view that the Arab
League, as an important regional organization, should
play its required and historic role in promoting political
dialogue among the Syrian parties.
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Reclamation of Coal Mines

1278. SHRI BANSA GOPAL CHOWDHURY: Will the
Minister of COAL be pleased to state:

(a) whether the Government is aware that Coal India
Limited lays waste jn large tracts running into thousands
of hectares flouting Environment Ministry's guidelines;

(b) if so, the details thereof;

(c) the details of the total area covered by opencast
mines as of March, 2011 State-wise; and

(d) the area reclaimed so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) Coal India Limited is not
flouting the guidelines of the Environment Ministry and not
wasting large tracts of land.

(b) Does not arise in view of the answer given in
Part (a) of this question.

(c) and {d) The estimated details of total area covered
by opencast mines as on March, 2011 and the area
reclaimed State wise are as under:

(in Hectares)

State Total Area of Opencast Total Area
mines (excavated) Reclaimed
as of March 2011

West Bengal 1345.79 1074.00
Jharkhand 8409.77 5170.92
Madhya Pradesh 4397.14 1708.38
Uttar Pradesh 1263.37 168.99
Chhattisgargh 4567.91 1693.59
Odisha 3458.03 1917.09
Maharastra 5170.00 532.13
Assam 119.62 19.80

Pending Cases in CBI

1279. SHRI NISHIKANT DUBEY: Will the PRIME
MINISTER be pleased to state:

(a) whether a number of cases are pending in
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different Central Bureau of Investigation (CBI) courts;
(b) if so, the details thereof, and

(c) the number of special CBI courts set up and in
operation during the last three years and the current year,

State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Yes
Madam, there are 9964 CBI! cases pending trial as on
29.2.2012. The agewise details of the under trial cases

are as follows:
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Age wise No. of Cases pending trial

(as on 29-2-2012)
<2 years 1,807
2-5 years 2,884
5-10 years 2,891
10-20 years 2,025
>20 years 3,57
Total 9964

(c) The state-wise details of Special CBI Courts set
up and in operation during the last three years and the
current year, State-wise and year-wise are given in the
enclosed Statement.

Statement

Name of the State

Location of the Court

No. of Courtstarted Year when started

functioning functioning
1 2 3 4 5
Hyderabad Zone
Karnataka Bangalore 02 2010
Dharwad 01 2011
Patna Zone
Bihar Patna 03 2011
Jharkhand Ranchi 02 2011
Dhanbad 04 2011
Dethi Zone
Delhi Delhi 12 (out of 15) 09-2011 03-2012
Rajasthan Jaipur 02 2011
Lucknow Zone
Uttar Pradesh Lucknow 04 2010
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1 2 3 4 5
Ghaziabad 02 2010
Mumbai Zone-i
Maharashtra Mumbai 03 2010
Nagpur 01 201.1
Amravati 01 2011
Pune 01 2011
Mumbai Zone-ll
Gujarat Ahmedabad 02 2011
Chandigarh Zone
Jammu and Kashmir Jammu 01 2011
Haryana Panchkula 01 2011
Bhopal Zone
Madhya Pradesh Bhopal 01 2009
Jabalpur 01 2009
Chhattisgarh Raipur 01 2012
Kolkata Zone
West Bengal Kolkata 05 (out of 06) 03-2011 02 - 2012
Chennai Zone
Tamil Nadu Chennai 03 2010
Kerala Thiruvananthapuram 01 2011
Total 54

Model Schools

1280. SHRI SURESH KALMADI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details and the current status of the revised
proposal of the Government of Maharashtra for sanctioning
Central share (75%) of Rs. 97.395 crores for starting Model
Schools in 43 educationally backward blocks of the State
to impart education to children in their neighbourhood
from 6th to 12th standard; and

(b) the reasons for delay in approval and release of
requested grant for the centrally sponsored scheme?

THE MINISTER OF STATE IN THE MINISTRY OF

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The Ministry has sanctioned
model schools in all the 43 educationally backward blocks
of Maharashtra and an amount of Rs. 29.27 crore has also
been reieased to the State Government in this regard.

[Translation]

Vocational Education in Schools

1281. DR. BHOLA SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to introduce
vocational educational courses from ninth class in the
Government schools;
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(b) if so, the details thereof;

(c) whether the draft of the said scheme has been
formulated; and

(d) if so, the time by which it is likely to be
imptemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (d) Yes Madam. The revised
Centrally Sponsored Scheme (CSS) "Vocationalisation of
Higher Secondary Education" was approved by the
Cabinet Committee on Economic Affairs (CCEA) on
15.9.2011 for imparting vocational education in Classes
XI-XIl. Pilot projects in Class IX have also been approved
within the Scheme for implementation in Haryana and
West Bengal. The sectors selected are Retail, IT,
Automobile and Security. Proposals from 7 States, including
Haryana and West Bengal, under the revised Scheme
have been received by the Ministry.

Exhibition at IGl Airport

1282. SHRI PREMDAS:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the works of many famous artists were
exhibited at Indira Gandhi International Airport of Delhi
before its renewal and expansion;

(b) if so, the details thereof alongwith the names of
the painters; and

(c) the reasons for not exhibiting the said works of
famous painters at new airports and the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Yes, Madam. Art works of Late Shri
M.F. Hussain and Smt. Anjali Menon were disptayed in the
Terminal-2 and Ceremonial lounge of Terminal-2
respectively.

(c) Presently, the art works of late Shri M.F. Hussain's
are prominently displayed at Terminal-3 Arrival level. The
art work by Smt. Anjali Menon which belonged to Ministry
of External Affairs (MoEA) has been taken back by MoEA-
To give a natural flavour to Terminal-3, Delhi International
Airport Private Limited has prominently displayed
numerous arts works done by leading Indian artists.
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[English]
Poverty Alleviation

1283. SHRI L. RAJAGOPAL: Will the PRIME
MINISTER be pleased to state:

(a) the details of the poverty alleviation programmes
being implemented in the country including Andhra Pradesh
during the last three years, year-wise and scheme-wise;

(b) the physical targets set and achieved in each of
the above schemes during the above period; and

(c) the extent to which the Government has been
able to reduce the poverty after implementation of these
schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) The Government
is implementing a number of poverty alleviation
programmes in the country to increase the income levels
of the poor. The major schemes and programmes in
operation in the country including Andhra Pradesh during
the last three years in this regard are (i) Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA),
which provides a legal guarantee of at least 100 days of
wage employment in a financial year to rural household,
whose adult member volunteer to do unskilled manual
work; (i) Swaranjayanti Gram Swarozgar Yojana (SGSY),
a holistic programme covering all aspects of self-
employment, such as organization of rural poor into Self
Help Groups and their capacity building, training, planning
of activity clusters, infrastructure development, financial
assistance through bank credit and subsidy and marketing
support etc., (iii) Swaran Jayanti Shahri Rojgar Yojana
(SJSRY) that strives to provide gainful employment to the
urban unemployed and under-employed poor, through
encouraging the setting up of self-employment ventures
by the urban poor living below the poverty line, and also
through providing wage employment by utilizing their labour
for construction of socially and economically useful public
assets.

(b) The physical targets and achievement of major
poverty alleviation programmes i during the last three
years (2008-09 to 2010-11) is given in the enclosed
Statement.
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(c) As a result of the implementation of the various
policy initiatives of the Government including those referred
to above, the harsh edges of absolute poverty have
declined over the years and a large number of people
have been lifted above the poverty line as had been
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determined in the past. However, Government revises the
poverty estimates from time to time based upon a holistic
consideration of the various indices of poverty as may be
proposed by experts from time to time and taking into
consideration all the relevant data.

Statement

Details of targets and achievement of major poverty alleviation schemes during the last three years and current year.

Sl. No. Schemes Name 2008-09

Target Achievement

2009-10 2010-11

Target  Achievement Target Achievement

1. Mahatma Gandhi * 216.32
RuralEmployment

Guarantee Act.

(MGNREGA)

(Persondays

generated in crore)

2. Swamjayanti Gram 17.63 18.62
Swarojgar Yojana
(SGSY) (Swarojgari
Assisted in lakh)

3. Swarna Jayanti 1.50 3.03
Shahari Rozgar
Yojana (SJSRY)
(Number of urban
poor provided
training in lakh)

283.59 * 257.15

18.22 20.85 21.77 21.10

1.70 1.87 2.00 2.54

*MGNREGA is a demand driven programme and no targets are set.

Closing of RMS Centres

1284. SHRI C. SIVASAMI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has closed/proposes
to close down the outward and inward mail processing

centres in Railway Mail Service (RMS) all over the country;
(b) if so, the details thereof and the reasons therefor;

(c) the details of RMS centres closed and likely to

be closed, State-wise; and

(d) the manner in which the services of employees

working in these centres are likely to be utilised?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) No Madam.

(b) Does not arise in view of (a) above.

{c) No RMS office has been closed. However,
merger or physical relocation of some offices with other
RMS offices has been carried out as part of operational
needs. Detail of merged/physically relocated offices is given

in the enclosed Statement.

(d) The employees working in the RMS offices which
have been merged/physically relocated are working at the

new location in the same city.
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Statement

Details of RMS Offices Merged/Physically Relocated

Si. No. Name of Merged or Merged/ Physically City State
RMS Office Physically relocated with
relocated (Name of office)
1. TD Sorting, Bangalore Merged Bangalore City RMS Bangalore Karnataka
2. CRC Museum Road, Bangalore Merged Registration Centre, Bangalore Karnataka
‘ Bangalore City RMS
3. Hyderabad Air Sorting, Merged Hyderabad Sorting Hyderabad Andhra
Hyderabad Pradesh
4. GDK Sorting, Delhi Merged Automated Mail Sorting Delhi Delhi
Centre, Delhi
5. Delhi RMS (Unregistered) Merged Automated Mail Sorting Delhi Delhi
Centre, Delhi
6. Delhi International Mail Centre  Physically  Foreign Post, Delhi Delhi Delhi
relocated

l-Treatment of Indian Traders

1285. SHRI ANTO ANTONY:
SHRI RAJAIAH SIRICILLA:
SHRI RAYAPATI SAMBASIVA RAO:
SHRI HAMDULLAH SAYEED:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has taken note of ill-
treatment accorded to the Indian traders employed at Yiwu,
Zhejiang province in China in January this year;

(b) if so, the details thereof;

(c) whether the Government has put up this issue
to the Government of China;

(d) if so, the details thereof including the response
of the Chinese Government thereto; and

(e) the steps taken by the Government to ensure
security of the Indian nationals in China?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a) to
(e) Government has taken note of the incident and has

raised this matter with the Chinese side on many occasions.
The Chinese side has conveyed that they would ensure
the safety of Indian nationals and businessmen in China.
The matter was also raised by the External Affairs Minister
during his meeting with the Chinese Foreign Minister in
Beijing and New Delhi in February and March, 2012
respectively. The Chinese Foreign Minister conveyed that
they are paying close attention to this case.

Foodgrains Supplied under MDMS

1286. SHRI AMBICA BANERJEE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the quantum of foodgrains supplied to each State
under Mid Day Meal Scheme (MDMS) during the last
three years and the current year, State-wise;

(b) whether the Union Government has made any
independent assessment of the working of the mid-day
meals served to the primary school children in the country;

(c) if so, the details thereof, State-wise; and

(d) the measures being taken by the Union
Government to ensure that the quality of the mid-day meals
by the suppliers is maintained in accordance with the
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standard/norms laid down by the iSI/Nutrition Foundation
of India?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Information is given in the enclosed
Statement.

(b) and (c) The Government assesses the working of
the Mid Day Meal Scheme through National Level Review
Meetings, Joint Review Missions consisting of
representatives of the Ministry, State Government, UNICEF,
Supreme Court Commissionerate for MDMS and 40
Monitoring Institutions, which are located in various
Universities.

The Independent assessments have revealed that
the Mid Day Meal Programme has been successful in
addressing classroom hunger in sample schools. While it
seems to have contributed to an increase in the attendance
and retention in schools across the country, it does not
seem to have any significant impact on fresh enrolments.
There are delays in release of funds, which effect
availability of nutritional components such as vegetables
and pulses in the schools as well as timely payments to
the cook cum helpers, which hinder the programme. The
construction of the Kitchen cum stores needs to be
expedited, hygiene improved and monitoring of the
programme strengthened.
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(d) The hot cooked mid day meal containing 450
calories and 12 grams protein for the provided to each
child on each school day. The above nutritional and calorific
value will be derived from 100 gram of rice or wheat for
primary and 150 gram for upper primary andf other food
ingredients such as vegetables, oil and condiments etc.

For ensuring the quality of mid day meal, Fair
Average Quality (FAQ) foodgrains is supplied to the State
Governments/UTs through Food Corporation of India. FAQ
foodgrains is lifted after joint inspection by a team consisting
of FCI and the nominee of the Collector and/or Chief
Executive Officer, District Panchayat of the State / UT.
Quality, safety and hygiene specifications have been
prescribed in the Guidelines. It is also provided that 2-3
adults members, of them at least one being a teacher,
must taste the food before it is served to the children. The
guidelines also provide for active community participation
in the supervision and monitoring of the programme.

Cook-cum-helpers have been engaged for preparing
and serving the quality mid day meal in the schools. They
are also provided training on safety, hygiene, nutrition etc.
The Central Government has also revised the norms for
construction of kitchen-cum-stores, to ensure safe
preparation of the meal in hygienic conditions as well as
safe storage of the foodgrains.

Statement

Details of foodgrains allocated under the Mid-Day Meal Scheme during 2008-09 to 2011-12

(in MTs)

Sl. No. State/UT 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6

1. Andhra Pradesh 171474.82 161014.37 155279.01 164725.00
2. Arunachal Pradesh 4233.46 4233.48 4544 .67 6677.00
3. Assam 106737.65 91284.45 102808.06 127327.74
4. Bihar 236037.90 285356.91 298568.13 282232.87
5. Chhattisgarh 79354.28 91602.95 92726.79 105340.00
6. Goa 3474.03 4567.76 4203.0 4257.00
7. Gujarat 98249.91 97840.63 104360.06 111491.67
8. Haryana 45074.54 55926.60 53806.61 54133.25
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1 2 3 4 5 6
9. Himachal Pradesh 21483.21 23520.86 20987.61 21120.00
10. Jammu and Kashmir 28810.02 27500.24 26730.00 25300.00
11. Jharkhand 93517.50 97415.10 118521.43 96775.00
12. Karnataka 144705.26 145492.01 141153.49 146790.00
13. Kerala 78020.67 73096.99 72453.47 70005.00
14. Madhya Pradesh 216034.65 254151.26 264862.85 236340
15. Maharashtra 309755.58 328358.51 343044.00 300300.00
16. Manipur 7003.62 6566.95 6391.00 6207.00
17. Meghalaya 9398.09 11479.70 11049.85 11856.00
18. Mizoram 3762.81 3752.51 4021.00 3971.00
19. Nagaland 4852.86 4896.31 6227.56 6644.00
20. Odisha 104468.70 140840.14 140467.03 143840.00
21. Punjab 57278.14 50318.17 48513.00 53268.00
22. Rajasthan 135743.62 161520.80 163858.26 166750.00
23. Sikkim 2013.53 2259.96 2241.40 2497.00
24. Tamil Nadu 133261.16 126374.04 131215.71 115986.80
25. Tripura 7877.62 7949.63 12512.00 11960.00
26. Uttarakhand 26821.80 29945.13 23759.00 24357.75
27. Uttar Pradesh 410403.07 342361.75 389662.77 303600.00
28. West Bengal 270021.52 267043.54 232026.28 265420.00
29. Andaman and Nicobar islands 977.85 1223.79 935.00 880.00
30. Chandigarh 2124.42 1999.29 1745.77 1635.46
31. Dadra and Nagar Haveli 923.40 793.58 873.14 872.15
32. Daman and Diu 439.88 467.25 477.30 408.09
33. Delhi 35798.19 41453.69 37050.00 35400.00
34. Lakshadweep 2469.80 278.83 268.40 245.30
35. Puducherry 2305.44 2413.84 2444.28 2314.50
Total 2854909.00 2945301.00 3019787.93 2910927.58
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Projects in NE States

1287. SHRI KABINDRA PURKAYASTHA: Will the
PRIME MINISTER be pleased to state?

(a) the details of projects that have been initiated in
the North-Eastern States;

(b) the latest status of these projects;

(c) whether the projects are being delayed mostly
due to forest ciearance; and

(d) if so, the latest status of the national projects
taken up in the North-East?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) and (b) Since
inception of the planned development process, there had
been focus for development of physical and social
infrastructure in the North-Eastern States. Initiatives have
been taken both by the Central Government and the State
Governments for construction of roads, rail, airports, inland
water transport, power, transmission lines, mining
development, security infrastructures (buildings, camps,
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fencing, check posts), health, education, drinking water
etc.

Some of the major projectsunder implementation in
the North East are (i) East-West Corridor (4 lane highway)
up to Silchar in Assam, (ii) Special Accelerated Road
Development Programme for NE (SARDP-NE) for
connecting all State Capitals/ district headquarters/townsby
2-lane roads, (iii) Trans Arunachal Highway, (iv) Dhola-
Sadia Bridge,(v) Railway Gauge Conversion(Lumding-
Silchar-Jiribam and Rangia-Murkongselek), (vi) Railway
line expansion project (Jiribbam-Imphal, Harmuti-ltanagar,
Agartala-Sabroom), (vii) Rail-Cum-Road Bridge across
Brahmaputra at Bogibeel, (viii) 2000 MW Lower Subansiri
Hydro Power Project, (ix) 750 MW Palatana Power Project,
(x) 3x250 MW Bongaigaon Thermal Power Project, (xi)
Pakyong airport, sikkim (xii) Airport upgradation, Umroi
(Shillong), etc. These projects are at various stages of
implementation details of which are available with the
respective ministries.

(c) and (d) As per available information there are 65
number of project proposals of North Eastern States
pending for forest clearance with the Ministry of
Environment & Forest falling under the category of road,
hydel, mining, security, transmission lines, drinking water
etc,. State wise and project category wise details are given
below:

SIl. No. State Categories of pending projects of North East
Road Hydel power Mining Trans- Drinking Defence/ Others Total
mission water  Security
lines

1. Arunachal Pradesh 8 4 1 - - 2 2 17
2. Assam - - 4 2 3 9
3.  Manipur 4 1 1 2 8
4. Meghalaya 1 1 1 1 1 5
5. Mizoram 2 1 1 4
6. Sikkim 1 1 1 3
7. Tripura 2 2 3 5 7 19
Total 17 6 8 9 2 8 15 65
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Imposition of Penalty

1288. SHRI KODIKKUNNIL SURESH:
SHRI D.B. CHANDRE GOWDA:
SHRI ASHOK ARGAL:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Directorate General of Civil Aviation,
the top aviation regulator, had sought imposition of major
penalties against some of its senior officials;

(b) if so, the details thereof,

(c) the reasons for recommending imposition of
such a grave penalty against these officers;

(d) whether the Government has not taken any
action on the recommendations of DGCA or sent their
cases to CVC for further probe though the recommendations
were sent long back;

(e) if so, the details thereof and the reasons
therefore; and

(fHh the action taken by the Government during the
period when the cases were pending before it for a
decision?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (c) The Directorate General of Civil Aviation
has sought imposition of major penalty proceedings against
the following senior officials for violation of the Central
Civil Services (Conduct) Ruies, 1964:

1 Shri Charan Das Joint Director General

2 Shri M.M. Kaushal Assistant Director (AED)
3 Shri Rajiv Gaur Assistant Director (AED)

4 Shri R.K. Yadav Senior Airworthiness Officer

5 Shri V.P. Massey Director (Airworthiness)

6 Capt. B.S. Nehra Junior Pilot

7 Shri R.S. Passi Director (Air Safety)

8 Shri AK. Sharan Joint Director General

9 Shri RK. Khanna  Deputy Director General

10 Shri T.S. Gopinath  Private Secretary

11 Shri C.PM.P. Raju  Director (Air Safety)
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(d) to (f) Action has already been initiated for
consideration of the recommendations of the Directorate
General of Civil Aviation under the extant Rules and
Regulations of the Government before making a reference
to the Central Vigilance Commission for their first stage
advice.

[Translation]

Immigration at Metropolitan Airports

1289. RAJKUMARI RATNA SINGH:
SHRI PRATAPRAO GANPATRAO JADHAO:

Will the Minister of CIVIL AVIATION be Pleased to
state:

(a) whether the Government is aware that at various
metropolitan airports of the country, passengers including
VIPs have to stand in long queues at the check-in-counters,
security check and immigration counters for hours together
before boarding the flight;

(b) if so, the reasons therefor alongwith the details
of flights delayed as a result of above during each of the
last three years and the current year;

(c) the action taken/proposed to be taken by the
Government against the guilty persons/agencies; and

(d) the steps taken by the Government to reduce
waiting time at various counters especially at immigration
counters at various metropolitan airports alongwith the
outcome thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (d) During certain periods in the day,
queues are witnessed at airports situated in metropolitan
cities due to various reasons including bunching of flights,
shortage of security staff, shortage of immigration staff, etc.
Issues relating to long queues are taken up with the
concerned authorities in the Airport Operations
Coordination Committee (AOCC) Meetings held at regular
intervals by the airport operators and Airport Facilitation &
Airport Security Committee Meeting chaired by Airport
Director for remedial action.

(b) and (c) No such information is maintained by the
airports.



295 Written Answers

[English]

interview of Superintending Archaeologists

1290. CAPT. JAINARAIN PRASAD NISHAD: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Public Service Commission
has conducted interviews for the post of Superintending
Archaeologist in the Archaeological Survey of India through

direct recruitment in the year 2011,
(b) if so, the details thereof;

(c) whether complaints have been received in this

regard,;
(d) if so, the details thereof, and

(e) the steps proposed to be taken by the

Government in view of the complaints received?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHR! V. NARAYANASAMY): (a) and (b) Yes,
Madam. A total of 263 applications were received by the
Union Public Service Commission (UPSC) against the
advertisement published on 26.06.2010 and the
Commission conducted the interviews from 14th to 16th
March, 2011 for 42 candidates who had been called for

interview.

{c) to (e) Initially 37 candidates had been shortlisted
by the UPSC to be called for interview and five more
candidates provisionally called for interview on the basis
of the orders passed by different Benches of the Central
Administrative Tribunal against Petitions filed by the
individual candidates, whose applications has been
rejected by the UPSC. The CAT Benches have since
dismissed the applications of four out of the above five
candidates and the application filed by the remaining one
candidate is pending final disposal in the CAT, Jabalpur

Bench.
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[Translation]

Requirement of Pilots

1291. SHRI ANURAG SINGH THAKUR:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether any assessment has been made as to
the requirement of pilots by various airlines keeping in

view the growing airline industry and tourist in the country;

(b) if so, the details thereof alongwith the pilots
appointed by the various airline companies in the country

during each of the last three years;

(c) whether there is shortage of trained pilots in the

country;

(d) if so, the reasons therefor and the losses suffered

by the aviation sector as a result thereof;

(e) the total number of pilot training institutes in the
country alongwith the capacity of each institute, location-

wise; and

() the steps taken by the Government to meet the

requirement of pilots in the aviation industry?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) The information is being collected and
will be laid on the Table of the House.

(c) and (d) There is no shortage of trained pilots.
However, there is shortage of type rated Commanders in

the country.

(e) List of flying training institutes is given in the
enclosed Statement. No capacity to each institute is
earmarked by the Directorate General of Civil Aviation.

() There is shortage of type rated Commanders
and to cover the shortage, Foreign Aircrew Temporary
Authorization (FATA) policy has been reviewed. FATA policy
provides for extension upto 31.12.2013 on case to case

basis.



Statement

List of DGCA APPROVED Flying Training Institutes — State-wise

State Sl. No. Name of the Institute Operationai Status
1 2 3 4
Andhra Pradesh 1 Andhra Pradesh Aviation Academy, Andhra Pradesh Old Airport, Hyderabad-500011 Operational
2 Flytech Aviation Academy, Nadirgul, Hyderabad
3 Wings Aviation Pvt. Ltd., #7-8-277, SB Plaza, Old Airport Road, Goutham Nagar, Bowenpally, Operational
Secunderabad-500 011
Bihar 4 Bihar Flying Institute, Patna Airport, Patna-800014, Bihar Operational
Chhattisgarh 5 Sai Flytech Aviation Pvt. Ltd., Chakarbhata Airport, Bilaspur, Chhatisgarh-492101 Non-operational
Guijarat 6 The Gujarat Flying Club, Civil Aerodrome, Harni Road, Vadodara - 390 022 (Gujarat) Operational
7 Ahmedabad Aviation & Aeronautics Ltd., AAA Hangar, Old Terminal Airport, Ahmedabad-380003 Operational
(Guijarat)
8 Rainbow Flying Academy Pvt. Ltd.Near ATC Tower, Hangar No.l, Surat Airport, Surat, Gujarat Non-operational
Haryana 9 Haryana Institute of Civil Aviation, Civil Aerodrome, Karnal, Haryana Operational
10 Haryana Institute of Civil Aviation, Civil Aerodrome, Pinjore (Haryana) Non-operational
11 Haryana Institute of Civil Aviation, Civil Aerodrome, Hissar-125001 (Haryana) Operational
Jharkhand 12 Alchemist Aviation Pvt. Ltd., Sonari Aerodrome, Jamshedpur, Jharkhand Operational
Karnataka 13 Govt. Aviation Training School, Jakkur, Bangalore Non-operational
14 HAL Rotary Wing Academy (Helicopter), Prototype Hangar, HAL Gate No-30, Vimanpura, Operational
Bangalore-560017
Kerala 15 Rajiv Gandhi Academy for Aviation Technology, T.C.36/1200(1&2) Vallakkadavu P.O. Enchakkal, Operationat
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1 2 3 4
Thiruvananthapuram, Kerala
Madhya Pradesh 16 The Madhya Pradesh Flying Club Ltd., Bhopal Base
17 The Madhya Pradesh Flying Club Ltd., Devi Ahilyabai Holkar Airport, Civil Aerodrome, Bijasan Operational
Road, Indore-452005 (MP)
18 Chimes Aviation-Sagar (MP) Operational
19 Pilot Training College, Govt. Airstrip, P.O.-Sinkheda, Khargone-451001, MP Non-operational
20 Sha-Shib Flying Academy, Guna Airport, Guna, MP-473001 Operational
21 Yash Air, Datana Air Strip, Dewas Road, Ujjain, MP Non-operational
Maharashtra 22 Nagpur Flying Club Pvt. Ltd.,Dr. Babasaheb Ambedkar International Airport, Sonegaon Operational
Aerodrome, Nagpur, Mah
23 The Bombay Flying Club, Juhu Aerodrome, Juhu, Mumbai-400049 Operational
24 National Flying Training Institute Pvt. Ltd., C/o Airports Authority of India, Birsi Airport, P.O. Operational
Paraswada, Gondia - 441614, Maharashtra
25 Academy of Carver Aviation Pvt. Lid., Plot P-50, MIDC Airport, Baramati-413133, Pune, Mah. Operational
26 - SVKM's NMIMS University Academy of Aviation, Campus-Babulde, Banks of Tapi River, Operational
Mumbai-Agra Road, Shifpur, Dist.-Dhule-425 405 Maharashtra
Odisha 27 Government Aviation Training Institute, Old Terminal Bldg., Biju Patnaik Airport, Bhubaneshwar Operational
Punjab 28 Amritsar Aviation Club, Amritsar Intl. Airport, P.O. Rajasansi, Amritsar-143101, PB Operational
29 Ludhiana Aviation Club, Civil Aerodrome, P.O. Sahnewal, Ludhiana-141120 Non-operational
30 Patiala Aviation Club, Civil Aerodrome, Sangrur Road, Patiala, Punjab Operational
31 Birmi Flying Academy Pvt. Ltd., Patiala, Punjab | Operational
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1 2 3 4
Rajasthan 32 Rajasthan Flying School, Jaipur Non-operational
33 Banasthali Vidyapith Gliding & Flying Club, Banasthali Univ., Banasthali, Dist. Tonk Raj.-304022 Operational
Tamil Nadu 34 The Madras Flying Club Ltd., Gate No. Old Airport, Meenambakkam, Chennai-600027 Non-operational
35 Orient Flight School- Puducherry, 40, G.S.T. Road, St. Thomas Mount, Chennai-600 016 Tamil Nadu  Operationai
36 Southern Pilot Traiing Academy, Site-B, Salem Airport, Omallur, Tamil Nadu Operational
37 International Aviation Academy Pwt. Ltd., Salem Airport, PO-Kamlapuram, Salem, Tamil Nadu-636309 Operational
Uttar Pradesh 38 Indira Gandhi Rashtriya Uran Akademi, Fursatganj, Dist. Raebareli, UP-229302 Operational
39 Ambitions Flying club Pvt. Ltd., MS-10, NH-91, Dhanipur Airport, Post Panethi, Aligarh-202001 UP Operational
40 Chetak Aviation Academy, MS-10, NH-91, Dhanipur Airport, Post Panethi, Aligarh-202001 UP Non-operational
41 . Garg Aviation Ltd., Hangar No.3, Civil Aerodrome, Cantt., Kanpur-208004, UP Operational
42 Pioneer Flying Academy Pvt. Ltd., MS-10, NH-91, Dhanipur Airport, Post Panethi, Aligarh-202001 UP  Non-operational
43 Saraswati Aviation Academy, Amhat Airfield, NH-56, Sultanpur-288001 UP Operational
Uttarakhand 44 Amber Aviation Pvt. Ltd., Civil Aerodrome, Pant Nagar, Uttarakhand Operational
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[English]
Pension and Insurance Fund Scheme

1292. SHRI BALIRAM JADHAV: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether the proposed Pension and Life
insurance Fund Scheme for the overseas Indian workers
has been introduced/implemented;

(b) if so, the details thereof along with the salient
features of the Scheme;

(c) whether under the scheme, the Government will
contribute some amount for all subscribers who opt to
contribute under the scheme; and

(d) if so, the ratio fixed therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) The Government has approved
the the Pension and Life Insurance Fund (PLIF) for
Overseas Indian workers on 4th January, 2012. The
scheme as proposed to be launched during 2012-13.

(b) The details are given in the enclosed Statement.
(¢) Yes, Madam.

(d) (i) There will be a Government co-contribution
of Rs.1000 per annum in line with the
Swavalamban platform for all PLIF subscribers
who save between Rs.1000 and Rs.12000 per
year in National Pension System-Lite;

(i) There will be a special additional co-contribution
of Rs. 1000 per annum by MOIA for overseas
Indian women workers who save between
Rs. 1000 and Rs. 12000 per annum in
NPS-Lite; and

(i) There will be a special Return and Resettlement
co-contribution of Rs. 1000 by MOIA for overseas
Indian workers who save Rs. 4000 per annum
towards own Return and Resettlement.

Statement
Pension and Life Insurance Fund (PLIF)

1. The Government has approved the proposal of
Ministry of Overseas Indian Affairs for setting up of
a Pension and Life Insurance Fund (PLIF) for
overseas Indian workers in the Emigration Check
Required (ECR) countries in line with the
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Governments inclusive growth and social security
initiatives.

The overseas Indian workers have traditionally been
excluded from access to formal social security and
retirement savings schemes available to residents
of the ECR countries. They are similarly excluded
from pension and social security schemes available
to formal sector workers in India. Around 20% of the
overseas Indian workers in ECR countries are
women. They are even more vulnerable to old age
poverty than men due to a higher life expectancy,
lower incomes, a shorter working age and periodic
interruptions in employment due to childbirth and
other family responsibilities.

Based on needs analysis and consultations with
stakeholders, Ministry of Overseas Indian Affairs
would introduce the Pension and Life Insurance
Fund for Overseas Indian Workers. This scheme
would provide Overseas Indian workers to voluntarily
(a) save for their return and resettlement, (b) save
for their old age (c) obtain a low cost Life Insurance
cover against natural death.

This scheme would be implemented using the
Pension Fund Regulatory and Development
Authority (PFRDA), Security and Exchange Board
of India (SEBI), and Insurance Regulatory and
Development Authority (IRDA) regulated products
and institutional architecture. There will be an
integrated enrolment process for the subscribers.
Subscribers will be issued a unique PLIF Account
number upon enrolment. A bank account will be
opened for each individual PLIF subscriber upon
enrolment in this scheme and the savings of such
overseas Indian workers shall be channelled to
designated fund managers through their bank
accounts.

On their return to India, PLIF subscriber would be
able to continue savings for their old age using their
bank account. As regards Return and Resettlement
savings, this would be withdrawn as a lump sum
upon return to India. However, savings for the
pension shall remain invested with a PFRDA
regulated pension fund. A part of the retirement
savings will be returned as a lump sum and the
remaining savings will be converted into a monthly
pension. All withdrawals shall be paid into bank
account of the individual PLIF subscribers.
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5. The benefits available under the PLIF scheme:

(a) A Government co-contribution of Rs. 1000 per
annum in line with Swavalamban platform for all
PLIF subscribers who save between Rs. 1000
and Rs. 12000 per year in NPS-Lite;

(b) A special additional co-contribution of Rs. 1000
per annum by 302 MOIA for overseas Indian
women workers who save between Rs. 1000
and Rs. 12000 per annum in NPS-Lite; and

(c) A special Return and Resettlement co-
contribution of Rs. 1000 by MOIA to overseas
Indian workers who save Rs.4000 per annum
towards Return and Resettlement.

6. It is assumed that around 10,000 Overseas Indian
Workers may join PLIF per year and the MOIA shall
incur an aggregate expenditure of Rs. 44.10 crores
for the first five years. The implementation of the
scheme would be monitored and evaluated after
three years.

Fire at IGI Terminal

1293. PROF. RANJAN PRASAD YADAV: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether a fire broke out at IGI's old cargo terminal
recently has come to the notice of the Government;

(b) if so, the details thereof;
(c) the causes for the fire;
(d) the total losses suffered as a result thereof; and

(e) the preventive measures taken to check such
incidents in future?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) Yes, Madam.

(b} and (c) On the night of 4th/5th January, 2012
around 0100 hrs there was a fire outbreak in one of the
aitlines office located on the 1st floor of the Import Cargo
Complex. Short circuit in one of the Airlines Office was the
cause of fire.

(d) There was no damage to goods/cargo.

(e) in order to avoid recurrence of such incidents in
future, remedial measures taken include fully addressable
Fire Alarm system, 100% functionality of all fire detection
and protection systems, regular testing of the systems and
fire drills to be carried out periodically.
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Drawback of Excess Use of Mobile Technology

1294. SHRI S. SEMMALAI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is any proposal to include the
awareness about the danger of excess use of mobile
technology in the school curriculum;

(b) if so, the details thereof; and

(c) the action taken by the Government in the
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) and (c) Do not arise.

[Translation]
Airstrips

1295. SHRIMATI YASHODHARA RAJE SCINDIA:
SHRIMATI J. SHANTHA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of airstrips in the country at present
flight worthy alongwith the details thereof;

(b) whether the Government has formulated or has
been contemplating to formulate any plan for the
development of small airstrips in every district headquarters
of the country so that it can be used in emergent situations;

(c) if so, the steps taken so far particularly for the
development of airstrip in Bellary (Karnataka); and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) There are 93 airports/civil enclaves owned
and managed by Airports Authority of India (AAI) which are
operational. In addition, there are 9 other operational
airports including 3 international airports whereat AAI
provides air navigation services. Details as per Statement-
I and Il

(b) to (d) At present, there is no such proposal for
development of small airstrips in every district
Headquarters.

Further, Keeping in view the enormous growth in air
passengers, which has put pressure on air infrastructure
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and to encourage infusion of greater investment in airport
sector, Government had pronounced a policy for Greenfieid
airports in April, 2008. This policy states that it would be
the endeavour of the Central Government to ensure that
all approvals and clearances are given in a timely manner.
State Government may facilitate by giving incentives to an
Airport Company such as land, concessional or otherwise;
real estate development rights in and around the airports;
airport connectivity; rail, road; fiscal incentives by way of
exemptions from State taxes; and any other assistance
that the State Government deem fit. A Steering Committee
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under the Chairmanship of Secretary, Ministry of Civil
Aviation has been constituted to coordinate and monitor
the various clearances required for setting up of a
Greenfield airport. The promoter seeking to develop the
airport has to submit the proposal to the Government for
consideration by the Steering Committee. Application for
setting up of Greenfield airport are received from time to
time, which are considered by the Steering Committee/
competent authority for grant of 'in principle' approval, after
they have completed all necessary formalities of obtaining
pre-feasibility study report, site clearance, clearances from
regulatory agencies, etc.

Statement

Operational Airports Owned and Managed by Airports Authority of India

Name of Airport State Owner Atc Remarks
1 2 3 4 5

Northern Region

1. Agra (CE) Uttar Pradesh IAF  AVBL/IAF

2. Allahabad (CE) Uttar Pradesh IAF AVBUIAF

3. Amritsar Punjab AAl  AVBL

4. Bhatinda (CE) Punjab AAl  AVBL/IAF  New CE U/Const.

5. Bikaner (CE) Nal Rajasthan AAl  AVBL/IAF  New CE U/Const.

6. Chandigarh (CE) Union Territory IAF AVBU/IAF

7. Dehradun Uttaranchal AAl  AVBL

8. Gwalior (CE) Madhya Pradesh IAF AVBUIAF

9. Gorakhpur (CE) Uttar Pradesh IAF  AVBL/IAF

10. IGI Airport, Delhi Delhi AAl  AVBL

11.  Jaipur Rajasthan AAl  AVBL Rwy Extn. To 3507 Ping Stage.
12. Jaisalmer (CE) Rajasthan IAF AVBUIAF

13. Jammu (CE) Jammu and Kashmir IAF AVBUIAF  P/Rwy Ext By 396m. Apron Ext. For 3

A321

14.  Jodhpur (CE) Rajasthan IAF AVBUIAF

15. Kangra (Gaggal) Himachal Pradesh AAl  AVBL

16. Kanpur (CE) (Chakeri) Uttar Pradesh IAF AVBL/JIAF

17.  Kanpur (Civil) Uttar Pradesh AAl  AVBL
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18. Khajuraho Madhya Pradesh AAl  AVBL

19. Kota Rajasthan AAl  AVBL P/Rwy Ext By 208m,

20. Kullu (Bhuntar) Himachal Pradesh AAl  AVBL * Available Length

21. Leh (CE) Jammu and Kashmir IAF  AVBUIAF

22. Lucknow Uttar Pradesh AAl  AVBL

23. Ludhiana Punjab AAl  AVBL

24. Pantnagar Uttaranchal AAl  AVBL

25. Pathankot (CE) Punjab IAF AVBUIAF

26. Safdarjung (Delhi) Delhi AAl  AVBL

27. Shimla Himachal Pradesh AAl  AVBL * Available Length

28. Srinagar (CE) Jammu and Kashmir IAF  AVBUIAF

29. Udaipur Rajasthan AAl  AVBL * Awaiting Operationalisation.
30. \Varanasi Uttar Pradesh AAl  AVBL
Western Region

31. Ahmedabad (SVBPI) Gujarat AAl  AVBL

32. AKola Maharashtra AAl Not AVBL ATC On Request 24 Hrs.

33. Aurangabad Mabharashtra AAl  AVBL P/Rwy Ext By 549m.

34. Bhavnagar Gujarat AAl  AVBL

35. Bhopal Madhya Pradesh AAl  AVBL Rwy Ext to 3507m. Plng stage.
36. Bhuj (CE) Guijarat IAF AVBL/IAF

37. CSl Airport, Mumbai Maharashtra AAl  AVBL

38. Goa (CE) Goa Navy AVBL/Navy

39. Gondia Maharashtra AAl  AVBL Rwy Ext to 3200m (10,500ft). Ping

Stage.

40. Indore Madhya Pradesh AAl  AVBL Rwy Ext to 2750m. Ping Stage.
41. Jabalpur Madhya Pradesh AAl  AVBL Rwy Ext to 2286m. Ping Stage.
42. Jamnagar (CE) Gujarat IAF  AVBL/IIAF  Apron Ext. Pig Stage

43. Juhu (Mumbai) Maharashtra AAl  AVBL

44. Kandla Gujarat AAl  AVBL

45. Keshod (Junagarh) Gujarat AAl  AVBL

46. Kolhapur Maharashtra AAl  AVBL Leased to S/Govt.




311

Written Answers

MARCH 21, 2012

to Questions 312

1 2 3 4 5
47. Nagpur- Mihan Maharashtra AAl  AVBL
48. Porbandar Guijarat AAl  AVBL
49. Pune (CE) (Lohegaon) Maharashtra IAF AVBUIAF
50. Rajkot Guijarat AAl  AVBL
51. Sholapur Maharashtra AAl  AVBL Leased To S/Govt.
52. Surat Gujarat AAl  AVBL
53. Vadodara Guijarat AAl  AVBL
Eastern Region
54, Bagdogra (CE) West Bengal IAF  AVBL/IAF
55. Behala West Bengal AAl  AVBL
56. Bhubneshwar (B. P. Airport) Odisha AAl  AVBL
57. Gaya Bihar AAl  AVBL
58. Kolkata (NSCBI) West Bengal AAl  AVBL Sec. Rwy Exten. to 3239m PIng State.
59. Patna Bihar AAl  AVBL
60. Port Blair (CE)
Andaman and Navy AVBL/NAVY
Nicobar Island
61. Raipur Chhattisgarhv AAl  AVBL
(Manna Camp)
62. Ranchi Jharkhand AAl  AVBL
Southern Region
63  Agattii Lkshdweep Island AAl  AVBL Proposed Ext 1540m.
64. Bangalore (CE) Karnataka Hal  AVBLU/IAF
65. Belgaum Karnataka AAl  AVBL
66. Calicuti Kozhikode Kerala AAl  AVBL
67. Chennai Tamil Nadu AAl  AVBL *Runway Being Extended to 3235m
68. Coimbatore Tamil Nadu AAI  AVBL Rwy Ext to 3811m. PIng Stage.
69. Hubli Karnataka AAl  AVBL Rwy Ext. To 3200m. P/Stg.
70. Hyderabad (Begumpet) Andhra Pradesh AAl  AVBL
71.  Madurai Tamil Nadu AAl  AVBL
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1 2 3 4 5
72. Mangalore Karnataka AAl  AVBL Rwy Ext To 2540m. PIng. Stage.
73. Mysore Karnataka AAl  AVBL Opnl W.E.F May,10. Rwy Ext to 3200m.
In Phase | by 660m. Ph Ii 800m.

74. Puducherry Union Territory AAl  AVBL *Runway Being Extended to 502m
75. Rajamundri Andhra Pradesh AAl  AVBL Rwy Ext to 3244m. PIng Stage.
76. Salem Tamil Nadu AAl  AVBL Rwy Ext to 2543m. PIng Stage.
77. Thanjavur (CE) Tamil Nadu IAF AVBL New CE U/Cconsid.
78. Thiruvananthapuram Kerala AAl  AVBL
79. Tiruchirapalli Tamil Nadu AAl  AVBL Rwy Ext to 3810m. Ping Stage.
80. Tirupati Andhra Pradesh AAl  AVBL Rwy Ext to 2743m. Ping Stage.
81. Tuticorin Tamil Nadu AAl  AVBL
82. Vijayawada Andhra Pradesh AAl  AVBL
83. Vishakhapatnm (CE) Andhra Pradesh Navy AVBL/Navy
North East Region
84. Agartala Tripura AAl  AVBL
85. Dibrugarh (Mohanbari) Assam AAl  AVBL Rwy Ext. 2470m Execution Stage.
86. Dimapur Nagaland AAl  AVBL WIP for Apron Ext.
87. Guwahati (LGBI Airport) Assam AAI  AVBL
88. Imphal Manipur AAl  AVBL Rwy Ext. to 3507m. P/Stg.
89. Jorhat (CE) Assam IAF AVBUIAF
90. North Lakhimpur (Lilabari) Assam AAl  AVBL
91.  Shillong (Umroi) Meghalaya AAl  AVBL Rwy. Ext. 2286m PIng Stage.
92. Silchar (CE) (Kumbhigram) Assam IAF AVBL/IAF
93. Tezpur (CE) Assam IAF AVBL/IAF

Legend: 1. GA-> General Aviation 2. CE-> Civil Enclave 3. AVBL-> Available
Note: 1. Parking configuration subject to change. Any discrepancy contact SM (P), Ext. 3165.

2. All information regarding operation area is available in Aeronautical Information Publication (AlS), which can be procured from

GM (AIS).
3. New Civil Enclaves under construction at Bhatinda and Bikaner.
4. Planned Runway Extension are subject to availability of requested land from State Govt/Defence and traffic demands from

the airlines.
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Joint Venture Airports (Total 9 Airports)

SI.No. Name of the int. Airport State

1. Bangalore International Airport Ltd. Karnataka
(BIAL)

2. Hyderabad International Airport Ltd. Andhra
(HIAL) Pradesh

3. Cochin International (CIAL) Kerala

List of Domestic Private/State Govt/U.T. Airports
where CNS/ ATM is provided by AAl
Private/State Govt/U.T.

Sl. No Name of Airport

MARCH 21, 2012

1 Diu (UT)

2 Lengpui (SG, Mizoram)
3 Latur (MADC)

4 Mundra (PVT)

5 Nanded (MADC)

6 Sathya Sai Puttapurthy (PVT)

[English]
CBIl Raids

1296. SHRIYASHVIR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of COAL be pleased to state:

(a) whether the Central Bureau of Investigation
(CBI) has raided the officers of Bharat Coking Coal Limited
(BCCL) for irregularities in award of contracts of coal in
Jharkhand;

(b) if so, the details and the outcome thereof, and

(c) the steps taken by the Government to bring
transparency in award of coal contracts of BCCL?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) Yes, Madam.
Central Bureau of Investigation (CBI) has raided 13 officers
of Bharat Coking Coal Limited (BCCL) with regard to
irregularities in award of contracts of repairing of various
equipments. The CBI has registered a regular case RC
No. 6 (A) 2012-D.

(c) The company has taken several steps to bring
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transparency in the process of tendering which include:

(i) "e" tendering to finalize the contract in aimost all
the cases except for the procurement of spares.

(i) Around 90% of the tenders are covered through
"Integrity Pact" monitored by Independent
External Monitor (.E.M.).

(iii) Pre-bid meeting with prospective bidders is
conducted for all the purchase cases where
estimated value is Rs. 5 crore and more.

(iv) Payment to the vendors/contractors are made
through Real Time Gross Settlement (RTGS).

(v) Disposal of scrap materials is also done by e-
auction.

(vi) 10% of coal production is being offered by e-
Auction.

Teachers Eligibility Test

1297. SHRI NEERAJ SHEKHAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to introduce
any teachers eligibility test for private or Government
schools;

(b) if so, the details thereof and the criteria fixed for
the purpose;

(c) the number of candidates cleared the said test
state-wise; and

(d) the steps taken by the Government to improve
the quality of B.Ed courses in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) In accordance with the
provisions of sub-section (1) of section 23 of the Right of
Children to Free and Compulsory Education (RTE) Act, the
Central Government has notified the National Council for
Teacher Education (NCTE) as the academic authority to
lay down the minimum qualification for a person to be
eligible for appointment as a teacher. Accordingly, NCTE
vide notification dated 23rd August, 2010, as amended
vide notification dated 29th July, 2011, laid down the
minimum qualification for a person to be eligible for
appointment as a teacher for classes | to VIIl. One of the
eligibility criteria is that a person has to pass the Teacher
Eligibility Test (TET) conducted by the appropriate
Government in accordance with the guidelines framed by
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the NCTE. The Guidelines for conduct of the TET was Statement.
circulated to all the State Governments on 11 February,
2011 which has also been hosted on the website of the
Ministry of Human Resource Development
www.education.nic.in.

(d) With a view to improve the quality of teacher
education, the NCTE has developed the National
Curriculum Framework for Teacher Education (NCFTE),
2009 and model syllabi for various teacher education

(c) The Central Board of Secondary Education courses including for the B.Ed programme, which have
(CBSE) has, on behalf of the Central Government, been shared with Universities and State Governments.
conducted the Central Teacher Eligibility Test (CTET) in The NCTE also undertakes monitoring and inspection of
June, 2011 and January, 2012. State-wise details of the B.Ed institutions to ensure adherence to the norms
number of candidates who qualified the CTET is at and standards laid down by it.

State/UT Jun-11 Jan-12 Total

Paper-I Paper-Ii Paper-| Paper-il
1 2 3 4 5 6
Arunachal Pradesh 5 7 5 15 32
Assam 148 97 46 99 390
Andaman and Nicobar (UT) 69 55 37 40 201
Andhra Pradesh 305 227 150 386 1068
Bihar 1751 1779 370 1055 4955
Chhattishgarh 388 291 566 455 1700
Chandigarh* (UT) 2032 1995 - - -
Daman and Diu (UT) 9 18 5 12 44
Delhi (UT) 14815 10743 4786 5895 36239
Dadra and Nagar Haveli (UT) 12 11 9 9 41
Goa 61 82 24 31 198
Gujarat 500 562 301 385 1748
Haryana 4645 3572 3037 5033 16287
Himachal Pradesh 241 235 50 159 685
Jharkhand 1391 1211 489 889 3980
Jammu and Kashmir 101 94 33 95 323
Karnataka 224 210 140 236 810
Kerala 2296 1482 1553 2558 7889
Lakshadweep (UT) 16 5 9 10 40
Meghalaya 28 34 6 9 77

Manipur* 13 14 - - .
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1 2 3 4 5 6
Madhya Pradesh 1520 1099 597 1039 4255
Maharashtra 637 115 1016 1109 2877
Mizoram 4 3 3 6 16
Nagaland 3 5 2 3 13
Qrissa 108 104 60 115 387
Punjab* 985 871 - - -
Puducherry (UT) 58 22 40 34 154
Rajasthan 4189 3188 3309 4266 14952
Sikkim 10 10 2 2 24
Tripura 2 4 6 9 21
Tamil Nadu 618 280 387 398 1683
Uttarakhand™ 2548 2087 - - -
Uttar Pradesh 14768 11950 3545 10022 40285
West Bengal 247 271 113 343 974
Foreign 1 2 5 4 12
Total 54748 42735 20701 34721 152905
[Translation] THE MINISTER OF STATE iN THE MINISTRY OF

GDP Growth Rate

1298. SHRI ARJUN ROY:
SHRI ANANT KUMAR HEGDE:

Will the PRIME MINISTER be pleased to state:

(a) whether the annual Gross Domestic Product
(GDP) has been 8.16% in India during the last six years;

(b) if so, the details thereof;

(c) whether this rate stands at number two in the
world;

(d) if so, the reaction of the Government in this
regard;

(e) whether this annual GDP is only $3,703 per
capita as per the calculation of International Monetary
Fund; and

(f) if not, the details thereof?

PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) and (b) Based
on the estimates released by the Central Statistics Office
(CSO), India's annual average growth rate of Gross
Domestic Product (GDP) at constant prices for the period
from 2005-06 to 2010-11 works out to be 8.6 percent. The
year-wise details of growth rate of GDP at constant prices
for the last six years are as follows:

Growth rate of GDP at Constant prices

Year Growth rate

1 2
2005-06 9.48
2006-07 . 9.57
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1 2
2007-08 9.32
2008-09 6.72
2009-10 8.39
2010-11 8.39

Source: Central Statistics Office (CSO).

(c) and (d) As per the data compiled by the World
Bank, China and a number of smaller countries have
registered a higher GDP growth rate during the last six
years. However, the GDP growth of Indian economy has
been higher than that of the developed countries of the
world during this period. Since the fundamentals of Indian
economy continue to be strong, the growth performance
has been very impressive during the last six years despite
the global economic siowdown and volatility in the
international prices of crude oil.

(e) and (f) Yes, Madam. As per the International
Monetary Fund's World Economic Outlook Database,
September, 2011, per capita real GDP of the country in
terms of purchasing-power-parity is estimated to be $3,703
for the year 2011.

School Management Committee under RTE Act

1299. SHRI SUDARSHAN BHAGAT: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the total number of States to which orders for
setting up "School Management Committee” under the
Right to Education Act have been issued by the Union
Government;

(b) whether any manual has been prepared by the
Union Government regarding the constitution, functioning,
etc. of School Management Committee; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Section 21 of the Right of
Children to Free and Compulsory Education (RTE) Act
2009 provides that every school, other than an unaided
private school, shall constitute a School Management
committees (SMC). At least three-fourths of members of
SMCs shall be parents or guardians, with proportionate
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representation of parents and guardians of children
belonging to disadvantaged groups and weaker sections,
and fifty percent of the members of SMCs shall be women.
The Model Rules prepared by the Central Government
and circulated to ail States UTs for adoption/adaption
inter alia specify the manner of constituting the SMCs and
the additional functions that they should perform. States/
UTs have undertaken the process of constituting the SMCs
in the schools.

Increase in Cases of Violence against Children

1300. SHRI RAKESH SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether cases of violence against children have
increased in the country;

(b) if so, the reaction of the Government thereto;

(c) whether professional and vocational courses are
being given more importance in education;

(d) if so, whether it is one of the major causes of
increase in the cases of violence against children;

(e) if so, whether the Government would emphasize
on imparting emotional and social education to children in
schools; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) As per the cases registered
at National Commission for Protection of Child Rights
(NCPCR), cases of violence against children are very
much static. State-wise details of the cases for the last
three years are given in the enclosed Statement.

(c) and (d) No, Madam.

(e) and (f) The National Curriculum Framework (NCF),
2005 has recommended holistic and integrated approach
to nurture universal human values and constitutional values
at all stages of education. It suggests that the entire school
curriculum including school ethos, policies and practices,
teacher's behaviour, attitudes and values, teaching activities
in and out of the classroom and teaching of different
subjects should enable students to imbibe and develop
such values for living in harmony with oneself and others
as responsible citizens. Syllabi and text books for all stages
have been developed in consonance with the perspective
highlighted in the NCF, 2005.
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Statement

Sl. No. States/UTs 2009-10 2010-11 2011-12

1 2 3 4 5
1. Andaman and Nicobar Island 0] 2 0
2. Andhra Pradesh 16 12 44
3. Arunachal Pradesh 1 0 0
4. Assam 2 6 2
5. Bihar 24 9 8
6. Chandigarh 0 0 0
7. Chhattisgarh 3 4 2
8. Dadra and Nagar Haveli 0 0] 0
9. Daman and Diu 0 0 0
10. Delhi 36 44 51
11. Goa 1 0 0
12. Gujarat 3 6 6
13. Haryana 8 13 4
14. Himachal Pradesh 5 2 0
15. Jammu and Kashmir 0 2 0
16. Jharkhand 7 8 2
17. Karnataka 9 9 3
18. Kerala 3 5 2
19. Lakshadweep 0 0 0
20. Madhya Pradesh 19 10 8
21. Maharashtra 14 12 10
22. Manipur 1 4 2
23. Meghalaya 0 2 4
24. Mizoram 1 0 1

25. Nagaland 1 2 2
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1 2 3 4 5
26. Odisha 26 3 15
27. Puducherry 1 0 0
28. Punjab 4 6 7
29. Rajasthan 9 9 4
30. Sikkim 0 0 0
31. Tamil Nadu 19 12 23
32. Tripura 0] 2 1
33. Uttar Pradesh 74 95 83
34. Uttarakhand 2 2 3
35. West Bengal 20 13 12
Total 309 294 299

Includes: Death, Murder, Attempted Murder. Rape, Corporal Punishment, Sodomy, Unlawful detention, Torture, Drugs/Abuse of Substance,
Trafficking, Foeticide and Infanticide, Child Marriage, Sexual abuse, Death/Murder, Prostitution, Rape and Murder, Rape with Murder, Child

Labour, Molestation, Kidnapping, Kidnapping and Rape/murder.

Non-Utilization of Funds

1301. SHRI BHISMA SHANKAR ALIAS KUSHAL
TIWARI: Wili the PRIME MINISTER be pleased to state:

(@) whether a major amount of the budget allocated

for social sector schemes is lying unutilized;

(b) if so, the details thereof and the sector-wise
allocation and utilization of funds during the last three

years and the current year;

(c) the reasons for non-utilization of the funds during

the said period, the year-wise details thereof; and

(d) the measures taken by the government to ensure
that the whole process may not get affected adversely as

a result of underutilization of the budget allocations?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) to (d) No Madam,
A major amount of the budget allocated for social
sectorschemes has been utilized, as is evident from the
details given in the enclosed Statement, regarding
projected Plan Outlay for Eleventh Plan and subsequent
Annual Plan Allocations and Expenditure to the Ministries/
Departments operating Social Sector Schemes. The
progress of these schemes is reviewed by the respective
Ministries/Departments in the Central Government from
time to time to ensure that the set objectives of each of the
Schemes, as per guidelines of individual schemes, are
achieved. However, the detailed information regarding
objectives, financial and physical targets of scheme taken
up in the past, which vary from scheme to scheme, is
available with the respective Ministries/Departments'
Annual Outcome and Performance Budgets, and on the

websites of the Ministries/Departments concerned.



Statement

Plan Allocation & Expenditure of Ministries dealing with social sector

(Rs. Crore)
Si. No.Ministry / Department 2007-08 2008-09 2009-10 2010-11 2011-12 11th Plan Qutiay
Budget Actual Budget Actual Budget Actual Budget Revised Budget Total of Projected
Estimates Expen- Estimates Expen- Estimates Expen- Estimates Estimates Estimates Five Years Outlay at
diture diture diture BE 2007-08

Allocation Prices

1 2 3 4 5 6 7 8 9 10 11 12 13
1. Department of 85.00 52.04 144.64 90.43 230.95 111.16 207.96 165.52 197.70 866.25 694.00
Food & Public
Distribution
2. Health 13875.00 12563..51 16534.00 15129.58 19534.00 17646.48 22300.00 21518.00 26760.00 99003.00 136147.00
3. Education 28671.50 23070.07 34400.00 29548.67 36400.00 29640.26 42036.00 43835.50 52060.00 193567.50 269872.79
4. Ministry of 325.48 530.22 800.00 760.90 900.00 791.77 1000.00 1227.36 1300.00 4325.48 2499.60
Labour &
Employment
5. Ministry of 500.00 196.57 1000.00 619.02 1740.00 1709.41 2600.00 2500.00 2850.00 8690.00 7000.00

Minority Affairs

6. Ministry of 27500.00 28793.69 49400.00 75129.24 80770.00 74309.07 89340.00 89577.50 87800.00 334810.00 194933.28

Rural Development

7. Ministry of 2001.00 2172.56 2400.00 2356.12 2500.00 2448.91 4500.00 4300.00 5375.00 16776.00 13043.01
Social Justice &

Empowerment
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8. Ministry of 500.00 487.47 8619.86 4840.38 7579.83 4555.15 9421.60 7390.61 7954.78 34076.07 3246.00
Housing and
Urban Poverty

Alleviation

9. Ministry of 503.00 455,78 805.00 684.62 805.00 616.41 1200.00 1233.74 1430.00 4743.00 4108.62
Tribal Affairs

10. Ministry of Urban 2335.52 2873.04 5478.36 7304.85 5284.15 7627.39 7605.75 8519.52 8054.00 28757.78 12442.50

Development

11. Ministry of 5793.00 5518.77 7200.00 6677.40 7350.00 8482.32 11000.00 10370.00 12650.00 43993.00 54765.00
Women &

Child Development

Total (1 to 11) 82089.50 64150.21 126781.86 143141.21 163093.93 147938.33 191211.31 190637.75 206431.48 769608.08 698751.80

Note: Allocation/Expenditure to Social Sector is defined to include allocation/expenditure of the Ministries/Departments of Food & Public Distribution, Health & family welfare,
Human Resource Development, Labour & Employment, Minority Affairs, Rural Development, Social Justice & Empowerment, Housing and Urban Poverty Alleviation, Tribal Affairs,
Urban Development and Women & Child Development. Figures includes IEBR
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Polytechnic Schools/Colleges

1302. SHRI RAVINDRA KUMAR PANDEY:
SHRI KAMAL KISHOR "COMMANDO".
SHRIMATI J. SHANTHA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of polytechnic schools/colleges
proposed to be set up in the country including Uttar Pradesh
and Jharkhand, State-wise and location-wise;

(b) the funds sanctioned and released for the
purpose, State-wise;

(c) the present status of these schools/colleges;

(d) whether the Government has formulated any
policy to establish more women polytechnics in the country;

(e) if so, the details thereof; and

(f) the steps taken for the expansion of technical
education facilities in minority dominated districts in the
States especially for Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Under the scheme of "Sub-mission
on Polytechnics under Coordinated Action for Skill
Development", this Ministry provides financial assistance
to the States/Union Territory Governments for setting up of
new polytechnics in 300 unserved and under-served
districts of the country including Uttar Pradesh and
Jharkhand. The list of these 300 districts is given in the
enclosed Statement.

(b) Financial assistance of Rs. 12.3 crore per
polytechnic is provided to the State Governments. The
funds released to the States/UTs are given in the enclosed
Statement-Il.

(c) The polytechnics are at various stages of
construction and provisioning of land.

(d) No, Madam.
(e) Does not arise.

(i Under the scheme, 57 minority concentration
districts are eligible to receive financial assistance, out of
which 48 districts have already been provided partial
financial assistance. In the State of Uttar Pradesh, 13
minority concentration districts are eligible and all the 13
districts have already been covered.

MARCH 21, 2012

to Questions

Statement-I
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Sl. No. Districts

2

10.
11.
12.
13.
14.
15.
16.
17.

18.

19.
20.
21.
22.

23.

24.
25.
26.

Jammu and Kashmir
Kupwara
Baramula
Badgam
Pulwama
Anantnag
Doda
Udhampur
Punch
Rajauri
Kathua
Bandipora
Ganderbal
Kulgam
Shopian
Ramban
Kishtawar
Reasi
Samba
Himachal Pradesh
Lahul & Spiti
Kullu
Bilaspur
Kinnaur
Sirmour
DELHI

North

North East

Central
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1 2 1 2
27. West 56. Unnao
28. New Delhi 57. Fatehpur

Uttar Pradesh 58. Pratapgarh

29. Kannauj 59. Barabanki
30. Auraiya 60. Ambedkar Nagar
31.  Kaushambi 61. Bahraich
32. Shrawasti 62. Basti
33. Balrampur 63. Deoria
34. Siddharthnagar 64. Ghazipur
35. Sant Kabir Nagar 65. Varanasi
36. Mahrajganj 66. Mirzapur
37. Kushinagar 67. Gonda
38. Sant Ravidas Nagar (Bhadohi) 68. Azamgarh
39. Kanpur Dehat 69. Balia
40. Etah Bihar
41, Sonbhadra 70. Pashchim Champaran
42. Jyotiba Phule Nagar 71.  Purba Champaran
43. Hamirpur 72.  Sheohar
44.  Chitrakoot 73.  Sitamarhi
45.  Bijnor 74. Madhubani
46. Moradabad 75.  Supaul
47. Rampur 76. Araria
48. Agra 77. Katihar
49. Firozabad 78. Madhepura
50. Mainpuri 79. Siwan
51. Budaun 80. Vaishali
52.  Pilibhit 81. Samastipur
53. Shahjahanpur 82. Khagaria
54.  Kheri 83. Banka
55.  Hardoi 84. Munger
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1 2 1 2

85. Lakhisarai 113. Dibang Valley

86. Sheikh pura 114. Lohit

87. Nalanda 115. Changlang

88. Bhojpur 116. Tirap

89. Buxar 117. Kurung Kumey

90. Kaimpur (Bhabua) 118. Anjaw

91. Rohtas 119. Lower Dibang Valley

92, Jehanabad Nagaland

93. Aurangabad 120. Mon

94. Nawada 121. Tuensang

95. Jamui 122. Wokha

96. Arwal 123. Dimapur

97. Kishanganj 124. Phek

98. Darbhanga 125. Peren

99. Gopalganj 126. Longleng

100. Saran 127. Kiphere

101. Begusarai Mizoram

102. Bhagalpur 128. Mamit

103. Gaya 129. Kolasib
Sikkim 130. Champhai

104. North District 131. Serchhip

105. West District 132. Lawngtlai
Arunachal Pradesh 133. Saiha

106. Tawang Manipur

107. West Kameng 134. Senapati (Excl. 3 sub-divisions)

108. East Kameng 135. Tamenglong

109. Lower Subansiri 136. Churachandpur

110. Upper Subansiri 137. Bishnupur

111. East Siang 138. Thoubal

112.  Upper Siang 139. Imphal East
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140. Ukhrul 167. Nagaon
141. Chandel 168. Golaghat
Tripura 169. Karbi Anglong
142. South Tripura West Bengal
143. Dhalai 170. Dakshin Dinajpur
144. North Tripura 171. Jalpaiguri
Meghalaya 172. Uttar Dinajpur
145. East Garo Hills 173. Malda
146. South Garo Hills 174. Birbhum
147. West Khasi Hills 175. Nadia
148. Ri Bhoi 176. North Twenty Four Parganas
Assam 177. Bankura
149. Dhubri 178. Puruliya
150. Goalpara 179. Medinipur
151. Barpeta 180. South Twenty Four Parganas
152. Nalbari Jharkhand
153. Darrang 181. Garhwa
154. Marigaon 182. Hazaribagh
155. Sonitpur 183. Giridih
1566. Lakhimpur 184. Deoghar
157. Dhemaji 185. Godda
158. Tinsukia 186. Sahibganj
159. Sibsagar 187. Pakaur
160. North Cachar Hills 188. Lohardaga
161. Karimganij 189. Gumla
162. Hailakandi 190. Pashchimi Singhbhum
163. Udalgiri 191. Chatra
164. Chirrang 192. Palamau
165. Baska 193. Jamtara
166. Kamrup Rural 194. Khunti
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195. Ramgarh 223. Dantewada
196. Simdega 224. Narayanpur
197. Dumka 225. Bijapur
Odisha 226. Surguja
198. Sambalpur 227. Janjgir - Champa
199. Debagarh 228. Bilaspur
200. Kendrapara 229. Raipur
201. Jagatsinghapur 230. Bastar
202. Jajapur Madhya Pradesh
203. Nayagarh 231. Sheopur
204. Puri 232. Datia
205. Gajapati 233. Shivpuri
206. Baudh 234. Rewa
207. Sonapur 235. Umaria
208. Nuapada 236. Mandsaur
209. Kalahandi 237. Shajapur
210. Nabarangapur 238. Dewas
211. Malkangiri 239. Raisen
212. Angul 240. Katni
213. Mayurbhanj 241. Dindori
214. Bolangir 242. Anoopur
215. Baragarh 243. Alirajpur
216. Koraput 244. Sidhi
217. Bhadrak 245. Vidisha
218. Balasore 246. Tikamgarh
219. Khandmal 247. Panna
Chhattisgarh 248. Barwani
220. Koriya 249. Rajgarh
221. Jashpur 250. Sehore
222. Kanker 251. Hoshangabad
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1 2 1 2
Gujarat 277. Bundi
252. Narmada 278. Dausa
253. Tapi 279. Dholpur
254. Junagadh 280. Dungarpur
255. Kheda 281. Hanumangarh
256. Navsari 282. Jaiselmer
Daman and Diu 283. Jhunjhunu
257. Diu 284. Karauli
Haryana 285. Tonk
258. Yamuna Nagar 286. Banswara
259. Kurukshetra Tamil Nadu
260. Fatehabad 287. Theni
261. Panchkula 288. Thiruvarur
262. Kaithal 289. Villupuram
263. Panipat 290. Thiruvanannamalai
264. Rewari 291. Dharmapuri
Punjab 292. Karur
265. Kapurthatla 293. Perambalur
266. Nawanshehr Andhra Pradesh
267. Barnala 294. RangaReddy
268. Fatehgarh Sahib Lakshadweep
269. Mansa 295. LAKSHADWEEP
270. Faridkot Andaman & Nicobar
271. Muktasar 296. Nicobars
Rajasthan 297. Middle and North Andaman
272. Pratapgarh Uttarakhand
273. Nagaur 298. Pithoragarh
274. Jaior Maharashtra
275. Baran 299. Akola
276. Bhilwara 300. Hingoli
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Rs. in Crore
SI. No.  State Total
1. Assam 42.00
2. Andhra Pradesh 8.00
3. Arunachal Pradesh 53.375
4. Bihar 173.59
5. Chhattisgarh 22.47
6. Gujarat 15.12
7. Haryana 31.24
8. Himachal Pradesh 35.12
9. Jammu and Kashmir 54.48
10. Jharkhand 54.47
11. Madhya Pradesh 152.60
12. Maharashtra 22.00
13. Manipur 4.24
14. Meghalaya 8.125
15. Mizoram 36.24
16. Nagaland 10.25
17. Odisha 170.47
18. Punjab 70.00
19. Rajasthan 150.12
20. Sikkim 9.125
21. Tamil Nadu 77.00
22. Tripura 24.125
23. Uttar Pradesh 317.71
24. Uttarakhand 7.00
25. West Bengal 37.12
26. Lakshadweep 2.00
27. Daman and Diu 2.00
Total 1589.99

to Questions 344

Appointment of Safai Karamcharies

1303. SHRIMATI SUMITRA MAHAJAN: Will the
PRIME MINISTER be pleased to state:

(a) the number of Safai Karamcharies appointed in
various departments of the Union Government during the
last three years;

(b) the number of seats reserved under each
category i.e. General, O.B.C., S.C. and S.T. for the posts
of Safai Karamchari filled during the last three years;

(c) whether the reserved posts of Safai
Karamcharies could not be filled under any category; and

(d) if so, the steps taken by the Government for
filling up the reserved posts?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) As per information
received from various Ministries/ Departments, approximate
number of Safai Karamcharies appointed in the Central
Government during the year 2008 was 10,342 whereas for
the year 2009 and 2010 it was 1,541 and 2,899
respectively.

(b) to (d) Reservation is provided to SC, ST and
OBC candidates as per policy of Government. The posts
of Safai Karmacharies are filled up by normally attracting
candidates from the local areas; and for such cases the
State/UT-wise percentage of reservation for the respective
category has been fixed based on percentage of these
castes in the population of that State/UT (2001 Census),
subject to ceiling of 50%. The State/UT wise representation
is at give in the enclosed statement. The representation of
SCs, STs, OBCs etc. in Safai Karamcharies during the last
three years is as under:

As on SCs STs OBCs UR Total
1.1.2009 37,742 6,462 11,924 40,847 96,975
1.1.2010 34,982 4,241 7,700 23,173 70,096
1.1.2011 31,425 5,142 9,605 35,484 81,656

Information about nuniber of reserved vacancies in
the posts of Safai Karmachari and their filling up is not
centrally maintained.
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Statement
Sl. No. Name of the State/UT Percentage of Reservation
SCs STs OBCs

(1 ) @) “4) (5)
1. Andhra Pardesh 16 7 27
2. Arunachal Pradesh 1 45 0
3. Assam 7 12 27
4. Bihar 16 1 27
5. Chhattisgarh 12 32 6
6. Goa 2 12 18
7. Guijarat 7 15 27
8. Haryana 19 0 27
9. Himachal Pardesh 25 4 20
10. Jammu and Kashmir 8 11 27
11. Jharkhand 12 26 12
12. Karnataka 16 7 27
13. Kerala 10 1 27
14. Madhya Pradesh 15 20 15
15. Maharashtra 10 9 27
16. Manipur 3 34 13
17. Meghalaya 1 44 5
18. Mizoram 0 45 5
19. Nagaland 0 45 v 0
20. Odisha 16 22 12
21. Punjab 29 0 21
22. Rajasthan 17 13 20
23. Sikkim 5 21 24
24. Tamil Nadu 19 1 27
25. Tripura 17 31 2
26. Uttaranchal . 18 3 13
27. Uttar Pardesh 21 1 27

28. West Bengal 23 5 22
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(1) (@) (3)

(4) (5)

29. Andaman and Nicobar Island 0
30. Chandigarh 18
31. Dadra and Nagar Haveli 2
32. Daman and Diu 3
33. Delhi 15
34. Lakshadweep 0]
35. Pondicherry 16

8 27
0 27
43 5
9 27
7.5 27
45 0
0 27

Opening of Professional Schools

1304. SHRI HARSH VARDHAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the All Indian Council for Technical
Education (AICTE) has decided not to allow operving of
further more professional schools in the country;

(b) if so, the details thereof and the reasons therefor;
and

(c) the number of professional schools functioning
in the academic year 2011-12 alongwith the number of
students passed out from each of these schools?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) All India Councit for
Technical Education (AICTE) has decided for granting
approval for academic year 2012-13 and 2013-14 to all
applications found suitable with reference to qualifying
norms and standards. However, in the interest of the nation
as a whole and efforts for imparting quality education the
council has written to all State Governments seeking data
on enrollment, their perspective plans so that such data
can be analysed from the Nation's perspective before
implementing a decision for 2014-15 to grant approvals
for establishment of new institutions from the academic
year 2014-15 for better planning of manpower assessment,
demand and supply.

(c) The number of professional schools functioning
in the academic year 2011-12 is 10139. The data regarding
passed out students is not maintained by AICTE.

[English]
Vocational Education and Training

1305. SHRI KISHANBHAI V. PATEL:
SHRI PRADEEP MAJHI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the National Institute of Open Schooling
has organised a conference on Integration of Academic
Courses with Vocational Education in Secondary Schools
in the recent past;

(b) if so, the details of the theme of the said
conference;

(c) whether there is a need to redefine the
Vocational Education and Training in the country; and

(d) if so, the details of the steps so far taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes Madam. One of the
issues discussed in the conference, organized by the
National Institute of Open Schooling (NIOS), was on the
vocational skills and training to empower citizens. The
importance of integration of vocational education with
school curriculum was stressed upon in the conference.

(c) and (d) Ministry of Human Resource Development
has taken steps to redefine Vocational Education and
Training (VET) by providing multiple entry and exit,
horizontal and vertical mobility and introduction of demand
driven vocational courses.
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Status of Bills

1306. SHRIMATI ANNU TANDON: Will the Minister
IUMAN RESOURCE DEVELOPMENT be pleased to

3
.

(a) the status of the establishment of the National
‘editation Regulatory Authority to monitor and evaluate
quality of higher education institutions; and

(b) the steps taken/being taken for the establishment
iducational tribunals and the progress made in this
ird so far?

THE MINISTER OF STATE IN THE MINISTRY OF
VAN RESOURCE DEVELOPMENT (SHRIMATI! D.
JANDESWARI): (a) and (b) The National Accreditation
ulatory Authority For Higher Educational Institutions
2010 was introduced in Lok Sabha on 3rd May, 2010.

Bill has not yet come up for consideration of
iament.

The Educational Tribunals Bill, 2010 was introduced
.ok Sabha on 3rd May, 2010. Certain amendments
e been carried out in the Bill based on the
smmendations made by the Department Related
iamentary Standing Committee. The amended Bill has
yet come up for consideration of Parliament.

nslation]
Fake Aadhaar Cards

1307. SHRI DANVE RAOSAHEB PATIL: Will the
ME MINISTER be pleased to state:

(a) whether the Government has taken any steps to
nter the cross border infiltration of people into India
1 neighboring countries on the basis of duplicate/fake
lhaar Cards

(b) if so, the details thereof, and
{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
\NNING, MINISTER OF STATE IN THE MINISTRY OF
ILIAMENTARY AFFAIRS, MINISTER OF STATE IN THE
JISTRY OF SCIENCE AND TECHNOLOGY AND
IISTER OF STATE IN THE MINISTRY OF EARTH
IENCES (SHRI ASHWANI KUMAR): (a) to (c) The
ndate of the Unique ldentification Authority of
af(UIDAI) is to issue unique identification numbers to
‘esidents of the country. The UIDA! will issue a number,
a card. The UID numbers are meant to prove only

CHAITRA 1, 1934 (Saka)

to Questions 350

identity. It does not confer citizenship nor does it generate
entittements, which will be determined by the relevant
statutory/implementing authorities. Efforts to prevent cross
border infiltration is an ongoing endeavour of the
Government of India.

Cost of Professional Courses

1308. SHRI VIRENDRA KUMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether professional courses in the country are
becoming costlier continuously;

(b) if so, whether the Government proposes to take
any effective steps to curtail the fees of these courses;

(c) if so, the details thereof; and
(d) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The fee to be charged by
technical programmes in AICTE approved institutions is
fixed by State Level Fee Committee constituted by the
respective State Governments under the direction of
Hon'ble Supreme Court in the TMA Pai foundation and
others Vs State of Karnataka and others, WP(C) 317 of
1993. As regards 1IMs, the Memorandum of Association of
all IIMs empowers the respective Board of Governors to fix
the fees and the matter of fixing of fees does not fall within
the jurisdiction of the Government.

To ensure that the deserving students from weaker
sections are not denied admission to institutions of higher
learning on account of lack of resources following steps
has been taken:

1. The All india Council For Technical Education
(AICTE) has notified a Tuition Fee Waiver Scheme
for sons & daughters of parents having annual
income of less than Rs. 4.5 lakhs from all sources
which is mandatory for all AICTE approved technical
institutions offering Bachelor programme, Diploma,
Post Diploma programme of three/ four years of
duration. The seats upto maximum 5% of sanctioned
intake per course supernumerary in nature are
available for these admissions.

2. The India Institutes of Management (lIMs) provide
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need based scholarship/financial assistance to the
students the quantum of which is decided on case
to case basis by Committees constituted at [IMs for
the purpose.

3. The Government has launched a scheme to provide
full interest subsidy during the period of moratorium
on Education loan taken by students belonging to
Economically Weaker Sections from scheduled
banks under the Educational Loan scheme of the
Indian Banks' Association, for pursuing any of the
approved courses of studies in technical and
professional streams, from recognized institutions
in the country.

[English]
Scholarship Schemes for SC/ST Students

1309. SHRI BAL KUMAR PATEL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether some universities have returned the
unutilized funds in respect of the Indira Gandhi Scholarship
Scheme for single girl child and Rajiv Gandhi National
Fellowship Scheme for SC/ST students;

(b) if so, the details thereof, university-wise and the
reasons therefor;

(c) the total number of applicants for such schemes
during each of the last three years and the current year,
State-wise;

(d) the number of students benefited and the total
amount disbursed during the above period, State-wise;
and

(e) the steps taken/proposed to be taken by the
Government to ensure that the benefits of the schemes
reach the needy students and the funds allocated for the
purpose are optimally utilized?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam.

(b) Details of refund of unutilized funds by
Universities/colleges under the scheme of Indira Gandhi
Scholarship Scheme for Single Girl Child is as under:-
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Academic Number of Unutilized funds
session University/Colleges returned (In
Rupees)
2008-10 25 28,16,194
2009-11 17 13,42,064
2010-12 6 3,00,000

The UGC has received the following refunds under
Rajiv Gandhi National Fellowship for SC/ST Scheme,
during the last three years:

Financial year Amount of refund received

(In rupees)
2008-09 31,40,563/-
2009-10 77,99,281/-
2010-11 53,63,614/-

As per Indira Gandhi Scholarship Scheme for single
girl child, the awardees receive a grant of Rs. 40,000/- for
two academic years (20 months). In case the awardee
does not obtain 60% or more in the PG-1st year
examination, then she is not eligible to draw the scholarship
for the lind year. Most of the refunds received under the
scheme pertain to such cases. Refunds under the scheme
of Rajiv Gandhi National Fellowship for SC/ST are for the
reason 6 v that the awardee is not taking up the fellowship
for personal reasons, appointment of the awardee to some
permanent/temporary teaching assignment and completion
of M.Phil/Ph.D.

(c) Statement showing the details is given in the
enclosed Statement for indira Gandhi Scholarship Scheme.
Details are being collected for Rajiv Gandhi Rajiv Gandhi
National Fellowship Scheme for SC/ST students.

(d) Statement showing the details is given in the
enclosed Statement-Il and Iil for Indira Gandhi Scholarship
Scheme for single girf child and Rajiv Gandhi Rajiv Gandhi
National Fellowship Scheme for SC/ST students
respectively.

(e) The University Grants Commission (UGC) is
strengthening these schemes by providing financial
assistance to selected candidates through e-payment to
prevent hardships to candidates.
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Statement-I
Total number of application received during last three and current years

Si. No. Name of States Application Received

2008-10 2009-11 2010-12 2010-12

1 2 3 4 5 6

1. Andhra Pradesh 147 317 43 247
2. Arunachal Pradesh 1 4 31 1
3. Assam 36 51 57 67
4, Bihar 4 12 9 5
5. Chhattishgarh 8 17 32 1
6. Delhi 42 86 13 46
7. Goa 2 4 11 6
8. Gujarat 23 51 40 36
9. Haryanana 12 25 32 21
10. Himachal Pradesh 16 7 14 4
11. Jammu and Kashmir 1 1 2 2
12. Jharkhand 13 19 9 14
13. Karnataka 127 238 241 143
14. Kerala 397 407 758 738
15. Madhya Pradesh 26 28 16 10
16. Maharashtra 97 53 111 126
17. Manipur 5 4 6 9
18. Meghalaya 3 1 8 2
19. Mizoram 0 3 5 0
20. Nagaland 2 1 2 0
21. Orissa 8 17 54 15
22. Punjab 57 49 86 60
23. Rajasthan 47 27 45 9
24. Sikkim 0 0 0 1
25. Tamil Nadu 293 389 674 407
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1 2 3 4 5 6
26. Tripura 48 24 38 16
27. Uttarakhand 8 11 23 9
28. Uttar Pradesh 107 87 185 34
29. West Bengal 448 639 637 721
30. Andaman and Nicobar Island 0 0 0 3
31. Chandigharh 0 0 0 5
32. Dadar and Nagar Haveli 0 0 0 0
33. Daman and Diu 0 0 0 0
34. Lakhsadweep 0 0] 0 1
35. Puducherry 6 11 19 23

Statement-ll

State-wise statement showing the number of benefited students under the scheme of PG Indira Gandhi
Scholarship for Single Girl Child for 2008-10, 2009-11 and 2010-12

Sl. No. Name of States No. of benefited students

2008-10 2009-11 2010-12

1 2 3 4 5

1. Andhra Pradesh 61 103 29
2. Assam 16 32 37
3. Bihar 0 3 3
4. Chandigarh 28 16 16
5. Chhattisgarh 6 10 14
6. Goa 2 1 3
7. Gujarat 16 12 16
8. Haryana 6 7 15
9. Himachal Pradesh 2 2 5
10. Jammu and Kashmir 0 1 1
11. Jharkhand 4 6 5
12. Karnataka 67 89 109

13. Kerala 321 286 650
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1 2 3 4 5
14. Madhya Pradesh 3 10 7
15. Maharashtra 38 25 52
16. Manipur 3 2 2
17. Meghalaya 2 0 4
18. Delhi 36 43 57
19. Odisha 4 9 16
20. Puducherry 1 8 8
21. Punjab 17 8 16
22. Rajasthan 20 10 13
22. Tamil Nadu 158 270 535
23. Tripura 23 14 32
24. Uttar Pradesh 49 51 79
25. Uttarakhand 5 7 7
26. West Bengal 312 513 567

State/UT-wise application received under the scheme of Post-Graduate Scholarship for Single Girl Child

Sl. No. Academic session State / U.T. 2008-10 2009-11 2010-12 2011-13
App. App. App. App.
received received received received
1 2 3 4 5 6

1. Andhra Pradesh 147 317 43 247
2. Arunachal Pradesh 1 4 3 1
3. Assam 36 51 57 67
4. Bihar 4 12 9 5
5. Chhattisgarh 8 17 32 1
6. Delhi 42 86 13 46
7. Goa 2 4 11 6
8. Gujarat 23 51 40 36

9. Haryana 12 25 32 21
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1 2 3 4 5 6
10. Himachal Pradesh 16 7 14 4
11. Jammu and Kashmir 1 1 2 2
12. Jharkhand 13 19 9 14
13. Karnataka 127 238 241 143
14. Kerala 397 407 758 738
15. Madhya Pradesh 26 28 16 10
16. Maharashtra 97 53 111 126
17. Manipur 5 4 6 9
18. Meghalaya 3 1 8 2
19. Mizoram 0 3 5 0]
20. Nagaland 2 1 2 0
21. Odisha 8 17 54 15
22. Punjab 57 49 86 60
23. Rajasthan 47 27 45 | 9
24. Sikkim 0 0 0 1
25. Tamil Nadu 293 389 674 407
26. Tripura 48 24 38 16
27. Uttarakhand 8 11 23 9
28. Uttar Pradesh 107 87 185 34
29. West Bengal 448 639 637 721
30. Andman and Nicobar Island 0 0 0 3
31. Chandigarh 0 0 0 5
32. Dadar and Nagar Haveli 0 0 0 0
33. Daman and Diu 0] 0 0] 0
34. Lakshadweep 0 0 0 1
35. Puducherry 6 11 19 23




Statement-Ill

Statement showing State-wise, Year-wise & Category-wise number of selected candidate so far under the scheme of Rajiv

Sl. No. Name of the State/Union Number of slots allotted-

Selection & Financial Year

Teritory As per Govt. of India

2008-09 2009-10 2010-11 2011-12 Grand Total

w.e.f. 1.4.2005 SC w.e.f. w.e.f. w.e.f. SC ST SC ST SC ST SC ST SC ST
1.4.2010 1.4.2010 1.4.2010
sC SC ST

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
1. Andhra Pradesh 99 148 40 98 42 99 40 188 70 200 79 585 231
2. Andoman and Nicobar 0 0 1 0 0] 0 1 0 1
3. Arunachal Pradesh 0 0 6 0 19 29 14 25 0 87
4, Assam 15 22 26 19 37 38 45 24 30 24 35 105 147
5. Bihar 104 157 6 81 4 84 7 143 6 68 4 376 21
6. Chandigarh 1 2 0 0 0 2 3 6 0
7. Chhattisgarh 19 29 53 18 13 25 10 17 15 30 13 90 51
8. Dadra Nagar Haveli 0 0 1 0 0 37 37 0]
9. Daman and Diu 0 0 1 0 0] 0
10. Delhi 19 28 0 20 1 25 30 75 1
11. Goa 0 1 1 0 0 2 0 2
12. Guijarat 29 43 58 29 45 29 55 46 55 43 28 147 183
13. Haryana 33 49 0] 35 0 34 54 57 180 0
14. Himachal Pradesh 12 18 2 14 5 12 4 22 11 23 12 71 32
156. Jammu and Kashmir 6 9 9 10 25 11 10 10 12 10 15 41 62
16. Jharkhand 26 38 56 19 41 17 12 14 57 17 44 67 154
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
17. Karnataka 69 103 27 69 27 69 27 118 37 134 42 390 133
18. Kerala 25 38 3 25 2 25 5 40 3 46 4 136 14
19. Lakshadweep 0 0 1 0 1 2 0 3
20. Madhya Pradesh 73 110 95 78 58 74 55 117 77 127 64 396 254
21. Maharashtra 79 119 66 80 23 78 17 135 10 148 13 441 63
22. Manipur 0 1 7 18 65 34 100 3 74 8 68 63 307
23. Meghalaya 0 0 16 4 36 2 47 23 27 6 133
24. Mizoram 0 0 7 0 27 5 42 15 23 5 107
25. Nagaland 0 0 14 3 55 2 61 19 30 5 30 5 165
26. Odisha 49 73 63 48 41 44 19 75 32 74 34 241 126
27. Puducherry 1 2 0 1 0 1 5 3 10 0
28. Punjab 56 84 0 58 0 56 84 84 282 0
29. Rajasthan 78 116 56 79 61 77 56 120 62 118 60 394 239
30. Sikkim 0 0 1 0 3 1 1 1 2 5 2 11
31. Tamil Nadu 95 142 5 97 5 95 5 188 7 241 7 621 24
32. Tripura 4 7 8 5 3 3 6 4 7 5 4 17 20
33. Uttar Pradesh 281 422 1 290 1 279 1 436 6 371 5 1376 13
34. Uttrakhand 12 18 2 12 2 12 2 19 3 20 3 63 10
35. West Bengal 148 221 35 122 25 102 11 105 19 109 19 438 74
133 2000 667 1333 667 1333 667 2000 667 2000 667 6666 2668
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NRI Investment in Education Sector

1310. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJ!:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government is considering
to relax regulations to help Non-Resident Indians (NRls)
to invest and participate in the growth of education sector
to achieve 10 per cent growth in the Twelfth Five Year Plan
(2012-2017);

(b) if so, the details thereof;

(c) whether there is any hurdle to relax the norms;
and

(d) if so, the steps taken by the Union Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) Does not arise.
(c) No, Madam.
(d) Does not arise.

Rule for Civil Servants

1311.  SHRI PURNMASI RAM:
SHRI SUSHIL KUMAR SINGH:
SHRI RUDRAMADHAB RAY:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has notified a rule
making it compulsory for IAS, IPS and officers from other
all-India services to retire in 'public interest' if they fail to
clear a review after 15 and 25 years of service as reported
in the media;

(b) if so, the details of IAS, IPS and officers from all-
India services who have retired in public interest so far;

(c) whether the Government has laid down any
criteria in this regard;

(d) if so, the details thereof;
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(e} whether the Government also proposes to
implement the same norms for employees of Central
Secretariat Stenographer Service;

(f) if so, the details thereof; and

(g) whether there is any proposal to initiate
disciplinary proceedings against officer(s) who do not take
action on communications received from general public
within the stipulated period prescribed in CSMOP, and if
50, the details thereof? .

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) In so far as All
India Service Officers are concerned, Rule 16(3) of the All
India Services (DCRB) Rules, 1958 has been amended
on 31st January, 2012 which provides that the Central
Government may, in consultation with the State Government
concerned, require a Member of the Service to retire from
Service in public interest, after giving such Member at
least three month's previous notice in writing or three
month's pay and allowances in lieu of such notice:-

(i) after the review when such Member completes 15
years of qualifying Service; or

iy  after the review when such Member completes 25
years of qualifying Service or attains the age of 50
years, as the case may be; or

(iliy  if the review referred to in (i) or (i) above has not
been conducted, after the review at any other time
as the Central Government deems fit in respect of
such Member.

(b) Since the rule 16(3) of AIS (DCRB) Rules, 1958
has been amended recently on 31.01.2012, no officer has
been retired prematurely in public interest invoking the
amended provision of the rule. However, All India Service
officers have been retired prematurely in public interest in
the past invoking the pre-amended Rule 16(3) of AIS
(DCRB) Rules, 1958 after their completion of 30 years of
qualifying service or 50 years of age. /“

(c) and (d) The existing guidelines for reviewing the
records of the All India Services Officers are based on the
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principles of weeding out the officer(s) of doubtful integrity
or the officers who have outlived their utility and their
services are no longer useful to the general administration.

(e) and (f) So far as Central Government Employees
are concerned, Government may retire any Government
Servant in public interest after he has attained the age 50/
55 years or after completion of 30 years service by giving
him notice of not less than three months in writing or three
months pay and allowances in lieu of such notice.

(g) There is no provision in the CSMOP for initiating
disciplinary proceedings against defaulting officer(s).
However, para 66 of the CSMOP provides guidelines for
handling communications received from the general public.

[Translation]

English Medium Schools

1312. SHRI ZAFAR ALI NAQVI:
KUMARI SAROJ PANDEY:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the percentage of English, Hindi and other
regional language medium education centres out of the
total primary and secondary education centres in the country
separately;

(b) whether the Government has formulated any
action plan for setting up more English medium education
centres for helping students adjust to the global demands;
and

(c) if so, the date from which the said plan has
been implemented alongwith the State-wise number of
new English medium education centres set up under the
same? '

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI! D.
PURANDESWARI): (a) The data on number/percentage of
schools - medium wise is not centrally maintained.
However, as per District Information System for Education
(DISE) data, information in respect of schools at primary
and upper primary level is as under:
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Language Primary Upper Primary Total

Hindi 445484 273903 719387
English 67765 91101 158866
Other Languages 313982 170051 484033
Total Schools 827231 535055 1362286

(b) and (c) No specific action plan has been
formulated for setting-up of English medium schoofs.
However, a scheme for setting up of 6,000 model schools
at the rate of one school per block as benchmark of
excellence with the objective to have at least one good
quality senior secondary school in every block was

launched in November, 2008:

Out of these 6000, 3500 schools are to be set up in
educationally backward blocks (EBBs) in Kendriya
Vidyalaya (KV) template through State/UT Governments.
The medium of instructions for these schools are left to the
State/UT Governments. However, special emphasis is to
be given on English teaching and spoken English in these

model schools.

Funds for Education

1313. SHRIMATI DEEPA DASMUNSI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether the Government has received any
proposal for providing assistance for Primary, Secondary
and Vocational education from the Government of West

Bengal during the last three years;
(b) if so, the details thereof;
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Details of the funds released
to Government of West Bengal for the proposals received
for the schemes during 2008-09 to 2011-12 are given as
under:
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(Rs. in Crore)

Scheme
Sarva Shiksha Abhiyan (SSA)
Mid Day Meal (MDM)

ICT @Schools

Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
Model Schools

Teacher Education

Inclusive Education for Disabled at

Secondary Stage (IEDSS)

2008-09 2009-10 2010-11 2011-12
651.69 1041.42 1747.03 1679.52
434.34 672.00 794.80 740.00

7.62 - 35.00 36.46
- 13.00 Nil 2.74
- 3.58 19.07 Nil
4.57 4.85 2.41 0.54
5.15 - 3.90 14.22 (Approved for

release as
1st instaiment)

[English

MoU between India and Myanmar
on Information Cooperation

1314. SHRI MANICKA TAGORE: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has signed a
Memorandum of Understanding (MoU)with the Myanmar
on information co-operation;

(b) if so, the details thereof; and

(c) the details of modalities and execution of the
MoU between two countries?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (c) The information is being
collected and will be laid on the Table of the House.

Cutting of Flights by Global Airlines

1315. SHRIMATI BOTCHA JHANS| LAKSHMI: Will
the Minister of CIVIL AVIATION be pleased to state:

(a) whether various global airlines have cut flights
to India due to high airport charges, stiff taxes on jet fuel
and low fares;

(b) if so, the names and details of such airlines; and

(c) the appropriate steps the Government proposes
to take to rationalise the things and to avoid such

situations in future?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) and (b) Air Asia had informed about suspension
of its services from Mumbai and Delhi citing structural
issues in the Indian Aviation market which included airport
and handling costs at above airports. Restriction on VISA
was cited as another reason for suspension of flights.

(c) Commencement or suspension of operation is a
commercial decision of the airline. Government has set up
Airport Economic Regulatory Authority (AERA) for regulation
of airport charges. Further airlines have been allowed
direct import of Aviation Turbine Fuel.

Special Focus Districts

1316. SHRI P. VISWANATHAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the number of districts in the country having low
retention rate in schools below 60%, State-wise,

(b) the criteria in determining the eligibility for
Special Focus Districts (SFDs);

(c) the number of SFDs that have been identified in
the country, State-wise, location-wise; and

(d) the total amount of funds released/utilized under
this scheme during the last three years and the current
year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
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PURANDESWARI): (a) The Department of School
Education and Literacy has identified 126 districts with
retention rate below 60% for the year 2011-12 under Sarva
Shiksha Abhiyan (SSA).

(b) to (d) Special Focus Districts (SFDs) are identified
on the basis of (a) Programme category gaps, viz. (i)
districts with a classroom gap exceeding 3000 classrooms,
(ii) districts with more than 20,000 out-of-school children,
(iii) gender gap in enroliment exceeding 10% at primary
and 20% at upper primary level, and (iv) retention rate
lower than 60%, and (b) Social category gaps, viz., d<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>